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LOKSABHADEBATES

LOKSABHA

Friday. May 7, 1993/ Vaisakha 17, 1915
(Saka)

The Lok Sabha metat Eleven of the Clock
[MR.SPEAKER inthe Chair
ORALANSWERS TOQUESTIONS
| Translation)

Export - Oriented Agricultural Policy.

*

*.901. SHRICHHEDI PASWAN:
SHRIBOLLABULLI RAMAIAH:

Willthe Minister of COMMERCE be pleased
tostate:

(a) whether the Government have an-
nouncedanew expartorientedagricultural policy
recently;

_ (b)if so, the details thereof and agricultural
items andform products included in this policy;

(c) the date from which this policy is being
implemented;

(d) whetherany exporttargets have been
fixed for farm products during the Eighth Five
YearPlan;

(e)if so, the details thereof, item and year-
wise;

(fywhetherthe Government have allowed
the exportorientedunits engagedinthese areas
tosell50 pércent of their products in domestic
tariffareas; :

(g) if so, the details thereof; and

(h) the extentto which the above policy is
likelyto achieve the gxporttargets?

[English]

THEMINISTER OF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE IN THEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a)to(h). Astatementislaid onthe Table of the
House.

STATEMENT

(a) to (c), (f) and (g). India has a natural
comparative advantage in agriculturgl exports.
Governmenthas, therefore, decidedto accord
high prioritytothem.

Inthe Export iImport Policy 1992-97 special
attentionis being paidto the growth of exportsin
the agricultural sector. The establishment of
Export Oriented Units (EOQUS) in this sectoris
specially encouraged. Units engagedinagricul-
ture, floniculture, horticulture, etc. Can now avail
of the benefits of duty-free imports evenifthey
exportonly 50% of their production. Theycansell
the remaining 50% in the domestic market as
against the limit of 25% for the non-agricultural
sector. The definition of “capital goods™ under
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the policy has been expandedtoinclude capital
goods usedin agriculture and allied activities so
that units engaged in this sector can avail of the
Export Promotion capital Goods (EPCG)
Scheme for importing their equipment at a
concessional rate of duty. Furthermore, certain
inputs and materials required by the agricultural
such as edible wax for waxing fresh fruits and
vegetables, ‘ ‘grape guard paper. dipping oil for
treatment of grapes ‘etc. have been removed

Oral Answers
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fromthe negative list ofimports sothatthey can
now befreelyimported without alicense.

Oral Answers

The Union Budget of 1993-94 has also
proposed a package of special incentives for
augmenting the export potential of the agricul-
ture andalliedsectors.

(d), (e) & (h). The exportprojections forthe
Vill plan are as follows:-

(Rs. Crores at 1991-92pnices)

Item 1992-93 1993-94  1994-95 199596  1996-97
1 2 3 4 5 6
A.  PlantationCrops 1484 1529 1573 1620 1666

(i.e.Coffee/Tea) '
B. Marine Products 1492 1621 1760 1913 2077
C.  Agricultural 5448 6066 6749 7497 8321

commodities (like

tobacco, oilcakes,

spices, cashew

Kemews, cotton,

rice, meat, processed

" foods, fruitsand

Vegetables, sugar, etc.)

8424 R16 10082 11030 . 12064

~ Total:

Thepolicyinitiatives referredto above are
expectedto give animputs to agricultural ex-
ports and Government is confident that the
overalltargets setforthe VIII Plan period would
be achieved. )

[Translation}

SHRI CHHED!I PASWAN: Mr. Speaker,
Sir, Indiaisthe largest vegetable and fruit pro-
ducing countryinthe world, butlam sorrytosay
that vegetables worth Rs. 400 crore are dam-
aged every year. Last yearthe country had
orock *~ed 280 metric: ton of fruits and 580 lakh

metric ton of vegetables. Ourcountry has high
potentiality for exporting fruit and other agricul-
tural products butthe Governmenthas always
ignoredit. The share of ouragricultural products
inintemationaltradeis continuously decreasing
. Ithasbeen reduced by one percentandthe
Government saysthatithas adopted various
measures to boost agricultural export. If Gov-
ernmentis taking various measures then why’
the Indian participation inworldtrade is decreas-
ing. Earlier,we usedtoexportspices, tea, coffee

MR. SPEAKER: Paswaniji, not like that
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SHRI CHHEDI PASWAN: Mr. Speaker
Sir, | am comingtothe point...... ’

MR. SPEAKER: You are not allowed to
make aspeech.

SHRICHHEDI PASWAN: Aliright. India
was numberoneinthe exportof theseitemsbut
today we are notinthatposition. Aspertheorder
ofthe Honble Speaker | would like to know from
the honourable Ministerwhether itis afactthat
bigfarmers andtraders arelikely to benefitfrom
this new export policy and not the smali farm-

ers? ifso, the measures likelytobetakenbythe -

Govemmentto ensure that the benefit of this
pqlicy also reaches the small farmers. Sec-

ondly..... A :

_ MR.SPEAKER: Ifyougoonaskingsuch
questions, youwill notgetthe reply. Youshould
askone supplementary relatingto this question.
Youwilinotgetthe reply of your questionin this
manner.

SHRI CHHEDIPASWAN: Al right Mr.
Speaker Sir, sofaras the part (b) of my question
is concemed, | would like to ask whether the
Govemment has made a study regarding the
likely impact of Dunkel proposals onthe export
of agricultural products, if so, the details
thereof?

[English]

THEMINISTEROF COMMERCE (SHRI
PRANABMUKHERJEE): Sir, sofaras thefirst
part of the hon. Member’s question is con-
cerned, itis correctthat we have a high poten-
tiality for exporting fruits and vegetables. Infact,
Indiais the second largestfruit and vegetable
producerafter Braziland China respectively. In
the new Policy, not new exactly- we have
amended the Export import Policy, which | had
announced on Istof April, 1993, | hadindicated
whattacilities would be provided tothe farmers
to expand agricultural export. In respect of
providingfacilities to the small farmers, already
the Agriculture Ministry is working outa mecha-
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nismthroughsmallfarmers and agro-business
consortia, through which the interaction withthe
creditinstitutions, technical institutions like area
scientific organisations and laboratories, pri-
vate corporate sector, Govemment agencies
andthe farmers themselves beingorganisedin
consortia can provide the best harvestingtech-
nology tothe farmers so thatthe shef life of their
products isincreased and also access tomarket
ensures better remunerative prices for their

products.

In respect of reduction in share of the
overall exportbasket, obviously with the grow-
ingindustrialisationand havingalargersharein
the basket of export formanufactureditems, the
comparative share would come down andthatis
notdiscouraginginthatsense. But, |do agree
thatthereis animmense potentiality forexpand-
ingour share in overall agricultural export.

[Translation]

CHHEDIPASWAN: Mr. Speaker, Sir,my-
secondsupplementaryiswhetheritisafactthat
duetolackofcoordination between the Ministry
of Food and Ministry of Commerce, theimport
of agricultural products is adversely affected; if
sothe stepsthe Governmentis goingtotake to
ensure proper coordination among various Min-
istries? Inpartconnection with (b) of this ques-
tion | would like to know whetheritis a fact that
thetargetfixedfor export of agricultural products
for 1992-93 could not be achieved:; if so, the
detailsthereof? )

[English)

SHRIPRANABMUKHERJEE: Sir, there
is nolack of coordination between the various
Ministries andthe Governmentis anintegrated
one. There may be some differences of opinion
and approach, butthose are being sorted out
theough the normal procedures. So, the hon.
Member should nothave any impressionthat
there is any difference between the Ministry of
Agriculture and the Ministry of Commerce.

- Rather, both the Ministries are interested in
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havingmore and more exports, but sometimes
ithappensthatthe Ministries which are respon-
sible for maintaioning domestic supply may
have differentapproaches andthose are being
sorted out. inrespect of the total target forthe
year 1992-93, we have notyetreceivedthe figure
forthe month of March. Iitwould notbe possible
formetoindicate the exactfigure, but we willbe
nearertothetarget.

SHRIMANISHANKARAIYAR: Sir, would
the hon. Minister agree thatthe higher potential
inagroexportsisforaquaculture products? If so,
whyis his Ministry being sotardy intakingaction
onthe report of the Extrerne Focus Group on
Aquaculture submitted over one yearago and
willhe consider with his Cabinet colieaguesthe
possibility of bringing a National Aquaculture
Policy before Parliamentby the Winter Session
atthelatest?

SHRIPRANABMUKHERJEE: Sir, Aquac-
ulture is one such areawhich has high potenti-
ality. Infact, itis one of the item of the 34 extreme
focus points. In regard to the policy, it is a
suggestion for action and | will consider that
suggestion.

[Translation)

SHRIRABIRAY: Mr. Speaker, Sir, thisis
very important question butthe reply is quite
unsatisfactory. The hon. Nginister has stated
thatthe producers cansell 5Gper each of them
productionin domesticmarket. | wanttoknow
fromthe hon. Minister whether there wouldbe
any impactof this decision on production of food
processingindustries and foreign exchange of
the country? The hon. Minister has supported
the exportunderthe Dunkedproposalsinpart(b)
ofthe question. Untilthe subsidy givenby EEC
countriesandthe U.S.A. asit hasbeensaidthat
it will be reduced by one-third in six years,
reaches ‘Zero' what will be the price of our
productsinintemationalmarket? We can export
‘ Basmati’' rice. There is also a proposal to
export wheat. | would like to say thatthere is

MAY 7,1993
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stagnation in the production of cerealsin the
country. There are so many people in our
country livingbelow the poverty line. wouldlike
to ask the Hon’ble Minister whether we can
exportwheat?

[English]

SHRIPRANABMUKHERJEE: Sir, sofar
as the sale in the domestic tariff area is con-
cerned, perhaps the hon. Member has not
appreciatedthe concessions which we are giv-
ingtothe farming sector. So far as the export
oriented units are concemnedin other manufac-
turing sectors, 75 percentof the products areto
be exported and 25 percentcanbesoldinthe
domestic market. We wanted to give special
facilities to the agro-basedindustries locatedin
the export promotion zones. Forthem export
obligation need notbe 75 per cent, but export
obligationshouldbe 50 percentandinthatcase;
the domestic availability will also be more and
itwillbe easier for the agricultural exporterto
have reduced exportobligations. Inrespectof
the general policy on agricultural exports, onthe
floor of this very House on earlier occasions |
have indicated that there is nothing wrongin
exportingandimporting the same. Therefore, if
we export high quality rice, say atthe unitcost
of Rs.250/- pertonne and if we import certain
other varieties of rice for which there is a de-
mand, ingettingthe same commodity thereis no
difficulty. Sometimes it gives us advantage.
Importing of rice from Burma to meet the re-
quirements of North-Easternregionis conve-
nient than carrying of rice and food materials
from Western part of the country. Thatis the
position.

Inrespect of the subsidies and the Dunkel
text, this House has the Privilege of having
discussiononthisissue. I have alsoinitiated
discussions withthe various political parties,
trade union; organisations and farmers
organisations. The process of consultationis
notyetover. | have completed discussion with
the political parties. but discussion with the
otherorganisations is yetto be done.
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Sofarasthe question of whatwouldbe the
finalformulationinthe Dunkeltext, is concemed
weareyettosee. Butsofarasthe presentstated
position with various countries are concemed,
the aggregate measurementsupportin respect
product subsidies and non-productis there. So
far as our assessmentis concerned, the subsi-
dies which we are providingto our agricultural
commodities are much less than 10 per cent
threshold level of 5to 6 percent.

[ Translation)

SHRI PRATAPRAO B. BHONSLE: Mr.
Speaker, Sir, inthe light of decrease in sugar
production andkeepingin view the requirement
of sugarinthe county, will sugar be exported?
The Governmentis willing to export fruits and
vegetables, butthere is no storage facility for
these goodsinthe country. ltis difficulttoexport
vegetables, as the transportation charges in-
curredon them are much higher. |wouldlike to
know the steps Governmentis goingto take in
thisregard?,

[English]

MR. SPEAKER: Sugar export and stor-
age.

SHRIPRANABMUKHERJEE: Sofaras
sugarexportis concerned. we have decidedlike
thatbecause asthe hon. Memberis aware, india
is already emerging as the single largest sugar
producingcountry andif ourfarmers donothave
access to the external market, it may not be
possibletoensure thatthey getthe remunerative
prices.

So far as the local consumers and their
demands are concerned, that is always to be
kept in mind and to maintain the appropriate
balance of availability of these essential goods,
bothimportandexportroutes aretobe keptopen.
[Interruptions)

VAISAKHA 17,1915 (SAKA)
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[Translation)

SHRI PRATAPRAO B. BHONSLE: Mr.
Speaker Sir, | have not got reply to my
question....(Interruptions)

MR.SPEAKER: There arethree questions
inone question. One relatingtothe export sector,.
second storage and third subsidy on export.

" SHRIPRANABMUKHERJEE: Transport
costisboth fordomestictransportandforexter--
naltransport. Whenwe decidedandconsidered
whetherthe export will be profitable, we took all
inphts intoconsideration.

[Translation]

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, throughyou. Iwouldliketo askthe
hon. Minister whetheritis atactthat we do not
have adequate infrastructure facilities for stor-
age of fruits and vegetables in our country to
encourage the export of these goods? | would
liketoask whetherthe Governmentis goingto
make any special programme for raising pro-
duction oftheworldfamous variety of ‘Kesarker’
manggq grown inJunagadh and providing stor-

age facility foritin ordertoboost its export

AEnglish]

_* SHRI PRANAB MUKHERJEE: ltis cor-.
rect. These infrastructural facilities areto be

“provided if we wantto make areal dentin fruits

and vegetable exports. We shallhavetoprovide
the post-harvesttechnology so thatthe shelf-life
of the product increases. We shall have to
provide the storage the post-harvesttechnology
sothatthe shelf-lite of the productincreases. We
shall have to provide the storage facilities and
refrigeratedtransportfacilities andalso access
tothe market. Thatis why | mentionedin reply
to earlier Question that small farmers agro-
business consortium are acting to have an
integrated apprQachto provide thesefacilities to
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pmduusmeasesandmeygatmem
tive prices.
~ SafetyinMines
902. SHRI BALRAJ PASSI: Will the
Minister of LABOUR be pleasedto state:

(a) whether the Government propose to
holdattpartﬁanahonalcodevememmesdaty
inmines;

(b)if so, the matters likely tobe discussed

atthe conference;

(c) whether holding of such conferencesis ’

to be made a permanentfeature; and _
(d)ffnot,ﬂwereasonsthetefo(?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHR! P.A. SANGMA):
(a)to(d). Astatementis laid onthe Table ofthe

STATEMENT

(a)to (d). Ithas beendecidedto hold the
conference’on safetyin Mines on 14-15May,
1993 atNew Delhi.

Theconferenceis expectedtotake stockof
the status ofimplementation of recommenda-
tions of the previous conferences and make
further recommendations to bring about im-
provementin the status of occupational safety
andhealthinthe contextof presentdaytechnol-
ogy, with particular reference to prevention of

_accidentsincoalmines duetorooffall; safetyin
opencastandsurface operations; occupational
healthhazard and safety educationandworker's
participationin safety management.

Firstsuch conferencewas heldinthe year
1958 and since then six more conference was
heldinthe year 1958 and since then sixmore
conferenes have been held so far. The last

MAY7 1993
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corietencewasheldon 19-20December, 1988.
Thereis nofixedtime framefor holding these
conferences which are held periodically as and
when considered necessary to give newimpe-
tustosafety movement.

{Transiation]

SHRIBALRAJ PASSI: Mr. Speaker, Sir,
| would like to know why the tripartite national
convention to discuss the problems of mine
workers is notconvened every year and what
action hasbeentakenonthe recommendations
ofthe conventions heldfrom 1988tilldate, lfany
actions has beentaken, whatwere the results?
Has there been any decline inthe number of
accidents. Hasthe number of deaths orinjured’

alsocome down.

[Enghsh]

‘SHRI P.A. SANGMA: | am inclined to
agreewiththe hon. Memberthatthe Conference
onSafety inMines shouldbe heldevery yearand
itnot, every year, atleastas oftenas possible. .
We willtry to keep up his suggestion in mind.

Asfarasthe earlier Conferences are con-
cemed, there have been altogether seven con-
ferences heldinthe country. Thefirstonebeing
heldin 1958 at Calcutta, secondonein 1966in

‘Calcutta, thirdonein 1973in Calcutta.

Thetfourth Conference was heldin Delhiin
1978. The 5th, 6th and 7th Conferencesin 1980,
1986 and 1988 respectively were heldin Delhi
andthelatestone this year scheduledfor 14th
and 15th of this month, is alsoin Delhi.

As far as the recommendations of the
various conferences are concemed, Icansayby
and large, most of the recommednations of
these Conferences had been implemented,
particulary in respect of legisaltion of the provi-
sions governing safety and health of the work-
ers. As aresultofthe suggestion madein one
ofthe conferences thatworkers’ participationin
safetymanagementmustbeintrouced, theMines
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Acthasbeenanwnd;dandwoders' inspectors
have been appointedin various Mines. Oneof
the recommednations hasbeenthat there should
bebipartitecommittee atthe mineslevel. This
alsohas beenimpleemtned. One oftheconfer-
ences’ suggestion was, vocational training,
continuous training not only forworkers but aiso
forinspectors mustbe given. This recommen-
dationis beingfoliowed.

Whatever decision has beentakeninthe
7th Conferences will be reviewedin the coming
Conference. Inthelast Conferenbce therewere
as many as 42 recommedation; mainly under
fourheads. The mostimportantrecommenda-
tions were supportplan andasortofsafety rules.
Goingthroughthe agendapapersforthe 14and
15th of May Conference, | find, most of the
recommednations of the 7th conference have
been adheredto. However, we willbe reviweing
itinthe next meeting.

As far as the number of accidents are
concemed, ithas shownadecline. in 1986, the
totalaccidents were 180. in 1992 those were
186, the totoal accidents were 180. In 1992those
werete 186. The number of detahs due tofatal
accidentsin 1986 wete214. In 1992, itcame
downto 185.

[ Translation)

SHRIBALRAJ PASSI: Mr. Speaker, Sir
,my secondquestion isthathow muchtimeis
takentoprovide compenstaiontothe dependants
of the mine workers who become victims of
accidetns while working in mines? The time
takentoprovide compensationtothe dependatns
ofthosemine workerswho diedintheyear 19917
Iwouoldlkike toknow astowhether Govememin
hasformulated any such schemes under which
the workers who become handicapped while
working in the mines will be provided jobs on
prSiority basis? If so, the number of such handi-
cappedworkers who have been providedjobsin

. other establishmetns on priority basis.

VAISAKHA 17, 1915 (SAKA)
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[English]

SHRIP.A. SANGMA: The mine workers
are govemed by the Workmen Compensation
Act. We strictly adheretoit. itis true thatthe
amount of compensationwhichis provided under
the Workmen;s Compensation Act is not ad-
equateasoftoday. Wearetryingtoenhance the
compensation and | will be coming to Parlia-
ment very soon for the amendment of the

Workmen's Compensation Act.

Asfar as the exact number of people and
whatreliefhadbeen given are concemed, | donot
have allthese details. | will supply the details to
the hon. Member. '

SHRIBHERULALMEENA: Mr. Speaker,
Sir, the workers and labourers in big industries
andbigmines are organbised. Assuch, theyget
the compensation. | would ke toknowastowhat
safetly measures are done for the safety of
workers workingin smaliindustries like marble,
softstone etc. The hon. Minister has said that
aconventionis held every year. | wouldlike to
know whetehr the owners are also asked to
participate inthose conventions so as to make
them aware about the decisions taken and
recommedations made inthose conventions by
the Government emplo. yees and others. The'
decisions or recommednations are never
implemtned, therefore the owners of small
induteis should also be called there to make
themaware aboutthe systemandthe arrange-
ments recommednedtobe done.

- MR. SPEAKER: You have said that the
owners should alsobe called. Many others are
alsothere to askquestions. You are repeating
the same question. Please resume your seat.

[English]
SHRIP.A. SANGNA: The Conferenceis

aTripartite Conference. | can give the number.
The Central Governemtn has got 10



5 OralAnswers

represetnatives. The state Governemtnshave
got 19representatives. Regardingthe employ-
ers - who are very important - we have given
them 29; regarding the worker the workekers
organisations. thatis , the trade unions, we have
invited 14 as pertheistrength on the basis of
verification during 1980. Forthe professionals
who are very muchexperts in mine safety alone,
we have given 14. So, allogether 86 represen-
tatives will be called for this National Confer-
ence. :

[Translation]

DR.LAXMINARAYAN PANDEYA:MR.
Speaker, Sir, the hon. Ministerhas said that all
the recommednations of the convention have
beenacceptdandthey areworkingaccordingto
that. Butthese recommednations are notbeing
followed in various mines. {would like to submit
thatin Madhya Pradeshthere recommedations
are notbeingfollowedin many coalmines. You
have said that though there has beenrise in
accidents butthe numbers of deaths duetofatal
accidents have shown a decline, butitis not so.
Ihave proofs aboutitthatboth havebeenonthe
rise. | would lkike to know whether the
Governetmnwill hold an inquity in this regard
and the persons found guilty will be punished?

[English]

SHRIP.A. SANGMA: In spite of fulfilling
the recommednations ortryingto adhere tothe
recommedations ofthe National Conference
fromtime totime, accidents dooccur. Thereis
nodoubtaboutit. Butthe only thingisas | have
stated earlier - thataccidetns are comingdown.
Now, if you compare ourselves with the rest of
the world, there are tow,types of criteria. One,
death per one thousand workers and second,
death per milliontonne production. These are
theintemational standards onthe basis of which
the accidents, fatal orserious, are accountedfor.

Asfarasthedeath perthousandpersonsis
oncemed, Indiacompares very wellwiththe rest
ofthe world. Asfaras death permilliontonne

MAY 7,19983
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productionis concemed, we are slightly higher
thanthe henrestoftheworld. So, the eaccidents
dooccur. Imustsay, itmay occurinfuture aso.
Butourattemptistoreduce the accidents andto
seethatthereis zero accidentrate. | do notknow.
homanyyearsit willtake.

[Translation)

SHRIKRISHANDUTT SULTANPURI: Mr.
Speaker, Sirithas beensubmittedthatthere has
beenaprovisonto organise nationmalconventins
butlwouldlikke to know whetherthe question of
lesswagestowomenisbeing discussed ornot?
Women have fuliright to get equal wages but |
would like to know whether this question is
discussedthere ornot?

[English]

MR. SPEAKER: It does notarise. Ruled
out.

[ Translation]

SHRIRAMVILAS PASWAN: Mr. Speaker,
Sir, the safety matters nmines are concerned
with the Ministry of Labour lasmon and the
Ministry of Minesis under some other Minster.
Theresultisthat Welfare Ministry remains less
ctoncerned and the lite of people working in
mines has become a heliforforty tofifty years
andninety percentofthe labourers continuesto
sufferfrom T.B.

[Translation]

Neither there is proper arrangement of
oxygen nor proper shoes and arrangement of
lightfortheirsafety. They havetoworkinmines
upto adepth of one kilometerbut the required
safety measures, pillars and roof in mines are
also notthere. The Minister of Labour writes
fromtimetotime butno attentionis paidtoit. Has
the Government formulated a specific scheme
in constellation with the Mini9stry of Mines
becausethese workers aretheiremployeesand
as has been said that unless there is workers’
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participatiortinthe management, therecan'tbe
apermanentsolutiontothe problem. Doesthe
Governmentpropose tointroduce the workers’
participationin arangement Billinthe current
Session of Lok Sabha. Doesitintendtohaveit
passed, if so,by when?

{English}

. SHRIP.A.SANGMA: Asfarasccalmines
are concerned, the worker's participationis very
muchthere because we have nctonly thetipar-
tite committee atthe minesleveltolook afterthe
safety measures but we also have workmen
inspectors wherever there are 500m ormcre
workersin a particular mine. ( Interruptions)

SHRIRAMVILAS PASWNA: They never
inspect.

SHRIF.A. SANGMA: The hon. Member
is asking about the general policy on workers’
participation in management. The Billwhich
was introduced by the hon. Member, when he
was the Minister, that Bill is very much before
the House. Whenever it comes up, we will
discuss it. We are not going away from this.
There is another question today itself on the
workers ‘participation whenitcomes up, | will
answer it. {/nterruptions)

MR. SPEAKER: | wanrnyounotto speak
likethisinthe House. Youhavebeenaprofessor
and|donotappreciate yourevery now andthen
speakinglikethat. Thisis verywrong. Itake very
great objection to this method of asking the
question.

(/nterruptions)
[ Translation)

SHRI MAHENDRA KUMAR SINGH
THAKUR: Mr. Speaker, Sir, through you, lwould
liketo ask the Governmentwhether group insur-
ance for wotkers in mines will also be consid-
- eredinthe conferencestobe organisedonthe
problems of workers?
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MR. SPEAKER: This appliedto you also.
Youhavebeenaprofessor. Youpleasedesist
from asking questions like this.

(Interruptions)
[Translation)

PROF.RASASINGHRAWAT: Through
you, Iwouldliketo askthe Governmentaboutthe .
directives issued by it to the mine owners re-
gardingminimumsafety requirements forwork-
ers and the action to be taken against mine
owners when they do not fulfillthese require-
ments and the measures takento train miners
abouttheirsafety.

{English)

SHRIP.A. SANGMA: As faras guidelines
are concerned. the guidelines are issued from
timetomtime. There are many guidelines which
have beenissued and!wouldnotlike be able to
go into all the guidelines. | will only cite one
example. Inouranalysis of accidents, we have
foundthat most of the accidents are taking place
because ofthe rootfall. This rooffallwastaking
place within half and hour of blasting in the
neighboringarea. Thatwas adiagnosis ofthe
causes of accidents. Therefore, circulars, in-
structions have been issuedto coalmines say-
ing that fromthe time of blasting. inthe next hatf
an hour, noworkershould be sentunderground.
And as a result of this particular action, the
number of accident has come down. In the
coming Conference, since major accidents are
in the form of roof fall. this is the first item?or
discussioninthe Conference and after conclu-
sion of the Conference. some more guidelines
willbeissued.

SHRIMUMTAZ ANSARI: Mr. Speaker,
Sir. thankyou very much. |have beesallowed
forthefirsttime in thisweek.

Ithas beenpointed outby the hon. Minister
that tripartite and bipartite conferences have
been heldand so many recommendations have
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been heldand somany recommendations have
beenmade sandso manycomemdatkions have
been accommodated andimplementedalso. |
wouldliketo askthe hon. Minister, whetherthey
proposes to incorporate these recomrenda-
tions into the Mines Act 1951 or Employees
Insurance Act, 1948 or Workmen's Compensa-
tionAct, 1923 because these provisions, inspite
ofthe assurances, in spite of the recommenda-
tions made by the bipartite andtripartite confer-
ences held at regular intervals of time since
1966 or whatever you have pointed out, | would
like to say thatthe Workmen’s Compensation
Act, 1923 is also provides for the safety of the
miners has becomeinadequate. Similarly, the
Mines Act, 1951 has also becomeinadequate.
So, | wouldlike to know whetheryou propose to
accommodate allthese recommendationsmade
for the safety and security of the lives of the
workers by bringing abouta largestamendment
and whether you wantto pay much more satis-
factory compensation to workers according to
Workmen’s Compensation Act, 1923 orwhether
you wantto justamendthat- law also. Thisis
my question.

SHRI P.A. SANGMA: Sir, | have already
statedthatinthe lastseven conferences what-
ever suggestions were made 10 bring about
changesinthe existinglegislation, inmost ofthe
caseswehavedonethat.

Inthe nextconferencebeingholdonthe 14
thand 15th of thismonth, if there are suggestions
for bringing about changes inthe existing legis-
latior},iwearecorwinoedmatitshouldbedone.
centainly, wewill bringin necessary changesin

MR. SPEAKER: Thank you.
Hover crafts

*903.SHRIC.P.MUDALA GIRIYAPPA:
Will the Minister of SURFACE TRANSPORT
be pleasedto state:

(a) whetherhovercrafts aremore advanta-
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geous than other modes of transportation;

(b)if so, whetherthe Govemmentpropose
toencourage manutacture of hovercraftsinthe
country; and

(c)itso, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT SHRI
JAGDISHTYTLER): (a)to(c). Astatementis
laidonthe Table ofthe Sabha.

STATEMENT

(a) Yes, Sir. Hover crafts are advanta-
geouswithreferencetospeedandeasyberthing
at Ports. They are useful for short range of
operation, particularly for passengertraffic.

(b)and(c). Accordingto the New Industria!
Poticy promulgatedby the Govemment of India
on24thJuly, 1991, Industrial Licensingfor Shop
building Industry (which include Hovercrafts
also) has been abolished irrespective of the
level of investment, exceptthatthe construction
of warships has been reserved forthe Public
Sector. Inthe Shipbuilding sector, mechanised
Sailing Vessels upto 10,000 DWT, including
Fishing Trawl;ers and Hovercrafts, arecaiso
allowed automatic approvalforforeigntechnol-
ogy agreements and 51% foreign equity partici-
pation.

SHRI C.P. MUDALA GIRIYAPPA: Mr.
Speaker, Sir, the hon.Minster has statedin his
reply that the Mechan ised Sanitry Vessels
including Fishing Trawlers and Hovercrafs are
also allowed automatic approval for fvoreign
technopligy agreemtns. | would liketoknow from
the Minster whether any Indian Shipbuiling
Companies have sought the collaboration of
foreign companies; if so, the deails thereof.

SHRIJAGDISHTYTLER: I sthe this re-
garding hovercrafts or fishingtrawlers?

SHRI C.P. MUDALA GIRIYAPPA: It is
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regarding hovercracfts.

SHRIJAGDISHTYTLER: Sir, twoor three
companies had apliedforthe iceenceto manu-
facture hovercrafts. Permission had been
grantedbythe Departmentof Industrail Devel-
opmentformanufacturingtwo-seater hovercrafts
inGhaziabad. Thecompanywas allowedtosell
the hovercrafts the in domestic sector after
payment of leviable duties. Till now ten two
seater hovewrcrafts haye been manufactured
and deloivered out of them eight are without
engines and two with engines. The company
alsoinformedin the month of March 1993 that
they have complied wioth the conditions men-
iioned by the Deopartment of Industrial
Jevelopemtn. Othercompay has come forward
o mautacture hovercrafts inthe coyuntryona
1arge scale. But, | would like to inform the hon.
Memberthatthe Govermentdfindia, inthe year
1988, ..ad permitted New India Business
Privcate Limited Company, Ahmedabadtoac-
quire two hovercrafcts and they are very

successfuly operting three trips daily from -

Bhavnagarto Surat. Andthen, in 1991, twonew

ceneces wer givne to M/s. Elgin Limited and
h.'s. AjmeraWater Amusement. Butthe com-
panies did not acquire the vessels.

Sir, recently, another company called Sai
Hovercrafts, New Dethihas gotthe santionfor
theimport of four hovercrafts from U.K. and out
fo them two will be in fully assembled condition
andther. ... "%; remaining two will be suplied
after dismanthing and afterthe completion of all
tests and trials. The company proposes to
operate them near the Bomaby Sea.

The capacity of each hover craft willbe 24
passengers plus the creqmembers. The com-
pany is yetto startthe servieces.

SHRI C.P. MUDALA GIRIYAPPA
(CHITRADURGA): In view of the sopeed and
easy perching at ports and aiso useful range of
operations particulary for passenger traffic, |
would like to know whether the Govemment is
reconsidering about the change of policy and
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alsowhetherthe Water Surfare Authorites have
identitied waterways for operatien of these
hovercrafts. -

SHRI JAGSISH TYTLER: We have
delicenced this industry completely anbd we
would welcome anywherein Idniacompanies
which have the resources to manufacture
hovercrafts

(Translation]

SHRI SUDHIR SAWANT: Mr. Speaker,
Sir, itisatactthathover crafts are advantageous
foreasy berthingat porstbutitis also afaetthat
the coastal paxsengertrafficin coastal areasis
closedfor secveral yearsnow. The Govememtn
hastomake some arrangemtnstorestartit. In
such a situation, particularliy when Goa and
Konkan have proved good tourist sports, there
is need 1o restart this service but hover -crafts
are not cost effective for passenger traffic be-
causefirst of allits cost is quite high andithas
tobe imported and secondly there is nofacility
attheport.

[Englsh]

MR. SPEAEKR: What is your question,
please? -

[Translation]

Wehavecwemdonlyheeqmmﬁmsh«to
minutes.

SHRISUDHIR SAWANT: My questionis
whether the Government is formulating any
such policy in consultation with the Ministry of
Tourism sothatpassengertraffic rates may be
reduced through hovercrafts and infrastructure
may be built up for hovercrafts to berth at the -
port?

(English}

SHRIJAGDISHTYTLER: Sinceitisavery
easy service to run, we have infrsastructre at
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every port. We would encourage the Tourism
Departmetn to come around for service
whereevertheywant.

SHRIP.C. CHACKO: Inview of the reply
givenby the hon. Minister thatthe hovercracits
are advantages for passengertrafficand also
considering the fact that hovercrafts are not
populatinthe country, wilthe Ministry of Surface
Transporttake theinitative to coduct hovercraft
sercices betweenimportantcoastalcitiesinthe
country? The Minister has stated about the
recent manufacturingand importing effortsin
the hovercrafts. These are small hovercrafts
having 20 and 24 seats. Hovercrafts having
more than one hundred seating capacity for the
passenger trafficis available eisewhere. WIli
the Governemtthink of mganifactureing large
sized hovercrafts? Pubiitsector Shipyards are
now idlying because of lack of orders. Wilithe
Ministry oif Surface Transport think of
Mnifacturingbiugsizedhovercraftsinthe pubfic
sector shipyards like the Cochin Shipyard?

SHRIJAGDISHTYTLER: The Govern-
ment has no intention of manufacturing bigger
capacity hovercrafts. Butrecently we gotan
enquity froman NR! from’ Germany whowould
like to come to India and manufacture bigger
capacity hovercrafts. We are doing everything
possible to encourage themtocome.

GoidBond Scheme

*904. SHRIMATIGEETAMUKHERJEE-
Will the Minister of FINANCE be pleased to
state: (a) whetherthe Gold bond Scheme intro-
duced on March 15, 1993 is likley to have a
negative impacton curbing smuggiing;

(b) whetherthe Governent's attentionhas

beendrawntothe news reportthat appearedin

“the “Times of India” dated April 8, 1993in this
respect; and

(c) if so, the reaction of the Government
thereto?
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THEMINISTEROF STATE IN THE MIN--
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a) The
scheme was introudced with effect from 15th
March, 1993. As official implrts of gold by
passengers are allowed, this Scheme is not
likely to lead to increased smuggling. Also
available reports do notindicate any negative
impact of Gold Bond Scheme on curbing of
smuggling.

(b) Yes, Sir.

(c)GoldBond Scheme wasintrcduced wth
a view to mobilise the idle gold with ordinary
citizdens including ornaments to supplement
official gold reserves. Upto 30th April, 1993,
golddeposits tetalling 8062 kgs. were made
underthis Scheme.~Hence the views expressed
inthe newspaper report need notcause undue
concem.

SHRIMATI GEETA MUKHERJEE: Mr.
Speaker, Sir, the Times of India’s report’ on 8tk
April, whichwas referredtoinmy question says
among many otherthings and | quote:

“ltcouldleadto a shortenough suply and
hence a high enough price to make gold smug-
gling worthwhile again. These were the two
‘ears”.

Sir, letus see whatis the situation today.
Actually whenthe Scheme was intrcduced in
Delhi, onthatdate, for 10 gramgold, the price
was Rs.4080andin Bombay, itwas Rs. 4012.
But, toway, onthe 5th of may, the standard gold
priceisRs.4415for10grams. *

Therefoire, if fwithin five weeks of the
publicatuion of the report, the price has gone up
by about Rs. 400 perten grajs, may | knowon
whatbasis the Minstor in his statement says,
“The views expreswsd in the newspaper report
need notcuse undue concern”?

SHRI M.V. CHANDRASHEKARA
MURTHY: | have already stated in my earlier
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replied to the Parliament that there is no evi-
dence tolinkthe movemtnin gold pricesinthe
~ountryto the Goldbond Scheme.

SHRIMATIGEETAMUKHERJEE: Kindly
rememberthathigh enoughpriceis alsothere.

_ SHRI M.V. CHANDRSHEKARA
MURTHY: | will come to that also. After the
decision of the Governmentregardingthe im-
port of gold, till April 1993, nearly about 145
tonnes, atan average of 12 tonnes permonth,
was collected; and the gold imported during
March-April, especially after the introductior. of
this Goldbord Scheme has been 24 tonnes.
Theretore, this goes to show that the gold depos-
ited under the Goldbond Scheme is quite less
comparedtothe goldimportedandhence, it will
notcontribute to any change iri the price of goid.

Regarding the nse ir the price of goid, |
would say that normally the pice oi domestic
gold cepends onthe internaticnal price also.
Afterthe introduction: ot the Goiabond Scheme.
onz-3.March 1993, theinternational price was
329dolars appeartroiounce. Correspondingly,
thelocal merketrate forten gramaoldwas Rs.
3.453 30; andon 15th Apri 1993, the domestic
priccat Bomabywas Rs. 4.250 ortengrams. It
i¢ but natura! that becasuc of the rise in the
internationalprice. the locaimarketprice rises.
Correspondigly. the inter nationalprice on 15th
Aprit 1993, was 337 .5doliars.

Recently. on 3rd may 1992, the rate of
domestic qoldtortengrams wasrs. 455

[}

MH SPEAKER: Youhave explained

SHRI M.V. CHANDRASHEKARA
MURTHY: iwillcomplete. It wsbecause of the
increase nthinternational prices” AtLondon.
the nternational price was 354.5dollars.

MR. SPEAKER; | think, you have ex-
plainedthatbecasue ot the nse inther interna-
tionalprices. the nse hastakenpalce. Thatis
all
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SHRI M V CHANDRASHEKARA
MURTHY : Hon. lady Member has quoted a
report fromthe Times of India. Recetnly, the
TimesofIndia has reportedthatthereisasharmp
fallinthe price. duringthe entire week, thatis on
5th,6thand 7th.

SHRIMATIGEETAMUKHERJEE: Asfar
asthepriceincreaseis concemed, when he gold
bonds were introduced, althese tactors should
have beentakenintoconsideration.

MR.SPEAKER: The goldbonds have not
affectedthe international price

SHRIMAT! GEETA MUKHERUEE: No,
butthe national price, ithas. Itis a question of
national price.

SHRIMATI GEETA MUKHERJEE: So,
the Minister has aiready admitted that it has
increased. lamnatgoingintothatany more after
hisadmission. {interruptions)

May | saythatalithe goidthat! gotifrommy
mother's sideand my husanbd's side. has gone
tothe CP1? So. have nointerestingold.

SHRIMRUTYUNJAYA NAYAK: All the
goldis availabie with the CPI.

SHRIMATI GEETA MUKHERJEE: My
party, yes. naturally.

About the question of smuggling. withthe
tuliconvert.bility ot dollar. now havalatrade has
startedagain. Therate ofexchange inthe market
1sabout Rs. 37 perdoilar.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Ithas come down - Rs.
34

SHRIAMTIGEETAMUKHERUJEE  itmay
be 37. Someday. itis Rs. 34. ltis. more orless.
roundabout that. One day, itis Rs. 34 andon
another day. itis Rs. 37. May | know from the
Minister whetherthis againis another condition
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whichis likely to encourage gold smuggling?

SHRI M.V. CHANDRASHEKARA
MURTHY: No, Sir, After somany administra-
tive measures taken by the Government, the
gold smuggling has come down considerably
because of the policy ofthe Goverment. Iquote
the seizures made during 1988-89. In 1989-90,

itwas6.2tonnes. In1990-91, itwas5.8. In1991-

92, itwas 4.6 Afterthe measures takenbythe
present Governmentupto28.2. 1993, itis only
2.2. Bythis, one can easily inform that the gold
smuggling has come down by more than 50 per
cent.

SHRIMATIGEETAMUKHERJEE: Dothe
smugglers always reveal or your authorities
always catchthem? (Interruptions)

SHRI M.V. CHANDRAHSEKARA
MURTHY: 1 do not agree with the hopnopurable
lady Memberthatthe Havala trade is flourishing
andtheratein havalaisincreasing. Because of
the fluctuations inthe intemationa! price of goid,
eventhe domestic price has correspondingly
increased. Eventhetradedinhavalahasalso
decreasedto considerable extent. But|would
like to quote some figures.

MR. SPEAKER: Please, Piease.

SHRI M.V. CHANDRASHEKARA
MURTHY: No, Sir.

MR.SPEAKER: Letus notwastethetime.
There are other questions. Youcansenditin
wrtingplease.

SHR! M.V. CHANDRASHEKARA
MURTHY: Because ofthe havalatrade.....

MR. SPEAKER: You give the reasons for
rise. Gove itin writing.

SHRIPRITHVIRAJ D. CHAVAN: Sir, one
of the objectives of launching this scheme was
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tobringabout 7,500tonnes of goldwhich s lying
hthepdvatehandsasnon—pedomﬁngase(stq
convertinto performingassets.

TheMinister has given some figures that
till 30th Apnil, 1993, about eight tonnes of gold
came inthrough this scheme. Butthe informa-.
tion is that very little of this goldis in the form of
omaments the purpose for which the scheme
was launched. Itis actually money-laundering
-conversion of black-money into white-money.

Wilithe Minister give astowhat percentage
of this eight tonnes of gold is in the form of
omaments and what s the percentage in the
form of biscuits and other primary cold whichis

smuggled?

SHRI M.V. CHANDRASHEKHARA
MURTHY: Sir, underthe Gold Bonds Scheme,
we have given certain immunities to the sub-
scribers. Itistoo earlyto estimate inwhatform
we have received the gold.

[Translation]

SHRI SATYANARAYAN JATIYA: Mr.
Speaker, Sir, gold received by Government
under Gold Bond Scheme form public to aug-
ment the gold reserves is notthe asset of the
Government. It was deposited for keeping it
safe. | wantto know fromthe hon. Ministeras
towhatis the justification and utility of increasing
goldreserveinthis way and whatis thetarget?

[English]

SHRI M.V. CHANDRASHEKARA
MURTHY: Jnthe Budgettforthe year 1993-94,
intoms of money we anticipated about Rs. 300
crores underthis schemes. Sofar the deposits
which we have recejved are about Rs. 800
crores, whichis more than Rs. 300 crores. So.
itis very encouraging.

Aboutthe other qdestion I require a sepa-
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(Translation)

CessonTea.

*905. SHRINITISHKUMAR:
DR. CHINTAMOHAN:

Willthe Minister of COMMERCE be placed
tostate:

(a) whether cess has beencharged on all
varieties of tea producedin the country;

(b) i so, the amount estimated and recov-
eredascess during each of the last three years;

(c) the manner in which this recovered
amount has been utilized during this period;

(d) whetherthere is any proposal to utilise
this amount directly through tea producers to
encourage its production,;

(e)ifso, thedetailsthereof; and
(f) if not, the reasons therefor?

(English]

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a)to (f). Astatementis laid on the Table of the
House.

STATEMENT

(a)and (b). Underthe previsions of TeaAct,
1953, Cess s levied by the Govemment on all
teas produced. Cess collected on teas pro-
duced, duringthe last three years is an under:-
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Year = AmountofCess collected

(Rs./lakhs)
1990-91 1207
1991-92 (Provisional) 1234
1992-93 (Estimated) 1120

(c) Proceeds of Cess are mainly utilisedfor
meeting expenses ontea promotion, Research
and Development, Labour Welfare Schemes
andadministration of the Tea Board.

(d)to(f). Thereis no suchproposal to utilise -
proceeds of the Cess directly through the tea
producers. TeaBoardis the nodal agency for
undertaking developmental activities forthe tea
industry.

[Translation]

SHRINITISH KUMAR: Mr. Spea!(er, Sir,
Iwouid ike toknow fromthe Govemment whether
itopposes toabolisheess beingchargedontea
atpresent? Inthatcase whethervanous schemes
beingimplemented for promoting production of
teawill notbe affected and whether ultimatety the
Govemment will not have to close the Tea
Board? Hasthe Minister of Commerce received
any memorandum fromthe employees; if so, the
reactiopgf the Govemmentthere to?

SHRIKAMALUDDINAHMED: Thereisa
no such proposal. Oess will continue.

SHRI NITISH KUMAR: The Minister of
Finance hadsentatelex message tothe Chair-
man, Tea Board on 23rd March in which an
advice was sought whether the Tea Regulation
of Export Control Order, 1957 should be an-
nulled ? These are the Orders through whichthe
TeaBoard controls tea industry. itis afactthat
the Tea Board controls teaindustry. Itis afact
thatthe Tea Boardis functioning extremety well
andwithits efforts we have touched the heightin
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the field of tea industry in the world. In such
circumstances, isitpopertodo so; the reaction
of the Ministry of Commerce thereto?

MR. SPEAKER: Hehas explainedinevery
cleartermsthatitwould nothappen.

SHRI NITISH KUMAR: There are two
ordersthroughwhichteaindustryis controlled.
Ifthe Government has notsentthetelex mes-
sage, it shopidadmititin the House.

SHRIKAMALUDDIN AHMED: Iwouldlike
toassure ShriNitishbjithatthe Tea Board will
continues to tunction and all its functions will
alsocontinue. Everythingwillgoconasitis.

[Enclish!

MR.SPEAKER: Youare doubly assured
NOw.

[ Translation)

DR.PARASHRAM GANGWAR: Thehon.
Minister has explainedthatproceeds of eess are
mainly utilised for meeting expenses on tea
promotion, Researchand Development, Labcur
Welfare Schemes andadminisirationofthe Tea
Board. Proceeds of cess are not utilised directly
byteaproducers. | wouldlike to know fromthe
hon. Ministerthe share of the amount of cess
collected on allkind of teas producedis made
available tothose welfare Organisations which
provide basicfacilities, viz., house, schooland
hospitalto the producers? Has responsibility to
oversee the utilisation of this amountbeen as-
signedtosome authority? 3

SHRIKAMALUDDIN AHMED: The collected
amount of cheess is handed overto the Tea
Board. It re-examinesitandspends. Itisnot
spentdirectly. Butthe expenditureisincurred
on Research and development, labour welfare
activities, raisingthe quality of tea, and rejuve-
natingtea gardens and replacingthem. Finan-
cialassistance s provided by way of lone and
by way of subsidy. There are number of
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schemes. Ifthe hon. Memberwants details, |
will supply the same in writing .

[English)
World Bank Aided Projects

*906. SHRI RAM NAIK: Will the Minister
ot FINANCE be pleasedto state;

(a) whether a Task Force set up by the
World Bank has recommendedthird party veri-
fication and certification of expenditure onthe
projects aided by it;

(b)if so, the details thereof; and

(cithe reaction of the Union Govemmentin
thisregard?

{Trar:slation)

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTERY OF
STATE iN THE MINISTRY OF
PARLAMENTARY AFFAIRS (DR. ABRAR
AHMED): (8)to (c). A statementislaid onthe
Table ofthe House.

7

{Translation]
STATEMENT

{ajto(c). inFebruary 1992, the Worldbank
constituted a Porticiic Management Task Force
to examine the problems affecting the quality of
the Bank's portfolic of loans and credits. The
mainrecommendations ofthe Task Force were
submittedtothe Worldbankin September 1992.
These include country portfolio performance
management with a provision for restructuring
of portfolios in adjusting countries toinclude the
reallocation of undisbursed balances of loans, -
improving the quality of projects entering the,
Portfoliothroughanalysis, andenhancementof
the Bank’s role in project performance and
accountability. In this regard, the Task Force
has also suggested thatthe Bank shouldaccept
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greater use of verification and certification by

independentthirdparties.

The reportofthe Task Forceis at present
_under review in the World bank. The broad
recommendations of the Task Forceto impiorve
the Worldbank's developmentlending strategy
areinconsonancewiththe Govemmentofindia's
views in the. matter. As far as the issue of
verification andcertification by anindependent
third party isconcerned, the audit of allon-going
projects presently beingimplementedby India
with World Bank assistance is already subject
to independent audit through the office of the
Controller & Auditor General of India or other
independent auditors acceptable to both the
Govemmentandthe World Bank.

[Transiation]

SHRI RAM NAIK: Mr. Speaker, Sir,
generally itappears these days thatdeveloping
countries have beenimposing new conditionali-
ties on loan-taking undeveloped countries. It
has beensaid here thatthe World Bank has set
up PortolioManagement Task Force in Febru-
arywhichhas submittedits reportin September.
| would like to ask whether the Task Force
belongedtothe WOrdbankornotandthe names
of those countries whose representatives were
includedinit. Was Indiaamember of thattask
force? Does any of the recommendations made
bytask force appear to be objectionable tothe
Union Govemment?

DR.ABRAR AHMED: Mr. Speaker, Sir,
the recommendations made by this Task Force
are under consideration of the World Bank.
These recommendations are also in conso-
nance with the views of the Government of India
because it contains the concept of verification
andcettification by third party. The Worldbank
has already acceptedthe C.& A.Gas aninde-
pendentparty. Thecasesinwhichthe Govemn-
megtof Indiaisbormower, the C&AG is undertak-
ingauditworkas thirdparty and wherethe state
Government is borrower, the auditor is ap-
pointedwith the concurrence of the World bank
andthe Government of India.
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SHRIRAMNAIK: Mr. Speaker, Sir, Ihave
askedwhetherthere was any representatives of
undevelopedcountry or representative of India
inthe Task Force.

DR. ABRAR AHMED: | have noinforma-
tion regardingthe names of member countries
includedinthe Task Force. | wouldinformyou
lateron.

SHRIRAMNAIK: My second supplemen-
tary isthatthe hon. Minister has justinformed
thatthe Comptrollerand Auditor Generalis our
representative. We are aware of it. But the
recommendations given by itclearly indicates
thatapartfrom C.&.A.G., outside auditinstitu-
tions should also undertake audit work. Itisnot
in accordance with the reply given by the hon.
Minister. In my view, itis aninterference inour
financial sovereignty. Such projects are being
audited by the World Bank. No outside auditor
except the Comptroller and Auditor General
shouldbe allowedto auditthe accounts of the
projects inthe country.

DR.ABRARAHMED: Aslhavesaidinthe"
beginningthatthis reportis stillunderconsider-
ation withinthe World Bank. Astarasforeign
auditoris concerned, no such thing has been
mentionedtherein. As | have earliersaid that
the Comptrollerand Auditor General hasbeen
considered anindependent third parry by the
World Bank. The projects where the Govern-
ment of Indiais borrower, are being audited by
the comptroller and Auditor Generalandinthe
case of State Government, Auditor is appointed
with the concurrence of World Bank and Gov-
ernmentof India.

[English)

SHRILOKANATH CHOUDHURY: Sir, |
want to know when the audit is made by the
GATT, whatis the conception, then., of the third
party by the World Bank. | wantto know whether
they have pronounced concretely any thirdparty

_otherthanthe/GATT.
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THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Mr. Speaker, Sir, the
Report deals with streamiing of the processes of
lending by the Bank. It does notdeal exclusively
with India. As far as India is concemed, the
World Bank accepts the point of view thatthe
Comptrotier and AUditor General of Indiais an
independent authority for purposes of certifica-
tion. So, we do nothave to do anythingin this
regardfurther. )

SHRILOKANATHCHOUDHURY: Thatis
nomyQuesﬁo'n. |amsayingthis is beingdone.
So, when the World bank Task Force have
recommended a third party, whether in their

MR. SPEAEKR: He wanted an indepen-
dent third party. They are treating Comptrolier
and Auditor General of India as anindependent
third party. Thatis all.

[Translation}
SHRIVIRENDRA SINGH: Mr. Speaker,

is a member of the Task Force set up by the

World Bank or not? | would like to ask further -

‘abouttheprojects sponsoredby the World Bank.
Does India representin this task Force? Does
the Worid Bank concede tothe recommendation
made by India keepingin viewtheinterestof the
.nation.?

. DR.ABRAR AHMED: Mr. Speaker, Sir,
the hon. Member has repeated the same ques-
tion that was asked by the former speaker. As
| have already explained that information re-
gardingthe composition of the Task Force would
be made available to hon. Members. Thereis
along list of projects. | have alsoalistof 112
projects. If helike to have detailedinformation,
itwould be made available.

~ SHRI VIRENDRA SINGH; My question
was whether the World Bank considers the
recommendationwhichis made inthe interest
ofthe nationby the representative of India or not?
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SHRI MANMOHAN SINGH: We do not
accept any conditionalities which are notin our
onial;

MR. SPEAKER: The Question hour is
over.

WRITTENANSWERS QUESTION
Govemnment Expenses

A907. SHRIANNA JOSHI:
SHRIUPENDRANATH VERMA;

Will the Minister of FINANCE be pleasedto
state;

. (a)whetherduringthe lastyear the Govem-

menthadtaken adecision to curtail administra-

tiveexpeqdlureandloreducememmbero!
. Sinistrati ]

(b) it so, that details thereof andthe extant
upto which it could be implemented;

(c) whetherthe Govermment havefailedto
cutits expenditure despite taking various eco-
nomic measures as reported in the “Economic
Times" datedMarch 2, 1993;

(d)it so, the reasons therefor; and

(e) the further steps being taken by the
Govemmentto achieve thetarget in this regard
?

THE MINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASEKHAR MURTHY) : (a) and (b)
Keeping the government expenditure under
controlis acontinuous exercise. Instructions
areissued fromtime to time regarding specific
measures to be taken to effect economy in
expenditure or to avoid wasteful expenditure.
The measurestaken by the Govemmentinthis
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regard include reduction in posts at various
levels, ban on air travel by first class, ban on
_ accommodation inhotel suits while ontour, ban
on air—travel and ACC first class to attend
trainingprograms; anoveralicutontravel—both
domestic andinternational; restrictionin con-
sumption/ expenditure onpetrol/ diesel; restric-

tion of expenditure on OTA, surrender of 10%

telephone lines, restrictions onconferences/
seminars/workshops, entertainments (includ-
ing lunches dinners), purchase of vehicles,
decorative lighting, curtaiimentin expenditure
on consumption of electricity. The Ministry—
wise details are not maintained centrally. Itis,
therefore, difficult to maintainedcentrally. Itis,
therefore, difficult to quantify the financial im-
pactofthese measures. The number of admin-
istrative posts reduced as on 31-3- 1993 total —
up 12018.

(c)to (e) Be 1993—94 for pay shows an
increaseof Rs. 230 crores over RE 1992—93an
increase of about 3.5 percent. Thisincreaseis
nominal andisto be expected. The expenditure
onpayis likely to go up every year dueto grant
of annualincrements etc., the employees.

Credit Plants for Goa

%908. SHRIHANISHNARAYAN PRABHU
ZANTYE : Will the Minister of FINANCE be
pleasedtostate:

(a) whetherthe nationalisedbanksin Goa
have adopted some vigllage forintegrated de-
velopment and also for meeting their entire
creditneeds;

(b)if so, the achievements made by these
banks duringthe lastthree years;

(c) whether any difficulties where experi-
encedbythe above banks inimplementing the
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program; '

(d) if sothe details thereof; and

(e) the credit plans of the nationalised
banks for Goa during the current Plan period?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND-MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHEMED) :
(a)to (e): The Hon’ble Memberis perhaps refer-
ringtothe scheme of Service Area Approachto
Enrol Lending putinto operation throughoutthe
countryincludingGoaw.e.f. April 1, 1989. Under
this approach a group of 15 to 25 villages art
allottedto a rural and semi-urban bankbranch
with a view to bringing about an orderly and
planneddisbursement of credit. The Credit Plan
works out the required provision of credit sup-
portforbankable schemesinthe villagesinthe
areainanorganisedmanner. Thebankbranches
function as catalytic agent for promoting devel-
opmentinthe area. However, the intensity of
lending operation in the Service Area would
depend upon the availability of infrastructure
andother supportinthe villages.

The Lead Banks in each district prepare
District Credit Plan in terms of guidelines of
Reserve Bank of India (RBI). Theimplementa-
tion of District Credit Plans is periodically re-
viewed in the meetings of District Consultative
Committee. State level Bankers ‘Committee
alsoreviews similar performance for the entire
State. The District Credit Plans are basedupon
schemes and programs which require banks
credit support. Such Credit Plans are drawn up
for aspecified period not necessarity co—termi-
nus with the plan period.

The Sector—wise performanceinGoaun-
derCreditPlans 1990—91, 1991—92and 1992—
93 (upto 30th September, 1992) is given
below:-
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' TARGETS (Rs. incrores)
Year Agriculture and Allied SmaIISc’aIe Services Tot;a/
1990—91 1340 2712 2710 67.10
1991 8 2869 2502 5763
199233 oo 898 3837 33.60 80.95
(uptoSept. 1992)
ACHIEVEMENTS

199091 8.59 1329 30.46 52.34
1991—R 6.91 30.80 32.87 70.58
1992—33 387 18.74 23.09 45.70

[Translations] ,
National Transport Policy Committee

%909, SHRIMATIBHAVNA CHIKHALIA :
SHRIMATISHEELA GAUTAM:

Wil the Minister of SURFACE TRANS-
PORT be pleasedtostate:

(a) whetherthe National Transport Policy
Committee have made some recommenda-
tionstosolve the transport problems of various
States;

(b)if so, the details thereof;

(c) whether the Union Government pro-
posetoprovide assistanceto various States to
implement the recommendations of the Com-
mittee; and

(d) if so, the details thereof, State—wise?
THEMINISTEROF STATE OF THEMIN-

ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) Yes, Sir.

(b) The National Transport Policy Com-
mittee dealt with differentmodes oftransportand
made wide ranging recommendations. These

recommendations are dealt with inter—alia, in-
ter—modal priorities, complementary role of
Roadways and Rail, development of inlandWater
Transport, removal of congestionat ports, proper
maintenance of roads, openingup ofinacces-
sible aras etc. These are givenconciselyinthe
“Summary of Recommendations” (Pages 365
t0378)inthe NTPC Report, 1980whichhasbeen
laidin both House of Parliament.

(c) and (d) The recommendations of the
National Transport Policy Committee have been

takenas Policy Planks forthe Vland Vii Plans

andnowthe VIl Plan. Central Plan assistance
isprovidedtoallthe states forthe Plan programs
including the programme inthe Transport Sec-
tor. No specific assistance is earmarked sepa-
ratelytoimplement the recommendations ofthe
National Transport Policy Committee, which
areofalongtermnature andwouldbeimplement
overanumber of plan periods.

[English]
Gemaval of Restrictions from Import
of Goods
%910 SHRI SUBRATA
MUKHERJEE:
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SHRISUDHIRGIRI:

Will  the Minister of COMMERCE be
pleasedtostate:

(a) whether removal of restrictions from
import of goods, particularly from non—essen-
tial items, has resulted in commensurate in-
crease in exports from the country ;

(b)if so, the details thereof;

(c)whethertrade gap decreased as aresult
of such removal of restrictions from imports;
and

(d)if not, the corrective steps proposedto
betaken inthe regard?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CIVIL SUPPLIES. CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTER OF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMLUDDIN AHMED):
(a)and (b) Import of non—essential items gen-
erally categorised as consumer goods, con-
tinue to in the Negative List of Imports and
therefore underrestraint.

(c)and(d) Donotarise.
Satellite Ports
% 911. SHRIK. PRADHANI : Will the Minis-
terof SURFACE TRANSPORT be pleasedto

state:

(a)whetherthe Govemmentproposetoset
up some satellite ports in the country;,

(b) if so, the details of such satellite ports
proposedtobe setup duringthe Eighth Five Year
Planperiod, State —wise; and

(c) the main objectives of setting up such
ports?

THEMINISTEROF STATE OF THE MIN-
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ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTIER) (a)to(c): The Govemment
proposeto setup a Satellite Port at Encore near
Madrasin Tamilnadu atan estimated costof Rs.
593.90 crores. The scheme hasbeenincluded
inthe 8th Five Year Plan and has already been
sanctioned in April, 60 months from the date of
sanction. The main objective behindsettingup
this Portis to provide modern unloading facili-
ties for coal to meet the demand of various
thermal power plants 6f the Tamilnadu Electric-
ity Board.

Commercial Banks
#912. SHRIMOHAN RAWALE :
SHRISANT KUKMAR MANDAL :

Will the Minister of FINANCE be
pleasedtostate:

(a) whetherthe Government have permit-
ted Unit Trust of India (UTI) to promote a
commercial Bank;

(b)if so, the details thereof;

(c)the details of otherfinancial institutions
inthe country which have approached the Re-
serve Bank of India withthe proposalto setup
afull-fledged bank;

(d) whetherthe permission has alsobeen
giventothemfor promotingcommercial Banks

(e)ifso, the details thereof; and
(f)if not the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED)(a) The
Govemmenthasindicatedthatithas noobjec- *
tion to Unit Trust of India ( UTI) promoting a-
commercialbank, providedthe proposedbank
is not 100% ownedby Unit Trustof india. UT1has
been advisedby the Govemmenttotake upthe
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matter with the Reserve Bank of india.

(b) The Unit Trustof India (UT1) has submit-
ted an application to the Reserve Bank of india
(RB!) on27thMarch, 1993forthe establishment
of abanking company with its registered office
atAhmedabad. ithasbeenindicatedby UTIthat
the proposed banking company will have an
authorised capital of Rs. 200 crores with an
initial contribution of Rs. 100 crores by ittowards
the paid up capital. Itis proposed thatthe banking
company will make a public issue of equity after
two years of its operation. The proposal, is now
under the examination of RBI.

(c)to (f) The Exim Bank and Housing De-
velopment Finance Corporation Ltd. have ap-
proached the Reserve Bank of Indiawith propos-
als to set up commercialbanks. These propos-
als are under examination.

Aidfrom Asian Development Bank

%913. SHRI SHRAVAN KUMAR PATEL :
Will the Minister of FINANCE be pleased to
state:

(a) whether ateam of the Asian Develop-
ment Bank visited india from January 17t0 29,
1993;

(b)if so, the outcome of the visitindicating
the prospects of the Asian Development Bank’s
aidduring 1993—94;

(c) whetherthere has beenashiftin ADB’s
lending programme from industry and infra-
structure to poverty alleviation social infrastruc-
ture, environment and women welfare; and

(d) if so the details thereof ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a)
Yes, Sir. The Asian Development Banks Coun-
try Programming Mission visited India from 18
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—29January, 1993.

(b)The assistance from ADB during 1993
is expectedtobe atthe level of Us. Onebillion.

(c)and(d) The Bank, inMarch, 1992 adopted
a new Medium Term strategic Frame work
which includes promotion of economic growth,
poverty reduction, improvementin the status of
women, development of human resources and
sound managementof natural resources andthe
environment.

Employment Exchanges

#914. SHRI B. DEVARAJAN : Will the Min-
ister of LABOUR be pleasedtostate:

(a) whether the Government propose to
restructure the Employment Exchanges witha
view to providing jobs to the unemployed youth
ofthe country;

(b) if so, the details thereof;

(c) the steps Govemment propose to take
to reduce the number of unemployed youth;

(d) whether any scheme is proposedtobe
introduced to than the Employment Exchange
personnel for giving vocational guidance to the
youth; and

(e) it so, the detersin these regard ?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRIP.A. SANGMA) ;
(a)to(b) The role of Employment Exchangesis
limited to making submissions against notified
vacancies by employers. There is no proposal
to restructure the Employment Exchanges.
However, functioning of employment exchanges
is reviewed from time to time and proposal for
improving and streamlining the services are
discussedin the AnnualMeetings of the Work-
ing Group on National Employment Service.
The Working Group recommends simplifica-
tions of the procedure for providing betterser-
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vices bothtothe job—seekers andemployers.
One of the recommendations made in this re-
gardby the Working Group on National Employ-
ment Service relates to Computerisation of all
the Employment Exchanges. AccordinglaCen-
trally Sponsored Scheme on Computerisation
of Employment Exchanges was taken up in
1986—87 as eventh Plan Scheme. Under this
Scheme, 117 Employment Exchanges haveso
farbeen computerised withcentral assistance.

2. Employment is a thrust areas of the
Eighth Five Year Plan. The Plan emphasises
the need for high rate of economic growth,

combinedwiththetaster growth of sectors, sub—

sectors and areas which have relatively high
employment potential for enhancingthe pace of
employment generation. Geographically and
crop—uwise diversified agricultural growth, de-
velopment of wasteland andforestry, develop-
ment of rural non—farm sector and rural
infrastructural faster growth of small and
decentralised manufacturingand expensing of
housing, are the basic elements of the employ-
ment oriented growth strategy envisagedinthe
Plan.

3. Vocational guidance and counselingto
the job seekers is animportant functionof alithe
Employment Exchanges including University
Employment Information and Guidance Bu-
reaus. The personnel manning Employment
Exchanges in the various State Govemments
are trained in various activities of the employ-
conselingatthe central institute for Research
and Trainingin Employment Service located at
New Delhi.

Sinking of SCI Ship

SHRIINDRAJIT GUPTA:
SHRIR.DEVARAYANAIK:

* 915,

Will the Minister of SURFACE TRANS-
PORT be pleasedtostate:

(a) whether the Shipping Corporation of
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sank o northem Spain during April, 1993;?

" (b)ifso, theloss oflife and property caused
as aresult of this accident;

(c)the details Gtrescue operations carmied
outto save the passengers:

(d) the compensation paid proposedtobe
paidthe nextof kin of kiled/ missing passengers
andtotheinjured persons alongwiththe amount
expectedby SCl fromthe Insurance Company;

(e) whether any enquiry has been con-
ductedtofind out the cause. of this mishap; and

(f) if so the details and outcome thereof:

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER):(a)to(c) Yes, Sir, M. V.
VishhwaMohini sankfor Spanish Coaston 12th
April, 1993. As per the intemnational obligations,
the Spanish authorities were in touch with the
Master of the Ship and they dispatched one tug
forthe rescue operationas wellas a Salvage tug
to render assistance to the Ship. The Spanish
Maritime Administration also despatched two
helicopters for evacuation and as a resultpicked
up 16 survivors, of whom one succumbed, and
11bodies. However, the remaining 21 personnel
are still missing and feared dead. In addition,

there was afull load of general cargo weighing
12248.9MT.

(d)Inconsonance withthe bi—partite agree
mentbetweenthe Shipping Corporation of Indic
andthe respective Unions of seamen/ pifocers
the quantum of compensation wouldinthe tol
lowing range (in Rupees):

Minimum  Maximum

(a) Officers 5.50.000 11,69,010
(b)Crew 2.08,718 322910
(c) Petty Officers 42500. (fixed;
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(e) and (f) Govt. have deputed a Govt.
Surveyor, to make a Prefiminary Enquiry in to
theincidentandthe sameis stillin progress

Kandla—Bhatinda Pipeline Project
#916. SHRIGEORGE FERNANDES:
SHRI MAHORANJAN
BHAKTA:

Willthe Minister of FINANCE be pleased
tostate:

(a) Whetherthe Govemmenthave decided
odecline the World Bankloan forthe Kandla—
3hatonda Pipeline Project;

(b)if so, the details thereof;
(c)the reasons therefor;
(d) the likely impactthereof onthe Project?

THEMINISTEROF STATE INTHEMIN-
STRY OF FINANCE AND MINISTER OF
TATEINTHEMINISTRY OF PARLIAMEN-
ARY AFFAIRS (DR.ABRARAHMED): (a)to
:) Out of the loan amount of US 340 million
xtended by the World Bank to the Indian Qil
orporation for Petroleum Transport Project
fective from 13.10.1988, the Government of
diasurrenderedanamountof US 178 million
- rthe Kandla—Bhatinda Pipeline. This deci-
on was taken as a part of the portfolio
tionalisation review of World Bank aided
ojects leading to surrender of undisbursed
nounts in such projects as are unlikely to be
mpleted withinthe loan period, judging from
airpresent state of progress.

(d) This will notjeopardise the Kandla—
1atinda Pipeline Project as the World Bank
ancingwas lessthan25% of the revised cost
thiscomponent

anslation)

Identification of Sick Industriesin U.
P.ByBIFR

" 917. SHRI ARJUN SINGH YADAV: Will
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the MINISTER OF FINANCE be pleased to
state: )

(a)the number of sick industries indetitied
in Uttar Pradesh by the Board forindustrialand
Financial Reconstruction (BIFR) duringthe last
threeyears;

(b) whether any complaints have been
received while identifyingthese sickindustries
bythe above Board duringthe above period; and

(c)if so, the details thereof and the action
takeninthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
SRTATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS :(a)to(c) The Boardfor
Industrialand Financial Reconstruction (BIFR)
has reportedthat 56 sick industrial companies
of Uttar Pradesh were registered during 1990,
1991 and 1992. Ofthese, 8were declarednon—
maintainable underthe Sick Industrial Compa-
nies (Special Provision ) Act 1985
(SICA)Further, the onus of reporting sickness is
castonthe Board of Directors of the concemed
company under section 15 (1) of SICA . The
Question of complaints during the course of
identification, therefore, does notarise.

[English]
Profits of Nationalised Banks

% 918. SHRIPRAKASH V. PATIL : Wilithe
Minister of FINANCE be pleasedto state:

(a) whetherthe profitability of nationalised
banks has sharply gone up duringthe pastthree
years;

(b)if so, the details of their gross and net
profits during the period;

(c) the reasons therefor;

(d)}whether alarge number of borrowers
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have complained about the lack of credit ex-
tendedbybanks;

(e) whetherthe profits eamedbybanks a're
to be polished backin banks to increase their
capital adequacy norms; and

(f)if so, its effect on the availability of credit
toborrowers?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAHMED) (a)to
(c) The gross and netprofits forthe years 1990—
91and 1991—92 were calculated onthe basis of
differentincome recognition and provisioning
norms as comparedtothe year 1992—93. The
final results of bancks forthe year, 1992-93 are
not available butindications are thatthese are
likely to be fairly adverse inanumber of banks.
Based on the earlier norms, thére was an in-
crease in netand gross profits in 191—92 as
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comparedto 1990—91. The detailsthereot are
giveinthe statementattached.

(d) Advances given by the nationalised
banks have shownan upwardtrend duringthe
last 3 years. Individual complaints, when re-
ceived, are dealtwith on merits accordingto laid
downnorms.

(e) Interms of the provisions of Section 17
of the Banking Regulation Act, 1949, every
banking company incorporatedin India has tc
transfertoits reserve fund asum equivalent tc
notlessthan 20 percentof the balance of profi
ot each year (before declaration of dividend)
Thereserve fund aiong with paid—up capitali:
treated as capital fundfor the purpose of capite

adeguacy.

(f; The statuitory ploughing back of profit
does notaffectthe availability of creditto borrow
ers as there is no outflow of funds from th
banks.
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[Translation]

Labour Participationin Management

*919. SHRI MOHAMMAD ALl ASHRAF
FATMI : Will the Minister of LABOUR be
pleasedtostate:

(a)whetherthe efforts of the Govemmentto
bringaboutlabourparticipationin management
have not proved successful;

(b)itso, the reasons therefor; and

(c) the details of the efforts made by the
Governmentto make the labour participationin
management more meaningful?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF LABOUR({SHRIP.A.SANGMA) (a)
to (c) Various schemes formulated by the
Governmentto give effecttolabuorparticipation
inmanagement of industrial undertakings, or
otherorganisations have Id to a better under-
standing between managementandworkers.
Thereis. however, need for turther improve-
ment. Certain critical issues have evaded solu-
tion not only atthe enterprise level butalsoin
retationtothe overall approach relatingto struc-
turing of the participaive fora. These issues
relate to determination of the mode oi represen-
tation. scope ot the forza, levels of participation.
coverage of the scheme, workers share in
equity etc. itwas, therefore. decidedtoreview
the conceptof workers participationinmanage-
mentto evolve a fresr. approach so astomake
itmore democratic. broad based and meaning-
ful. A national seminar was organised for this
purpose on8thand9thJanuary, 1990. Dunngthe
deliberations inthe seminar, ageneraiconsen-
susemergedthattomake labourparticipationin
management at shop floor, establishmentand
board of management levels more meaningful
and worthwhile, a legisiative back—up was
necessary. Subsequently, regional seminars
were alsoheldin Kanpur, Trivandrum, Madras,
Indore and Bombay. The matter was discussed
thereafterin the Conference of State Labour
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Ministers andthe Indian Labour Conferencein

April, 1990. Based onthe view points expressed-
inallthesefora, the participation of workers in

Managements Bill, 1990, was drawn up and

introduced in the Rajya Sabha on 30th May,

1990. The Billis stilipending.......DEATHCLAIM

CASES

[English]

#920. SHRI V. SREENIVASA PRASSD :
Will the Minister of FINANCE be pleased to
state: '

(a) the number of death claim cases pend-
ingsettiementbythe North Central Zone Office
of the Life Insurance Corporation of India for
morethanthreeyears;

b)the reasons therefor:
(b)

{c) whether representations have been
made by the nominees of the deceased in this
regard; and

(d)ifso. the stepstaken orproposedtc be
taken tosettle the above claims expeditiousiy?

MINISTEROF STATEINTHEMINISTRY
OF FINANCE ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS.(DR.ABRARAHMED): (a)and(b)
25, outof which 10claims inMeeret are pending
onaccountof dispute amongthe rivalciaimants,
andthe remaining 15.are pendingfor submis-
sion of Hospital Certificate and other relevant
documents by the claimants.

(c) Yes Sir,insomecases. Theyhave been
advisedbythe LIC to submitthe requisite docu-
ments and evidence inthis regard.

(d) All old and outstanding claims are
reviewed monthly by senior officers inthe Divi-
sional/Zona! Offices. Agents / Development
Officers are deputed by the Branch Offices to
contentthese claimants personatlytohelpthem
toprocure the requirements fromthe concemed
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Authorities so thatthese may be submittedto
LIC for prompt settiement of the claims. Even
where thereis adispute among the claimants,
efforts are made to see if they can come to
settlement as far as payment of policy monies
are concemedsothatclaims can be settled by
LIC.

Funds to Corporate Sector Units

7858. SHRIMANIKRAOHODLYAGAVIT
:Will the Minister of FINANCE be pleasedto
state:

(a) the number of corporate sector units
which have been provided funds by the public
financial institutions or by Government for
modermisation and the number of those whose
funds remained unutiulised il the end of 1992;

(b) the total amount of funds provided to
such unitstillthe end of 1992; and

(c)the actionproposedto be taken against
the units which have not unlised the funds ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR,ABRAR AHMED): (a)to
(c) Theinformationis beingcollected andwillbe
laid on the Table of the House to the extent
available and pemmissible underthe rules.

LoanstoHandloom Weavers

7859 SHRIB. DHARMABHIKSHAM: Will
the Minister of TEXTILES be pleasedto state:

(a) whether handloom weavers are being
providedloans atlowerinterestrates; and

(b) if so, the details thereof?
THEMINISTEROF STATEOF THEMIN-

ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) Yes, Sir.
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(b)UnderNABARD Re—financingscheme
Working Capital loanis available for Apex and
Primary Handsom Weavers Cooperative Soci-
etiesat 11. 5% rateinterestperannumwith effect
from1.4.1993.

[Translation]

Voluntary Retirement Schemein
State Trading Corporation

7860. SHRIMOHAN SINGH (Deoria) : Will
the Minister of COMMERCE pleasedto state:

(a) the number of employees of the State
Trading Cprpration who have taken voluntary
retirement under the voluntary retirement
scheme during each of the lasttwo years;

(b) the number of employees appointed
duringeachofthe twoyears; and

(c)the benefits which accruedto the Cor-
poration as a rest of thisscheme ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)

(a) Numberofemploye% of STCwhohave
taken retirement under the Voluntary Retire-
ment Scheme duringthe lasttwo yearsis given
below:—

1991—2 — 523

1932—33 — 24

(b) Number of e}nployees appointed in
STCduringthe lasttwoyearsis as under: —

191— — 2
1932—33 — sl

(c) Saving accruedto STC as aresult of
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VRS s approximately Rs. 5.50 crores onover-
heads peryear.

[English]
Import Based Projects

7861. SHRIMATIDIPIKAH. TOPIWALA.:
Will the Minister of FINANCE be pleased to
state:

(a) whether the erosion of value of rupee
has resultedin damping effectonimportbased
projects;

(b) if so, the details thereof; and

(c) the steps being taken to meet the situ-
ation? '

THEMINISTER OF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR.ABRAR AHMED): (a)to
(c): While depreciation of the Rupee servesthe
purpose of balance of payments adjustment, it
does involve adverse short—tem, effects on
costs of projects which are importbased. But, it
is not possible to give an estimate of the extra
costs arising from the fallinthe value of Rupee
asitvaries from project to project depending on

the exactimportcontent of each project. How- -

ever, as remedial measures, in orderto com-

pensate for rise in project costs, the Govern-
ment has made considerable reductionsinthe

_irffport duress onprojectimports. Importtaridhs

“on capital goods were brought down from 80 per
centand valoremto 55 percent ad valoremin
lastyear's Budget and have beenbrought down

further to 35 per cent this year. Projects in
priority areas such as coal miningand petrieun
now attract only 25 per centimporttariffs and.
power projects only 20 per cent. imports on
capital goods under Export Promotion capital
Goods Scheme are also available at 15 percent
duty with an export obligation condition.

Fixed Deposits by NR!

7862. SHRIBABU HARI CHAURE : Will
the Minister of FINANCE be pleasedto state:
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(a) whether the Non—resident indians
(NRI's) have made fixed deposits in foreign
currency in the Reserve Bank of India Public
sectorbanks;

(b)itso, theamountso depositedduringthe
lasttwo years;

(c) whetherthey cantake loans againstthe
fixed deposits; and -

(d) if so, the rate of interestcharged from’
themonsuchloans ?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THEMINISTRY OF PARLIAMEN-
TARY AFFAIRS : (DR. ANRAR AHMED): (a)
to(d) As per the report of Reserve Bank of India
the outstanding amount of deposits in foreign
currency Non—resident (FCNR) and Non—resi-
dent External (NRE) accounts with Public Sec-
torBanksas on27.12. 1991 and25. 12. 1992are
givenbelow:- -

Rs. incrore
Ason
27.12.1991 25121992
FCNR 10731 13229
NRE 6829 7628

In accordance with RBI guidelines NRIs
are permitted to take loans against their fixed
deposits to the extent of 75% of the deposit
amount. RBI has reported that the interest on
such loans is charged at 2% above the deposit
rate provide that the loan is repaid from the
maturity proceeds of the deposit or by way of a
fresh remittance from abroad.

[Transiation]

Regional offices of Public Sector
Banks in Gujarat

7864.SHRI.J. RATHVA : Willthe minister
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of FINANCE be pleasedto state:

\
(a) the details of the public sector banks
which arehavingtheir regional officesin Gujarat;
and

(b} whether any public sector bank pro-
posesto open its regional office of Gujarat; and

(c)ifso, the details thereof?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR.ABRARAHMED): (a)to
(c): The information is being collected and Will
be laidonthe Table of the House.

[English]

Minimum Wages for Mine Labour

SHRI SUSHIL CHANDRA VARMA : Will'

the Minister of LABOUR be pleasedto state:

(a) the number of the mine labourers and
the agriculturallabourers inthe State of Madhya
Pradesh; -

(b) the minimum wages fixedforthe mine
labour and the agricultural labour in Madya
Pradesh;

(c)whenthese wages were last revised;
and

(d) the factors taken into consideration
while determining the minimumwages?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA)(a)
As perthe 1991 Populations Census, the num-
ber of Mining & Quarrying and Agricultural
labourersinMadhya Predeshare2,20,904 and
58,63,0291.

(b)and(c): As pertheinformation available
with this Ministory, the Minimum rate of wages
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fixedbythe Govemment of Madhya Predeshin
respect of employment in Agriculture is Rs.
20.27 perday anditwas lastrevisedon 1. 10.
1991. The scheduled employment in minis
mainly comes underthe Central sphere andthe
wages were last revisedon 1. 4. 1993 by the
Central Government. Therates are as under.—

Above ground Below ground
Unskilled RS.24.21 RSV.29.61
Semi—skilled Rs.30.21 Rs.36.21
Skilled Rs.37.11 Rs.44.85
Clerical Rs.37.11° -

(d) Ingeneral, 5 norms recommended by the
Indian Labour Conference (ILC) atits 115 Ses-
sion held in 1957 are adopted in fixation and
revision of minimum wages. These are mini-
mumfood requirement of 2700 calories foran
average Indian adutt, clothing requirement of 72
yards per annum perfamily, rentcorresponding
tothe minimum area providedfor under Govem-
ment Industrial Housing Scheme, expenditure
on fuel, lighting and other miscellaneous items
of expenditure andthree consumption units for
onewage eamer. The appropriate Govemments
may also appoint Committees Sub—commit-
tees and Advisory Boards for fixation or revision
of minimum rates of wages, under the Minimum
WagesAct 1948.

Loanto SSIUnitsin Assam

7866. SHRIUDDHAB BARMAN : Willthe
MINISTER OF FINANCE be pleasedto state:

(a) the number of small scale industrial
(SSl) unitsin Assam which have been provided
loans by the nationalised banks during the last
threeyears; and.

(b) the amount of loan provided duringthe
aboveperiod?



& WrittenAnswers

THEMINISTERQFSTATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS. (DR. ABRARAHMED):(a)
and(b) : The Reserve Bank of India (RBI) has
reportedthatadvances amountingto Rs.2106.
34lakhs, Rs. 1901.41 lakhs and Rs. 989.16 lakhs
were disbursedto 12,777,12,481 and 7,482
smallscale industrial units in Assam, by sched-
uledcommercialbanks, asonthelast Friday on
June, 1989, 1990and 1991 respectively (as per
the latest data available).

Group Insurance Scheme

7867. SHRIMATI DR. KUMARI
BHANDARI: Willthe Minister of FINANCE be
pleasedtostate;

~ (a)whetherGroup Insurance Scheme has
beenlaunched compulsory forallthe Govern-
mentemployees;

(b)ifso, the details thereof with effective
date of implementationincluding benefitstobe
paidto benefits to be paidto beneficiaries of the
scheme;

(c) whether this scheme has beenimple-
mentedin all offices of Central Government and
NDMC;

(d) of so, the details thereof; and

(e)ifnot. the reasons thereforandstepsto
be taken to ensure its implementation at the
earliestin all the offices?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKARAMURTHY): (a)and(b)
: Aninsurance schemenamed ‘Central Govem-
ment Employees Group insurance Scheme
(CGEGIS)' was introduced on 1st January,
1982. itis compulsoryfor allthe Central Govem-
mentemployees. Under this Scheme, monthly
subscription of Rs. 15—, Rs. 30/—, Rs.60/—and
Rs. 120/—is recoveredfromthe Group ‘D', ‘C’

MAY7,1993

Whitten Answers &

‘B’ and ‘A’ emiployees respectively w.f. 1st
January, 1990, providinganinsurance cover of
Rs. 15,000/—, Rs. 30,000/—Rs. 60,000/—and
Rs. 1,20,000/—tothe families of the subscribers
inthe eventoftheirdeathinservice. In addition
totheinsuance cover, subscribers or theirfami-
lies are also entitled for refund of accumulations
inthe savings fund withinterestthereon atthe
rates revised fromtimeto time on cessation of
service/death. The revised subscription rates
andinsurance coverare compulsory forpost-
1990 subscribers. Earlier subscribers have,
however, beengiventhe option of contributing at
theoldrates, whichwere Rs. 10/—, Rs.20/—, Rs.
40/—andRs. 80/—permonth.

(c)and (d) CGEGISisapplicableto alithe
offices of Central Government. NDMC have a
separate schemeforits’ employees.

(e)NDMC is alocalbody underthe Ministry-
of Home Affairs. CGEGIS is not applicable to
employees of localbodies, autonomous institu-
tions and Public Sector Enterprises. Thereisa
Saving Linked Group Insurance Scheme appli-
cable to NDMC staff paralleito CGEGIS.

Social Housing Schemesby LICand
GIC.

7868. SHRI SOBHANADREESWARA
RAO VADDE: WilltheMinister of FINANCE be
pleasedtostate:

(a)whetherthe Life Insurance Corporation
of India (LIC)andthe General Insurance corpo-
ration of India(GIC) have launched any social
housingschemes?

(b) if so, the details of the details of these
schemes; and

(c)thetotalamountofloangivenbyLICand
GICtoMahdya Pradeshforimplementingthe
above schemes duringthe lastthree years and
proposgdto be given duringthe currentyear?

THEMINISTEROF STATE INTHEMIN-
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ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) :
(a)and(b) The social Housing Schemes of LIC/
GIC coverthe Rural Housing and Housing for
Economically Weaker Sections ofthe Society.
BothLIC and GIC grantsloans to State Govem-
ments every year for financing various social
housing schemes on the basis of allocation
madebythe Planning Commissioninconsitation
with otherconcemed departments.

(c) Dunngthelastthree years (1990—91to
1992—93)theLICIndiaand GIC of Indiatogether
have grantedan amountof Rs.21.23crores as
loanto Madhya Pradesh forimplementingtheir
socialhousing schemes.

Astorthecurrentyear(1993—94)the loan
willbe sanctioned after allocation of LIC/GIC
funds has been finalised by the planning Com-
mission.

Handloom Reservation Act

7869. SHRISYED SHABHABUDDIN :
Willthe Minister of TEXTILES be pleasedto
state:

(a) whetherthe Supreme Courthave up-
heldthe Hank yamobligationscheme, 1974,and
resolved the dispute between the organised
textile sectorandthe handloom sector; and

(b) if so, the consequential steps taken by
the Governmentto enforce the scheme as well
as other orders reserving the production of
certain categories totextiles for the handloom
sector?

THE MINISTER OF STATE TEXTILES
(SHRI G. VENKAT SWAMY) : (a) Yes, Sir.

(b) After the recent Supreme Court judg-
mentupholdingthe Hank Yarn Obligations Or-
der, steps have beeninitiatedfor vacation dis-
missal of Stay Orders and Writ Petition. The
Governmenthas directedthe concemed States
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andotherimplementingagencies to undertake
effective enforcement ofthe Handloom Reser-
vation Orders.

Overdrafts of States

7870. SHRIGOPINATH GAJAPATHI :
Will the Minister of FINANCE be pleased to
state:

(a) the amount ot overdratt of different
States as onMarch, 31,1993;

(b) whetherthe Government have taken
decisionto waivethe overdraft of some ofthose
States;

(c)if so, the details thereof; and
(d)the reasonsfortaking such adecision?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKARA MURTHY) : (a) The
names of State Governments which were in
overdraftasonMarch31, 1993 andtheamounts’
of overdraft areindicated below:

NameoftheState  Amountofoverdraft
(Rs. incrore)

1. Goa 308

2. Gujarat 138.65

3. HimachalPradesh 14322

4. Kerala 156.04

5. Madhyapreadesh 92.58

6. Manipur 3.51

7. Mizoram 8.72

8. Nagaland 8891

9. Orissa 67.59

10. TamilNadu 42.94
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(b) No, Sir.

(c)and(d) Does notarise.

TurmoverofLICin Kerala

7871. SHRI MULLAPALLY
RAMACHANDRAN : Will the Minister of Fi-
nance be pleasedto state:

(a) whether any study has beenconducted
to ascertain the tumover of the Life Insurance
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Corporation of Indiain Keralal; and

(b) if so, the details thereof during the last
twoyears?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRARAFFAIRS): (a)
and (b): Fromtimetotime, reviews in this regard
are made by the LIC in Kerala,. The turover
duringthelast2 yearsinthe State inasunder:-—

Year New Numberof First
Business Policies sold Premium
Sum income
Assured (inlacs)
(inCrores)

1991 .92 145863 474900 275272

19— 171954 505625 346566

Disparities in Taxationto Retiring mentorfromprivate employment.
Employees in Government and Private

Sector

7872.DR. K. D. JESWANI : Will the Min-
ister of FINANCE be pleasedto state:

(a) whether there are several disparities
prevailing in the matter oftaxing the employees
retiring in Government and private sector;

(b)if so, whether govemment propose to
eliminate the disparities in this regard;

(c)if so, the details thereof; and
(d) if not, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKARAMURTHY):(a) Thein-
come—tax Actdoes notcontain any disparityin
the mater of taxing employees similarly placed
irrespective of whether they retire from govern-

(b) to (d) : In view of the reply to part (a)
above, parts (b) , (c) and (d) of the questiondo
notarise. ‘

Aroor — Arnkutty Bridge on NHNo 47

7873. SHRITHAYIL JOHN ANJALOSE
:Willthe Minister of SURFACE TRANSPORT

bepleasedtostate:

(a) the present stage of work on Aroor -
Armkurtty Bridgae on NH No. 47 at Alieppey in
Kerala;

(b) whetherthe pace of work on this bridge
is very slow;

(c)ifso, the steps taken by the Govemment
to expedite the work; and

(d) thetime by which the bridge is likely to
be completed and the estimated cost of the
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project?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)to(c) Arror—Arunkutty
Bridgein Keralais noton any National Highway
andisbeingfinanced outof Central Road Fund.
As reportedby State Govt. Therehasbeensome
delay in starting the work on accountof Variation
inthesite conditions fromthose originally envis-
aged. Theworkhas since been awardedandis
likely to commence shortly.

(d) Theworkis estimatedtocost Rs. 542.00
lakhs andis targetedto be completed by 1995.

Export of Animal Feeds.

7874. DR. R. MALLU: Wil the Minister of
COMMERCE be pleasedtostate:

(a) whether Govemment have made any
progress inexport of animal feeds;

(b)if so, the details of value and quantity of
exports during each of the last three years,
country—wise,;
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(c) whether the Government propose to
review its export policies which are likely to
create shortages, imports and denial of nutrition
tochildren;

(d) if so, the time by whichitis likely tobe
reviewed; and

(e)if not, the reasons therefor?

THEMINISTEROF STATEINTHE MIN--
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)

:(a)and (b) A Statement showing country—wise
exportofanimalfeeds duringthelastthreeyears
isenclosed.

(c) to (e) Export of animal feeds eams
valuabile foreign exchange for the country which,
intumis also utilisedforimport ofitems of mass
consumptionandfertilisers etc. Sincethe present
policy of the Government to allow export of
animal feeds is inthe national interest, its review
is notunder contemplation. -
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Trade with Hungary.

7875. KUMARI PUSPA DEVI SINGH :
Will the Minister of COMMERCE be pleasedto
state:

(a) whether there is a vast scope for the
expansionof indo—Hunganantrade:;

(b)itso, the areasinwhich Indo—Hungarian
trade has loan established sofar; and

(c)the steps takento expandtrade relation
betweenthetwocountries ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATEIN THEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a) Yes, Sir.

(b) Important areas ot iIndo—Hungarian
economic cooperation include export of Marutj
cars, joint venture hotel projects in Budapest
and import of boilers for the power station at
Neyveli oncountertrade basis. Major items of
exportfromindiain 1992 were transport equip-
ment, cottonyam, fabric made upsp RGM Cot-
tonincludaccessories. leather and manutacture
etc; and major items of import from Hungary
were pulses, organic chemicals, artificial res-
ins and plastic material, electric machinery, and
ironandsteeletc.

(c) the trade relations between the two
countnies are being expanded by encouraging
participation in trade fairs, organization of
specialised exhibitions, exchange of business
delegations and organising market surveys to
identify new business possibilities.

Ameetingof the IndiaHungarian Joint Busi-
ness Councilwas heldin New DelhiinJanuary
1992 which identified certain areas of trade and
economic cooperation. Further efforts are onto
identify possibilities of joint, setting up of ware—
housingfacilities etc.
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Amendmentto MVA, 1988

7876. SHRIP.C THOMAS : Willthe Min-
isterof SURFACE TRANSPORT bepleasedto
state:

(a) whether the Government propose to
amend the Motor Vehicles Act, 1988 (MVA) so
as tomake ‘Public Interest’ a criterionfor grant
of permits for publictransportbuses; and

(b) if so, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGADISHTYTLER): (a)and(b) The Trans-
port Development Council atits meetingheldin
January, 1993 had recommendedthat Section
71 of the Motor Vehicles Act be amended to
provide forpreterence tobe giventor preference
to be given for application for stage carriage
permitsto any othercategory of persons, asmay
be determinedby the State Governmenttobein
the public interest. This recommendation would
betakenintoaccountwhenamendmentstothe
Motor Vehicles Actare processed.

Rouble Fraud

7877.SHRITARACHAND KHANDELWAL
:Willthe Minister of FINANCE be pleased to
state:

(a) whetherthe Enforcement Directorate,
Delhiunearthed a major clandestine operation
involving the Russian Rouble and the Indian
Rupee, as reported in the ‘Economic Times’
datedFebruary 7, 1993;

(b)if s, the details thereof: and

(c)the action taken by the Governmentin
thisregard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKARAMURTHY)(a)to(c) The
Directorate of Enforcement has conre across
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someinstances where non—convertible rupee
funds held by BFEA) (Bank for Foreign Eco-
nomic Affairs) of USSRinsomebanksin India
were convertedinto convertible rupee andthe
amounts were credited to the VOSTRO ac-
counts (Convertible) of certain foreign/ over-
seas banks namely Standard Chartered Bank,
UK, GIRO Bank, UK and Bankof Ireland, Dublin.
Thesetransdactions were cariedoutin Indiaby
Standard Chartered Bank, Bombay, ANZ
Grindlays Bank, Bombay and Indian Overseas
Bank, Madras. In addition, some partofthe non-
convertible rupee funds was of private owner-
ship. The total amountinvolvedinthe transac-
tions detected, sofar, are ofthe orderof Rs. 77.93
crores.

Appropriate action under the provvdlng of
FERAisbeingtaken.

GoldIimport Scheme

7878.SHRIVIJAY NAVAL PATIL : Willthe
minister of finance be pleasedto state :

(a)whetherthe Govemmenthave reviewed
the working of Gold Import Scheme and its
impact on the domestic market;

(b) of so. the details thereof; and

(c)theimpact of the scheme on gold smug-
gling?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF_ FINANCE (SHRI M. V.
CHANDARSHEKARA KURTHY): (a)and (b)
Govermnment hadconducta study onthe working
of the Gold Imports Scheme ahdits impacton
domestic market. The study conductedrevealed
thatthe Gold Import Scheme is workingwelland
thereis no need of any review or modification at
present. ’

(c) The Impact of Gold iImport Policy has
beeninthe desirable direction of curing smug-
gling and making it less profitable. Thus,
132472.62kgs. of gokd has beenimported under
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Gold Import Scheme upto March, 1993sincefts
inceptionon 1atMarch, 1992, resultingincus-
toms duty collection of Rs. 29927.19 lakhs in

 convertibleforeignexchange. Available reports

indicate decline in the smuggling of gold.
Pigmy Deposit Collectors

7879. SHRI DATTATRYA BANDARU :
Willthe Minister of FINANCE be pleasedtostate

(a) whetherthe Govemment have received
representations fromthe Pigmy Deposit Collec-
tors of the banks for the implementation of the
awardgive by the ‘National Tribunal' Hyderabad
in 1989 regarding their service conditions;

(b)if so, the details thereof;

. (c)thereasons for the inordinate delay in
implementing the award of the Tribunal; and

(d) the action proposed to be taken by the
Govemmentto expedite the implementation of
the Award by alithe banks?

THEMINISTE ROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTEROF IN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (DR. ABRAR AHMED): (a)to (d) Gov-
emmenthave received, fromandonbehalfofthe
Pigmy Deposit Collectors of the banks, repre-
sentation forimplementation of the award given
by the industrial Tribunal Hyderabadin 1989in
1D No. 14/80 regarding their service conditions.
Theawardofthe Industrial Tribunal provides as
under-—

1) Thefallback wage of Rs 750/— linked
with a minimum deposit.

2 Incentive remuneration atthe rate of
2% forcollection over and above Rs. 7500/

3) conveyance allowance of Rs 50/ for
depositoflessthan Rs 10000/—and Rs 100/
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—fordepositoflessthan and upto orabove
or Rs 30000/— permonth.

4) Gratuity of 15days commissionforeach
year's service.

5) Absorption of eligible deposit collectors
as part—time employees.

The award has since been stayed the Andhra

Predesh High Courtupon a writ petition filed

bythe Indian Banks Association onbehalf of
the banks which were party tdispute.

“Grants from British Overseas Develop-
ment Administration”

7880. SHRI ANANTRAO DESHMUKH:
Wilithe Ministerof FINCANE be pleasedtostate

(a) theamount of grants given/committed
bythe British Overseas Development Adminis-
trationto Indiaduring 1991—92 and 1992—93;

(b) the project programmes forwhich the
above grants have been are proposed to be
ttilised ; and

(c)thebroadterms and conditions thereof?

MINISTEROF STATEINTHEMINISTRY
JF FINANCE AND MINISTER OF SATE IN
"HE MINISTRY OF PARLIAMENTARY AF-
‘AIRS (DR. ABRAR AHMED)

(a) the amount of grants committed by
tritish Overseas Development Administration
»indiaduring 1991—328&92—33wereasunder:

1991—® & 185 Million

1992—33 & 185 Million

(b) Since the above commitmentiis adis-
Jrsement ceiling, the amount is disbursed
rough the year on all ongoing projects. No
oneyis therefore earmarked for disbursement
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on specific projects during the year.

(c) The entire assistance provided by the
Overseas Development Administration arein
the form of grants,

Sale of Plots by Calcutta Port Trust

7881. PROF. SUSANTA
CHAKRABORTY : Will the Minister of SUR-
FACE TRANSPORT be pleasedto state :

(a)whetherthe Calcuta Port Trusthave any
proposalto sell off plots of land along the strand
inWest Calcutta toboth public andprivate sector
units, besides individuals;

(b)if so, the details thereof; and

(c) the details of the authority whichiden-
tifiedthe unutilisedland and authorisedthe sale
of suchland?

THE MINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGADISHTYTLER): (a) No. Sir.

(b)and (c) Donotarise.

Working Group Export Promotion of
ThrustProducts

7882.DR.LAXMINARAYAN PANDEYA
Willthe minister of COMMERCE be pleasedto
state:

(a) whetherthe Govermment have consid-
eredheReportofthe\{VoﬂdngGroupssetupfor
the export promotion of thrust products;

(b) the details of these reports; and

(c) the action taken onthese reports par-
ticularty on the export promotion of ready-made
gaments?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVILSUPPLIES, CONSUMER
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AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a) The Govemment have examinedthe Report
entitied “Stategy for Export Growth in Extreme
Focus Product Groups —an Agendafor Action”
containing the recommendations made by rep-
resentatives of trade and industry for export
promotion of Extreme Focus products.

(b) The recommendations containedinthe
Reportwhichare both general and commodity—
specific, relate to macro economic policy, pro-
cedural simplifications, infrastructure improve-
ments andinstitutional arrangements. Several
points pertaintochangesintaxpolicy andbetter
terms for export credit. Some points relate to
simplification of procedures and removal of
proceduralirritants while other points pertainto
creation of better infrastructure facilities and
institutional framework.]

(c) Several decisions have already been
takenin respectof the recommendations which
include reductionininterest rate onexportcredit,
directions tocommercial bankstoincreasesthe
availability of creditto the export sector, opening
up Inland Container Depots and Containerfreight
Stationstothe Private sector. extendingtesting
facilities for packaging materials inthe country
and simplification of procedures relatingto banck
guarantees for fulfiliment of export obligations.
Inthe Budget for 1993—94, for full convertibility
of the Rupee ontrade account has beenintro-
duced and customs duties have been reduced
oncapital goods forsome of the Extreme Focus
Sectsincludingtextiles. Regardingready-made
garments, ascheme for special value—based
advance licences has beenintroducedallowing
import of fabrics and embellishents tothe tune
of 20% of exports. Duty free exemption limit of
labels, tagandstickers has beenincreasedfrom
Rs. 1000/—to Rs. 10,000/ Ithas been clarified
thatbuttons, snap and zip fasteners do notfall
underthe category of the consumer goods and
hence freelyimprobable without licences.
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Smuggling of Gold, Silverand Arms

7883 SHRIRAMKAPSE: Willthe Minister
of FINANCE be pleasedto state:

(a) the number of cases of landing of
contraband containinggold, silver andfirearms
weredetectedonthe Westemn costinthe months
ofJanuary and February, 1993;

(b) the cases in which the neighbouring
countries wereinvolved;

(c) whether there has been spurt in the
smuggling of automatic weapons; and

(d)ifso, the stepstakenby the Govemment
to check the smuggling of weapon?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE (SHRIM.V. CHANDRA
SHEKARAMURTHY): (a)to(d) Informationis
being ccliected and will be laid on the Table of
thehouse.

[Translation)

Unemployment

7884 SHRI RAM PUJAN PATEL Will the
Minister of LABOUR be pleasedto state:

(a) the number of engineers, doctors, edu-
catedand uneducated unemployed registeredin
employmentexchanges, State-wise;

(b)whetherthe Govemmenthave formulated
by scheme to provide employment to more
unemployed persons; and

(c)if so, the details thereof?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA): (a)
The State-wise number of job-seekers. notall of
whom are necessarily unemployed, who were
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onthe live register of employment exchanges in
the country, educational category-wise, as on
31-12-1990 (latest available) is containedin the
statement annexed.

(b)and(c) Employmentis athrust areaofthe
Eighth Five Year Pian. The Plan emphasises
the need for a high rate of economic growth,
combined with faster growth of sectors, sub-
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sectors and areas which have relativerty high -
employment potential for enhancing the pace of
employmentgeneration. Geographically and
crop-wise diversifiedtagricultural growth, de-
velopment of wastelands andforestry, develop-
ment of rural non-farm sector and rural infra-
structure, faster growthof small and decentralised -
manufacturingandexpansionof housingarethe
basis elements of the employment-oriented
growth strategy envisagedinthe Plan.
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[English]

Iimport of Potash by MMTC

7885. SHRI R DHANUSKODI ATHITHAN:
Wil the Minister of COMMERCE be pleasedto
state: ¢ :

(a)thetotal quantity of potash importedby the
Mineral and metals Trading Corporation of india
Ltd. (MMTC) on account of counter trade agree-
ments during each of the last three years; and

(b) the total tum-over in foreign exchange
made by MMTC duringthe aboveperiodonsuch
counter trade agreements, country-wise?

THEMINISTEROF STATE IN THE MINIS-
TRY OF CIVIL SUPPLIES , CONSUMER AF-
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FAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHR1KAMALUDDIN AHMED):
(a) The total quantity of potash imported by
MMTC Ltd. With counter trade linkage during
each ol the last three years is given below:-

Year Quantity(Lakh MT)
1990-91 1.95
19913 0.90
1932-93 1330

(b) The total turover in foreign exchange
wade by MMTC during the above period period
on such counter trade agreements, country-
wise is detailed below-

(in US $ miltion)

1990-91 1991-%2 199293
Canada 583 418 2044
Germany Nil Nil 7%
CiS. 192 Nil 7.46
israel Nil Nil 240

7.75 418 saos

FCVTobacco THE MINISTER OF STATE IN THE MIN-

7886. SHRI RATILAL VARMA Will the
Minister of COMMERCE be pleasedto state:

(a) the average production of Flue Cured
Virginia (FCV)tobacco per acre;

(b)the average realisation thereof, and
(c) the per acre amount of excise revenue

earned by the Government either directly or
indirectly during each of the last three years?

ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRI KAMALUDOIN AHMED):
(a) About 419 Kgs per acre (tarm weight) during
1991-32season.

(b) Rs. 30.03 perKgduring 1991-32 season,
(c) Excise duty is levied on cigarettes, not

onrawtobace. The rate of duty is related tothe
length of the cigarette and the factwhether itis
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afilter or non-filter cigarette. Further, the excise
duty is onthe total cost of the finished product
which includes cost of dry weighttobacco, file
tipping paper, flavors etc. andthere is so may of
precisely assessing the amount of excise rev-
enue earned by Govemmentfor FCV tobacco
produced péracre.

[Translation)

Employees Provident Fundand
Family Pension Scheme Fund

7887. SHRICHETANP.S.CHAUHAN: Will
the Minister of LABOUR be pleasedto state:

(a) whetherthe Govemment are formulat-
ing any new schemes for utilization of funds
available underemployees provident fund and
family pension scheme fund; and

(b)if so. the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA)(a)
and (b) The Central Board of Trustees Employ-
ees Provident Fund has recommended intro-
duction of anew pension Scheme forthe EPF
subscribers. The new pension scheme is pro-
posedtobefinancedbytheexistingcorpusofthe
Family pension Scheme. W.e. f. 1.4.1993, the
employers share of Provident Fund represent-
ing 8.33% of the wage will also be diverted
towards the pension Fund. the proposed Pen-
sion Scheme provides for payment of monthly
pensioninthe contingencies of superannuation,
retirement, death and permanent disablement,
efc.

Regional Rural Banks

7888. SHRIDILEEPBHAISANGHANI: Will
the Minister of FINANCE be pleasedtostate.

(a)whetherthe Govemmentproposetoset
up more Regional Ruralbanks inthe country.
particularly in Gujarat, during the currentfinan-
cialyear: and
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(b)ifso, the details andthe locations thereof,
State-wise?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS: (a) No, Sir.

(b) Does notarise.
PavementsonNHs

7889. SHRIHARIKEWAL PRASAD: Will
the Minister of SURFACE TRANSPORT be
pleasedtostate:

(a)whethermost of the National Highways
are without metalled pavements;

(b)ifso. the length of national Highways in
the country with and without pavements sepa-
rately, State-wise; and

(c)the target fixed by the Governmentto
construct pavement along the National High-
ways during the current financial yearand the
Eighth Five Year planperiod?

THE MINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)No, Sir.

(byand(c)Donotarise.
[English)
Disbursement by Sidbi Question

7890. PROF.SUDARSAN

RAYCHOUDHURL: -
SHRIRUP CHAND PAL:

Willthe Minister of FINANCE be pleased
tostate:

(a) the amount of assistance sanctioned
anddisbursedby the Small Industaes Develop-
mentbankofindia (SIDBI) duringthe lastfinan-
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cial year and proposed to be sanctioned and
disbursedduringthe currentfinancial year, State/
Unionterritory-wise and industry-wise;

(b) whether the SIDBI has any projectto
particularly encourage industries inthe eastern
region; and

(c)ifso, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY CF 'FINANCE AND MINISTER OF
STATEINTHEMINISTRY CF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
The assistance sanctioned anddisbursedbythe
Small industries Development Bank of India
(S!DB!)to smallandtiny units in the SSi sector
under its various schemes(including shortterm
bills) during 1992-93 was Rs.2908.34 crores
andRs.2145.78croresrespectively. State-wise,
Union Territory-wise and Industry wise assis-
tance sanctioned anddisbursed under SIDBI's
major schemes during 1992-93is givenn state-
ment ! & Il. Disbursements under SIDBI's vari-
ous schemes duringthe year 1993-94 are esti-
mated at Rs. 2704 crores. through State-wise
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and Industry-wise projectionsare currently un-
available.

(b) and (c) SIDBI has reported that its
schemesarenotdrawnwithreferencetoanyone
particularregionandall eligible units inthe tiny
and SSisector are provided assistance under
its refinance schemes, in ali the States and
Union Territonies including inthe Eastern Re-
gion. SIDBI has sanctioned assistance aggre-
gating Rs.579.7 crores to units in the SSi sector
in eastern region since its inception in April,
1990.

SiDBlhasrecently initiated promotional
activitiesinthe eastern region like Block Adop-
tion Scheme and Entrepreneur ship Develop-
mentprogrammes . Technology Up gradation
programs, Assistance to Voluntary Agencies
under Mahila Vikas Nidhi (MVN), setting up of
quality Testing Centers, Ceration of facilities for
development of sericuiture, and intensive ef-
forts forlocation of viable ventures in the indus-
trially under-developed regions like Andaman &
Nicobarislands.
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Export of Rice and import of Wheat.
7891.° SHRI  SHANKERSINH
VAGHELA:

SHRI ATAL BIHARI
VAJPAYEE:

Willthe Ministerof COMMERCEbepleased
tostate: -

(a)thetotal quantity of rice exportedand the
rate thereof during 1991-92 and 1992-93, both
basmati and non-Basmati separately;

(b) the total quantity of rice and wheat
of import andthe expenditure incurred thereon
separately, during the above period;

(c) the actualinflow of foreignexchange as
aresuttof exports of rice and the outgo forimport
of rice;
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(d)the costpertoneinterms of C.I.F. and
F.O.B.forthese two-way deals inrespect of both
riceandwheat; : '

(e) whether several consignments of im-
ported wheat have been found to be unfit for
human consumptionand hadtobe disposedof
ascattiefeed; and

(f) it so, the loss suftered by the Govern-
mentand on whom the responsibility has been
fixed?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIViL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) to (f) Information to the extent available is
given inthe statementenclosed.

The remaining information is being col-
lected and will be laid on the Table of the House.

(a) 1991-22 1992-93
ITEMS Qry UNIT VALUE Qry UNIT VALUE
(MTS) REALISATION  (MTS) REALISATION
(RsMT) (Rs/MT)
1. Basmat 235590 18469 286170 24455
Rice
2 Non-Basmati525790 6087 299539 7160
Rice
®) " Source: APEDA)
1991-82 1992-33(Apni'92-~January '92)
ITEMS QTYMTS) VALUE(RS) QTYMTS) VALUE(RS)
1.Non-Basmati 12117 1094.42lakh 37614 3205.99lakh
(USA) (Germany,USA Vietnam)
2.Wheat 1858 41.66lakh 7509.31 38659.23lakh

(Australia, Canda, USA)

(Source: DGCI&S)
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(c) Foreignexchange earned on exportofrice
during 1991-92 and 1992-93 was US $ 306.31
millionand US 317.20 million respectively. the
import of rice was contracted atUS $ 180 PMT
(FOB) from Vietnam.

Bonus Payment

7892. PROF. ASHOK ANANSRAO
DESHMUKH: Willthe Minister of LABOUR be
pleasedtostate:

(a) whetherthe government are contemplat-
ingthe enhancement of payment of bonus from
8.33 percent and also to enhance the limit of
paymentonrupees sixteen hundred; and

(b)if so, what are the details thereof; and
(c)ifnot, the reasons therefor?

THEMINISTEROF STATE OF THEMINIS-
TRY OF LABOUR (SHRIP.A.LSANGMA) (a)
No, Sir.

(b)and(c) Donotarise.
Assistancetowomen Entrepreneurs

7893. SHRIRAMAKRISHNAKONATHALA
Will the Minister of TEXTILES be pleased to
state:

(a) whetherthe Government proposetoen-
courage women entrepreneurs by way ofincen-
tives, training, finance for expert of garments;
and

(b) ifso, the details thereof?

THEMINISTEROF STATE OF THE MINIS-
TRY OF TEXTILES (SHRIVENKAT SWAMY):
(a) and (b) Government encourages ail entre-
preneurs, including women entrepreneursin
theirexportendeavors.

MAY 7,1993
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SBI Special Service for Small Industrial-
ists

7894.SHRIMATI KRISHNENDRA KAUR
DEEPA): Will the Minister of FINANCE be
pleasedtostate: ’

(a) whether the State Bank of India (SBI)
proposetointroduce a special service for smali
industrialists andbusinessmen;

(c) the time by which it is likely to be intro-
duced;and

(d) the estimated number of industrialists and
businessmenlikely tobe benefitedby it?

THEMINISTER OF STATE IN THE MiNIS-
TRY OF FINANCE ANDMINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (DR.ABRARAHMED): (a) The State

bank of India(SBI) has reportedthat currently it
hasnoplantointroduce any new special service
forsmallindustrialists and businessmen.

(b)to (d) Donotarise.
Deposits withRRBs

7886.SHRI VILASRAO NAGHATHRAO
GUNDEWAR: Willthe Minister of FINANCE be
pleasedtostatethe amountof deposits mobilised
and loans disbursed by the Regiona! Rural
Banks(RRBs) during the last financial year,
State-wise”?

THEMINISTEROF STATE INTHE MINIS-
TRYOF FIANCEEANDMINISTEROF STATE
IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED): The State-
wise position of the amount of deposits mobilised
and loans disbursed by the Regional Rural
Banks (RRBs),.as reportedby the nationalbank
for Agriculture and Rural Development
(NABARD) during 1991-92is given inthe state-
mentenclosed.
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[English)
Compensationto the Families of
Deceased mineworkers

7897. PROF. PREM KHUMAL: Will the
Minister of LABOUR be pleasedtostate:

(a)the number of personsburiedaliveinthe
various mines during each of the last three
years;

(b)whetherthe dependents ofthe deceased
have been fully compensated;

(c)if so, the amount of compensation paid
ineachcase; and

1

(d)if not, the reasons therefor?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA): (a)
dunngtheyears 1990, 1991 and 1992, 35,24 and
41 personsrespectively were buriedaliveinthe
various mines.

(b)to (d) The compensation is paidby the

management as provided under thé workmen’s

- Compensation Act, 1923 whichis administered

by the respective State Governments/Union

Territory Administrations. Information in this
regardis notmaintained.

. [ Translation)
Unemployed menand Women

7898. SHRI DEVI BUX SINGH: Will the
Minister of LABOUR be pleasedto state:

VAISAKHA 17,1915 (SAKA)
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(a) the number of educated unemployed
menandwomeninthe country, State-wiseason
31December, 1992;

(b) the number of educated unemployed
menandwomenin these States duringthe year
1991 and the percentage of increase in this
number duringthe year 1992;

(c) whether any self-employment
programmesforthese educatedmenandwomen
have been chalked out orproposedtobe chalked
outbythe govemmentinview oftheirincreasing
number year afteryear; and

(d) if sothe details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA): (a)
and(b) The State-Wise estimates of educated
unemployed made onthe basis of last compre-
hensive survey of national Sample survey
Organisation on employment and unemploy-
ment (July, 1987-June, 1988) (*latestavailable)
are giveninthe statementannexed.

(c)and (d) Besides the employment gen-
erationtaking place in the normal development
process, additional employmentis generated
through the special Employment programme.
The scheme for self-employment for the Edu-
cated Unemployed Youth (SEEUY) is a
programme specifically meant for the benefitit -
educated unemployed. Some State Govern-
ments also implement self-employment pro-
grammers for the educated.
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Powerloom Sector

7899. SHRIMANJAY LAL
DR.CHINTAMOHAN

Willthe Minister of TEXTILES be pleased
tostate:

“(a)meriumberof powerloominthe country
andthe number of workers engagedin these
units sofar;

(b) whetherthe Govermment have evalu-
atedthetotal capitalinvestmentinthe powerloom
sector of the country;

(c) the estimated annual percentage of
profitbeing eamed by the sale of powerloom
- products inthe domestic market;

(d) whetherthe Govermnment have formu-
lated any planfor expansion of powerlooms in
the country; and

(e)if so, the details thereof?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) There are approximately 12lakh
powerlooms (as on 31.12.92). Direct employ-
mentin this sector is approx 6 million.

(b)No, sir.

(c) Percentage of profit eamed will vary
depending on the type of fabric. Average per-
centage of profitin selling powerloom products
is approximately 9.5%.

(d) & (e) At present subject to locational
guidelines, there is no restriction for setting up
of powerloom units in the decentralised sector.
Interms of Textiles (Development & Regula-
tion) order 1992, the requirement of registration
of powerlooms under the erstwhile textiles
(Control) Order, 1986, has been replaced by
filing of an information memorandum provided
the unitsis notcoveredunderthe | (D & R) Act,
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[English)
Employment Exchanges

7900 SHRISUDHIR GIRI Willthe Minister
of LABOUR be pleasedtosstate:

(a) the number of employment
exchanges(offices) in the country upto Febru-
ary, 1993;

(b) whetheritisbindingonthe Centraland
State Government Departments and private
organisationsto call persons from the employ-
mentexchanges for recmitmgnt; and .

(c) the steps taken by the Government to
make the working of employment exchanges
more effective and result oriented.

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRIP.A.SANGMA): (a)
The number of employment exchanges includ-
ing university Employmentinformation & guid-
ance Bureaux functioninginthe country atthe
endof February 1993 was 865.

(b) The Employmentexchanges (Compul-
sory notification of Vacancies) Act, 1959 pro-
vides for compulsory notification of vacancies
tothe Prescribed employmentexchange before
fillingthem by allemployers inthe public sector
andthose employing 25 or more personsinthe
non-agricuttural establishments inprivate sec-
tor but trecruitment through employment ex-
changesis notcompulsory underthe said Act.
Recruitmentthrough Employment Exchanges
has, however, been made compulsory forcer-
tain group of employees in Central Govemment
and Central Quasi-Govt. Offices/Establish-
ments by issue of administrative instructions.
The State Governments have also been re-
questedto follow suit.

‘ (c) Computerisation of the Employment
Exchanges has been taken up to provide more
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efficient services bothtothe job-seekers as well
asemployers.

-[Translation}

Refinance to madhya Pradesh by
national Bank for Agricultureand Rural
Development

7901.SHRISHIVRAJ SINGH CHAUHAN:
Willthe Minister of finance be pleasedto state:

(a)the totalamountof refinance providedto
Madhya Pradesh by the National Bank for
Agriculture and Rural Developmentduringeach
of the lastthree years under schematic lending:
and

(b)the rate of interest chargedthereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINSTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
Total amount of refinance disbursed by the
National Bankfor Agriculture and Rural Devel-
opment (NABARD) under Schematic lending
duringthe last three years inMadhya Pradesh
was as under:-

MAY 7,1993
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(Rs. incrores)

Year Refinance disbursed
1990-91 13531
1991-92 158.67
1992-93 15325

(b):Till21.9.1990, rates of interestcharged
by NABARD on refinance under Schematic
lendingwereasunder:-

1. Minorlrrigation, Land
Development/IRDP/Biogas
andall advancesto marginal
farmers 6.5%p.a.

2. Allotherdiversifiedpurposes 8.0%p.a.

With effect from 22.9.1990, the rates of
interest on refinance varied from 6.55% per
annumto 12:% per annum depending on the
quantum of advances. With effectfrom22.4.92.
the rates of interest on refinance facility for all
eligible purposes underfarmandnon-fairmsec-
torsare asunder:-

Size of limitagainst ultimate borrowers

Rate ofintereston NABARD'S

refinance
1. Upto Rs. 25,000 6.5%
2. OverRs. 25,000 andupto Rs.2lakhs 10.5%

3. OverRs.2lakhs:

Farm Sector

l.  Schemeforwasteland
development, rainedfarming/
dry landfarming 100% Export
oriented agricultural 10.5%

Projects/otherthantea, coffee. rubberand

spices and minor irrigation schemes imple-
mented by cooperatives/public sector corpora-
tions.

II. Allother Schemes supported
by NABARD refinance(le.
otherthanthose forcategory

(lyabove) 12.0%
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Nonfarm Sector:

i) OverRs.2lakhsand
uptoRs. 7.5lakhs 12.0%

ii)y AboveRs.7.5lakhs 13.5%

[English)
importand Export of Condoms

7902. DR. RAMESH CHAND TOMAR:
Willthe Minister of COMMERCE be pleasedto
state:

(a)the quantity of Indian condoms exported
during 1992;

(b) the 'earning from export of condoms
exported during 1992; incurred on import of
condomsduring 1992; and

(c)the steps beingtakento boost the pro-
duction and export of condoms in the country?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTER OF STATE IN THE MINISTRY F
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) The quaintly of Indian condoms exported
dunngtheyear1992is estimated ataround 4872
thousand numbers.

(b) The export and import figures of
condoms duringthe year 1992 is given below:

(Value: inRs. lakhs)
Export(est.) Import (est)
1079 1037.8

(c) Inclusion of Rubber Condoms underthe
natural Rubber Subsidy (NRS) Schemetocom-
pensate the exporters of this item for difference
in proice betweeninodenous natural rubberand
imported rubber of some grade and variety for

VAISAKHA 17,1915 (SAKA)

Written Answers 33

effectively competingininternational market,
appropriate fixation of input-output norms vis-a-
vis value addiction facility of import of capital
goods at reduced customs duty of 15% with
exportobligation. underthe current EXIM Policy ..
andavailability of facility under section 88 HHC
ofIncome Tax Act, delieensing pfthere manu-
facture of condoms inthe courltry as perthe /
Fogementnew industrial Policy underwhichthe
entreprenours are only requiredtofile Industrial
Approvals (SIA) for settingup a unitto manufac-
ture condoms in the organisod sector, etc. are
some of the major steps/measures taken for
development of production and exports of con-
demns. Bosides, the manufactures-exporters
of rubbercondoms are.always onthelook outfor
new markets.

New Exim Policy

7903.SHRIC.SREENI VASAN: Willthe
Minister of COMMERCE be pleasedto state:

(a) whether the new exim pilocy effective
from April, 1991 islikely to affect adversely the
export possibility of value added jewelry items
andpolisheddiamonds, pearis and stones; and

(b) if so, the action taken by the Govern-
mentinthis regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVILSUPPLIES. CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) No, Sir.

\

(b) Doesnotarisé.

Import of Siltk
7904. SHRIMATI VASUNDHARA RAJE
Will the Minister of TEXTILES be pleased tc
state:

(a) whether the Union government have
received any proposals from some State Gov
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ernmentto restricttheimport of silk andinstead
allow theexportoftheend product/sitk cloth; and

(b) if so, the reaction of the Government
thereto? ‘

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a)and (b) Yes, Sir. Therehave been
some proposals about the need to restrictim-

ports of raw silk on account of their adverse-

impact on domestic produces/prices. Aithough,
Governmentis already following a restrictive
policy onimport of raw silk, whichis generally
allowed only under the Advance Licensing
scheme for export of value added silk textile
products, the suggestions receivedfor further
restriction of imports have been taken note of
andthe Govemmentis keepingaclosewatchon
the situation.

[ Translation)

AssistancetoRural Artisans by
nationalised Banks

7905. SHRIMATI SAROJ DUBEY: Will
the Minister of FINANCE be pleasedto state:

(a) the details of the scheme under which
nationalosedbanks are providing assistance to
encourage rural artisans; and

(b) the number of rural artisans in the
country towhom assistance has beenprovided
during 1991-92 State-wise?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) (a)
2ublic sectorbanks all overthe country, provide
oanstothe borrowers including rural artisans
orvarious rural development activities suchas
igriculture, cottage and village industries under
schemes for formulated by them or under
>rogrammes sponsored by Government.
schemes/programmers of the Governmentto
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promote self employment ventures forwhich
bankfinance s available are integrated Rural
Developmentprogramme(IRDP) and Self Em-
ployment scheme for Educated Unemployed
Youth (SEEUY). underthese Progrsammes,
banks extendfinance to rural artisans.

(b) The data reporting system does not
generate separate information in respect of dif-
ferentcategones of borrowers. Similarly, State-
wiseinformationis also notavailable in respect
of rural artisans. However, the advance dis-
abusedduringtheyearendedJune, 1991 (latest
available) by the scheduledcommerciatbanks
toartisans, village and cottage industries was
Rs. 189.47 croresin nearty three lakh accounts.

[English]
Separaté Board for Share Market

7906 SHRILAKSHMINARAIN MANI
TRIPATHL:
SHRI SARAT CHANDRA
PATTANAYAMK:

Willthe Minister of FINANCE be pleased
tostate:

(a) whether the Governmenthave a pro-
posaltosetup a separate Boardto keepwatch
onthe Share market; and

(b) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND THEMINISTEROF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED): (a)
No, Sir. :

(b) Do noterise.

Action Plan for Export of Goods
7907. SHRIMATIMAHENDRA KUMARI
Willthe Minister of COMMERCE be pleasedto
state:
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(a)whetherthe Federation of indian Cham-
bers of Commerce and Industry have drawnup
a 10point action plan for accelerating export of

goods;

ovwelS

(b)if so, the details thereof; and
(c)the reaction ofthe Govemmentthereto?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRI KAMALIDDIN AHMED)
(a) and (b) The 10-points for accelerating ex-
~ ports ot goods from part of the paper presented
at the ‘Conference on Foreign Trade Policy
Reforms ‘ organised by FICCl in New Delhi
(18.3.93) andin Madras(20.3.93)> the points
consist of deregulation of products reserved for
the SSlisector, concentragtingon atewernumber
of exporters, investmentin on afewer export
products. increasing coneentrating agricuttural
sector froincreasing exportable surpluses, re-
ducingrate of interest for exportcredit, increas-
ingthe automatic approvallimit for indian direct
investment abroad extending the list of items
thatcan be importedagainst the Special Import
Licences, rémovingthe anomaliesin Sec. 80
HHC ofthe Income Tax Act, reducing the value
addition norm for EOU/AEPZs and permitting
imports of quality control gadgets and secon
hand machinery without age or value restric-
tions under EPOG Scheme.

(c) Inorderto increase exports, the Gov-
emmenthave taken major steps for liberalisation
oftrade whichinclude provision of exportlinked
imports, reduction ofimport licensing, strength-
ening export incentives, removal of procedural
oirritanras through simplifivcatgion os policy
andproceduralirritants through simpilification
of policy and procedures and pruning of negative
listof Exports. In 1993-94, Budget, the system
of marketdetermined unified exchange rate has
beenintroduce and customs andexcise duties
onmany raw matenals and capital goods have
beenreduced. Theinterestrate on rupee export
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credithas been reducedby one percentage point
andtheinteresttaxin the case of exportcredsit
frombanks has beenwaived. Banks have been
askedto ensure thatexport credsitamounts to
atleast 10% of theirtotal advances by the end of
June 1993. Besides, 34 commodities have been
identified as ‘Extreme Focus’ sectors for a
special exportthrust abroad.

the Exim Policy 1992-97 has been
amended to include a scheme of EOU's for
Agricultural and allied sector whoexportatieast
50% of their produce. The definition of ‘Manufac-
ture’ and ‘Capital Goods’ has been extendedto
include agricultural and allied activities. The
formula for value addition inthe case of EPZ/
EOUhasbeenamended. These generaltycover
the points contained inthe paper.

Commercial Bankin Assam

7908. SHRIPROBIN DEKA Willthe Min-
ister of FINANCE be pleasedto state:

(a)whetherthe Goverment proposeto set
up some more branches of commercial banks
in Assam during the current year to promote
trade andcommerceinthe State; and

(b) if so, the details thereof andthe locations
identified forthe purpose?

THEMINISTEROF STATE INTHE MiN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and(b) Reserve bankofindia (RBl) has notfixed
any State-wise or ector-wise target for opening
bank branches. Under the Branch licensing
policy, the banks which attain the revised capital
adequacy norms andprudential accounting stan-
dards will be given freedom to set up new
prudential accounting standards will be given
freedomto setup newbranches. Underthe new
Policy, RBl has allotted 13 Urban localities (5 at
Jorhat and 8 at Guwahati) for opening bank
branchesin Assam. Inaddition, RBI has allotted
one Industrial Finance Branch to State bank of
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India at Guwahati.

Contributionin Group Insurance
Scheme

7909. SHRIMADAN LAL KHURANA: Will
the Minister of FINANCE be pleasedtostate:

(a)whetherthereis alongpendingdemand
to raise the rate of contribution in the Group
Insurance Scheme of the Govemment employ-
ees againstthe existing meagre rate of contri-
bution keepingin view the fallin the value ofthe
rupee over the period:

(b) if so, whether there is any proposal to
raise the contribution and accordingly the amount
oftheinsurancetoo:

(c)if so. the details thereof; and
(d)if not, the reasonstherefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI
M.V.CHANDRASHEKARAMURTHY): (a)No
demandto raise the rate of contributionin the
Group Insurance Scheme of the Govt. employ-
ees against the existing rate of contributionis

pending.
(b)to (d) Donotarise.

Study ofthe Census Commission
regarding Women

7910. SHRIRABU RAY: Wilithe Minister
of LABOURDbe pleasedto state:

(a)whetherhis attentionhasbeendrawnto
the latest document recently published by the
Census Commission that women have edged
out males in factories and other household
industries;

(b) if so, the details thereof; and

(c)the reaction of the Government about
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thefindings of the sturdy of the census commis-
sion?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRIP.A.SANGAM): (a)
and (b) Accordingto the report ofthe Census
Commission male workers are much more
numerous than female workers in Household
andotherthan HouseRoldindustries. However,
thefemale work participationrate hasincreased
from 14.7°%in 198110 16.4%in 1991 forthesetwo
categories of employment.

(c)increase infemale work participationis
anencouragingsign.

Export of Textiles

7911. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI Wilt the Minister of
TEXTILESbepleasedto state: ’

(a) whetherthe Government are aware of
the tremendous scope toincrease the export of
Indiantextiles;

(b)ifso. the majorthrust-areas to harness
this vast potential:

(c)whetherthe Governmenthave received
any proposals onincication frombusinessmen
of developed countries for establishinglarge
spinning and weaving mills;

(d) if so, the action taken by the Govern-
mentthereonsofar;

(e) whetherthe pricing policy of the Gov-
ernment has affected adversely tothe Indian
exporters: and

(f)ifso, the stebs proposedtobetakenby
the Governmentto rectity it?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a) and (b) The major destinations of
Indiantextile exports are the developed Western
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countries like USA, EEC member states,
Canada, Norway, Austriaand Einland. Tradein
Textiles with these countries are govermnedby
the bilateral Textiles Agreements concludedby
India andthese countries under which Quantita-
tive restrictions apply for many textile and gar-
mentproducts inwhich India has goodpotential
toexport. Thus our success tothese countries
inquotacategoriesis restricted. However, there
is scopetoincrease exports in non-quota coun-
tries like japan, Switzerland, Australia, UAE
etc.

(c)and(d) Governmenthave approved 35
foreign investment proposals between 1.8.91
and 31.3.93 in the textile sector envisaging
foreigninvestment of Rs. 1547.93 miflion.

(e)No, Sir.
(fyDoesnotarise.
Riseinimports.
7912. SHRIMARI MALINI
BHATTACHARYA: Will the Minister of COM-
MERCE be pleasedtostate:

(a) whetherthere hasbeen asteeprisein
imports between April-November, 1992;

(b)if so, the areas in which there has been
growthinimports durthg the above period;

(c)whethertheimportgrowth rate exceeds
the limit set by the Planning Commission;

(d)ifso, whetherany review hasbeenmade
inthis regard; and

(e)if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVILSUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED):
(a) Imports between Aprl-November, 1992 were
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valuedatUS $ 14691 million as comparedto US
$ 12381 millionfor April-November, 1991.

(b) The principal commodities which reg-
istered an increase in imports during April-
November 92 compared to April-November,
1991 arefertilisers, non-ferrous mataleferrous
ores and metal scrap; petroleum crude and
products; iron and steel; pearls, precious and
semi-precious stones; machinery: chemicals
etc. the regions from which imports during April-
November, 1992 increasedascomparedtothe
correspondingperiodlastyear are west Europe;
Asiaand Ocean; Africaand America.

(c) The 8th Planenvisages arate of growth
of imports of 8.4% per annum. The growth of
imports during April-November, 1992-93 over
the corresponding period of 1991-92 works out
to 18.7%, indollarterms whichis higherthanthe
Plantarget. onetothe severe importcompres-
sionresortedtoduring 1991-92. However, com-
paredtothe correspondingperiodof 1990-91, (a
more normal year), imports have declined by
5.9% during April-November 1992-93, indollar
terms.

(d) and (e): Review of policy and perfor:
mance of exports and imports is a regula
process. The policy, interalia, aims to promote
efficientand intemationally competitive impot
substitution and self-reliance under deregulate:
framework forforeigntrade.

Nabard Finance to Cooperative bank
in Karnataka

7913. SHRI G. MADEGOWDA: Will tt
Minister of FINANCE be pleasedto state:

(a) the amount of refinance provided
National Bank for Agriculturaland Rural Dev
opment (BABARD)tothe Co-operative bani
Kamataka during the year 1992-93 and {
number of such co-operative banks;

(b) whether NABARD has also provic
refinance to some of the cooperative bank
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Kamataka which were not eligible for the refi-
nance duringthe above period; and

(c)itso, the details thereof andthe reasons
therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF
PARLIMENTARY AFFAIRS (DR. ABRAR
AHMED) (a) (i) National bank for Agricultural
and Rural Development(NABARD) provides
refinance to cooperative sector through two
Apex level co-operative banks viz. State land
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Development Bank(SLDB) and State Coopera-
tive Bank (SCB). During 1992-93, the refinance
disbursedto cooperative banksinKamatakafor
schematic lending was as under:

SLDB Rs.5250lakhs

.SCB

(ii) The credit limits sanctioned to ‘/District
Central Cooperative Banks (DCCBs) in
Kamarakaby NABARD during 1992-93were as
follows:-

Rs. 1246lakhs

(Rs. inCrores)

Type of refinance limit Refinance limit No.of DCCBs
i) Shon-term(agriculture) 12200 13
ii) Primary Weavers’Societies 2.48 8
ili) Financing of Industrial .
Co-operatives “0.01 1
iv) Medium-term, Non-Schematic 0.92 5forthe calendar
Year ‘92
0.58 4forthecalendar
year '93tilidate

(b) NABARD provides relaxation to vari-
sfinancingbanks depending on merits. How-
arno refinance is provided if banks are not
lible for NABARD refinance underthe lend-
eligibility criteria. No relaxation was granted
nis respectinthe State during 1991-92.

(c)Does notarise in view of (b) 'above.
lossesin Plantationindustry
7914. DR. KRUPAASINDHU BHJO!: Wil

Minister of COMMERCE be pleased to

(a)whether the plantationindustryin gen-

eralandtea, rubber and eardamonindustriesin
particular has suffered heavy losses during
1992,

(b) if so, the reasons therefor , industry-
wise; and

(c) the steps taken to assist plantation
growers witha view torecoverthe losses?

THE MINSTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE(SHRI KAMALUDDIN AHMED):
(a)and(b) No Sir. Howeverthere hasbeensome
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decline in production and export of tha during
1992., There has been decline in production of
cordomon also. However there has not beenby
decline in rubber production comparedto the
previousyear(1991-1992). Reasonsfor decline
in production if tea and cardamom are adverse
agro-climatio conditions. Declinein exports of
tea has been mainly on account of reduced
purchaseby Russiaand other CIDS countries.

: (c) The position in respect of these com-
modities is as follows:-

(1)Tea: Loss in productiion during 1992
was of wmporary nature. Withthe commence-

ment of year 1993, the decline in productionis

likely to be overcome. On the export front,
tion of tea exports by sponsoring industry del-
egations to various countries. Majorimporting
countries are being persuaded to buy higher
quantities of Indian tea indicatingto themthe
price competirtivens and quality of our tea.

(2) Cardamom: The steps beingtakenare
asunder:-

(a) Extensive companies were Compaigns

by the Broard forminimising the loss through -

muiching and by adopting irrigation wherever
feasible.

(b) For the rehabilitation of the drought
affected cardamom plamanons the package

fertrilizers development of infrastructure for
water resources and soil conservation at an
estimated cost of Rs. 9.83 crores has been
prepared by the Spices Board.

Financial Assistanceto Unemployed

7915SHRIGOVINDA CHANDRAMUNDA:
Willthe Minister of finance be pleasedto state:

(a) whether any scheme is under the con-
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sideration of the Union Governmentto provide-

ﬁnanctalassstametoheunemployedyomhs
throughbanks;

(b) i so, the details thereof; and

(c) thetotalfinancial assistance proposed
to be provided by the Government during the
currentfinancial year inthis regard, State-wise?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF

* STATEIN THEMINISTRY OF PARLIAMEN-

TARY AFFAIRS (DR. ABRAR AHMED): ,(a)
and (b) The scheme for providing setf-employ-

‘menttotheeducatedunemployedyouth(SEEUY)

isunderimplementationsince 1983-84 withthe
objective to encourage the educated unem- -
ployed youth to undertake self employment
ventures in industry, service and business
throughthe provisions of package of assistance.
Underthescheme, educated unemployedyouth
within the age group of 18-35 years, who are
matriculates and above and whose family in-
come does not exceed Rs. 10,000 p.a. are
dligible to get a bank loan not exceeding Rs.
35,000/~ Rs. 25,000/-and Rs. 15,000/ for setting
up of self employment ventures in industries,
Service andbusiness respectively. From 1986-
87, aminimumof 30% of the total sanctions has
been reservedfor Scheduled Castes/Sched-
uled Tribes persons. the scheme extendedtoall
areas ofthe country except cities with more than
one million population as per 1981 census. The
assistance from Govemmentisin the shape of
anoutrightcapitalsunshade tothe extentof 25%
ofmeLoansandaomdbybar*s

(c) The Office of the Development Com-
missioner, Small Scale Industries, which ad-
allocations are made for grant of central subsidy
under the scheme. However, the amount of
subsidy at the rate of 25% on loans sanctioned
andreleased to the Reservcice Bank of India
(RBI)for paymentto the beneficiaries throught
the condoned banks which have sanctioned
loans through out the country. in the current
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year's Budget, asumof Rs.40 crores hasbeen
provided for release to RBIto make payments
forsubsidy inrespectof SEEUY loans.

[English}
Structured Compensation Scheme

7916.SHRIRAMLAKHANSINGH YADAV
Willthe Minister of SOURFACE TRANSPORT
bepleasedtostate:

(a) whetherthe Goverenthave made pro-
vision for paying compensation within 60 days
under the “structured compensation scheme”
forthe persons killed andinjuredin accidents;

(b) if sothe number of such cases regis-
tered duringthe last one year. State-wise; and

(c) the number of cases in whichcompen-
sation has been paid within sixty days?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER)(a) No.Sir.

(b)and(c) Do notarise.

Regional offices of EPFin
Maharashtra

7917. SHRI DHARMANNA MODAYYA
SADUL: Willthe Ministerof LABOURbepleased
tostate:

(a) whether a large number of industrial
workers in some cities of Maharashtra are
deprived ofthefacility of provident Fund Scheme
inthe absence of regional offices of Provident
Fund Commissionerin the State;

(b) if so, whether requests from certain
ndustries and workers repOresenmtartive s of
some cities are pending consideration with his
ninistry; and

(c)ifso, action taken/proposedtobe taken
2openmore regional offices inMaharashtraas
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well as other industrial towns of the country?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF LABOUR (SHRIP.A.LSANGMA):
(a)/There are no reports of denial of the facility
of EPF Scheme to the workers dueto absence
of the EPFC's Office in some cities of
Maharashtra.

(b) and (c) Government have received
representations for opening some more sub-
regional officesin Maharashtraand elsewhere.
Asthe Central Board of Trustees is competent
todecide about the matter the representations
have been forwarded to the EPF Organisation
forappropnate action.

[ Translation]
Income Tax Evaders

7918. SHRIRAMTAHAL CHOUDHARY:
SHRI KHELAN RAM JANGDE:

Willthe Minister of FINANCE be pleased
tostate:

(a)the names of thefirsttwenty top income-
tax payers against whomincome tax dues are
pendingas onmarch 31, 1993;

(b) theamountinvolved againsteach such
person/company; and

(c)the details of the action taken to recover
theamount?

THEMINISTER OF STATE IN THEMIN-
ISTRY OF FINANCE (SHRI
M.V.CHANDRASHEKARA MURTHY) (a) to
(c) Theinformation is being collected and willbe
laidon the Table of the House.

[English]
State Road Transport Corporations

7919. SHRIGAYA PRASAD KORI: Will
the Minister of SURFACE TRANSPORT be
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pleasedtostate:

(a) the profit/loss incurred by State Road
Transport Corporations during the last three
years, State-wise; and

(b) the financial assistance provide by the
Union Govemmentto various State Road Trans-
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port Corporations duringthe lastthree years, .
State-wise?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)and (b) A Statementis
annexed.
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Meager of New Bank of india with
Punjab national bank

7920. SHRI SARAT CHANDRA
PATTANAYAK:

SHRIMADAN LAL KHURANA:

Willthe Minister of FINANCE be pleased
tostate: "

(a) whether the Government propose to
merge the New Bank of India with the Punjab
national Bank; and

()i 30, e detads thersolandthe reasons
therefor

THEMINISTEROF STATE IN THEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-

, TARY AFFAIRS (DR. ABRARAHMED)(a)and
(b) A proposal for merger of one nationalised
bank with another nationalised bankiis under
consideration. it will not be in public interestto
disclose the details of the proposal at this stage.

[Translation]

Income- Tax Renate to Educational
Institutions :

7921 SHRIMATI SUMITRAMAHAJAN:
Will the Minister of FINANCE be pleased to
state:

(a) whetherthe Governmenthave made a
provision of hundred percent rebate in income-
tax inthe Union Budgetforthe amountfinancial
assistance given to some educational and man-
agementinstitutes;

(b) whether colleges and automonous col-
leges have alsobeeninciudedunderthis scheme;
and

(c) it not, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
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ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARAMURTHY)(a) Yes, Sir.
The Finance Bill 1993 has proposed hundred
percent deduction in respect of donations made
to aUniversity or any educational institution of
national eminence as may be approvedby the
prescribed authority.

(b) donations to any educationalinstitution
of national eminence which is so approved by
the prescribed authority will be eligible for hun-
dred percent deduction.

(c) In view of reply to (b), this part of the
question does not anse.

Cebit-93

7922SHRI BALRAJ PASS| Willthe Minis-
terof COMMERCE be pleasedto state:

(a)the details of orders and its value booked
bythe Pavilionin the ioenje eteh CEBIT-93 Fair
organisedorganised between march24-31,

(b) the details of countries participatedin
thefair; and

(c) the details of the agreements signed by -
India with various foreign companies in the fair
forsetting up joint-ventures?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF CIVILSUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
(a) As per report of the participants, sample
orders of total value of Rs. 0.60 lakhs were
booked at India Pavilion at CEBIT_93. Certain
ongoing negotiations for business to the extent
of value of Rs.688.8 lakhs were also reported
some of which was likely to materialise later.

(b) Atotal of 4S5 cauntries all over the worid
participatedin CEBIT'93, Hannover whichin-
cludes varies European countries, people’s
Republic of China, Japan, Hong Kong, Malasia,
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Singapore, Australia, U.S.A., Canadaand South
Africaetc

(c) M/s.Moser Beer(india) Ltd., a partici-
pantin India pavilion had reported signingofa
jointvenure. Another participant M/s.Usha Con-
sultants had also reportedfinalisinga jointven-
tureagreement.

[English]
Cochin Shipyard

7923. SHRIMATISUSEELA GOPALAN:
Willthe Minister of SURFACE TRANSPORT
bepleasedto state:

(a) whetherthe Cochin Shipyardisfacing
acute shortage offinancial resources duetonon-
availability of funds where third oil tanker is
underconstruction,

(b)if so, whetherthe Govemmentpropose
tograntfinancial assistance forthe construction
of the third oil tanker and also revise the price
quoted by the shipping Corporation of Indiaand
savethe shipyardfromgrave financialloss.

(c)if so, the details thereof; and

(d)the othermeasures adopted adopted by
the Government for revival of this shipyard.

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)to (c) Atpresent Co-
chin Shipyardis notfacing shortage of financial
resources. However, the work on the construc-
tion of third oil tanker has been suspended due
to huge cost price gap. The question of revision
of price includinggrant of additional budgetary
support to shipping Corporation of India for
completion ofthe third oil tanker, is under active
consideration of the Govermment.

(d) Following measures are underconsid-
eration for revival of the shipyard:-
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(i) Capital restructuring of Shipyardinvolv-
inginterestholiday, moratoriumon repayment
of plan/capitalloans, write-off ofways andmeans
loansetc.

(i) A package of relieves for shipbuilding
industry including revision of the pricingformuia
andalso extension of yard credit on softterms
tothe shipping Companies placingordersonthe
Indian Yards.

Duty Drawback Claims

7924. SHRISWARUP UPADHYAY: Will
the Minister of FINANCE be pleasedto state:

(a) whether some cases of allegedirregu-
larities in foreign exchange and excess duty
drawback claims by some companies engaged
inmanufacture of drugs have beenbroughttothe
notice of the Government during 1991-92 and
1992-93;

(b)if so, the details thereof;

(c) whether the Government have con-
ducted enquiries intosuch cases;

(d)if so, the details thereof; and

(e)theactiontaken orproposedtobetaken
againstthe companies found guilty in this re-

gard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI
M.V.CHANDRASEKHARMURTHBY): (a) and
(b) Yes, Sir. Some cases of imports by certain
drug manufacturers have been broughttothe

" noticeofthe Government whereinitwas alleged

that raw materials in excess of the quantities
requiredforthe manufacture of exportgoods had
beenimported, resulting in foreign exchange
misutilisation and payment of excess amounts
of duty drawback.

(c)to (e) Yes, Sir. The Government had
conducted enquiriesinto suchcases andbased
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inthe recommendations of a Committee spe-
cially setup for the purposes, the imput output
norms for the manufacture of specified drugs
havebeenrevisedby the Ministry of Commerce
andincorporatedinthe Export Policy, 1992-97.
Solongastheimports were madeinaccordance
with the norms fixed by the Government from
time to time, no misutilidation of foreign ex-
changecanbesatd to have taken place.

inonecase, excess payment of drawbadk
has been noticed on account of in complete.
information fumished by the manufacturingunit.
Orders have been issued for recovery of the
excess amountof drawback claimedby the unit.

inanothercase, the Directorate of Enforce-
ment is investigating a case of alleged over-
valuation of imports of raw materials.

DYC Service for Gurgaon

7925. SHRIKODIKKUNNIL SURESH: Will
the Minister of SURFACE TRANSPORT be

pleasedtostate:

(a)whetherthe Government employees

whoaredailypassengers from Gurgaonto Delhi
_ are facing hardship due to shortage of bus_
service between Dethi and Gurgaon;

(b)itso, the details thereof?

(c)whetherthereis noservice of DTC and
Haryana Roadways from Delhi, particularly from
Daula KuantoGurgaonafter8P.M.;

(d)ifso, the reasons therefore; and

(e) the steap proposed to be taken by the
Govemmentto mitigate the hardships facedby

the publicin general and especially by Govern-

mentemployees in this regard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFE TRANSPORT (SHRt
JAGDISHTYTLER): (a) and (b) Govemment
hasreceivedcertain representations regarding
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extension of certrtain routes operating between
Dethiand Gurgaonandalso of the inadequacy
of bus services.

(c)and(d) DTCis operating shuttle service
from Dhaula Kuanto Gurgaon at2005 hoursfor
the convenience of the commuters bond for
Gurgaon. Besides this, the commuterst Choler
Kuanboundfor Gurgaoncan also avail services
of the last trip operating from Ambedkar Sta-

“dium at 1930hours andthe specialtrip operated
at 1930 hours from shivaji stadum which arrives,
atrDhaulaKuan atabout 2000 hrs.

(e)Haryana Roadways operates anumber
of services. Afewservicesat0840hrs. 1715hrs,
1740 hrs., and 1830 hrs. have been provided
from Ambedkar stadium to serve the office
goers. Similarly, afew services at0830hrs. and
0900hrs. havebeen provided from Gurgaonto
service the office goers. The DTC have also
addedtwobuses onthe route Safdarjung Termi-
naltoGurfgaon viaHauz Has, QuotaMinar, DLF
andQutab Enclave.

Loan To SSis in Tamil Nadu

. 7926.DR.SHRIMATIS. SUNDARAM: Wil
the Minister of FINANCE be pleasedto state:

(a)the number of small scale industries
(SSI1) units in Tamil Nadu which have been -
providedloans by the nationalisedbanks during
the lastthree years; and

(b) the amount of loan provided during the
above period?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF-
STATE IN THE MINISTRY OF
PARLAIMENTARY AFFAIRS (DR. ABRAR
AHMED): (a)and (b). The Reserve Bankof India
(RBI) has reported that advances amountingto
Rs. 25,564, 58lakhs. Rs. 33, 252. 17 lakhsand
Rs. 35, 033. 19lakhs were disbursed to 66, 06
0,67,065and59. 832 small scaleindustrialunits
inTamil Nadu, by scheduledcommercialbanks,
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asonthe last Friday of June, 1989, 1990 and
1991 respectively(as per the latest data avail-
able).

Poliutionby D.T.C. Buses

7927. SHRIGURUDAS KAMAT: Wilithe
Minister of SURFACE TRANSPORT bepleased
tostate:

(a)whether alarge numberof DTC buses
causing pollution are likely to be withdrawn;

(b) it s0. the detaits thereot: and

(c)medetailsdn'em‘rbmespmposedtobe
addedto D.T.C. fieetin place of these buses?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) and (b). Government
have recently issuedthe following instruction to
DTC regarding buses causing poliution:-

(i) All DTC buses would be checked and
certified by the STA tor contormity to the emis-
sionnorms.

(W) Anybus that does not meet the emission
standards would be garagedfor repairs/over-
hauling as may be necessary and then they
shouid be checked for recertification.

(i)  any bus does not meet the emission
standards. even after repair. overhal, then the
vehicle would be withdrawn and condemned.

(c). Thereisaprovisionc;! Rs.'10croresin
the annual plan 1993-94 for purchase of buses
on replacement account.

Officials Involved in Smuggling Activities

7928. SHRIJEEWAN SHARMA: Wil the
Minister of FINANCE be pleasedto state:

(a)whether some of the customs and direc-
torate of revenue intelligence officials have been
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found aiding and abettingthe smugglingandthe
Conservation of foreign Exchanges, and Pre-
vention of Smuggling Activities ACT, 1974
(COFFPOSA); .

(b) it so, the details of such officials and the
cases inwhichthey areinvolved:

(c)the action taken againstthem; and

(d)themeasures bengtakento ensurethat
such aiding and abetting is not repeatedhence-
forth?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINACNE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a) to (d).
The information is being collected and will be
laid onthe Table of the House.

[Transiation)

Export Target

929 SHRIRAJENDRA AGNIHOTR!: Wit
the Minister of COMMERCE be pleased to
state:

(a) the extent of increase made in the
exports from the country during 1992-93;

(b) the annual targets fixed ih this regard;

(c)whetherthe Govemment have achieved
the exporttargets;

(d) # not, the reasons therefor; and

(e) the measures being taken by the Gov-
emmentto achieve the exporttargets?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE(SHRIKAMALUDDIN AHMED):
(a) to(d). In US dollar terms, exports during
April-February, 1992-93, the latest period for



105  Whtten Answers

~hichsuch datais available have registered a
growthof 2. 81% overthe correspondingperiod
of 1991-92. The Government, in consultation
with Export Promotion Council and Commodity
Boards has setan exporttarget of US $20/32
milliontorthe year 1992-93 representing and
increase of 12.8% in dollar terms, over the
performance of 1991-92. Amongthe reasonsfor
the slow growth in exports mention may be
made of rapid fall in trade with CIA and East
European countries, recession in industrially
advanced countries an d sluggish growth in
worldtrade.

(e) Inordertoincrease export, the Govem-
menthave taken major steps for liberalisation of
trade which includes provision of exportlinked
imports, reduction of import licensing,
strengherning export incentives, removal of
procedural irritants through simplification of
policy and procedures, and pruning of negative
list of export. In 1993-94 Budget, the system of
market determined unfilled exchange rate has
beenintroduced andcustoms and excise duties
onmany raw matenals and capital goods have
beenreduced. The interest rare of rupee export
credithas been reducedby one percentage point
and the interesttaxin the case of export credit
frombanks has been waived. Banks have been
askedto ensure thatexport creditamounts to at
least 10% of their total advances by the end of
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June, 1993. Besides, 34 commodities have
beenidentified as Extreme Focus sectorsfora
special exportthrust abroad.

[English)
Trade with Asia-Pacific Counties.

7930.DR. A K. PATEL: Willthe Minister
of COMMERCE be pleaseto state:

(a) whetherthere has been any expansion
oftrade and investments between indiaandthe
countries of the Asia- Pacific region due to
ongoing economic reforms in the country; and

(b) if so, the details thereot?

THE MINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDINAHEMD):
(a)and (b). Yes, Sir. Detatis of our trade with
some of the more prominent countries in the
region are at statement |

Details ofinvestment approved fromsome
of the counties inthe Asia-pacific region are at
statement .
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National Housing Bank Scheme

SHRI HARISH NARAYAN

PRABHU ZANTYE:
SHRINAWAL KISHORE RAI:
DR. CHINTAMOHAN:

7931.

* WilltheMinisterof FINANCE bepleaseto
state:

(a) the total amount received under the
Special Bearer Board Scheme andthe amount
deposited under NationalHousing Bank Scheme
uptoMarch, 31, 1993, Scheme-wise;

(b)the achievements made under the Na-
tional Housing Bank Scheme since its incep-
tion, State-wise; and

(c) the details of programmes of social
objective such as slum clearance and low cost
housing drawn up under the above scheme for
the current Plan period, State-wise?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
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STATE IN THE MINISTRY OF PARLIAM
ENTARY AFFARIS (DR. ABRAR AHMED){:
(a)and (b). The Hon’ble Member is presumably
referringto the National Housing Bank (Volun-
tary Deposits ) Scheme 1991 whichwaslaunched
on October, 1991 and closed on January 31,
1992. Asperthe reports received frombanks by
National Housing Bank (NHB), total amount
deposited under the schemewas Rs. 153.78
crores. State-wise data regarding the amount
collected under the scheme is setout in the
statement enclosed

(c) As stipulatedin the National Housing
Bank (Voluntary Deposits) Scheme 1991, 40%
of the amount deposited under the scheme
(i.e.Rs. 61. 51 crores) is to be credited /to a
special fund to be utilised for financing slum
clearance and low cost housing. The amount
shall be utlised in accordance with guidelines
formulatedby NHB and approved by the Gov-
emment. The scheme does not envisage any
specific allocation for any State. However, any
proposal for slum redevelopmentin atownora
city will be eligible for consideration onits merts
for financing under this programme.
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Importof Toners and Developers

7932. SHRIMOHAN RAWALE: Will the
Minister of FINANCE be please to state:

(a) whetheraracketinimportoftoners and
developers has cometo the notice of the Gov-
emment;

(b) if so, the details thereof;

(c) the totalloss of revenue suffered by the
Government on this account due to evasion of
customs duty during the lastthree years; and

(d)the effective steps taken orproposedto
be taken by the Governmentin this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (M.V.
CHANDRASHEKARA MURTHY): (a) to (d).
Information hadbeen received some time ago
that certain traders in different parts of the
country were importing toners used in the
printingindustry andin photo copyingmachines
by under-invoicingtheirvalues. Informationwas
also to the affect, that these goods are mis-
declared as carbon black. Information specifi-
cally on goods are mis-declared as carbon
balck Information specially on goods detected.
extentofduty evasionetc. isbeingcollected. the
customs authorities have been alered to be
carefulin assessment oftoners anddevelopers.

Interest onInoperative Accounts

7933. SHRIINDRAJIT GUPTA: Willthe
Minister of FINANCE be please to state:

(a) whetherthe IndianOversees Bank have
‘eceived representations from some ofthe ac-
sount holdersinregardto charges of intereston
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theirinoperative accounts since 1983-84;

(b) whether some ofthese account holders
were unable to settie the accounts dueto instruc-
tionsissuedto the bank by some public sector
undertakings;

(c)whetherthe bank has afterlapse of 10
years ormore filed cases against the account
holders; and

* (d)if so, the facts and details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)to
(d). The information is being collected and will-
belaid onthe Table of the House.

Debt Servicing Charge

7934. SHRI RAM NAIK: Willthe Minister
of FINANCE be pleaseto state

(a) the total quantum of debt, foreign and
internalseparately, asonMarch 31, 1991. 1992
and 1993:

(b)thetotalquantum of debtservingcharges.
foreignandintemalseparately. during 1990-91.
1991-92 and 1992-93: and

(c) the ratio of debt servicing servicing
chargestothe revenueincome during 1990-91,
and 1991-921992-93.

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI N.V.
CHANDRASHEKARAMURTHY): (a) Thetotal
debtoutstanding, on Govemment account, atthe
endofeachyearis given below:

(Rs. crores)

Qutstanding atthe end of

(i) Internaldebtandother
liabilities

(i)  Externaldebt

1990-91  1991-92  1992-33 _
282733 317414 354964

(atthe prevailingrate
66314 109677  117198°

of exchange)

‘upto the end of Feb. '93’. The accounts for the March '93 are notyet closed.
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(b)and (b). Interest onintemal and extemal
debt forms part of the revenue Budget while
repayment of the principal forms part of the*
Capital Budget. Interestcharges for the respec-
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tive years andthe percentage they beartothe
total revenue use receipts of the year are given
inthe table below:

(Rs. crores)
1990-91 1991-92 1992-93(RE)

(1) Interestcharges

Intemal debtand

other liabiities 19635 23833 28840

External dabt 1863 2763 3660
(2) Percentageofdebt

interestchargesto

" total revenues of the

Govemment

Intemal debtand

otherliabilities 358 36.1 36.8

External debt 34 42 47.

[ Translation]

Profit/Loss by Central Cooperative Banks
and RRBsin Gujarat

7935. SHRIN .J. RATHVA: Willthe Min-
ister of FINANCE be pleaseto state:

(a)the details of the average profiteamed
and loss suffered by the Central Cooperative
Banks and Regional Rural Banks (RRBs) in
Gujarat during each of the last three years;
and .

(b) the steps taken by the Governmentto
checkthe losses of these bankin future?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFARIS (DR.BRAR AHMED): (a)The
average profit of the profitmaking Central Coop-
erative Banks (CCBs) and average loss of the
loss making CCBs in Gujaratduringeachof he
three years namety 1989-90, 1990-91 and 1991-
92 (latestaviable) is reported as under:-

Year Profit Loss (Rs.inlakhs)
1989-90 0 574
1990-91 66 919
1991-82 £ 21

Inthe case of Regional Rural Banks (RRBs)
(. nGuijarat, no RRBinthe State hasbeenableto

make profit during the last three years. The
average loss per RRB during 1989-90, 1990-91
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and 1991-92is asunder:

Year (Rs. in lakhs)
1969-90 A
1990-91 0

199122 81

(b) Thelosses incurred by the CCBs arise
on account of various factors like low business
tumover, high cost ofmanagement, low opera-
tive margins, lack of divessification of loan
portfolio. fadure to manage funds prudentty and
fow recovery. CCB s are under the administra-
tive control of State Governmentand are gov-
emedbythe respective cooperative legislation
of the State. CCBs are inspected by the State
Govemment andthe National bankfor Agricul-
ture and Rural Development (NABARD) which
also conduits their statutory inspections and
suggest remedial measures . As regards the
poor recoveries of cooperative creditinstitu-
tions the State Government were requestedto
publicise through their media and t heir exten-
sionmachinery, the importance of repayment of
duestocrediteinstitutions. Thebankshave also
beenadvised tokeeptheir cost of of manage-
ment within reasonble bale levels. NABARD
has also advised cooperative banks to prepare
Action Plans to eamn profits so that they may
attain viability over a period of time.

The performance of RRBs is reviewed
periodicalty by the Boards of the Sponsor Banks,
NABARD and Govemment. Performance of
individual RRBs is also reviewed by NBABARD
through statutory inspections, pertormance
monitoring, diagnostic studies, etc., Govemn-
menthas reentry allowed RRBs tofinance non-
target group borrowers upto 40 per cent of their
freshlending, which is expectedto raise their
level of business. Sponsor banks have been
advised to lay a minimum of 13.5 per cent
interest per annum onthe shortterm deposits
kept by RRB s with them. They have been
allowed refinance facility by NABARD irrespec-
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tive of their eligibility for non-farm activators.

The paid up acutal has also been increased

from, Rs/50lakhs to Rs. 75lakhs in respectof all
196 RRBs.

[English]

7936. SHRISUSHILCHANDRA VARMA:
Willthe Minister of SURFACE TRANSPORT
be pleasetostate:

{a) the total length of National Express-

ways constructed’being constructedin the coun-
try, State-wise;

(b) the ratio of cost sharing of the National
Expressway between the Union Government
andState Govemments;

(c) whether the Government of Madhya
Pradesh have sent any proposal for construc-
tion of an Express Highway in the State;

(d) if so ,the details thereof;

(e)whetherthereis a[proposalto entrust
the work of construction of an Express Highway
to the private sector; and

(f)if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRYOF SURFACE TRANSPORT
(SSHRIJAGFDISHTYTLER)(a): A93Kmiong
National Expressway is under constructionfrom
Ahmedabadto Vadodarain Gujarat.

(b) Inrespects of National Expressway, full

costis bom by the Union Government.

(c) No, Sir.
(d) Does notarise.

(e)and(f). Involvement of private sectorin
the construction of Expressway is contemplated.

However, tistoo early toindicate the details in
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this respect as they are still to be finanlised.

Export of Handicrafts and Hanlooms
Products '

7937.SHRI B DEVARAJAN: Willthe Min-
ister of TEXTILESAbe pleasetostate:

(a)thetotal value of exportof handcarts and
handiooms products duringthelastthree years;

(b) the majoritems exportedandthename

iMAY 7. 1992
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of - ie countries which offer permanent makerfor
theseitems; and

(c) the number of times the Handcarts and
Handlooms Export Corporation participatedin
the exhibitions heldin other countries duringthe
above period andthe new markets capturedas
aresultthereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OFTEXTILES (SHRI G. VENKAT
SWAMY):
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Import of Silver

7938. SHRIPRAKASH V. PATIL: Willthe
Minister of COMMERCE be pleaseto state:

(a) whether the Government half issued
norms tor regulatingimport of sivierunder the
Exportand Iimport Policy;

" (b)ifso, the details thereof : and

(c) the quantity of silverimported during
each ofthe lasttwo years?

THEMINISTEROF STATE INTHEMIN-

- ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
{a)andto (b). Underthe Export &l iImport Policy,

"1992-97, as amended silver in any form is
covered by the Negative List of Imports. Import
is permitted under the Duty exemption Scheme
and the Gem and Jewelry Export Promotion
Schemes as laiddownin Chapter Vil and VIlI
respectively of the EXIM Policy, as also by
specitied categories of exporters against spe-
cial import hcensees. Import of silver is also
regulated interms of provisions containedin
Ministry of Commerce Public Notice No. 107
(PN) /92-97 dated Ist march, 1993 copies of
which are available in the Parliament Library.

(c) Quantity of silverimported in various
from including silver palted with gold or plati-
num)during 1990-91 and 1991-32 forwhichdata
is aviable.1s givenbelow:-

Year Quty (in thousand grams)
1990-91 21.035
34,528

1991-92

Smugling of Drugs

7939. SHRISANAT KUMARMADAL.: Will
the Minister of FINANCE be pleaseto state:
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(a)whetherthe growingmenace ofintema-
tional narco-terrorismis causing serious con-
cematpresent;and -

(b)if so, the steps taken to preventlarge-
scale movement of drugs, especially heroin, to
the West?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHHANDRAHSKARAMURTHY): (a) and (b).
Thedrugenforcementagencies have sofar not
reported any clinching evidence of terrorists
involvementin drug trafficking having national
or international remifications. However, the’
enforcementagencies are geared upto prevent
movement of drugs, especially hereointo the
West. Various legal. administrative and en-
forcement steps have beentakentogearupthe
enforcement agencies some of which are enu-
merated below:-

(1) Enactment of a comprehensive law,
providing for deterrent punishment (NDPS Act,
1985asamendedin 1 _988).

(it) Enactment of PIT NDPS Act, 1988
providingfor preventive detention of drug offend-
erswithouttrial.

(i) Declaration of Acetic Anhydride apre-
cursor chemical formanufacture of heroin, asa
‘Controlled-Substance’ underthe NDPS Act
and notifications of a scheme to regulate the
manufacture, distribution, sale, imports, ex-
ports, and consumgtion of Acetic Anhydride:
andimposition of controls on movement of the .
chemicalwithin 50 KMs of Indo-Pak Borderand
100 KMs of Indo-Myanmar Border.

(iv) Arraignments for gathering of intelli-
gence andexchangeof intelligence betweenthe
differentagencies have been streamlined and
training is beingimpartedto the enforcement
officers of all such agencies to improve their
effectiveness.

(v)Apartof the Indo-Pak Borderhas been
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fenced. The strength of enforcementagenciesin
the border areas has beenenhanced andequip-
ment has also been provided to some enforce-
ment agencies to improve their mobility and
communications facilities inthe border areas.

Nationalised and Regional Rural Banksin
Sikkim

 7940. SHRIAMTI DIL KUMARI
BHANDARI: Willthe Minister of FINANCE be

pleasetostate:

(a) the details of the branches of public
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sectorbanks and Regional Rural Banks set up
sotarandproposedtobe setupin Sikkimduring
the current Plan period; and

(b)thelocations ofthese banks branches?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFIARS (DR. ABRAR AHMED): (c)
and(b). The branches of public sectorbanks
openedsofarin Sikkimandthe locations thereof
aregivenbelow:

Name of Distt. . NameofBank
Gangtok Central Bank of India
Gangtol State Bank of India
Gangtok UCOBank
DeoraliBazar State Bank of India
Makha State Bank of India
Majhitar State Bank of India
Pakyong State Bank of India
Ranipoot UCOBank

' Rhenock Central Bank of India
Rongti CentralBank of India
Rungpo Central Bank of India
Singtam Statel Bankof India
Tadong State Bank of India
Ruhtek State Bank of India
NORTH SIKKIM

Dikchu

State Bank of India
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Name of Distt. Name of Bank
Mangan State Bank of india
Mangan State Bank of india
Phondong State Bank of India
Kabi State Bank of india
SOUTH SIKKIM
Jorethang State Bank of I.ndia

" Melli State Bank of India
Namchi State Bank of india
Nathang State Bank of India
Ravangla State Bank of India
Temi State Bank of Ind}a
Kewzing \ State Bank of In.dia
West Sikkim
Geyzing Central Bank of India
Logship Central Bank of india
Mongalbarey Central Bank of India
Mangmu-Dentam . Central Bankof India
Sombaria ' State Bank of india

‘ Soreng * CentralBankof india

There is no Regional Rural Bank in sikkim. Under the extent policy RBI has issued
authorisations for openingbank branches atthe following Centresin the State:

East Sikkim:
Penengla State Bank of India

Gantok CanaraBankofindia
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Name of Distt. Name of Bank
Gangtok éank of Baroda
Gantok VijayaBank
North ébkkim
Lanshen State Bank of India
La s State Bank of India
West Sikkim
Pelling State Bank of India
NayaBazar Central Bankof India_

" SOUTH SIKKIM

Sadam State Bank of India
Rangit Hydro Electricproject State Bank of India

State Bank of India

World Bank Assistance for Rubber
7942. SHRI GOPI NATH GAJAPATHI:
Wilithe Minister of COMMERCE be pleasedto
state:

(a) whether World Bank has beenproviding
fundfor rubber plantationinthe country;

(b) if so. the details thereof, State-wise;
(c) whether the Government propose to
start rubber plantation in Orissa with World

Bankaid;

(d)if so, the details thereof; and

(e)if not. the steps taken by the Govern-
mentthereon? '

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHEMINBITRY OF
COMMERCE (SHRIKAMALUDDINAHEMD):
(a) The World Bank has for the fist time offered
assistance amountingto Intemational Develop-
mentAgency (ILA) creditequivalentto US $92
million (SLR 66.4 million)for the future develop-
ment of rubber plantations.

(b) Statwise details of the proposal which
areyettobe finalised. are as under:-
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~ Proposal Areasin State inwhichbe
Hectares implementd.
(i) Replainingofold, 40,00 TamilNaduandKerala
uneconomic rubber
plantation.
(i) Newplanting 23,000 -do-
5,000 Tripura.
2,000 Kamataka, Assam, Nagaland
andMeghalaya.
(c)No, Sir, studyin Mahe-Kasargode stretch has revealed-
) that this stretch is not techno-economically
(d) Notapplicable viable for navigation.

(e) The Rubber Board proposes to bring
underiNew Planting 20, 000 Hectares outside the
WoridBank Projectin the non-traditional area of
Kamataka, Goa,Maharashtra, Andhra Pradesh,
Orissa, West Bengal and North Eastern States
duringhe 8th Plan period. The rubber plantations
raised in Orissa during the 8th Plan will be
fundedfromthe budget allocation made by the
Gowt, of India.

M waterways of Kerala

7943. SHRI  MULLAPPALLY
RAMCHANDRAN: Will the Minister of SUR-
FACE TRANSPORT be please to state:

(a) whether any survey has been con-
ducted by the Government to extend the pro-
posedinlandwaterways of Kerala fromMaheto
Manjeshwar; and

[b)itso, the detailsthereof?

THE MINISTER OF STATE OF THE
MINISTRYOF SURFACE TRANSPORT (SHRI
JAGFDISHTYTLER) (a):and(b). the Inland
Watem?aysAuthorityoflndia hascamedoutthe
hydrographic survey andtechno-economicfea-
sibility study on Mahe-Kasargode stretch of
waterways of Kerala. The Kasargode-
Manjeshwar stretch has notbeen sstudied. The

Shipping Tonnage

7944. SHRISYEF SHAHABUDDIN: Will
the Minister of SURFACE TRANSPORT be
pleasetostate:

(a) theregistered shippingtonnage as on
April 1,1993 andthe percentageitforms othe
totalworldtonnage;

(b) the additional tonnage acquired during
1992-93;

(c) the tonnage lost during 1992-93 with
break-up, cause-wise;

(d)the percentage of Indian trade handied
by country's own merchantfleetduring 1992-
i3?

THE MINISTER OF STATE OF THE
MINISTRYOF SURFACE TRANSPORT (SHRI
JAGFDISHTYTLER)(a): The Indian Shipping
Tonnage ason 1.4.1993is 6.276 Million GRI
(Gross Registered Tonnes) comprising of 440
vessels. It is about 1.41% of he total World
Tonnage.

(b) 32 vesicles of 0.642 Million GRIl were
acquiredduning 1992-93.
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(c) 13 vessels of 0.277 Million GRl were
sold for scrapping or for further trading during
1992-93 (7 vessels sold for scrapping and 6
vessels soldfor furthertrading abroad).

(d) The share of India’s overseas trade
handled by the indian merchant flect during
1992-93was 35.9%

Smuggling inthe Sea Coast Area of
Gujarat

7945. DR. K.D. JESWAN! Willthe Minister
of FINANCE be pleasetostate:

(a) whether the smuggling isin rampantin
the sea-coast area of Gujarat;

(b) the details of the smuggled goods in
terms of rupee during each of the last three
years;

(c)the source of country for these smuggied
goods; and

(3)the stepstakento curb this smuggling?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHKEKRA MURTHY): The sea-
coast area of Gujarat continues to be sensitive
to smuggling. However, available reports do not
indicate rampant smugglingin the sea-coast o
Gujaratatpresent. -

(b) Smuggling s a clandestine activity and
itis not possible to estimate the quantum and

value of goods smuggled. However, value of

MAY 7,1993

smuggledqoodsseizedarsasiollows:

Year Value in terms of Rupee
(incrores)

19390 31.68

1991 16.54

1992 19.62

(c) Reports indicate that most of the
smuggled goods have their origin from Dubai
and other middie east countries.

(d) The anti-smuggling agencies are vigi-
lant against smuggling activities, Close co-
ordination is being maintained among alithe
agencies concerned in the detection and pre-
vention of smuggling

Written rs 200
ByepassonNHNo.

7946. SHR THAYIL JOHNANJALOSE:
Will the Minister of SURFACE 7TRANSPORT
be please to state:vermment fo expedite the
work; and

(a) the present stage ofworkonbyepas
in alleppey on N.H. No. 47 mKerala;

(b) whether the pace of work on this
byepassis very Slow;

(c)ifso, thesteps takenbythe Government
to expedite thehwork; and

(d) the time by which this byepass is likely
to be completed and estimated cost of this
project?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISHTYTLER): (a)to (d). Landfor
alleppey byepass has already been acquired
and theworkof construction iis beingtaken up
intwophasees. Forphase |, withand estimated
costof Rs. 99.8 lakhhs, the present progress
is 40%. Survey Investigation for Phase ll has
been sancttioned. Detailed estimate for this
workis yettobe sanctioed. It is, therefore, too
earlly to indicate the time by which the bypass
is likely to be completed.

Export of Pepper

_ 7948.SHRIP.C. THOMAS: Wili the Min-
ister of COMMERCE be please to state:

(a) whether there is any scope for export of
oleorescene of pepper (Pepper band extracts)
andits produces in foreign markets;

(b)if so, the detail thereof;

(c) the details of items and quantity of
papper exportedto each country durning the last
threeyears andforeign exchange eamedthere-
from; year-wise;

(d) whether the Government have taken
any stops to encourage this industry and its

exports; and
(e) if so, the details thereof?

THEMINISTER OF STATE IN THEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION AND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHR| KAMALUDDIN AHEMD):
(a) and (b). Pepper oil and ol@o-resin form
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importantitemsin the export basket of spices,
Other products of pepper exported are dehy-
drated green pepper, pepper-in-brine, frozen
pepper, freeze dried green pepper etc.

(c)Astatementis enclosed

(d) and (e). Government has identified
spice oil and oleoresins including pepper oil &
oleoresin as an.extreme focus area. Spices
Boardhastaken a number of export promotion
measures.

Theseinclude:-

(i) Sending market exploning mission and

VAISAKHA 17,1915 (SAKA)
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tr ade delegations abroad;

(i) Participationin Interational fairs etc.;

(iii) Providing financial assistance to ex-
porters for setting unlaboratory for upgradatio
andevaluation of products;

(iv) Providing guidance to new enter-
prenesurs for selection of products, markets
etc.

In addition, Government has temporarily
exemptedcess levied on export of spice oil and
oleoresinsincluding pepper oil & aleoresins, to
make the products more competitive.
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Growth Oriented Scheme

7949. SHRIGEORGE FERNADES: Will
the Minister of FINANCE be please to state:

(a) whetherthe fully-owned subsidiary of
the State Bank of India has launched growth -

oriented scheme to raise Rs. 100 crone fora

period f six years; and
(b) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFIRS (DR. ABRARAHMED): (a) Yes,
Sir. The State Bank of India Mutual Fund had
launched agrowth scheme entitled “Magnum
Multiplier Plus 1993" on 14 January, 1993.

(b) The objective of the schemeis to pro-
Vide investors attractive capital appreciationon
theirinitialinvestment. The scheme was open
for public subscription from 14thJanuary, 1993
to 20th February, 1993 foranamountof Rs. 100
crores. The minimum amount of subscription
under the scheme was Rs. 1000/- (100 mag-
numsof ERs. 10/-each) andthere wasnoupper
timitfor subscription. The durationofthe scheme
issixyears,i.e., fromIstMarch,m 1993t 28th
February, 1999. The magnumsissuedunderthe
‘scheme willbe listed on major stock exchanges.
An amount of more than Rs. 900 crores was
collected under the scheme fromover 14 lakh
investors. -

Agreement with Myanmar on Drugs
Control

7950.SHRIBOLLA BULLIRAMAIAH: Wil
the Minister of FINANCE be please to state:

'(a) whetherthe India and Myanmar have
signed an agreement on drugs control.

(b)if so, the main features of this pact; and

VAISAKHA 17,1915 (SAKA)
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(c)bywhenitislikely to beimplemented?

THEMINISTEROF STATEINTHEMIN- -

ISTRY OF FINANCE (SHRI M.V.
CHANDRASHKEKARA MUTHRY): (a) Yes,
Sir,on30.3.93.

(b) Theagreementprovides forexchange
of information of operational, technicalad gen-
eralnature, andfor assistance toeach otherin
operational matters

(c) The agreement has come intoforce on
30.3.93.

Exportof Rice & Wheat

7951. SHRIMATIDIPIKAH. TOTIWALA: -
Willthe Minister of COMMERCE be pleaseto
state:

(a) whether the Government propose to
exportrice andwheat duringthe current year:

(b) the quantity and the rate atwhich these
items are likely tobe exported and the foreign
exchangecaenedtherefrom?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTIONAND
MINISTEROF STATEINTHEMINBITRY OF
COMMERCE (SHRIKAMALUDDIN AHEMD):
(a) and (b). Ex port of basmati rice and
Super4ifne non-basmatirice is allowed subject
to Minimum Export Price ((MEP) of US $ 550
per Metric Tonne (MT) and US$ 250 per MT
respectively. The export of wheat is allowed
subject to quantitative ceilings etc. No qualita-
tive ceiling for wheat export has so far been
announced. V

(c) The quantity and rate at which basmati
rice an d non-basmati ried are likely to be
exportedandforeignexchange likelytobeeamed
during 1993-94 are as under-
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Item Quaintly Unit value Total exports
inMTs realisationinUS$  (US $ million)
Basmati Rice 2.5.lakhs 844 25PMT 211.06
Non-BasmatiRice  5lakhs 250.00 125.00

[Translation)

Deposits in Non-Banking Financial
Institutions

7¢ 52. SHRICHETANP.S. CHAUHAN:
Will the Minister of FINANCE be please to
state:

(a)whetherthe Reserve Bankof Indiahas
issued directions to the non-banking financial
institutions to revise the rate of intereston the
deposits:

(b)if so, the details thereof and reasons
therefor; and

(c) the time by which these directions are
likely to be made ap
pliable?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF
PARLIAMENATARY AFFAIRS (DR.ABRAR
AHMED): (a) Yes, Sir.

(b)and(c). Reserve Bank of Indiahave
reduced the maximum rate of interest which
non-banking financialcompanies canofferon
depositsfrom - 15percentto 14 percentper
annum with effect from 12th April, 1993. The
new rare of interest is applicable to desh
deposits and renewals of existing despots. The
rate ofinterest has been revisedin alignment
with interest rates on bank deposits.

RevialisationofD.T.C.

SHRINITISH KUMAR:
SHRIMANJAY LAL:

7953.

SHRISANAT KUMARMANDAL:

Will the Minister of SURFACE TRANS-
PORT bepleasetostate:

(a) whetherthe Group of Ministers set up for
revitalisation and restructuring of Delhi Trnsport
Corporation (D.T.C.) has submittedits report:

(b)if so, the recommendations made by the
Group; and

(c)the reaction of the Government thereto?

THE MINISTER OF STATE OF THE
MINISTRYOF SURFACE TRANSPORT (. \SHRI
JAGFDISHTYTLER): (a) and(b). The Group of-
Ministers considered an action plan proposed by
the Ministry of Surface Transportfor rehabilitation
of Delhi Transport Corporation with a view to
ensure its tonc_j term viability and have inter-alia
made the following recommendations'-

(i)  Anyscheme of voluntary retriremetto be
introducedin DTC shouldbeinaccordance
with the standardterm of the existing Vol-
untary Retirement Scheme (VRS) or fully
inconsonance withthe scheme underthe
National Renewal Fund.

(i)  Theabuseofconcessional passesissued
by DTC shouldbe examined and the loop-

holes plugged.

(iii)  Scope andextentof commerci8al exploita-
tion of he DTC Depots in Delhi may be
submitted to the Cabinet for policy guide-
lines.

(iv) The withdrawal of DTC buses from loss
making routes should be under-taken only
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after STA Delhi has issuedpermits to
Private Operators on these routes and
such operators commence plying their
buses onthe routes.

221

(v) The proposal of restructuringthe ca-
pacity of DTC may be consideredas the
lastacos and atthe time of consideringthe
covering of DTC into a Public Limited

" company registered underthe Compa-
nies Act, 1956.

(c) Basedin the recommendations of the
Group of Ministers, the Government are
finalisinganinter-connected package for reha-
bilitation of the DTC in orderto ensure its long
term viability.

[English]
Labour Welfare
7954. DR. LAXMINARYAN
PANDEYA:
SHRIMATI MAHDENRA
KUMARI:

Willthe Minister of LABOURDbe pleaseto
state:

(a) whether the Government propose to
take any fresh steps during 1993-94 forlabour
welfare, social security and improvement of
workingconditions; and

(b) if so, the details thereof?

THEMINISTEROF STATEIN THEMIN-
‘STRY OF LABOUR (SHRI P.A. SANGMA):
(a) and(b). Theinformation is being collected
and will be laid on the Table of the House.

Concession under Section 80 of income
TaxAct

7955. PROF. ASHOK ANAND RAU
DESHMUK: Willthe Minister of FINANCE be
pleasetostate:

VAISAKHA 17, 1915 (SAKA)

(a)the names ofthe institutionsin Viderbha
region of Maharashtra to whomthe concession
under Section 80 C of Income Tax Act, 1961 is
availableas onMarch 1,1993;

(b) the totalamount of deduction claimed on

this account by donation to such institutions

duringthe lastthree years;

(c)the number of applications pending as
on the March 1, 1 193 for requests of such
concessions; and

(d) the steps being taken by the Gévern-
mentforan early disposal of these applications?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRAHSEKHARA * MURTY): (a) 347

institutions in Vidarbharegion of Maharshtra

wereapprovedunder Section 60 G ofthe Income
Tax Act as on 1.3. 1993. The list containing
names of these institutions is encloses state-
ment

(b) The Income -tax Department does not
compile the information regarding education
claimedby donors on donations given by them
tocharitable institutions. The desired informa-

tion can be collected only from assessment.

records of donors spread all over the country.
Moreover, there may be some cases where
deductions might not have been claimedbythe
donors, either because the donors has no tax-
able income orbecause he made adonation put
of tax-free income. The labour putinto collect
these information may not be commedsures
withthe results achieved

(c) 95 applications are pendingason 1.3.
1993. .

(d) With effectfrom21.9.1992, Law has
prescribed conditions that Order granting he
approval or rejecting application under Section
80 G of the Income Tax Act has to be passed
within six months from the dete on which such
applications was made, provided thatincom-
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puting the period of 6 months, timetaken by the Nagpur.
institution in not complying with the details Dr. Hedgewar Samarak Samit, Nagpur,
calledfor shallbe excluded. Vidarbha Vanswasi, Kalyan Ashram,
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STATEMENT

Lostof Cases En 10ying Goncession Uss

80 (G) ofthe Income TaxAct, 1961 Ason

1.3.1993

Name & Address of the Trust/Institution
Shri Dajisaheb Onyan visitor Sanstba,
Nagpur.
'Scheduled Castes & Buddhist Pension-

ers Association, Nagapur, -
Santiani Charitable Trust, Nagpur.
ShriSheshrao Wankhede, 56gh Birthday
Foundation, Nagpur

. National Institute of Physuologzcal Medn-
cineNagpur. -

_. -Sarherji Ramkumar Vij Charitable Trust,

Vidarbha Brij Association, Nagpur.

Shri Bramahakrama Vadhini Sanskrit
Phatshela Society, Nagpur.

Vidarbha Relief Society, Nagpur.
AgrasenMandal, Gandhibagh, Nagpur.
Sadasivrao Patil Shikshan Sanstha
Kamitee, Nagpur.
S.M.M.|. Welfare Chartiable Trust, Nagpur.
Dr. Babasahab Ambedakar Samrka
_ Samiti, Nagpur.

Sarvajanik Satkarya Sewanidhi, Nagpur,
Wardhanmannagar Serodaya Kendra,
Nagpusr.

Rashtriay Uthan Samiti, Nagpur.

The National Association for the Welfare
of the Physically Handicapped, Nagpur.
Satnaryan Soni Sewa Sansthan, Nagpur.
Devi Ahhitya Smarka Samiti, Nagpur.
Janhit Pragat Sanstha, Nagpur.

Seth Samwaldas Davani Cheritable Trust,

Nagpur
Shri Resulal Deani Charitable Trust,

Nagpur.

*oftheIncome TaxAct, 1961 Ason 1.3.1993
Name & Address of the Trust/Institution
Shrui Dajisaheb Onyan vistar Sanstha,
Nagpur.

Scheduled Castes & Buddhist Pension-
ers Association, Nagpur, ’

Santiani Charitable Trust, Nagpur. )
ShriSheshrao Wankhede, 56gh Birthday

~ Foundation, Nagpur

National Institute of Physiological Medi-
cineNagpur. ’
Sarherji Ramkumar Vij Charitable Trust,
Nagpur.

Vidarbha Brij Association, Nagpur.

Shri Bramahakrama Vadhini Sensakirt
Phatshela Society, Nagpur.

Vidarbha Relief Society, Nagpur.
Agrasen Mandal, Gandhibagh, Nagpur.
Sadasivrao Patil Shikshan Sanstha
Karhitee, Nagpur.

S.M.M.|. Welfare Charitable Trust, Nagpur.
Dr. Babasahab Ambedakar Samrka
Samiti, Nagpur.

Sarvajanik Satkarya Sewanidhi, Nagpur,
Wardhanmannagar Serodaya Kendra, -
Nagpur.

Rashtriay Uthan Samiti, Nagpur. )
The National Association for the Welfare
of the Physcially Handicapped, Nagapur.
Satnaryan Soni Sewa Sansthan, Nagpur.
Devi Ahhilya Smarka Samiti, Nagpur.
Janhit Pragat Sanstha, Nagpur.

Seth Samwaldas Davani Cheritable Trust,
Nagpur

Shri Pesulal Deani Charitable Trust,
Nagpur.

Dr. Hedgewar Samarak Samit, Nagpur,
Vidarbha Vanswasi, Kalyan Ashram,
Nagpur.
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Name & Address of the Trust/Institution’
Urmi Pandit Cheritable Trust, Nagpur
J.N.Total Parsi Cirip High School, Nagpur,

Sindhi Hindi Vidya Samit, Nagpur, |

DR. Narendra Bhiwapurkar F ion,
N ; ,
Lakadgank Sarydhi Panyachat Nzg)u
Wardhaman Sthanakwasi Jain $rawak
Sangh,

Janta Shika#han Preseeja Mandal,
MajiJesub Gani Charitable Trust, Nagpur.
Shri Seurashtra Casha Trirrfsi Vanik
SanghamN#gpu

Panki ion Society, Na&)ur
NagpurKachi VisaOsw. Nagpur.

Vivekanand Nagar Sports Assocaiton,
Nagpur.

ShriShaktispeth, Nagpur..

Vikshjwa Hindi jankayan Paruishad
Vidarbha, Nagpur.

ShriAanath Sewa Ashram, Nagpur.
Jendardhan Swami YogabhayasiMandal
,Nagpur.

CentralIndia Institute of Medical Sciences,
Nagpur.

Santan Charitable Trustm, Nagpur.

Shri Goverdhandas Rawal High School,
Nagpur.

Maharanapratap SmrutiMandir, Nagpur.
D.V. Johi & S.D. Joshi Shakskanik and
Social Trust, Nagpur

Shri 1008 Paramhansha Satgura Dadaji
Dhuniw3ala -

Servajanik Sanstha, Nagpur

Sm t. Kuysmutai Wankhede Memorial,
Trust, Nagpur.

TatyaTope NagarNagrikMandal, Nagpur.
Taya Tope NagarNagrikMandal, Nagpur.
TatyaTopeNagarNagrikMandal, Nagpur.
DigambarJain Samaj, Nagpur
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Sarvoidat Asghram, Nagpur.

J.K. Education Societym Nagpur.
Bhansali Puspa Sewa Turst, Nagpur.
Shri Durgadavi Servajanik Devasthan,
Nagour. :

Vidarbha Chess Associatiuon, Nagpur.
Thriumalachar Institute of Bio- Technoligi
(Tib), N_agour.

Raminvas Tejram Agrawal Trust, Nagpur.
Nav Nirman Samitk, Gorakaheshabha,
Nagpur. .

Sitaram Ghabnsghyadas Somani
Chjaritable Trust, Nagpur.

Sheela Education Society Nagpur,
CargH.L. Charitable Turst, Nagour,
Chitapavan Bhramahan Sanhg, Nagpur.
C.P. & .erah Education Society, Nagpur.
ShriT.A. Patel Charitable Trust, Nagpur.
Mount Carmal Edcuation Soceity, Nagpur.
Pujaya Sindhu Panchayat, Nagpur
Metruy sewa Sangh, Nagpur

Vidarbha Shtiya Sangh, Nagpur.

Shram Dham Sanstha. Nagar

Jemiya Arbiyas Sangh, Nagpur.
Shridhar Sewa Sansthan, Nagpur.
Lokmati Newspaper Charitable Turst,
Nagpur.

Indian Assocnatoon For Pramotion of Adop-
tion, Nagpur,

Jawaharalal Darda Foundation, Nagpur.
Pragtik Sahajivan Sensthan, Nagpur/
Capper Relief Society, Nagpur,

Nagpur District Councul for Child Welfare,
Nagpur,

Nagpur Association forthe Rehabiltation
of Chidren &
AddtawnthOﬂhoapdoGOherDusabMes
Nagpur.

Swami Vivakand Medical Mission,
Nagpur.

StriShikashan Prasarka Mandal Nag)ur
Shri Swami Narayan Satsang, Mandal,
Nagpur.

ShrinatKhandelwal Trust, Kamptee
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Shri Santa Panchlegaionkar Maharaj
Charitable Trust, Nagpur.

Vidaya Shikshan Prasarak Mandal,
Nagpur.

Babureoji Kale Shikashan Prsaraka
Mandal, Nagpur.

Shree Saueshtra Patel Samaj, Nagpur.
MahilaKala, Niketan, Nagpur.
Kamdhenu Trust, Wardha.

Nais Talim Samit, Sewagram, Wardha.
Mathuadas Mohata Religious & Chari-
table Trust, Wardha.

Institute of Ghandhian Stuidies, Akola.
Brahma VidyaMandir, Wardha.
Suwarna Valli Shikashan Sanstha,
Wardha.

Kasturba Edcuatiopn Societym, Wardha.
Shriman Narayan Smruti Santhan Trustm
Wardha.

Akhil Bharat Krushi Ganewa Sangha,
Wordha.

Shri Sant Bahudhas Maherj Santham
Wardha.

Gandhi Gyan Mandirm, Wardha
Alfornsa Education Society, Wardha
Carmalodaya C.M,§ Education Society,
Wardha. -

Clarsain Ashram, Wardha.

Fule Ambadekarsetudy Circle, Wardha.
Shikashan Prasarak
Mukutabandha, Wani.

Smt. Ramewahari DeviAgrawal Chjritable
Trust, Vavatmal

JansewaMandal, Yavatmal.

Savitibal Fule Shikshan Samiti, Yavatmal.
Shishu ViharMandal, Vavetmal.
LahriAshram, Condia,

Bengala Edcuation Socieity, Gondia.
ReogibhaiManglabahai Patel Charitable
Trust, Gondia
SantGajananMahatfrfajSamarak Sanstha,
Condia.

Samiti
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ShriRadheshyam Gopilal Agrawal Chari-.
table Trust, Condia.

Shri Krishna Gorakashan Sanstha,
Gondia. .
Sindhi Education Society, Gondia.
Gomtiban Mahadeobhai Ketariani Chari-
table Trust,Condia.

Apole Cricket Club, Gondia.

Subodh Shikashan Sanstha, Bhandaram.
Janardhan Bahuuddheshoya Sanstha,
Kesarwani Vashya Kalyan Samiti,
Nagpur.

Liberal Education Society, Nagpur.

Shri  Santh Dharma Bhaskar
PachlegaonkarMaharaJ

Pranith Samasthi Dharma Prasarak
UpasanaMandal. Nagpur

Godwanan Geological Society, Nagpur.
Vidvat Ratna Bhauiji Daftari Samrak Trust,
Nagpur. :
Vishwa Boudha Sewa Sangh (West),
Nagpur.

Manav Gyan Vikas Education Society,
Nagpur. . .
Abhyankar Nagapur Krida Mandal,
Nagpur,

Anilkumar Chjandiprasand Murarka
Chyritbale Trust,

Nagpur.

Bhartiya Adim Jati Sewak Sangh,
Vidarbha, Nagpur.

Institute of Advanture and Motor Sports,
Wardha Road, Nagpur.

Gyan Vidhya Vardhini, Nagpur.

Kalyan Mitra Charitiable Trust, Dhantoli,
Negpur.

Navjyoti Multipurspose Foundation,
Nagpur. )

Build India Bahuudheshiya Senstham
Nagpur.

Anjuman Baitulmeal Committee, Nagpur.
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Bharitya Vidya Prasarka Sanstham

Nagpur/

NagpurMedical Relief and Reserch Trust,
Nagpur.

National Insititute of Women, Chibd and
Youth '
Development,Nagpur.

Gujarathi, Samaj, Gujrath Bhawanm
Nagpur.

Anath Vidyaarthi Gruham Nagpur,
Socieity of the Sisters St. Joseph, Nagpur.
Vidarbha Industries Associaation, Nagpur.
National Centre for Rural Development,
Nagpur.

Maniklalji Baljirshandasji Gandhi Chari-
table

Trust, Nagpur.

ManavMandi. Nagpur

Woodland Personality Development,
Resd, School,

Nagpur.

Nav Bharat Charitable Trust, Nagpur.
Vidarbha Hindi Sahitya Sammelan,
Nagpur.

Adarsh VidyaMandir, Nagpur.

Nagpur Shikashan Mandal Nagpur.
Laxminaryabn Turst, Nagpur.

Ayyappa Sammajan, Nagpur.
Pratapanagar Education Society, Nagpur.
Lokshikashan Santhan Nagpur.
Biharuillal Kabdwala Trust, Kamptee.
South Indian Education Society, Nagpur.
Vimlata Tidke Samak Sewa Trustm,
Nagpur.

Dharmapeth Educatikon Society, Napur.
Nagrik Sahakari Rugnalaya Limited,
Nagpur.

Satchikitsa Prsarak Mandal. Nagpur.
Abudilabhai ad Accarali Rasan Ali
Jailw3ala Foundatuion, I twar, Nagpur.
Foundatiuon, Itwari, Nagpur.

Rotary Club of Nagpur East, Nagpur.
Pragathik Sahajivan Santhan Wardha
Road. Nagpur.
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Chourasia Samaj Charitable Trust,
Nagpur.

GaniSona Charitable Trust, Nagpur.
Hajiyani Katijabai Charitable Trust,
Nagpur.

Gems of India, Nagpur.

Daffodils Education Society, Laxminagar,
Nagpur.

The Blind Relief Associattion, Nagpur
Womans Education Society, Nagpur.
Motibagh Srisanda Samaj, Nagpur.
Lodhana SewaMandal, Nagpur.
Chinmay Sewa Trustm Nagpur.
serawatiMandirm Nagpur.

Yugantar Education Society, Nagpur.
Rashtrita Gramin Vikas Santha,
Kusmbi,m Saoner,

Nisaraga SewaSengh, Nagpur.

Punjab Sewa Sarhaj, Wardhaman Nagar,
Nagpur. 4
Radhakirshna Charitable Twst, Nagpur.
ShriRahdakrishan Hospital and Reserach
Insitute,

Nagpur.

Dhanvantri Guan Gangotri Vikas Kendra,
Bulbi, Nagpur.

The Nagarjun Medical Trust, Nagpur,
Basadi Gram Sewa Mandal. Saoner.
Nagpur

Bharat Mukh Vidyalaya, Nandanwam,
Nagpur,

Ramkrishan Institue of Culture, Kamptee,.
Arya Viydya SabhamJaripatka, Nagpur.
ShriRamnkrishan Sewa Trystm Napur.
YoungWomens' Christain Association,
Nagpur.

The Deaf and Dum Indistrial Institute So-
ciety, Nagpur,

Mahatma Fuloy Shikshan Sanstha,
Nagpur.

Sampatlal Parekha Chatritable Trust,
Sador. Nagpur.

Sweekar Association of Parents of men-
tally Retar4ded Childrem . Nagpur.
Dr.R.N. Choudhary Trust, Akola.
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Rashtrita Vidtya BNiejtan, Akola..
Smt. Gadavaribaidajranglal Keidya Chari-
table Frust,

Keia Plot, Akola.

Manav Sewa Public Chayibale Founda-
tion, Akola.

Shri Akola Gujrathi Samaj, Akola.

Shri Deyabai Mavjoi & Brajalal Sundraji
Jabapura VidyabhartiBhavan, Akola.
Narayandas Khhandelwal Trust, Akola.
Dharmarth Auyrved Austhadhalayam
Akola.

G-needhar Agrawal Chantable Trust,
Akola. .

Maheshwari Samaj Trust, Akola.
Sarvodhya Education Society, Aka!a.
Khandelwal Charitaabe Trust, Akola
Balmukund Lodiya Chartable Trust, Akola.
Shri Kaluram Rehatia Charitable Trust,
Akola.

Vidarbha Sewak Sewa Trust, Akola.
Rajeshwar Grampdhyong Prashikashan
Santham. Ridhora.

ShriMahavir Bramahcyashram Karanja
Akola.

GovardhanDhamm.ada Trust, Akada.
Indradhan Dhamramd Trust, Akda.
Indrayani Matimand Mulanchi Shala,
Akola.

Sports Complex Akola. ,
Bhaikamdas Rathi Chartable Trust. Akola.
Arogya Dhyan VardhiniSanstha, Wardha.
Khamgaon Education Society, Khamgaon.
Shriram Education Society, Khamgaon.
Vivekandand Ashram. Dist. Buldhana
Apand Kayana & Punarvasan Sanstha,
Buldhana.

Mahila Mandal (Tilak Sarak Mandir)
K'gaon Gram Sewa

Samiti, Sholapur, Khamgaon.
Viththaladas Ramakision Bhattad Chari-
table Turst, Buyldhana.-

Jain Navyuvak Mandal, Khamgaon.
Sadar Patel Memorial Society,
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Chandrapur.
Rani Rajkuwar Bhagini Samaj,
Chandrapur.

Maharogi Sewa Samiti, Vroroa, C’ pur.
ShriSiddhi Vinayak Mandir Trust, C' pur.
Vidyarthi Sahayyak Samiti, Chandrapur.
Shri Vyanktesh Swami Temple Trust,
Ballarpur, Dist. Chandrapur.
Dr.Hedgewar Janmashtabdi Sewa Samiti,

~ Chandrapur.

ApangaAssociation, ChunaBhattaiRoad,
Amravati.

ShriBaba Ramdeo Mandir, Amravati.
Vidarbha Maharogi Sewa Mandal,
Amravati,

Shri Shivaji Education Socieitym
Armavati.

ShriChotarmal Bharani Charitable Trust,
Amravati,

Jawaharlal Munot Public Trustm
Amnravati. )

Sant Sitaramdas Baba Charitable Trust,
Armravati,

The Biind Welfare Association, Amravati.
The Blind Weltare Association, Aravati.
Cancer Relief Society, Amravati.
Shikshan PragatiMandal. Amravati.
ShriRadhakisan SikchiCharitable Trust,
Amravati.

ShriKeshavdeo Balkisan Agrawal Trust,
Amravati.

Puranamal Ramgopal Kakaraniya Trust,
Amravati.

ShriHanuman Vayayam Prasark Mandal,
Amaravti.

Mohini Homeo & Charitiable Society.
Amravati

ShriGorakshan Sansthan, Dhamangaon,
Distt.,

Amravati.

Armavati Gent Medical Trust, Aid,
Amravati

Sone GurujiManaSewah Sangh, Amravati
“Sanwad” . Amravati.
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ShriRKrishan Viekanand Samiti, Amravati
Jijamata Mahila Mandal, Banosa,
Amravati

ShriGorakashan Sansthan, Amravati.
Mandbuddhva Shritk Apang Vikas
Sanstha, Amravati.

Brijlal Biyani Shiksahan Samiti, Amravati
Hemant Nrutya Kala Mandir, Amravati,
Madhuban Vridhashram Badnera,
Amravati.

ShriVyanktesh Balaji Trust, Amravati.
National Blind Development Assocatuon,
Armravati.

Janhit Medcial Aid & Reserch Centre,
Amravati

Late ShriKakbaiKhandelwal Shiksahan
&

Kirda Sanstham Amravati.
Hindishiksha Mandal, Khamagon,
Shankaravatibai Ramrakshamal Chari-
table

Trust, Armavati.

ShikshaMandal, Wardha.

Samarth Education Societty, Amravati.
L alitabai Education Society, Pulagaon.
ShriYogResearch Centre, Amravati.
Puranamal Ramgopal Kakraniya,
Amrvati.

Dhamangon Education Society,
Dhamgaon.

Shri Jain Shwerambar Sewa Samiti,
Shegaon '
BharatShikshan Prasarek Mandal, Akola/
Birjal Biyani Vidya Niketan Shikshan
Prasarak Mandal, Akola.

Rajasthan Mandal Akola.

Rajasthan Education Society, Washim,
Akola. .

Smt. HemlataMaganlal Charitable Trust,
Amravati.

Narayan Charity, Trust, DhamangaonRly.
National Education Society, Khamgaon.
Jankayan Samiti, Chikhali, Dist., Buldhana
Vasantrao Naik Smruit Pratishthan,
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Pusao.

Sewagram Ashram Pratishthan, Wardha.
Desai Charitgable Trust, Amravati.
GandhiMemorial Leprosay Foundatuion,
Wardha.

Shriram Krishan Vivekanand Kendra Cir-
cular

Road, Buldhana.

Yavatmal College for Leadership Train-
ing,

Yavatmal.

Moharogi Sewa Samiti, Manohar Dham,
Dattapur, Dist., Wardha.
ShriSatsangBhavan, Akola.
ShriGorakshan Sanstham Akola.
Rotary Midtowan, Amravati.

Rafi Ahamed Kidwai Memonal Education
Society, Chandrapur.

Maheshwari Bhavan Samiti, Amravati,
ShriBalajiManav Sewa Charitable
Foundation, Akola.

Smt. Basantibai Lazmianryan Chandak
Research Foundation, Akola.
ShriMahesh Sewa Samiti, Amravati.
Pramatiki Shikshan Prasarak Mandal,
Akola.

Shri Ramknshan Association, Buldhana.
Shri Dilip Baba Vayasan Mukti
Sewashram

Dharmadaya Santha,Lathi.

ShriDilip Baba Vyasan MuktiSewashram
Dharmamadaya Sanstha, Lathi.

Shrijain SwtamnabarMandal, Bhadraaati,
Amravati University, Aracati.
Pragatisheel MahilaMandal, Akola.
Jamnalal BajajSewa Trust, Wardha.
Rashgtrabaghasha Prachar sanuiti,
Wardha
ShriDurgaparasan Saraf Charitable Trust,
Tumsar.

Gondia Gujarat Samajwadi, Gondia.
ShriJalram Satsangh Mandal, Gondia.
Manohgarbahi Patel Charitable Trust,
Gondia.

'
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Smt. Geeviben Raojibhai Patel Charitable
Trust, GND.

Nirmal Education Society, Gondia.
SantKanwarram Sewa Mandal, Amravati.
Lalitakala Academy, Akola.

Shri Ram Krishana Satsangh Mandal,
Gondia.

HoliMother Shri Sharda Sewa Trust,
Akola,

KanbubaiShjravikasram Trust, Akola.
Ghyan Sewa Societym Akola
Kastuurbaéarvodaya Mandal, Amaravati.
SarvodyaMahilaMandal, Cjanmdrapur,
ShriMorarji Tribhundas V dra Chatitable
Trust, GND.

. Maheshwari Shikshan Sahayata Kosh,

Amravati.

Shri Aurved Vikas Mandal, Amravati.
Guijarathi Samaj, Amravati.

Navjeewam Society, Amravati.
Bhandara District Table Tennis Associa-
tion,

Gondia.

Shreeram ShivMandir Sansthan, Wardha.
Indian Intitute of Physically Handicapped
Persons, Wardha.

Shreeram Krishana Vivekanand Sewa
Shram,Chandrapur.
DeviAchtbhujaMandir, Wardha.
Jayshree Sanjay Chatable Trust, KHM.
Jain Sewa Samiti, Yavatmal.

The Amravati Krishaliyan Society,
Amravti

MatruChaya Social Welfare Society, Amt.
ShriWardhamah Sthankawasi Shrawak
Sangh,

Hindganghat.

Shrikant Deshmuk Charitable & Educa-
tion

Society, Amravati.

Shrieeram Shrikashan Sansthan,
Paratwada. _

The Bhandara Zilla Amataeur Cricket As-
sociation
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Gondia.
Sou Sarawatidevi Shreeram PasariChari-
table
Trust, Akola.
Shinath Shikshan Prasarak Mandal,
Akola.

Amravati Zilla Bala Kalyan Samiti, Amit.
Ghyandeep Shikshan Sanstha, Badhera.
Shri Srvajanik Sewa Samiti, Amravati.
Champaben Damodrasdas Hirjibhai
Aditya,

Amravati.

Jumbarlal Premdas Rathi, Charitable
Trust, Amravati.

Vanprsthi SewaMandal, Amravati
Narhari Madavi Swanakar Sangh,
Amravati

The Deaf&Dumb Relief Assocation, Amt.
ShriHanuman Vyayam Prsarak Mandal,
Amt.

AacharyaAshram, Pawanar.
Vivekanand SewaMandal, Malkapur.
Society of Amravati Sisters, Amravati.

[ Translation)
Export Policy For Samll Scale Sector

7956. SHRIMATIBHWAN CHIKHALIA:
Willthe Minister of COMMERCE be pleasedto
state:

(a) whetherthe Government have formu-
lated any three point policy to promore indian
exports and to raise the share of small scale
sectorinitto sixty per cent

(b) if so, the details thereof; and

(c) the time by whichthis policyis likely to
beimplemented?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATEINTHEMINBITRY OF
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COMMERCE (SHRIKAMALUDDIN AHEMD):
(a)No, Sir.

(b) and{c). Does notarise

(English]
ASian Development Bank Assistancefor
developmentof Ports

7957. SHRIK. PRADHANI: Will the Minis-
ter of SURFACE TRANSPORT bepleasedto
state:
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(a) whetherthe Asian Development Bank
isproviding fundsforthe developmentof various
portsinthe country; and

(b) if so, the details of the prefect being
financedby the Asian Development Bank, port-
wish?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): Yes, Sir.

(b) The details are annexed as statement
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Export Quota of Handloom Cloth to Tamil
Nadu

7958. SHRIRAM KAPSE: Willthe Minis-
. terof TEXTILES be peleasedtostate:

(a) whether the Tamil Nadu Handloom
Clothe Manufacturers federation has urged the
Union government to ensure adequate export
quota made available to exporters inthe state;

(b) whether the Federation has also re-
quested to ensure fair distribution system of
quota forlow and high priced items; and

(c)if so, the action taken by jthe Govern-
mentthereon?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF (SHRIG. VENKAT SWAMY:(a)to
(c): Government had received representation
from some of the Associations/Federations of
Handloom exporters includingthe Tamil Nadu
Handloom Cloth Manufacture Federation re-
cently regarding export quota for handioom
made-ups to USA. After examining the repre-
sentations, Government advanced release of

quotas due for release in April ‘93’ inrespectof -

Handloom segment in three categories viz.

.Category 369 (Made-up articles); Category
369(S) (Shop Towels) and Category 369(D)
(Dish Towels). Inorderto ensurethatthe inter-
ests of relatively small exporters are protected,
aceiling of 7 tonnes per day per exporterwas
fixed. The available information indicates that
the immediate problem faced by Handloom
exporters has been solved to a substantial
extent. ‘

The exportquotasare allocated under the
provisions of the Textile Export Entitlement
Distribution policy framed by the Government.
Quotas are not allocated on statewise basis.

[Transtation)

D.A. And Bonus Payment to Government
Employees

7959. SHRIDEVIBUX SINGH:
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DR. REMESH CHAND
TOMAR:

SHRI
FERNANDES:

SHRI MANORANJAN
BHAKTA:

GEORGE:

Willthe Minister of FINANCE be pleased
tostate:

(a) whether the Government propose to
freeze deamess allowance andwages and abot-
ish bonus paymentstothe Govemmentemploy-
eesandalsoto putaceiling on profit-incomes;

(b)ifso, the detailsthereof,and
(c)if notthe reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA): (a) No,Sir.

(b)and (c) do notarise.
hridge Over Brahmaputra

7960. SHRIUDDHAB BARMAN:Willthe
Ministerof SURFACE TRANSPORT bepleased
tostate:

(a) whether the Government propose to
constructbridge overthe river Brahmaputra at

Bogibil;

(b)if so, the length of the proposed bridge
andthe estimated cost thereof; and

(c) thetime by which the construction work
islikely tobe started?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a)to (b) the proposed rail-
cum-roadbridge across the river Brahmaputra
atBogibilin Assam will have a length of about
4315 metres and alikely estimated cost of Rs.
560 crores (atJune 1990-92 price level).
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(c) Asthe projectis yettobe sanctioned, it
is too early to indicate the time by which the
construction work is likely to be started. How-
ever, ithas beendecided thatthe work canbe
taken up only after completion of the rail-cum
road bridge across Brahmputra atJogighopa.

Assistpnce ForRehabilitation of Ex-Bodo-
’ ' Land Activisis

7961. SHRI PROEBIN DEKA: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe State Bank of India propose
to formulate any schemes for the economic
rehabilitation of Ex-Bodo-Land activists;and

(b)if so, the details thereof?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEIN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
No. Sir.

(b) State Bankof India have reportedthatno
proposal in this regard has beer received by
them from state Government or any other
organisation.

VAISAKHA 17,1915 (SAKA)
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- Employmentto Scs/StsinMaharashtra

7962. SHRIBAPUHARICHAURE
SHRI MANIKRAO HODLYA

GAVIT:

Willthe Minister of LABOURbe pleased
ton state:

(a) the number of unemployed persons
registered with the employment exchange in
maharashtraduringthe three years years-wish
and category-wise;

(b)the number of Scheduled Castes/Sched-
uled Tribes in maharashtra who have been
provided withemployment duringeach of the
lastthree years; land

(c) the details of priorities being given or
proposed to be given by Governmentto such
personsinproviding Employment?

THEMINISTEROF STATE OF.THEMIN-
ISTRY OF LABOUR (P.A.SANGMA):(a) The
number of job-seekers, not all of whom were
necessarily unemployed. on the live register of
employment exchanges in Maharashtra, cat-
egory-wise, for the lastthree years as under

(inthousand) -
Ason Numberon Live Register
SC ST Others
31stDec.,1990 469.7 97.7 24745
31stDec.,1991 4940 1080 2562.3
30thJune, 1992 505.3 106.5 2635.5
(b) The number of Scheduled Castes/ (thousand)
Scheduled Tribes in Maharashtra who have :
been providedwith employment by the Employ- Durning Placement
ment Exchanges during the lastthree years is sC ST

givenbelow:-

1990 5.2 2.9
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~ (thousana)
Duning Placement
SC ST
1991 ° 55 22
z.?gr%-June) 3.8 1.1

(c) Indirect recruitment on all-india basis
by open competition, 15% and 7-1% of the
vacancies in posts andservices underthe Cen-
tral Govt. are reservedfor SCs and STsrespec-
tively. In direct recruitment on All India basis
otherwise than by open competition, the per-
centage of reservation forthese two categories
is 16-2/3% and 7-1/2 respectively. For direct
recruitment to Group C and D Posts on local/
regionalbasis the percentage of reservationis
inproportionto the populationof SCs andSTs
inthe States/Unionterritories concemed. The
following relaxation/concessions, insofaras
employmentunderthe Gowvt. of India, are offered
forthe Schedule Castes/Schedules Tribes:-

(a) Age relaxation upto S years

(b) Relaxation joke standards inthe matter
of recruitment against reserved vacancies

(c) Exemption from payment of prescribed
fee. Inaddition, thereis aban ondereservation
reserved vacancies. The unfilled reserved va-
cancies arecamedforwardforbeingfilled through
subsequent recruitments. The Government of
India also conductedthree special Recruitment
Drivestofillupthe backlogvacancies.

Employees Pension Scheme
SHRIMAT! VASUNDHARA

RAJE:
SHRISYED SHAHABUDDIN:

7963.

Willthe Minister of LABOURbe pleasedto
state: :

(a) whether the Employees Pension
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Scheme formulated by the Government has
beencriticised by the trade unions and some of
its provisions have been describedin the press
asbeingcontroversial;

(b) if so, whether the Government have
clarifiedthe various controversial provisions of
the scheme; and '

(c) the major points of public criticism on
Employees pension Scheme and the
government’s reactionthereto?

THEMINISTEROF STATE OF THEMIN-.
ISTRY OF LABOUR (SHRIP.A.SANGAMA)

(a)to(c) government has introduced an
amendment Billin Rajya Sabhato amendthe
EPF & MP Actforempoweringthe Central Gowvt.
to frame a new Pension scheme for the EPF
subscribers. As the Billis still pending in Rajya
Sabha, the question of Govermnment havingfor-
mulated the Pension Scheme does not arise.
However, onthe Pension Scheme which the
CBT, EPF has forwardedto the Government,
some representations have been receivedfrom
individuals and certain trade unions. the major
points of criticism releate to stoppage of
govemment’s contribution, low amount of pen-
sion, absence of D.A.etc. These points have
been noted for consideration while finalisingthe
proposedpension Scheme.

Freight Paymentto Foreign Shipping
Companies

7964. DR. KRUPASINDHU BHOI: Willthe’
Ministerof SURFACE TRANSPORT bepleased
tostate:

(a) the amount of foreign exchange paid
annually to foreign shipping companies onac-
countotfreight;

(b)whetherthe crunchindifferingexchange
has slowed down the pace of acquisition of
ships; and
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- {c)itso, the stepstakento evercome this
problem?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) The exactamount of
freighttoforeign Shipping companies has not
been esti . However, according to one
estimate, the freight paymenttoforeign shipping
‘companies made in 1990-91 was US $ 2080
Million> °

(b) Yes, Sir.

(c) The Govemment have taken various
stepstoimprove the Indian shipping tonnage.
Theseinclude the following::-

Automatic approval is now given for:-

i)  Acquisition of all categories of ships’

exceptcrude tankers and SVs, by Pri-
vate Shipowning Companies.

ii)  Saleofshipsforfurthertrading/scrap-
pingtoacompany within Indiaorabroad.

iii)  Acquisitionofshipfroman indian Ship-
yard; and

iv) Acquisitionfor replacementtonnage.

2. Shipping companies have been aliowed
toretain sale proceeds of their ships abroad and
utilise them for afresh acquisition,.

M“WO{MMMI

7965. SHRIMADANLALLKHURANA
DR. AMRIT LAL KALIDAS
PATEL:

Will the Minister of SURFACE TRANS-
PORT bepleasedtostate:

{a)whethertheattention ofthe Govemment
has been drawn to the news item captioned
“Much-Vaunted traffic police drive force:

4
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Redlines pay Rs. 30 lakh amonthforlicenceto
kill” appearing in the ‘Indian Express’ dated
April22,1993; and

»  (b)ifso, the salientpointsbroughtoutinthe
newsitem andthe action taken oneach ofthem?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (a) and
(b) Yes, Sir. The newitemsinthe Indian Express
dated 22-4-1993 have made the following alle-
gations:-

(1) Corruption by Traffic policemen who
allow Red-Line operatortoflout regulations.

(2)Nexusbetween Red-Line operatorsand
the Law Enforcement wing.

2. The Ministry of surface Transporthave
asked the Government of National Capital Ter-
ritory of Delhito enquire into the allegations and
submitits report. This reportis still awaited.

Accident :Hazards Control System

7966. AMRIT LAL KALIDAS PATEL.: Will
the Minister of LABOUR be pleasedto state :

(a) the progress made in the exciacution of
thel.L.O. aided project on “Establishmentand
Initial Operation of Major Accident Hazards
Control System”;

(b) whether major accident hazard instal-
lation and substances have been identifiedin
various States and Union Territories;

(c) if do, the details thereof;

(d) whether regulations have been drawn
up and promuigated for control of major accident
hazards; and ’

(e) If so, the details thereof?

THEMINISTEROF STATE OF THEMIN-
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ISTRY OF LABOUR (SHRI.P.A. SANGMA): - (d)and(e) Yes. the Model Rules on Control
(a) The project was successfullycompletedon  ofindustrial Major Accident Hazard Rules under
31stDec. 1990. the Factories Act have been Governments/

. Unionterritories Admn. advising themto notify

(b)and(c) Yes. State-wisesummaryofthe  the same. These rules are in line with the

number of Major Acoident Hazardous Chemi- Marg_lacnn.s&omgeandlmnomazflm:

cals used therein is given at the statement - Chemicals Rules, 1989 framed underthe Envi-

enclosed. ronment (protection) Act, 1986 andtheseare
behgenfomedbymestah‘Govem\t
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Group Insurance Scheme For Beedi
Workers

7967. SHRISUSHIL CHANDRA VARMA:
Wili the Minister of LABOUR be pleased to
state:

(a) the,salient features of the Group
Insuaance Scheme;

(b) the number of Beedi Workers covered
bythe Group Insurance Schemeintroucedw.e.f.
1st April, 1992in Madhya Pradesh;

(c) the extent of financial assistance
provededbythe GovemmentofMadhya Pradesh
and Union Government in this regard
separately;and

(d) thhefinancial assistanece provided
during 1992-93 and likely to be provided during
1993-94 for purpose?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR(SHRIP.A. SANGMA): The
Group Insuraance Scheme introduced w.e.f.
1.4."92 covers beediworkers between the age
group of 18-60 years andthose who have been
issued identity cards by the employers or by
executive autouities of locall bodies or officers

" of the Labour Wellfare Organisation orby the
authouities implementing the Beediand Cigar
Workers (Conitions of Employment) Act, 1966.
Those identity card holders who are enrolled
underthe Employees provident Fund Scheme
are not covered under the Group Insurance
Scheme. The lite of each insured member is
assuredforasumor Rs. 3000/-incase of natural
death and 6000/- in case of the LIC’s Sociall
Security Fundand the Beedi Workers’ Welfare
Fund. )

(b) In Madhya Pradesh 3,30,000 beedi
workers have been covered underthe Group
Insurance Scheme.

VAISAKHA 17,1915 (SAKA)
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(c) During 1992-93 as anmount of Rs.
44.55,000t0. ards premiumwas paid outofthe
7.2 Fund for
insurance of Beedui Workrsinmadhya Prdesh.
The State Governments are not required to
provided any finncial assistance.

(d) Anamount of Rs. 1.40, 61,744/- was-
paid from the Beedi workers in the country
during 1992-93. 10.50 lakh workers are ex-
pectedtobe coveredunder Group Insuracne and
the financail committement ins likiey to be
aroundRs. 2 croesfor 193-94.

[English]

Agricuitural Loan In Drought Affected
States.

7968. SHRI GOPI NATH GAJAPATHI:
Willthe Minister of FINANCE to state:

(a) whetherthe government have proposal
to waive agricultural loan unto Rs. 15,000/-
(fifteen thousand) inthe drought affected states;
and

(b)if so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OR’
STATE INTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS ( DR. ABRAR AKMED) (a)
and (b) No, Sir. Reserve Bank of India (RBI)/
Nationdl Bank for Agriculture & Rural Develop-
ment (NABARD) have issued standing guide-
lines to banks to provide relief to the borrower
whose repayment capacity has been affected
dueto assurance of drought, flood etc. These
measures include:-

(i) Conversionofshorttermproductionioans
into mediumtermloans,

(ii) Rescheduling/postponingofexistingterm
laoninstaiments,, and,

(iii) Provision of additional needbased crop
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investmentloans, etc.

Exportof Granites

7969. SHRI MULLLAPPALLY
RAMACHANDRAN: Willthe Minister of COM-
MERCE bepleasedtostate:

(a)the major countries to which granitesis
exportedfromindia;

(b) the foreign exchange eamed from the
export of granites during the year 1992-93;

(c)whetherany objection have been raised
tothe exportof granites;

(d)if so, the details thereof; and
(e)the reaction of the Govemmentthereto?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATE IN THEMINISTRY OF
COMMERCE (SHRI KAMALUDDIN
AHMED):(aj The majorcountries to which gran-
ite is exported from India are Japan, ltaly,
Netherlands, U.S.A., U.K., Germany, China,
Belgium. South Korea, etc.

(b) F‘oreig\ exchange eamed from export
of granite duringthe year 1992-93is estimated
atRs. 380 crores (US $ 131.0million).

(c)to (e) . Concem has been expressed
against excessive exploitation of non-renew-
abile granite resources and consequential effect
onenvironment. Tocontain over-exploation of
granite resources, export of value-added granite
products is being encourages rather than export
of granite rough blocks.

Security Printing Units
7970.SHRIHARISHNARAYAN PRABHU

ZANTYE : Will the Minister of FINANCE be
pleasedtostate;

MAY7,1993
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(a) the proposal for moderanisation/ ex-
pansion of security printing units cleared /under
consideration of the Govemment; and

(b) the details thereof; unit-wise?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED): (a) & (b) .
The Governmenthas a proposal under consid-
eration for expansion of existing Passport
manufacturingfacility at India Security Press,
Nashik Road, aton estimatedcostof Rs. 13.29
crores. A proposalforexpanding the Security
Printing Press at Hyderabad is also in early '
stages of consideration.

Financeto Nationalised Banks

7971.SHRISYED SHAHABUDDIN Will
the Minister of FINANCE be pleasedtostate:-

(a)thequantum gf finance proposedtobe
providedtothe nationalised banks during 1993- -
94, bank-wise;

(b) the estimates of profit or loss of the
nationalisedbanks for 1992-93, bank-wise; and

(c) the terms and consditions of the financ-
ing?

THEMINISTEROF STATEINTHEMIN-~
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN- .
TARY AFFAIRS (DR.ABRARAHMED):(a) A
provision of Rs. 5,700 crores has beenmade in
the budgetfor 1993-94 for contributiontowards
the capital of nationalisedbanks. Thebank-wise
distribution has notyetbeen made.

(b) The annual accounts of nationalised
banksforthe yearended31-3-1993, areyettothe
finalised. They profitability of many nationalised
banks is expected, however, to be affected
following the adoption of transparent and pru-
dential accounting norms prescribed by the
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Reserve Bankof India and the consequent need
to make provisions therefore;

(c) Inthebudgetspeech, itwas mentioned
that while making capital contribution to the
- banksduringthe year 1993-94, the banks would
be required to make specify commitments to
ensure a high level of portfolio quality so that
their existing problems did not recur.

National bommiuion onRuralLabour

7972. KUMARI PUSHPA DEVI SINGH:
Wiltthe Minister of LABOURbe pleasedtostate:

(a) whether the Government have a pro-
posalto setupa National Commissionon Rural
Labour;

(b) if so, the details thereof; and

(c) the time by which the commission is
likely to be setup?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF LABOUR (SHRI P.A. SANGMA) :
(a)No, Sir. The National Commission on Rural
labourwas setupinAugust, 1987 andits Report
\gvasabmittedon31.7.1991.

(b)and(c).Donotarise.
Production and import of Clove and
Cassia

7973. SHRI P.C. THOMAS : Will the Min-
ister of COMMERCE be pleasedtostate :

VAISAKHA 17, 1915 (SAKA)
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(a) the total quantity of cloves and cassia
imported during each of the lastthree-years,

country-wise;

(b) whetherthereis any requirementto get
animport licence forimportof these items;

(c) whetherthe prices ofthese items in our
domestic market have been affected by their
imports;

(d) if so, the reaction of the Government
thereto;

(e) thecomparative price of these items in
theintemationalanddomesticmarkets atpresent;

(f) thetotal production of these items during
the currentyear and whether the production is
sufficient to meetthe domestic demand; and _

(g) if not, the steps being taken by the
Govemmenttomake the country self-relientin
the production of these items?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a) aStatementis attached.

(b) Importlicences are granted forimport
of Cloves, Cassiaand Cinnamon in accordance
with provision laid down in para 30 of the Hand
Book of Procedure.

(c) to (g) . The information is being col-
lected and willbe laid on the table of the House.
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Raising of Funds by IDBI

7975. SHRIBOLLABULLIRAMA' AH:
DR.D.VENKATESWARARAO:

Willthie Minister of FINANCE be pleased
tostate:

(a) whether the Industrial Development
Bank of India (IDBI) has decided to raise funds
from capital market during 1993-94;

(b) if so, the total amount proposedto be
raised; and

(c) the'plans drawn up by the Industrial
DevelopmentBankof Indiato utilisethe amount?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) : (a)
Yes, Sir.

(b) The Industrial Development Bank of
ndia (IDBI) has recently gone to the marketto
aise resources by way of unsecured bonds of
1\ minimum amount of Rs.200 crores and a
1aximum amountof Rs.400 crores.
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(c) The amounts thus raised would be for
the normalbusiness requirements of IDBI.

Modernisation of NTC Mills

7976.DR.LAXMINARAYAN PANDEYA
: Will the Minister of FINANCE be pleased to
state:

(a)whetherthe Industrial Finance Corpora-
tion of India (IFCI) have provided/ propose to
provide funds for the modernisation of mills of
the National Textile Corporation (NTC);

(b)if so, the amount providedduringthe lost
year and proposed to be provided during the
currentyearinthis regard, State-wise; and

(c) the details of NTC mills modernised/
proposedto be modemised?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS :DR. ARARAHMED): (a)to’
(c). Yes, Sir. The State-wise details of lpans
extendedbythe Industrial Finance Corporation
of India (IFCI) to various mills of NTC during
1991-92 and 1992-93 are given below:-

1991-92 1992-93
s* D* S* D
Andhra Pradesh - 4750 - 50.00
Kerala - 98.90 - 37.66
Tamil t\.ladu 184.00 24450 - 334.50
Pondicherry - 27.10 - 11.00
Uttar Pradesh - 117.00 - -
184.00 535.00 433.16

Note S* Sanctioned D _Distursed

The names of the assisted units are as per enclosed statement.
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Guidelines for Foreign
I tors’

7977. PROF. ASHOK ANANDRAO
DESHMUKH : Willthe Ministerof FINANCE be
pleasedtostate;

(a) whether Governmenthave formulated
guidelines for foreign institutional investors to
enterthe India capital market particularly the
secondary market; and

(b)if so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS: (DR. ABRARAHMED): (a)
and(b) The guidelinesforinvestmentby Foreign
Institutional investors (Flls have been an-
nouncedbythe Govemmenton 14.9.92. These
guidelines interalia provide aceiling of 5% of the
totalissued Capital of a Company forinvestment
by asingle Fil. The total ceiling on holdings by
allregistered Flls and NRI corporate and non-
corporate investmentsis 24 % excluding.

(1) foreigninvestment under financial col-
laborations that rate permittedupto51%inall
priority areas, and

() Investmentby the Flis throughthe fol-
lowing altemative routes;

(i) Off shore single regional funds
(i) Global Depository Receipts

(iii) Euro convertibles.

[Ti ranslation} :
Bipartite and Tripartite Agreements with
INTUC

7978. SHRIGEORGE FERNANDES: Wil
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the Minister of LABOUR be pleasedtostate:

(a)whetheranybipartite andtripartite agre:*
mentshavebeenarrivedat withthe Intematior-:
Trade UnionCongress (INTUC)onpaymentc:
‘DA, pension, removal of ban on negotiations in
Central Public Sector Undertakifigs and setti g
up anational Labour Commission; .

(b)ifso, whetherany stepshave beentaken
toimplementthese agreements;

(c)if so, the broad features thereof; and
(d)if not, the reasons therefor?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF LABOUR (SHRI P.A. SANGMA) :
(a0Oto(d). The Govemmenthas notenteredinto
any bipartite or tripartite agreement with the
Indian National Trade Union Congress (INTUC)

" onpaymentof DA, Pension, removal ofbanon

‘negotiationsin Central Public Sector Undertak-
ings and setting up of National Commissionon
Labour. However, in a policy statementissued
on 16th March, 1993 , the Government has
announced ts decision to enhance the rates of
Industrial Deamess Aliowance payable tothe
employees of Central Public Sector Enterprises
from Rs.1.65 to Rs.2.00 per point increase
linked to All india Consumer Price Index (AICP1)’
800pointsw.e.f. 1.1.1989. orpermit negotia-
tions for revision of wages in Central Public
Sector Enterprises andto introduce a pension
scheme for the Employees Provident Fund
subscribersw.e.f. 1st April, 1993.

Dhubri-Sadiya Waterway
7979. SHR! PROBIN DEKA : Will the
Ministerof SURFACE TRANSPORT bepleased
tostate:
(a) whetherthe work relating to the devel-
opmentonthe national Waterway from Dhubrito
Sadiya has beenstarted;

(b) it so, the present stage of the project;
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(c) the total cost of the project; and

(d)the amount spentsofar onthe project?

THEMINISTER OF STATE OF THE MIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): (a) Yes, Sir.

(b) to' (d). The Sadiya-Dhubri stretch of
Brahmaputrariverwas declared National Wa-
terway iin December, 1988. The development
works werestarted by the Inland Waterways
Authority of India (IWAI) from thefinancial year
1989-90. Development of the infrastrutural
facilities for shipping and navigation is a
continous process in view of the nature of the
river and growth in traffic and hence a single
comprehensive projecthas notbeentakenup.
With aviewto developing the navigation chan-
nel, schemes are implemented every year for
river conservancy works. These works are
being carried out presently in the stretch of
Dhabrito Dibrugarh for providing anavigation

channel of 45 m width and 2mdepthin Dhabi-

Guwabhatistretchand 1.5mdepthinthe Guwahati-
Dibrugarh stretch. A scheme for providing
permanent day navigational facilities from
Dhubri-Panduatanestimatedcostof Rs. 195.00
lakhs has been sanctionedby the Inland Water-
ways Authority of India recently.

The estimatedcostof alithe works planned
during 1993-94is Rs. 2.18crores. Atotalsum
of Rs. 4.15crores has been spent on various
development works upto 1992-93.

Non-ResidentIndians Depositin State
Bank of India

7980. SHRIPRAKASH V. PATIL: Willthe
Minister of FINANCE be pleasedto state:

(a)the deposits made by the Non-Resident
Indians in the State Bank of India during the

financial year 1992-93; and

(b) the inflow and out flow ratio of the
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deposits duringthe same period?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED): (a)
and (b). As perthe report of State Bank of India
(SBI) the total Non-Resident Indians’(NRIs)
deposits withthe bank as atend of Mrach 1993
were Rs. 6116 crores, andthe depositsmadeby
NRis duringthe financial year 1992-93 with the
bank were Rs.1210 crores. The bank have
reportedthatthey donothave anydataon outflow .
of NRIdepostis. Cut of the total NRI depostis with
State Bank of India, nearly 35% was received
fromNRlsinthe Gulf, 25%from USA, 10%from
U.K. andthe restfrom other countries.

Small Garment Exporters

7981. DR.KRUPASINDHUBHO! : Wilithe
Minister of TEXTILS be pleasedto state:

(a) whetherthe Government are aware of
the problem of the small exporters of graments;

(b) whetherthe small exportershave been
demanding for increase in the quota of gar-
ments,

(c) if so, the percentage of the total gar-
ments earmarked for small exporters; and

(d) the details of the quota proposedtobe
increased?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY): (a)to (d) Exportquotes of garments
under the Bilateral Textile Agreements con-
cludedby India and some importing countries
are distributedto exporters underthe provisions
of the Garment Export Entitlement Distribution
Policy announcedby the Govemmentfrom time
to time. According to the policy currently in
vogue. the various systems and the percent-

ages of allotment are as follows:
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System % afiotment isterof TEXTILES be pleasedtostate:
(i) PastPerformance (a) whether several special package
Entitlement (PPE) (5] schemes for handloom weavers have been
(i) Manufacturer Exporter Projectsin Gujarat;
" Entitlement (MEE) 20 : ' —
: (b)if so, the details thereof; .
(i) Non-Quota Exporters ’ )
Entitlement (NQE) 18 ) (c) since when these projects. schemes -
‘ arebeingimplementedin the State; and
(iv) Public Sector Entittlement
-(PSE) 2 (d) the number of the persons benefited
i : therefromandthe extent of financial assistance
Allexportersintheprivatesectorincuding  Providedtotheseprojects/schemes duning 1991-
92and 1992-93?

small exporters are eligible for aliotment of
quotes under each of the three systems, viz.
PPE, MEE and NQE provided they fuffill the
conditions relevant to the concemed system.
Thereis however, nosystem of allotment exclu-

THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES(SHR!I G. VENKAT.
SWAMY): (a)to (d). Government of india had

sively for small exporters. sanctioned aspecial project package for Sched-
uledCaste Handloom Weavers of Gujaraton6th
Regional Development Projects for October, 1989. Asum of Rs.71.10lakhs was
Handioomsin Gujarat - releasedtothe State Govemmentof Gujaratand
i the Weavers Service Centre, Ahmedabadtor
7982. SHRI N.J. RATHVA : WilltheMin-  thefollowingcomponents:-
Name of the component Weavers to be benefitted
- 1. Trainingofweavers 25
2  Modemisation oflooms
(a) NewLooms 675
(b) Accessories 1575
3 Workshed-wn-How.§ing 25
4. Marketing (looms) 25

Asthe scheme was onetime arrangement,
nocentral assisthasbeensanctionedduringthe
years 1991-92 and 1992-33 under to above
spécial Package Project. Besides, funds were
provided under the schemes of Janata Clothand
Assistance to Handloom Weavers for becom-
ingmembers of Primary Societies during 1992-
93tothetune of Rs. 174.03lakhs. During 1991-
92 a sum Rs. 141.84 lakhs was released to

Gujaratunder Market Development Assistance
Rebate of Janata Cloth Scheme. . )

Profit/Loss of NTC Mills in Kerala
7983. SHRI MULLAPPALLY

RAMCHARNDRAN: Willthe Minister of TEX-
TILESbepleasedtostate:
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(a) whetherthe Canrianore Spinning and
weaving mills, Cannanore, Kerala andits sub-
sidiary Mahe Spinning and Weaving Milis are
running atprofit;

" (b)if s0, details thereof;

’ (c)ﬂpcampaﬂngﬁgtmdpmﬂlbes
of other existing mills in KeralaunderNTC;

(d) whetherthe Governmenthave any pro-
posal to close down any of the NTC Mills in
Kerala; and

(e)ifsothe details thereof and the reasons
therefor?
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THEMINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHR! G. VENKAT"
SWAMY): (a) and (b) . Yes, Sir. Cannanore
Spinning and Weaving Mills, Cannanore and
Cannanore Spinning and Weaving Mills, Mahe
made provisional Cash Profitof Rs. 2. 13lakhs
andRs. 10.53lakhs respectively during 1992-
m —

(c) Astatement showing the Profit/loss of
thetextile mills underNTC locatedinKerala, is
attadwedasperstajeq\em.

(d)No, Sir.

(e) Does notarise.
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[English]
Issue Plan of ICICI

7984. SHRIGEORGE FERNANDES: Will
the Minister of FINANCE be pleasedto state:

(a)whetherthe Industrial Creditand invest-
ment Corporation of India (ICICl) has decidedto
dropits Rs.1500crore issue plan; and

(b)ifso, the details thereofandthe reasons
therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) : (a)
and (b) . Yes, Sir. The Industrial Credit and
investment Corporatior: of India Ltd (ICICl) has
decidednotfogoaheadwiththe proposed Partly
Covertible debentureissue of Rs. 1500croresin
the presentform and to reexamine the matter
later, whenthe market price reflects whatICICI
believes isits true fundamental strength.

Seizure by Income Tax Authorities at
Ranchi Airport

7985. SHRITARACHANDKHANDELWAL
: Will the Minister of FINANCE be pleased to
state:

(@) whetherthe Income Tax officials seized
unassessedcash andJewelleryworthover Rs.
one crorefromsome passemgers atthe Ranchi
airportduring February, 1993;

(b) if so, the details of the incriminating
documents seized during the raids;

(c)whetherany arrestshave beenmadein
thisregard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE {SHRI M.V.
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CHANDRASHEKARAMURTHY): (a)and (b)
.Yes, Sir. Incourse of the search, incriminating
documents indicating prima-facie undisclosed
businesstransactions andinvestmentwere also
seized.

(c) The Income-tax Actdoes not provide for
arrest of persons during searches.

(d)Does not arise inview of reply to Part (c)
above.

Reservation of ltems for Handloom Sector

7986. SHRI RAM NAIK: Will the Minister
of TEXTILES be pleased to state:

(a) whetherlakhs of powerloomweaversin
the country are likely to be thrown out of employ-
ment as a result of decision taken by the Gov-
ernmentto reserve about 20 items exclusively
forhandloom sector;and

(b)if so; the steps taken/proposedtobe
takento avoid unemployment of alarge number

of powerloomweavers?

THEMINISTRY OF STATE OF THEMIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) No, Sir. .

(b) Does notarise.

Revamping of Central Board of Trustees

7987.SHRIM.V.V.5.MURTHY : Wilithe
Minister of LABOUR be pleasedto state:

(a) ,whether there is any proposal to re-
vamp/reorganisethe CentralBoard of Trustees -
tor preper implementation of the employees
Provident Fund;

(b)if so, the detailstherect; and

(c) if not, the reasons therefor?

THE MINISTER Or STATE OF THE
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MINISTRY OF LABOUR (SHRI! P.A.
SANGMA): (a) to (c). The Central Board of
Trustees, Emiployees Provident Fund was last
reconstituted in February, 1991 foraperiodof 5
years. The implementation of the Employees
Provident Fund Scheme is generally satisfac-
tory. Therefore, the question of its re-organisation
atthis stage does notarise.

Poweriooms in Maharashtra

7988. SHRI RAM KAPSE : Wil the

Minister of TEXTILES be pleasedto state:

9a) whether Govermnments are aware that
seventy present of nearty fourtaid powerlooms
in Bhiwandi of Thane District of Maharashtraare
lyingidie;

(b) whether the Government have made
any enquiry in the matter;

(c) it so, with what results; and

(d)if not, the reasons therefor?

THE MINISTEROF STATE OF THEMIN-
ISTRY OF TEXTILES (SHR! G. VENKAT
SWAMY): (a) No, Sir.

(b)to (d). Donotarise.

[Translation)
Facilities to Textiles industry

7989. BHRINAWAL KISHORE RAI:
DR. CHINTA MOHAN:

Will the Minister of TEXTILES be pleased
to state:

(a) whether the Textiles Industry is one of
the major foreign exchange eamers in the coun-
try,

(b) if so, whether the facilities provided
earlier for encouraging textile industry in the
field offoreign trade have been outfieid underthe
latest exportimport policy;

(c) if so, the reasons therefor; and
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(d)thefaciuesprovndedbmslndstryn
this regard?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF TEXTILES (SHRI G. VENKAT
SWAMY) : (a) Yes, Sir.

(b)to (d). Astatement is attached.
STATEMENT

(b) to (d). The broad tacilities provided to
various exportsectors, including textile sector,
under Export and Import Policy include duty-
free import of inputs under Duty Exemption
Scheme, concossional duty import of capital
goods under Export Promotior: Capital Goods
Scheme, grant of Expoort/ Trading/ Star Trad-
ing House Certificate etc. The Export Promo-
tion Councils and some exporters have repre-
semed againstsome of the major changesinthe
latest Policy / Procedures, the detaits of which
are as follows:

(i) ForracogﬁonmExpon/Trachg/Su
Trading Houses the revised criterion is
FORB value of exports instead of Net

Foreign Exchange Eamings (NFE).

{ii) The oid Policy stipulated that triple
weightage wouldbe given to NFE eamed
by the export products of handiooms,
handicrafts and sik sectors. The revised
Policy stipulates that double weightage
will given instead of tripple weightage.

(i) The special Value Based Advance
Licencing Scheme has now been sub-
jected to para 49 of the Policy which
stipulates that the licence will incorpo-
rate , inter-alia, quantity or value so
enstitive items of import and also the
quantity as well as FOB value of exports.

[Engtish)

Money Supply

7990. SHRIPRAKASHYV. PATIL : Willthe
Minister of FINANCE be pieasedto state:
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(a) whether there has been a constant
increase inthe money supply;

(b) the amount of money supply in the
countryasonJune, 1990 and January, 1993;

(c) the percentage increase in the money
supply duringthe financial years 1990-91 1991-
92 and uptoMarch, 1993 separately;

(d)the expectedpercentageincreaseinthe
money supply duringthe cumrentfinancial years;
and

(e) the reasons for constant increase in

money supply?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) : (a)
and(b). Yes, Sir. Theamounts of money supply

(m3)asonJune, 29, 1990andJanuary22, 1993 .
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areindicatedbelow:

Fortnightending (Rs. crore)
June 29, 1990 241505
January 22,1993 353855(p)
P=Provisiohal

(c) Thegrowth rates of money supply (M3)
in1990-91, 1991-92 and 1992-93on 3 1stMarch
basis were as follows:

Year (Percent)
1990-91 151
1991-92 185
1992—K; 146

Note: Monetary dataforMarch31, 1993are
Provisional and before the closure of
Govemment Accounts.

(d) The stance of monetary policy in the
currentfinancial year will be to bring down the
. growthrateinMJbelow that recorded inthe last

WrittenAnswers 294
financialyear (1992-93).

(e) Money serves as the'medium of ex-
change for goods and services traded in the
market. ltis also a vitalinput (i.e. finance) for
undertaking production and trade activities.
Money suppty has, therefore, to increase con-
tinuously with the expansion in production and
trade in the country.

lmerestonlnopenﬁveAccoumsinmh

Overseas Bank

7991. SHRIINDRAJIT GUPTA: Wilithe
Minister of FINANCE be pleasedto state:

(a) the details of representations received
from account holders of the Indian overseas
Bank (I0B)Branches in Calcutta for varying of
interestin theirinoperative accounts;

(b) whether some of the account holders
certainbranches of the Indian Overseas Bankin
Calcutta due to non-payment of their dues from
PSU,

(c) whether IOB has been keeping the
matter pendingfor decision for about a decade;
and

(d) if so, the facts and details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE INTHE MINISTRY-OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) : (a)
The Indian Overseas Bank have reported that
inoperative borrowal accounts are classified by
the bank as sticky advances and suit filed
accounts. Borrowers coveredby such accounts
atthe bank’s branches includingthe branches
in Calcutta seek concessions ininterest charges
by way of reductionininterestcharged, reduc-
tionininterest rates applied and application of
simple interest in place of compound interest.

(b) The bank have found that one account
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holder at their Calcutta - Free School Street

branch was not in a position to operate their -

borrowal accounts due to the reported non-
payment of their dues from Defence Depart-
ment. )

(c) ltis not affectthat matters relatingtothe
accounts Calcuttabranches were keptpending

fordecision by the bank.
(d) Does notarise.
Béypore Port
7992.- SHRI MULLAPPALLY

RAMACHANDRAN : Will the Minister of SUR-
FACE TRANSPORT be pleasedto state:

(a) whether the Union Government have
received any representations fromthe Govem-
ment of Kerala to develop the Beypore port,
Calicut, Keralainto an all weather port; and

-/ (b)if so, reaction of the Union Govermment
thereto?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER):(a) Yes, Sir.

(b) itwas suggestedtothe Government of
Keralathat a detailedfeasibility reportbe pre-
paredandsenttothe Central Government.

Joint Ventures Between India-Tunisia

7993. DR. D. VENKATESWARA RAO :
Willthe Minister of COMMERCE be pleasedto
state:

\
(a)whetherindiaand Tunisiahave agreed
tosetup jointventuresinthe thrust areas;

(b) ifso, whether Tunisia has showninter-
estin getting India’s expertise for cotton cultiva-

tion;

(c) if so, whether any concrete pact has
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been signed between the two countries in this
regard; and :

(d) if so, the details thereof?

THE MINISTEROF STATE IN THE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLICDISTRIBUTION AND
MINISTEROF STATEINTHEMINISTRY OF
COMMERCE (SHRIKAMALUDDIN AHMED)
:(a) Inthe 5th Session of the Indo- Yunision Joint
Committee heldinNew Dethiduring October26-
28,1992, the two sides agreed for promotion of
industrial cooperation and joint ventures be-
tween the businessmen of the two countries in
the fields of textiles, pharmaceutical products,
electronics, etc.

(b) Thetwo sides also agreed to study the
possibilities of cooperation in the field of cultiva-
tion and transformation of cotton.

(c) No, Sir.
(d) Doesnotarise.
[Translation)
(Interruptions) )
12.00hrs.

SHRI SHARAD YADAV (Madhepura) :
While expressing my gratitude to you, | would
like to state that all thedevelopment work have
virtually come to a stand-stillinthe states which
are under President’s rule and in the arzas
where we play politics. | am not making any
allegationbut ! have written about 350 letters to
the Governments of Madhya Pradesh and Uttar
Pradesh about many problems.\ have raised
the problems which I know personially butwe do
not know as to which administrative machinery
is working and who should be approachedin
Madhya Pradesh, particularly in Uttar Pradesh.
Reports appearin newspapers aboutchange of
Governors....| do no want to go ‘irito

it...(Interruptions).... Mr. Speaker, Sir, as you
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know, | do not cross limits. If you do not allow
me.. (Interruptions)

MR. SPEAKER : You are not allowed to
speak aboutthe Governoronly.

‘SHRISHARAD YADAYV :1amnotgoingto
speak aboutthe Governor. Whatyouintend...

MR. SPEAKER : Mr. Sharad, Letmemake
itclear, youplease listentome, if your problem
is solved, thenitis all right, if not, then speak, you
may speak further. The Home Minister has

writtena letterto me startingthatthe Consulta- |

tive Committees of Members have to be consti-
tutedforfour states. | have solicitedtheirnames
andthese Consuitative Committees willcome
into existence within a day or two.

(Interruptions)

SHR!I MADAN LAL KHURANA (South
Delhi) : The Consultative Committee on Kash-
mirhas notconvenedits meetingtill date. Seven
months have elapsed since its constitution, its
meeting has since notbeenconvened.

SHRI RAM VILAS PASWAN (Rosera) :
When a Consultative Committee has beencon-
stituted, elections are notgoingtobe heldinnear
future.

SHRI SHARAD YADAV : This is so con-
troversialthatlamnotable to speakbecause
everybodyisindistress. Mr. Home Minister, the
pzople who are there in public and political life
have immense problems, beyondimagination.
ifitappears innewspaperthatthe Governoris
being changedthat it a difterent thing but the
responsibie office bears of the Congress party
off and on give their statement regarding the
change of the Governor. i donotsay thatsuch
andsuch personshouldbeinducted. U.P.has
apopulation of 14 crore andM.P. has a popula-
tionof 5crore andif the population of the entire
areais puttogether, crore of people are con-
cernedwithit. Evenresponsible persons say
daily thatthe Governorwillthe be changed. lfhe
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istobe changed,itshouldbe done atthe ezarliest
becausethe people are sufferingdue to uncer-
tain situation. Advisor in Madhya Pradesh
enjoys patronage of such and such personi
Delhi. Duetogroupism, people enjoy patronage.
Onewhohasgotinfluence in Delhibecomes an
advisor. Thereisan Advisorof Madhya Pradesh,
althoughthe sessionis goingon, heis perform--
ing allthose oddjobs which should have been
performed by Parliament. Even your official
make complaintin this connection. The letter
written by me to the Governor of Madhya
Pradesh were answered in aset proporma. it
appearsthatthereis a counterforpeople who
cometocallon him. Eventhe problems raised
by a representative of 10 lakn people are not
attended. | have received such answers to
nearly 150 letters. The situationinU.P.isthat
they representatives who were elected for 4
years have nowbecome Ex. M. L. A.

12.06hrs
(SHRINITISHKUMAR inthe Chair)

Whenthey visitthe Secretariatthey areill-
treated. Without having any regard to which
partythe Memberbelongs, the employees drive
himout. Nobody isthere to listen to the woes of
the elected persons who remainasM.L.A. for
three/four years. There is no administrative
machinery working in state which are under
President's rule. Where should people go to
have their problems resoived and their works
done. Mr.Minister. suchananarchyisprevalent
there. | want tc submit to you that such a
machiney should be there which.. (Interrup-
tions) You are not listening tc me, you are
holding panchayatthere... (interruptions) they
arenotlistening, areyou listening. The situation
inthese statesis quiteiserable. Corruptionis
rampant. The Advisor. who is influential, i1s
indulging there in alt sorts of unfair activities
Some amongq Advisors are indulged in large
scale corruption. Somme ofthem areknowtome,
Ihad removedthem frem my Ministry. | donot
wanttomention theirnames. Two-three officers
ofmy Ministry who were induilged incorruption
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and there we complaints against them, have
been appointed as Advisors by you. | know
some of them and their activities as previously
they were working in my Ministry. | had
they arejust harassingpeople. | donotwantto
mention theirnames butwantto make asubmis-

sionto youthat youshouldpay your attention to

the requests made by people’s representative
- onthe problems of people livingin distressin
these areas, particularly the probilems of people
of Uttar Pradesh irrespective of their party affili-
ations. The way we receive reply toour letters
fromthe Govemor’s office is so disgraceful that
actionin this regard or not....( Interruptions)

SHIR MADAN LAL KJURANA (South
Delhi) Hold . the elections

M...(km@ms)

SHR1 SHARAD YADAV : You may hoid
elections tomorrow, we do not have any objec-
tions.

KUMARI UMA BHART! (Khajuraho) : Mr.
in my constituency, there are people who are
Recently, within atwo months span, iwopersons
belonging 1o Scheduled castes were murdered.
One of them was murdered because an upper
casie person had kept a 14-years-old giriof a
person belonging to Scheduled Castes as a
concubine. When he objectedtoitand whenhe
was retuming from police station after lodging a
complaint o this effect, he was murdered withan
axe before alithe villagers. Even the police did
not take any action in this regard. There is
another incident which took place yesterday
only. | myself saw the body of the victim,
belongingto Scheduled Caste. Heusedtocross
the path in front of Thalars’ Haveli puttingonhis
shoes. He was wamed notto pass from there
with his shoes onandevenif he did so, he would
be axedtodeath. He replied-itis aquestion of
my self-respect. Nextday, again he passedin
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axedhimtodeath. This happenedyesterday
only. Onthe one hand, we claimthatwe have
gotindependence andonthe other hand, such
brutal killings are taking place. Butinfact, there

‘aresomepeoplewhostilfeel thattheyareruing

and the peopile living there feel that they are
slaves. The most shampeul aspect of this
episode is that both the killers belong to the
Congress Party and they are enjoying the pa-
tronageof the LocalM.L.A. Political pressureis
beingmounted on the police for not taking any
action in this regard. (interruptions) Therefore,
through you, | want to request the Government
that such atrocities should tbe done away with
and strict action taken against the persons in-
volvedinsuch heinouscrimes. Thosewho are
tryingto save these murderers, enjoy patronage
of a Cabinet Minister , who hails from upper

' caste and happens to be the messiah of the

backward. So, | want to make a submission
through you and also want toward that if such
trend continued there, such incidents or riots
between uppercastes and Scheduled Castes
might begain to take place in Madhya Pradesh
asthey are taking bence in Bihar.

Sir, through you, | once again request the
Govemmentto take stem actioninthis regard.
(interruptions)

SHRI KALKA DAS (Karolbagh) : Mr.
Chairman, S, itis a serious matter. .Youshould
asthe Minister of Home Affairs tomake a reply
inthis regard. (/nterruptions)

SHRICHHEDI PASWAN : Sir, the hon.
Minister is sitting, he may please make a state-
ment. (Interruptions)

SHRI LAL. K. ADVANI (Gandhi Nagar) :
Mr. Chairman, Sir, whenever suchincidenthas
been reportedinthe House, the Govemmenthas
always takenanotice ofitand assuredthe House
to provide the necessary information in the
matterconcemed, nomatterwhichparty’'s Gov-
emmentis there inthe state.
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We have submitted the details of the inci-
denttook place in the constituency of Kumari
Minister of Parliamentary Affairs, who also
belongstothatstate, are presentinthe House.
lexpectthatthe Govemment will give an assur-
ance in the House and collect all information
regarding the incident and submitto the House.
Atpresentthereis no elected Govemmentinthe
state and it is under President’s rule, so the
Central Govemment is entirely responsible for
itandwe hope thatthe Government willcome out
with more information before the

House. (Intermuptions)

SHRI RAM VILAS PASWAN (Rosera);
Mr. Chairman, Sir, this matter relatesto Sched-
uled Castes and Scheduled Tribes andthe hon.
Home Minister is present in the House so he
should replytot. ltis aprocedural matter. When
hon. Home Minister is present, why he is not
givingany reply. Sir, itis an objectionable matter
thatwheneveraperson belongingto Scheduled
Castes or Scheduled Tribes is killed, the matter
isleftto the Welfare Ministry butwhen a person
belonging to upper caste is killed, the matter is
dealt with by the Home Ministry. Therefore, |
wouldlike tosay thatitis a very serious matter.
The number of murder cases areincreasingin
the Congress ruled States and the States which
“are under President’s rule.(interruptions) Mur-
ders of persons belongingto Scheduled Castes
and Scheduled Tribes areincreasing. The hon.
HomeMns\erspteseﬁherea\dheslnddbe
takemnthtsregani (Interruptions)

SHRIDILEEP SINGHBHURIA (Jhabua):
Sir, Parliamentary Committee for the Welfare of
Scheduled Castes and Scheduled Tribes has
also giventhis report. Earlier the matters relat-
ingto Scheduled Castes and Scheduled Tribes
were dealtwithby the Home Ministry and atthat
timesuchincidents were rare butnowithasbeen
giventothe Welfare Minisry andsince thenthe
number of such incidents has
increased..(Intesruptions) | would, theretore,
request the hon. Home Minister to bring this
subject under the Home Ministry again witha
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view to provide proper protection to Scheduled
Castes and Scheduled Tribes. | would like to
knowthe reachonoftheHomMnmsteronth
suggestion..(Interruptions)

MR. CHAIRMAN: The Home Minister is

responding to the question, so youshould listen
to him.

(Interruptions)

THE MINISTER OF HOME AFFAIRS
(ShriS:B. Chavan): |cannotsay anything about
the question of attaching this subject withthe
Waeifare Ministry or Home Ministry because itis
not within my jurisdiction..(Interruptions)

SHRIKALKADAS: Mr. Chairman, Sir, tis
alaw and order problem andthat comes under
the Ministry of Home Affairs. (Inferruptions)

MR. CHARIMAN: First you listen to the
Home Minister and then give your own opinion

(Interruptions)

SHRIS.B. CHAVAN: Fromthe very begin-
ning | am saying that | will collect information
about it, but even then you are raising such
matter which are not under my jurisdiction. it
hardty makes any ditference whether this sub-
ject remains with the Home Ministry or the
Wettare Ministry or whether thereis President’s
rule or Congress rule, if any atrocities are com-
mittedonthe Scheduled Castes and Scheduled
Tribes thatcomes under the definition of Atroc-
ity. Therefore, pigase do notbringpolitics into .
We will think over it and find any way out. We
would definitely. collect information regarding
this particular incident

SHRI KALKA DAS: Mr. Chariman, Sir,
suchincidents have not occurred there for last
many years but now in President’s rule such
incidents are taking place there which clearly
shows that the Congress is behind these inci-
dents.
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KUMARIUMA BHARAT!: Notonly Con-
gress people are behind it but also they are
iinvolvedinit.

MR. CHAIRMAN: You raised a question
andthe Home Ministerhas given replytoit, now
let Shirmati Sumitra Mahajan speak.

AN HON. MEMBER: Is it women’s day

today?

MR. CHAIRMAN: Thereis no question of
Women'’s day, | am giving priority to the women-
‘tadies first’.

SHRIMATI SUMITRAMAHAJAN (Indore):

Mr. Chairman Sir, we have discussed manya
times the problem of Jammuand Kashmiriinthe
House buttoday | would like to raise a serious
matter again inthe House. Aimost every day it
is shown on the T.V. and other media that so
many terrorists were killed in Kashmir Valley
andinthis way efforts are being made to show
thatthe situaticn in vellety is becomingnormal.
Butactually the situation has deteriorated and
the terrorism has spread there upto Doda dis-
trict. Yesterday, some women from Doda dis-
trictcame to me andtold me thatevery day two-
three persons beingkilled there by the terrorists.
Thetermorists enterthe House andkill the people.
Theytake outtheireyes andtongues and throw
dead bodies on the roads. The Government
employees are alsofivingunderterror. Women
are not safe in their houses. Some men and
women are sitting on dhama in Patwa tehsil
since 13th Apritanddemandingthat Doda dis-
trict should be handed cver to the Army but the
D.C.isthreatening andintimidatingthose men
andwomen who are sittingon a peacefuldhama.
All Banks are lying closed there. People are
being askedto gctoJammuontransfer. People
arewillingto stay there andfightthe terronsmbut
they are being threatened and under a well
planned scherie they arebeingforcedtoleave
thatplace. Under such circumstances, no offi-
ceris goingthere tctake care ofthem. Thelccal
wornen are saying that they can protectthem-
selves it weapons are given to them. Such
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experimentwas also performed earlieratone
placein Punjab. When weapons are giventothe
people, they can atleastprotectthemselves. If
any preventive measures are not taken, the
terrorism will slowly spread upto Jammu and
the people willhavetoflee from Jammuandthe
people will have to also andin this way the entire
Jammu and Kashmir will go into the hands of
terrorists.

MR. Chairman, Sir, some women from
Dodadistrict have come to Delhi and demand
thatthe Govemmentshould pay attentiononthe
agitationgoing on there forhandingover Doda
district to the Army. The local residents have
lost their confidence in Jammu and Kashmir
Police because sons of police personnel have
joined the terrorists rank and are killing the
people. Therefore, | would like to say that weap-
ons should be given to the local residents for
their self protection.

Mr. Chairman, Sir, my second submission
isthatwhenever any personsis killedin police:
firing duringcommunal rights, acompensation
of Rs. two lakh is given to his family but no
compensation is paid to the person who be-
comes the victim of terrorists bullet. There was
aperson named Sudhir Das. His parents are
blind and he also has three small children. On
14th April, he was killed by the terrorists but till
nowthe Govermmenthave not paid any compen-
sationto his family.

Injuredpersons areadmittedin hospitals at
Jammu but neither any Government officer
goestoseetheminthe hospitalnorany arrange-
mentis made fortheir treatment. The hon. Home
Ministeris present here, sol wouidliketo say
thatcompensation shouid be providedto the
victims and proper security should be provided
to theirfamilies. Tha entire Doda district should
be handedovertc ihe Army and proper security
should be provided to the people there. The
problcm of Jamimu and Kashmir cannot be
solvedbykilling 2 or 3té&rrorists. (Interruptions)

SHRIMAT! VIJAYARNJE SCINDIA
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(Guna):Mr. Chairman, Sir, as ShrimatiMahajan
raised the problem of Jammu and Kashmir, |
also would like to say something about it be-
cause it is a very serious matter. We have
received complaints fromthe local people that
whenthe terrorists, who were involvedin such
killings, were arrested by the police, a tele-
phonic message was sentby ShriGhulam Nabi
Azadtorelease them. | can notsay about the
verocity of the case. Such protectionis being
provided to them and that is why they are in-
volvedinsuch killings ofinnocentpeople. They
arenotbeingpunishedtforthe crimes andthatis
why common people are facing harassment.
Youwillbe surprised to know that Hinduwomen.
arethemselves guardingtheir houses fortwenty
four hours. | appreciate those brave women.
Yesterday we, alongwith those people metthe
Prime Minister and the Prime Minister has
given an assurance tothem. Many times such
assuranceswere given butsome concrete steps
shouldbetakeninthis regard. People arebeing
harassed there and they are very much per-
turbed of such incidents. |, therefore, wouldlike
torequestthe Govemment, through youthatthe
situation is becoming out of control there and
theretore, keepingin view the courage shownby
thelocalwomen, the Govemmentshouldextend
helpinghandtothem. | have beenalsotold that
Muslims are alsofrustrated and agitated with the
extremists because even their girls are nct
sparedandunfortunately alsoforecedtogotothe
houses ofthe extremists. Thisis a very serious
matter because the self respect of the girls,
whetherthey be Hindus or Muslims, is of utmost
importance. Thisis a matter of shame for all of
usthatincidents of atrocities on women continue
to be reported. | hope the Government will
definitely pay attention towards this and | fully
support the submission of Ms S.3umitraji. (In-
terruptions)

[English]

SHRIS.B. CHAVAN: Mr. Chairman, Sir, |
amfully conscious of whatthe hon. Members
have stated just new. | quite appreciate the
bravery and valour which ladies have been
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exhibitinginthatarea. |amaware ofthe factthat
some of these militants have enteredintothe
Dodaareaandarecreatingproblems. Certainly,
we will seriously examine whether we can pos-
sibly givetheweaponstothe local people. lam
alsotryingtohave acantonmentiocatedinthat
areaso thatthe kind of activity thatwe find can-
be controlled. Everydayitisincreasing. So, we
should able to control the same and clear this
areafromthe militants in that area. (Interrup-
tions)

SHRIMATIMALINIBHATTACHARAYA
(Jadavopur): Mr. Chairman, Sir, thank youvery
much. Thatis very generous of you.

An anti-child labour biilis beingintroduced
inthe United States Congress by Senator Tom
Harkin. ltproposes aban onthe entry of products
which are manufactured with the help of child
labour. Thisis a very humanitarian proposal, but
itsintentionislikelytobe defeatedin ourcountry.
Industries maylose Rs. 1000 crores worth in
export of products like carpets, brassware and
precious stones and sicneds industrious willbe
intear of losing trade, the employment of chil-
dren would not stop but would be drivenunder-
ground andsystems like sub-contractingwhere
there is little accountability wili be further en-
couraged. The self-certification by the indus-
tries which is envisaged by Harkins Bili wil only
have the effect of increasing the exploitation of
childrenin ourcountry. Thatis my fear. Now, |
amsuggestingtothe Govemment thatthe Gov-
emment may pre-empty this by suitably modi-
fyingour own Anti-Labor Legislationby insetting
that the industries which are employing the
children, should replaces the children by adults
fromthe same families sothatthere wouldbe no
economic loss to those families and also the
Government must provide suitable welfare
schemes and educational schemes forthose
children who are goingtobe thus relapsedfrom
the bondage of labour.

Sir, ihavebeentalkingof thisforavery long
time. When | putitto the Education Ministry they
passthe bucktothe Labour Ministry; when | put
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ittothe Labour Ministry they pass the bucktothe
Education Ministry. | suggest that the two Min-
istries should sit together, put their heads to-
gether; there is money available from intema-
tional sources aiso. They shoyid take a total
compreshensive view sothat the childrenwho
are labouring in the industries and who are
losisng theit chidirhoodin this way, they willbe
mustbe tretrieved for them (inferruptions). .

[Translation}

MR. CHAIRMAN: | wil call the Members
accordingtothe typediist suppledtome. lhave
given priority to the lady Members that's why
they have been given the opporunity to speak.

SHRI MANORAJAN BHAKATA
{Andaman & Nicobar islands): We are notun-
touchabless.

- MR. CHAIRMAN: Nobody us untouchable.
Those who gave thieir names befofe 100’ clock
will be called as pertheirtum. Yourname s also
there (Interruptions)

MR. CHAIRMAN: Shri Tej Naryan Sing
you willbe called when yourtumcomes. Please
dontinterrupt and waste time.

SHRI SANTOSH KUMAR
GANGWAR(Bareilly): Air Force base in Bareilly
is known as Trishul and Adjacentto it are six
Nagar, Pant Nagar, Defence Colony, Nagriya
Praishad and Sainik Vihar. These colonies are
inhabited by more than 4, 000 Ex-Officers of Air
Force and rifilway employees and these fami-
lies are living there forthe last 25 years. Local
connections to the colonies and has also built

. opposedat thebase raise theissue of gettingthe
entire area vacated. Recently this issue was
again raised and eviction notices on 4, 000
families have already been served. Thisis a
matter of in building the hgouses. Therefore,
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evicting them from there will be very painful for
them. | request the hon. Minister of Defenmceto
lookintothges. ke and death fot these families.

They have invested their life long saving in

buildings the houses. Therefore, evictingthem
fromtherewillbe very painfullforthem. | request
the hon. Minister of Defence to lookinto this.

SHRI RAJVEER SINGH (Aonla): Mine
and Gangawarji's constituencies are adiacent.
Thisisaveryimportantissue andpertainstomy
constituency too. People are facing great diffi--
culty. Therefore, the Ministry of Defence must
find out some solution.

SHRI TEJ NARAYAN SINGH (Buxar):
Sone canalis the life line for the farmers of six
districts of Biharandimigates 35, 00, 000 acres
of land. This canal was built by the Britishers
about 135 years ago. Embankments onboththe
sides of canal have beenbreachded that'swhy
the water level does notrise tothe requisite level
atSone dam. Thefamfers of the six districts are
ingreatdifficulty. IN 1990 asumof Rs. 22 crores
was sanctioned by the Government of India.
Since then, forthe last three years we havebeen
asking for more funds but to no avail. The
Govemmentof india has falledtoimplement the
award of distribution of water between Biharand
Uttar Pradesh. For the lack of implementation of
the water agreementcrops on 35, 00, 000 acres
oflandis beingaffected adversely . |have raised
this issue many times in the Lok Sabha that the
Govemment of indiashouldsanction atleast Rs.
2500 crores for cementing the canal. This will
pave the way for the implementation of the after
distribution agreements, between Biharand Uttar
Pradesh, by the Govemmentof india. Unfortu-
nately, the Government of India neither sanc-
tioned Rs. 2500 crores and nor could get the
agreement between Biharand Uttar Pradesh

implemented.

Mr. Chairman, Sir, through you, | demand
that the Government of India should get the
agreement on water distribution implemented
andshould also sanction Rs. 2500 crores with-
outdelay for cementing Sone Canal. sothat 35,
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00, 000 acres of land couldbe irmigated. (Inter-
rnyptions) A :

(Enghish}

MR.CHA!RMAN:YouwiIlge’me_dtame
when your tumcomes. Please take your seat. |
amfollowing the serial number here.

(Translation]

SHRIRASA SINGH RAWAT (Ajmer): Mr.
Chaimman, Sir, through you, | demand institution
of CBlinquiry into the scandal of blackmailing
andinhuman treatment meted outto womenin
Ajmer and making of pomo graphic films. In
Ajmer persons of perverted mentality and some
Youth Congress workers belonging to affluent
families trapped school and college going girls
andladies intotheirdragnetandtooktotheirfam
houses and robbed them of their modesty and
prepared porno graphicfilms. This incidentwas
widely covered by Radio, T.V., magazines and
newspapers and evenwas reported by BBC.
This is a blot on our society andis disgraceful
for the entire women flok of India. Some persons
were apprehended in this connection, butwere
let off under political pressure. Under the Presi-
dents rule files of this case are gathering dust.

Mr. Chairman, Sir, through you, | demand
thatthe person involvedinthe incident shouidbe
immediately apprehended again and CBl in-
quiryshouldalso be instituted. To prevent recur-
rence of such incidents most stringent punish-
ment mustbe meted outto the guilty so thatthe
modesty of the entice womenfolk could be safe-

guarded.

SHRI BHUBANESHWAR PRSAD
MEHTA( Hazaribagh): Mr. Chairman, Sir,
through you, | would like to draw attention to-
wards steps motherly treatmentbeingmetedout
to Santhal Pargana and Chhota Nagpur districts
of Bihar. Just 10percentofthe landinthesetwo
districts has irrigation facilities. For the last 8
years allthe schemes arelyingsuspended. Not
asingle scheme has been taken up during this
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period. For lack of sanction of funds by there
Minor Irrigation Department even pétty works
couldnotbe taken up. Imgationschemes started
3years back has been suspended. As aresult
of it Santhal Pargana and Chhota Nagur areas
areinthe gripofsevere drought. Sir, therefore,
through you, | demand that the Govemment of
Indiaindependently ponder over about providing
irrigation facilities in the area known as
Jharkhand, whichis continuoysly in the grip of

drought, to saveit from famine conditions.

Since 2nd April teachers of Universities
are on strike. As a result of which students
studies arebeingadversety affected. if the strike
continues then the examination willnotbe con-.
ductedontimethereby endangeringthe future of
the students. Attitude of the UGC regardingthe
promotion oftheteachers has causedbittemess
amongtheteachers. Teachers are demanding
timely payment of salaries, time bound promo-
tions and relaxation in age limit. | urge the
Government of India to intervene in the matter
and getalitheir reasonable demands accepted
tobreak the strike.

SHRI RAM NAIK (Bombay-North); Mr.
Chairman, Sir, 3-4 months back | drew the
attention of the House towards the incidence of
panthers venturing out of Sanjay Gandhi Na-
tional Park in Bombay North. A panther also
came underthe wheels of ‘BEST bus, whose
photograph also| laid onthe Table of the House.
Mr. Chairman, Sir, on one side of the Sanjay
GandhiNational Park is Bombay city and onits
othersideis Than€. The number of Panthersis
increasing very rapidly inthis area. Inorderto
have their prey, the Panthers have startedfiee-
ing from the forests to city. Nearty 13 children’
havefallenpreytothe panthers, duringlastthree
years there. Maony children were attacked while
they were sleeping at night. Recently onthe 4th
May at 11 a.m. when the members of a family
were viewing television programme afive year
old panther jumped into their house from the
neighboring house. At that time a scene of a
gruesome murder was being telecast on the
television. The panther pounced on the televi-
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sionand you canimagine the condition of the
inmates of the House at thattime.

1, therefore, demandthatsincethereis a
National Park near the city, a protection wali
needstobeconstructedthere. lfthisisnotdone,
the pantherwillcome outtime and again. Pan-
thers oughttolive inthe National Park. Butin
ordertoprotectthepeople fromthem, this aspect
requires immediate consideration and a protec-
tionwall shouldbe constructed with a viewtofind
apermanentsolutiontothis problem. Thisis my
demandandlwantthatsuchincidentshouldnot
occur in future so that we may not have any
chance to make a complaint and the Central
Govemmentshouldlook afterthe National Park
properly. The Govemment shouldmake astate-
mentinthe House aboutthe remedial measures
likely to be taken in this regard. This is what |
wantto submit. (Interruptions)

SHRIKRUPASINDU BHOI (Sambalpur):
Thereis constitutional ciristsinmy area.

(Interruptions)

MR. CHAIRMAN: Doyouwantto resolve
the Constitutional crisis during Zero Hour?
Pleasetakeyour seat. |amallowingeverybody
to speak accordingto the order of the list.

(Interruptions)
[English)

MR. CHAIRMAN: Youwiligetyourchance.
Please take your seat. Why are you shouting?
Nothing is going on record. Whatever Shri
Govinda Chandra Munda speaks will go on
record.

SHRI GOVIND CHANDRA MUNDA
(Keonjhar): Mr. Chairman, Sir, | would like to
draw the attention of Gowt. of Indiathroughyou
tothe problems of the workers of the Sponge lron
Plantat Palastponghin Keonjhardistrict, Orissa.
The Sponge Iron Plantis located in my constitu-
ency. Most of the workers working in the plant
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are local people. Now the plant authority has
adopted the attitude which is not favorable to
workers. The authority has started retrenching
tothe workers fromtheir jobs in one greatest of
the othersince Ist January, 1993. As many as
200workers arethe people of Keonjharandthey
belongtoScheduled Tribes, Scheduled Castes
and other weaker section of the society. the
retrenched workers have now been facing a
serious problem. They are passingtheir days
with great misery. As you know, Sir, the entire
district of Keonjharhas been reeling underthe
severe drought. In such situation, the workers
have nootherwayto eamtheirlivelihood. They
are notgettingany job. As such, | demandthat
alithose 200 retrenched workers shouldbe re-
instated forthwith and no otherworkers should
beretrenched.

SHRISRIBALLAV PANIGRAHI (Deograh):
Mr. Chairman, Sir, thank youfor giving me this

~opportunity to raise a very serious matter. An

unprecedented situation has arisen in Orissa
yesterday in the Secretariat.

MR. CHARIMAN: You have to raise the
topic of scarcity of drinking water in Delhi.

SHRI SRIBALLAV PANIGRAHI!: | have
givennotice on two subjects. Interruptions)

Ihave givennotice ontwosubjects. | have
givenfirstpriority tothis. | chose this as number
oneissue. Itis amatter of grave national con-
cern. InOrissa, inthe Secretariat whichis the
headquarters of the State Administrationthere
was rampage (/nterruptions)

[Translation]

SHRI MADAN LAL KHURANA (South
Delhi): Ameetingisto be held atthe residence
of the hon. Prime Minister today at 4 p.m.
regarding the scarcity of waterin Delhi. There-
fore, itneeds nottobe discussed. (Interruptions)

SHRIHARIKISHORE SINGH (Sheohar):
Mr. Chairman. Sir. 1 wantto know whetherthe
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subjectrelating to State Governments canbe
discussed here. (Interruptions)

SHRISRIBALLAVPANIGRAH!: Wenever
intéfruptyou. Pleasedtake your seat. Please
listen tome. (Interruptions)

[Englsh]

Sir, | may be given an opportunity., Kindly
give me an opportunity.

- MR.CHAIRMAN: Are you not raising the
issue of drinking water scarcity in Dethi Please
take yourseat.

(Interrupions)

SHRI SRIBALLAV PANIGRAH!: | have
given notice ontwo different subjects. Howcan
ithappen like this (Interruptions)

SHRIMANORANJAN BAHAKHTA: thave
also given a notice on the subject.

MR. CHARIMAN: When yourtum comes,
I will call you.

(Interruptions)

SHR! SRIBALLAV PANIGRAHI: Mr.
Chariman, | may be allowedto raise this matter.
This is an injustice done to me.| have given

~notice on two subjects. First, | chose this sub-
There is a break of constitutional machinery.
The Chief Minister, the Chief Secretary etc.
have beenmanhandied. Thereis noadministra-
tion. Whatis this? Thereis norule, nolawand
order. (interruptions)

MR. CHAIRMAN: Anyway, yousaywhat
youwantto.
(Interruptions)
[Translation)
SHR! SHARAD YADAV (Madhepura):

Whathappenedthere; arestones beingthrown
onthe Chief Minister? (Interruptions)
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SHRIHARIKISHORE SINGH: Anincident
has already taken place inthe office of Orrissa
Congress party. But | want to know whether
discussion will be held here on the issues
pertaining to State Governments. Willityield
any resultifthe Congress party is disciplined.
(Intenruptions)

[English]

SHRI SRIBALLAV PANIGRAHI: | have
given notice on two subjects. forest, | am choos-
ing this subject. Please given me protection.
Youplease ask himtobehave.

MR. CHAIRMAN: You have got my per-
mission. Please speak.

SHRISRIBALLAV PANIGRAHI: Thereis
noquestionof politics inthis. Letmemakeitvery
clear. Letthem notbe agitated over it. Letthey
be given the opportunity to speak. (Inferruptions)

[Translation]

lamnotdiscussing whathappenedinthe
office of the Congress Party. Firstyou listento
me. |amraisingan issue relating to the admin--
istration there. Administration and headquar-
ters are the same things.. (Interruptions)

[Engtish]

As | said earlier, it is a matter of grave
national concem. Thathappenedyesterdayin
the Secretariat of Orissa, the headquarters of
State Administration is there has been ram-

page.

MR. CHAIRMAN: You have given hotice
on ‘ strike of Orissa Secretariat Employee’s
You have also given notice of it.

(Interruptions)
[Translation)
SHRIHARIKISHORE SINGH: Mr. Chair-

man, Sir, | want to know whether and hon.
Member canbe allowed to raise questions on
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two different subects do the rules permit it?
(Interruptions)

MR. CHAIRMAN: Please take yourseat.
Please speak what you were wantedtospeak.

(Interruptions)

SHRIHARIKISHORE SINGH: AMember
raise more than oneissue?

[English)

SHRISRIBALLAV PANIGRAHI: The State
Government employees are on strike Certain
facilities which they have been enjoyingforthe
last several years like the LTC benefit, surren-
der leave benefithave been withdrawn. They
were agitated. thasbeen reportedthatthey went
onarampage. (Interruptions)

Kindly give me achance. itmay happento
anybody, anywhere. There has been violence. |
condemn violence. Violenceisbadinademoc-
racy. Violente has to be condemnedby every-
one. But, at the same time, even people in
authority should have behaved with restraint.
They shouldrestrain themselves.

There is an unprecedented situation in
Orissa (Interruptions)

[Translation)

MR. CHAIRMAN: Can a discussion he
held here about the Strike of the State Govern-
ment Employees? You are notallowed.

(Interruptions)

MR. CHAIRMAN: No. Canadiscussionbe
held here about the Strike of the State Govern-
~ ment employees? Chief Minister has beaten
somebody. It needs tobe mentionedhere.

(Interruptions)
[English]

SHRI élBALLAV PANIGHRAH!: InOrissa,
employees are not getting their salary onfirst.
They are gettingiton 10th. About Rs. 70crores

Ve
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which has been givento Orissafor relief mea-
suresfromthe PM's Relief Fund was deposited
withthe RBI and being spenttowards disburse-
ment oif salary. Allthese things are going on.
Thereis absolutely no constiitutional machin-
ery working there. The law and order situation
has diteriorated Financialirregularities are very
muchthere. Thesalary is not paidtothe employ-
geson the first of next month. Students are
agitated; employees are agitated. Again| say
that there shouldbe nonviolence. Atthe same
time, there should be normally restoredto the
situation cannot run. Therefore, | appealtothe
Government of Indis toimmediately intervene
andtake immediate stesps forthe restoration of
law and orderthere as perthe provisions of the
Cosnttion. (Interruptions) They should consider
imposingthe President's rulei Orrissain such
asituation. (Interruptions)

MR.CHARIMAN : ShriRameagartospeak.
(Interruptions)

SHRIMANORANJANBHKTA: Alithetime,
this is followed and now you are changing
it. (Interruptions)

Allthe time, on the same subject, every-
bodyis givenachance. lf my noticeis notthere
onthe same subject, you do notcallme (inter-
ruptions)

MR. CHAIRMAN: | will give you achance
(Interruptions)
[ Translation}

MR. CHAIRMAN: Please sit down. You
would also have an opportunity to speak.

(Interruptions)

SHRIRAMSAGAR (Barabanki): Mr. Chair-
man, Sir, |am deeply distressedto Statethata
powerfulbom-blasttook place inapubilic meet-
ing of the National President of the Samajwadi
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party and the former Chief Minister of Uttar

" Pradesh ShriMulayam Singhin the evening of
the 4thMay in Raisen district, Madhya Pradesh
inwhichthousands of women, men and youth
were present. Aplotwas hatchedto attackthem
enroute of their journey also. Sir, | wantto say
that people of the Bharatiya Janata Party are
behind it. They are spreading disturbaneas
itbadfesithe country andposingathreattothe
democracy.

Sir, the Samajwadi party workers had al-
ready giveninformationtothe S.P.andthe D.M.
ofthatareathat some persons willtry tocreate
disturbances in the meeting of ShriMulayam
Singh Yadav. In spite of this, the D.M. and the
S.P. took no measures and no responsible
officer was present in the meeting. (Interrup-
tions)

Apowerful balstwas made there, the elec-
tricity line was sabpped andaplotwas hatched
in their way of the journey. Baratiya Janata
paritigs behind this incident. Through you, |,
therefore demandthe Govemmentandthe hon.

Ministgrot Home Affairs to holda C.B.1. enquiry
into this incident and penalise the people in-
volvedinit.

Sir, further lwouldlike to saythattherehas
beenseveralincidents of attack on ShriMulayam
Singh , So. | would request you to provide
adequate security to him. through you | would
like to request the hon. Minister to make a
statementinthe House onthisincident. Home
Ministeris not present here but | would like to
inform Shri Rajesh Pilot, who is also respon-
sible Ministerinthe Govemment andis present
inthe House that he shouldmake astatementin
thisregardandannonceaC.B.|.,inquiry intothe
matterimmediately.

SHRI MANORAJANM BHAKTA: Mr.
Chairman, Sir,intoday’s newspapersthereisa
news item to the effect that in administrative
headquater of Orissa State Govemmenti.e. in
Bhubaneshwar, Chief Minister, other senior
Ministers, Chief Secretary and other officials
hadbeen beaten up by the employees working
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there. | would not like to say anything as to
whetherthe State Govermmentis rightorwrong.
But | would like Biju Patnaik and his other
colleagues should be condemned by all sec-
tions of this House. This is dangerous for de-
mocracy. Suchviolence should nottake place
|n future.

Secondly, | would like to point out that if
ChiefMinister and other Minister s of a State will
not be able to accomplish their duty, how the
administration will pull on Proper functioing of
administration is mustyou know how reliefis to
be provded. | think thatthe Central Govemment
should Take prompt and proper actionin this .
matter.

[English)

DR. KRUPASINDHU BHOI (Sambalpur):
Mr. Chairman, Sir, with deep sorrow and an-
guish, of course, we should notmoum, | say that
the assault on Shri Biju Patnaik and other offi-
cials whowere beaten up by the employees has
figuredinthe newspapersandB.B.C. London. It
is very alarning because Shri Biju Patnaik was
manhandledby the employees whenthe Chief
Minister can down to pacify the employees.
Chapplasandbroken ﬂowerpotswer'ethrowq at
him. (Interruptions)

[Translation)

MR. CHAIRMAN: | have given you an
opportunity to speak but you are reading from
newspapers. Please say something different

and additional to what Mr. Panigrahi and Mr.
Bhakta hassaid. :

(Interruptions)
[English)

DR.KRUPASIHUBHOI: lamaddinganew
point Sir,

MR. CHARIMAN; Otherwise, | will call
ShriSrikantaJena. -
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DR. KRUYPASINDHU BHO!: Onthe floor
ofthe House, wetalk of federal structure. Thisis
a State subject and we shouldnotintervenein
thesethings. But, here, the Chief Ministerand
the whole administration has been beaten up.

MR. CHARIMAN: This is not fair. This will
notgo on record.

(Interruptions)

DR. KRUPASINDUBHO!: Inthis crisis, |
urge upon the Central Govemment itimmedi-
ately come to the rscue of he Orissa State and
take away Shyi Biju Patnaik and his stafftosome
otherplace andimmediatelyimpose President’'s
Rule inthe State. (Interruptions)

[ Translation]

SHRI MRUTYUNJAYA NAYAK
(Phulbani): Please give me an opportunity also
tospeak.

MR. CHAIRMAN: Whethertherewillbea
regular debate on thisissue. How other mem-
bers who wantto speak on some different sub-
jects, will get opportunity to speak..

(Interruptions)
[English]

SHRI SRIKANTA JENA (Cuttack): Mr.
Chariman, Sir, what has happenedinthe State
Capital of Orissa, yesterday.. (Interruptions)
[Transiation]

MR. CHARIMAN: What are you saying?

(Interruptions)
MR. CHARIMAN:; Please take yourseat.

Whatisthis? Pleae take your seat. | have
called ShriSrikanta Jena.
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_SHRIMRUTYANJAYANAYA (Phulbani):
lamalso aMember.

MR.CHAIRMAN; Yes, youare aMember
andheisalsoaMember. Everybodysitting here
is aMember. Why are you disturbing others?

SHRI MRUTYANJAYA NAYAK: | have
anotherpoint.

MR.CHAIRMAN: | willgive you achance.
Please take your seat.

SHRISHRIKANTAJENA: Mr.Chatrman,
Sir, whathas happenedin Orissa, yesterday, is
really very unfortunate and anybody will con-
demnit.

Hon. Members, Shri Sriballav Panigrahi
and ShriManoranjan Bhakat have raised this
issue andthey have oneto extent of sayingthat-
the Central Govemment should intervene. The
Chief Minister did not want it. He is the victim of
the austerity measures which were the slogan of
Shri Manmohan Singh and Shri Narasimha
Rao. Heisthe Chairman of the Sub-Committee
orthe austerity measures of NDC. He did not
agree withthe employees; he did notgive some
benefits which they were getting. He said that
Orissais reeling under severe drought condi-
tions and the financial situation of the State is
very bad and he is notin a postion to release
whatever benefitthey were getting. Thatis the
reason for which the employees getagitatedand
brought the situation tothis pass.

Thewaythe Congress Party is behavingin
Orissa and swelling the whole thing is most
unfortunate.. (/nterruptions) . The way the Con-
gress Leadership there have demonstratedon
thisissue, the violence inthe Congress Party
office has brought this issueto this stage. They
have injectedthis issue to somequartersofthe
employees who have created this kind of a
situation. The Chief Minister asked the Police
Officers notto fire though the SP said thatthe
situation wasthere tofire. But the Chief Minister
saidwhatevertheywanttodo, letthemdo, donot
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allowthe pqlioemer'\ to openfire. Thatwasthe

Heisthe victimof the siutationbecausethe
State Govemmentis really facing serious finan-
cial crunch. Because of this situation | think if
ShriSriballav Panigrahiis really pleading with
the Central Government, | will appeal to the
Congress Party to plead before the Finance
Minister and the Prime Minister to release
immediately some funds at least to meet the

SHRISRIBALLAV PANIGRAH!: They will

swindle the money and misspend it (Interrup- -

tions)

[ Transiation}

MR.CHAIRMAN: Thisisnottheway. Itis .

notadebate on Orissa.
[EDM

MR. CHAIRMAN: Please take your seat.
Nothing is going onsecord. Please take your

seat. | haveg called ShriMratyunjaya Nayak.
(Imempﬁons)

SHRI MRUTYUNJAYA NAYAK: Thesitu-
ationin Orisais qune serious. Thereisa pro-

longed y the employees inviewothe
curtailment ot kad other local incentives

Mchhavebeenalreadlmere Itisabackward .

Stateandthere arebackward districts also. That
isanincentive already prgvidedby the Centra
Govemmentalso. Sothegreisaresentment.

" . MR.CHAIRMAN: You are adding nothing
new. ShriNayak, you have given no notice. You
raised your handand | allowed youtospeak. so
many Members from Orissa have expressed
their views . Please take your seat now. Shri
Bhagawan Shankar Rawat.
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[Transiation]

SHRI BHAGWAN SHANKAR RAWAT:
(Agra): Mr. Chairman, Sir, the last date for
submission of applicationforms for Civil Ser-
vices (Prelimenrtary) examination, 1993 con-
ducted by Union Public Service Commission,

‘'was 22nd February, 1993. The applications
were to be submitted by self or by registered
post. Applicants from all over the country had
senttheir application forms by registered post,.
byduetogoslow agitationinR.M.S. officeforthe’
.demand of overtime allowance, the application
forms sent by applicants by registered post
couldnotreachU.P.S.C. officeintime. Themail
was layingin sorting section of R.M.S. Approxi-
mately 18, 000 application forms, sentby reg's—
tered pastby the applicants, teacmdU.P
office late on 23rd an d 24th February.

were lying for several days in R.M.S. office.

. UPS.C. hasrepaedmeseappicebomonm

mmamwemmemdgmmm

. dmeﬁrs&mmmdfmmmd The

exathmanomsschedtmdfor 13.6.93. Appii-

) camsafebengptnshedmmﬂmﬂa.land
" are notbeing allowedto take examination. itis

acrueljoke with their future. So lurge upon the:
Govemmentto permit such applications totake
cmlservnce(Pfehnnary)exammanonm
whoseapphcaoonformswerelaynghnms
office before 22nd February for
distribution. (Inferruptions)

- 13.00hrs

SHRI K.P.” REDDAIHA YADAV

(Machilipatnam): | have been waitingfor the last
one hour for my turm, nowlshouidbeglvman

oppomlwytospeak (Interruptions)

. MR. CHAIRMAN Youvnllgetchaneebn‘
“yourtum.

-

~~SHRIK.P. RADDAIAH YADAV: Willev-
erybodyhavetospeakonhshﬁ?bon‘tdoso

[English)

MR. CHAIRMAN: Mr. Yadav, your serial
numberis 34/ .

"Not recorded.
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(Interruptions)
[Transiation)

MR. CHAIRMAN: 35 members have given

(Interruptions)

MR. CHAIRMAN: Any such charge can’t

be leveled. | havefollowedthe list. Pleasetake
yourseat. AllMembers who have given notice
may not get chance. 35 Members have given
notices..

SHRIVINAYKATIYAR (Farizabad): thave
alsogivennotice.

MR. CHAIRMAN: Your too might have
givennotice. RabiRayji, if you liketoarisea very
importantissue, you can raisea very important
issue, youcan riae otherwise we will take up this
mattertomorrow. You are very muchconcemed

(Interruptions)

SHRIRABIRAY (Kendrapada): Mr. Chair-
man, Sir, fwould like to draw your attention and
the attention of the House to a very important
issue. Youknow that 40th National Film Award
Function was organised on 5th. In the entire
country andin allnewspapers. (Interruptions)

MR. CHAIRMAN: Yournotice has notbeen
received timely. Don't argue with chair. Your
notice has notbeen receivedbefore 10a.m. Your
namedoes notfigurein thelistof the Secretariat.
You, please sitdown. Don'targue.

SHRI RABI RAY: Mr. Chairman, Sir, |
wouldliketo draw your attention and the attention
ofthe House to a very shameful incident 4oth
National Film Award Function was held on 5th

ofthis month.. (Interruptions)
[English]

MR. CHAIRMAN: ShriKatiyar, thereisa
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list of Members whose notices were received
before 10am, for raisingmatters of urgent public
importance, after Question Hour. Yournameis
thereinthelistofthose who have submittedtheir
notice after 10 am. But, you are raising your
hands allthe time and arguing with me.

(Interruptions)
[Translation)

DR.KRUPASINDHUBHOI: Mr. Charimar
Sir, my name also figures in the list.

MR. CHAIRMAN: Just now, you got the
chance and again you are raisingamatter. Isit
adifferentissue. Isitfair?

(Interruptions)

MR.CHAIRMAN; Stbmissionwﬂlbemade
lateron. Are youmaking submission now?

[English]

Thisis notfair. Mr. Wasnik, please control
yourMembers.

[Transiation)

SHRIRABI RAY: Mr. Chairman, Sir, lwas
saying that the House is aware of the 4oth
National Film Award Function held on 5th ofthis
month. Ithoughtthatthe Govemmentwillgive a
suo-mottostatementinthis regardin the House.
After holding the office our hon. President had
attendedthe 40th National Film Award Function
forthefirsttime to give away the awards. What-
ever happened there, is very shameful. The
Government should have apologized for that
incident. | wouldlike to read out the comments
made by aleading newspaper today about this
incident., This function was organised by the
Union Ministry of Infonmationand Broadcasting
and the arrangements made for delivering
speech by the hon. President has proved a
failure. In this regardthere is a general opinion
thatitis the most deplorable lapse. Comments
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appeared in the newspapers show as to how
people think about this incident. The editorial of
the said newspaper reads as below..

MR. CHARIMAN: leave editorial comment
and out yourown point.

SHRIRABIRAY: I wouldliketoreadouta
sentence.

[Englishi

“This incidentwould have convincedeven
the mostincurable optimist thatthe Information
and Broadcasting Ministry and organisations
under it, simply do not or they do not want to
botherto have acquiring professionaltechnical
expertise to make any show a success.”

(Translation]

My submission is that the Government
should have given a suo-motto statementinthis
regardand| doubtthatsome sabotage hasbeen
done there. The Governmenthas merely ap-
pointed an Inquiry Committee but this element
of sabotage should have been inquired into
thoroughly asto howthe hon. Presidenthas been
insufted andembarrassed.

| would like to say that the Government

shouldtake the House intoconfidenceandmake

astatementinthis regard.

This is my submission.

13.05hrs
PAPERS LAIDONTHETABLE

Statement on action taken orproposedto
betaken

OnConvention No 170. and Recommenda-
tionNo 17 and adopted by the 77th Session of
thGeneral Conference ofthe intemational Labour
Organisation (June 90) etcetc.
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[English]

THEMINISTEROF STATE INTHE MIN-
ISFTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SRIMUKUL WASNIK): Sir, on behalf
of ShriP.A. Sangma. |begto lay onthe Table-

(i) Statement (Hindi and English ver-
sions) on action takenorproposedto
be taken on Convention No. 170and
Recommendation No.177 adoptedby
the 77 th Session of the General Con-
ference of the International Labour.
Organisation (June 1990).

[PlacedinLibrary SeeNo. L.T. 4009/
93] .

(2) Statement (Hindi and English versions)
on action taken or proposed to be
taken on Convention No. 171, Recom-
mendation No.178 and Protocol of
1990 adoptedby the 7th Sessionofthe
‘Intemationalt abour Conference (June
1990) [PlacedinLibrary SeeNo.L.T.
4010/93)

Uttar Pradesh Motor Gadi (Yatrikar)
(Ninth Amendment) Nigamahwali, 1992
and statement showing reactions for
delay in laying these papers etc.

THEMINISTEROF STATE OF THEMIN-
ISTRY OF SURFACE TRANSPORT (SHRI
JAGDISHTYTLER): Ibegtolay onthe Table-

(1) A copy of the Uttar Pradesh Motor,
Gadi(Yatri-Kar) (Ninth Amendment)
Niyamawali, 1992 (Hindiand English
versions) publishedin NotificationNo.
1339-T/XXX-4-2 (1)-P-88 in Uttar
Pradesh Gazette dated the 2nd Sep-
tember, 1992, undersub-section(3) of
section 30 of the Uttar Pradesh Motor-
Gadi(Yatri-Kar)Adhiniyam, 1962 read
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with clause (c) (iv) of the Proclama-
tion dated the 6th December, 1992
issuedbythe Presidentin relationto
the State of Uttar Pradesh. .

(2) Statement (Hindi and English versions)
showing reasons for delay in layaing the
papers mentionedat(1) above.

[Placedin Library SeeNo. L.T.4011/93]

(3) A copy of he Merchant Shipping (Crew

*Accommodation) Amendment Rules, 1993

(Hindi and English versions) publishedin

Notitifiation No. G.S.R.S 339(e)inGazette

of India dated the 29thMarch, 1983, under

sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958.

[Ptacedin Library SeeNo. L.T. 10/12/93)

(4) Acopy of the Andaman and Nicobar Is-
lands (Fixation of Rates for the Use of
Landing Places, Wharves, Quays, Ware-
houses Sheds and other Miscellaneous
Services) Rules, 1991 (Hindi and English
versions) published in Notification No.
G.S.R.S 428 (E) in Gazette of india dated
the 21st April, 1992, under section 6 (2b) of
the Indian Ports Act, 1998.

[Placedin Library SeeNo. L.T. 40/13/93]

(5) . acopy each of the following papers (Hindi

and English versions) under sub-section

- (4) of section 33 of the Road Transport

Corporation Act, 1950 readwith clause (c)

(iv) of the Proclamation dated the 15th

December, 1992issuedbythe Presidentin
relation tothe state of Rajasthan:-

(a) (i) AnnualAccountsofthe Rajasthan
State Road Transport Corpora-
tion, Jaipur forthe year 1990-91,
together with Audit Report
thereon.
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(i) Reviewbythe Governmenton
the Audited Accounts of the
Rajasthan State Road Transport
Corporation, Jaipur, forthe year
1990-91.

[Ptacedin Library SeeNo.L.T.4014/93)

(b) (i) AnnualAccountsofthe Rajasthan
State Road Transport Corpora-
tion, Jaipur forthe year 1991-92,
togéther with Audit Report
thereon. )

() Reviewbythe Governmenton
the Audited Accounts of the
Rajasthan State Road Transport
Cooperation, Jaipur, forthe year

© 1'991-92.

(6) Two statements (Hindi and English ver-'
. sions) showing reasons for delay inlaying
the papers mentioned at (5) above.

[Placedin Library SeeNo. L.T.4015/93]

Notification under Foreign Trade (Devel-
opment and Reguistion) Act, 1962

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CIVIL SUPPLIES, CONSUMERS
AFFAIRS AND PUBLICDISTRIBUTIONAND
MINISTEROF STATE INTHE MINISTRY OF
COMMERCE (SHRI KAMALUDDIN AHMED)
I begto lay on the Table acopy of the imports
(Control) (Amendment) Order, 1993 (Hindi and
English versions) published irf Notification
No.S.0.206 (E) in Gazettee of India dated the
26th March, 1993, under sub-section (3) of
section 19 of the Foreign Trade (Development
and Reguiation) Act, 1992.

[Placedin Library SeeNo. L.T.4016/93]
Notification under Customs Act, 1962

THEMINISTEROF STATE INTHE MIN-
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ISTRY

OF FINANCE (SHRI M.V.

CHANDRASHEARAMURTHY)Ibegtolayon
the Table-

'(1) A copy each of the tollowing Notifica-
tions (Hindi and English versions) under section
159 of Customs Act, 1962:-

0]

(ii)

(iii)

()

G.S.R. 293(E) publishedin Gazette of
Indiadated the 22ndMarch 1993, to-
getherwithan explanatory memoran-
dum prescribing aconcessional rate
of customs duty of five percent ad-
valiremonwoodinthe roughandwood
roughly squaredandhali-squared, but
notfurthermanufactured andproduced
ormanufacturedin Burana.

G.S.R. 344 (E) publishedin Gazette of
India dated the 30th March, 1993 to-
gether within explanatory memoran-
dum regarding exemption to goods
specifiedin the notificationwhenim-
portedintoindia, fromthe whole of the
duty of Customs livable thereon.

G.S.R.353(E) publishedin Gazettee
of India dated the 3st March, 1993,
together withan explanatory memo-
randymregardingexemptiontogoods
manutactured in Nepal containing
Neplese Labour content, Nepalese
materiel content and Indian material
coment, the sum total of which, in
terms of value, notless than fifty per
cent of the ex-factory price of the
goods whenimportedinto India from
Nepal, from the whole of the duty of
customs livable t.hereon ,Ssubject to
certain conditions.

S.0.211(E) publishedin Gazette of
India datedthe 29thMarch, 1993, to-
getherwith an explanatory memoran-
dum regarding revised rates of ex-
changeforconversions of certainfor-
eign currencies into Indian currency
orvice-viersafor the purpose of as-
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sessment of Import and calculations
of Stampduty.

(v) S.0.212(E)publishedin Gazette of
Indiadatedthe 29th March, 1993, to-
getherwith explanatory memorandum
regarding revised rates of exchange
forconversion of certain foreign cur-
rencies into Indian currency of vice-
versa for purpose of assessment of
exports andcalculation of Stamp duty.

(vi) S.0.273(E)publishedin Gazettee of
India dated the 27th April, 1993, to-
getherwith anexplanatorymemoran-
dum regarding revised rates of ex-
changefor conversions of certainfor-
eign currencies into Indian currency
of vice-versafor purpose of assess-
ment of expQrts and calculation of
Stamp duty.

(vii) S.0.274(E) published in Gazette of
India dated the 27th April, 1993, to-
getherwithanexplanatory memoran-
dum regardingrates of exchange for
conversion of certain foreign-
currencyinto Indian currency or vice-
versa for purpose of assessment of
imparts andcalculation of Stamp duty.

[Placedin Library SeeNo.L.T.4017/
<)

(2) Acopyeach ofthe following Notifications
(Hindi and English versions ) under sub- -
section (2) of section 38 of the Central
Excises and Salf Act, 1944:-

(i) ¥GE"S.R.345(E)pubkshedin Gazette of
" 'India dated the 30thMarch, 1993,
togetherwith an explanatory memo-
randum making certain amendments
focertain Notifications mentionedin
the notification. ’

(i) G.S.R.351(E)publishedin (azettee
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(iii)

(iv)

of Indiadated the 31stMarch, 1993,
together with an explanatory memo-
randummaking certain amendments
to notification No. 1/92-CE, datedthe
28th February, 1993 so asto provide
thatgoods cleared by units usingbrand
names of National Small Industries

- Cooperationwould also be eligible to

avail of the exemption.

G.S.R.363(E)publishedin Gazettee
of India dated the 2nd April, 1993,
togetherwith an explanatory memo-
randumrescindingnotification No.258/
67-CE, datedthe 2nd December, 1967.

G.S.R.352(E) publishedin Gazettee
of India dated the 31stMarch, 1993,
together with an explanatory memo-
randummaking certain amendments
inthe notification No.13/32-Ce, dated
the 14thMay, 1992.

[PlacedinLibrary SeeNo.L.T.4018/
e ¢]

(3) Acopyeach ofthe following Reports (Hindi
and English versions) underarticle 151 (1)
ofthe Constitution:-

U]

(if)

Report of the Comptroller and Auditor
General of India - Union Govemment
(No.2 of 1993)forthe yearendedthe
31stMarch, 1992 (Scientific Depart-
ments).

[Placedin Library SeeNo. L.T.4019/
e .

Report of the Comptrollerand Auditor
General of India - Union Government
(No,6 of 1993) forthe yearended the
31stMarchm, 1992{Civil).

[PlacedinLibrary SeeNo.L.T.4020/
)
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(ifi) HemndmemmdAwﬂm

)

v)

General of India- Union Government
(No.14 of 1993) for the (Civil )
Disinvestment of Government
Shareholdingin Selected Public Sec-
tor Enterprises duringthe year 1991-
R

[PlacedinLibrary SeeNo.L.T.4022/
89

Report of the Comptrolier and Auditor
General of India-union Government
(No.100f 1993)forthe yearendedthe
31stMarch, 1992 (Railways).

[PlacedinLibrary SeeNo. L.T.4023/
93

Report of the Comptroller and Auditor
General of India-Union Govemment
(No. 10. of 1993) forthe yearendedthe
31stMarch, 1992 (Railways).

[PlacedinLibrary SeeNo. L.T.4023/
EC

(4) A copy each of the following Notification
(Hindi and English versions ) under sub-
section (3) of section48 of the Life Insurance
Corporation Act, 1956:-

(i)

(i) Thelife Insurance Corporation of
India Class Ill and Calls IV Employ-
ees (revision of Terms and Condi-
tions of Service) Second Amendment
rules, 1993 published in Notification
No.G.S.R.43(E)in Gazettee of India
datedthe 4th Februarym 1993,

" [PlacedinLibrary SeeNo.L.T.4024/

%)

TheLife Insurance Corporationof in-
diaClass llland Class |V Employees
(Revision of Terms and Conditions of
Service) Amendment Rules, 1993
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publishedin NotificationNo.G.R.S.R.
47 (E)inGazette of India dated the 4th
February, 1993.

[PlacedinLibrary SeeNo. L.T.4025/
3

Madhya Pradesh Ahdya Kshataha
Updahyakshatath Neta Pralipaksha(Velan
Tatha Batta) Lauces (Amendment) Act,
1993 (President Act No.9of 1993)

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir, onbehalf
of Shri P.R. Kumaramanglam,

| beg to lay on the Table a copy of the
Madhay Pradesh Adhyakash Tatha Updyakash
Tatha Neta Pratipakash (Vetan Tatha Batta)
Laws (Amendment)Act, 1993 (President Act
No.9 of 1993) (Hindi and English versions)
publishedin Gazette of India dated the 3rd April,
1993, undet sub-section (3) of section 3 of the
Madhya Pradesh State Legislature (Delegation
of Powers) Act, 1993.

[Placedin Library SeeNo. L.T.4026/93]
13.06hrs

COMMITTEE ON PRIVATE MEMBERS’
BILLSANDRESOLUTIONS

Minutes of fourteenth to Twenty-First
sittings

[English)

SHRISIVAJIPATNAIK (Bhubaneswaar);
Sir, | begtolay onthe Table the Minutes (Hindi
and English versions) of the Fourteenth to
Twenty-Firstsittings of the Committee on Pri-
vate Members * Bills and Resolutions held
duringthe current session.
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BUSINESS OF THE HOUSE
[English)

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI UKUL WASNIK): With your per-
mission, Sir, | rise to announce that Government
Business during the week commencing 10th.
May, 1993, will consistof:-

1. Consideration of any item of Govern-
ment Business carried over from
today’s Order Paper.

2 Consideration and passingof:-

(a)TheSalary, Allowances and Pen-
sion of Members of
Parliament(Amendment) Bill,

- 1933

(b) The Employment of Manual Scav-
engers and Construction of Dry
Latrines (Prohibition) Bill, 1993.

(c) The Beedi and Cigar Workers
(Conditions of Employment)
Amendment Bill, 1990 as passex
by Rajya Sabha.

(d) The Central Laws (Extension t:
Arunachal Pradesh) Bill, 199

as passedbyRajyaSabha.
(e) The Criminal Law (Amendmen

Bill, 1992 as passed by Rajya
Sabha.

(f) The Tezpur University Bill, 1992:
passedby Rajya Sabha.

(g) The National Councilfor Teact
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Education Bill, 1992

. 3 Discussion on the Resolutions re-
garding extension of President’s rule
inthe States of Uttar Pradesh, Madhya
Pradesh, Rajasthan and Himachal
Pradesh.

4. Discussion on Verma Commission

Report.
[Translation)

PROF. RASA SINGH RAWAT (Ajmer):
Sir, the followingitems may be concludedinthe
nextweek’s agenda.

1.  Needtose up Press Information Bu-
reauforthe benefitof daily newspapers
brought out in Ajmer, the heart of
Rajasthan.

2  Needtomakeadequate arrangement
of waterin Pushkhar Sarovar for boy
bath of pilgrims after dissecting the
sarovar and condotinig sand fotlowing
from hills with water at the most re-

vered pilgrimage Pushkar.

SHRI SANTOSH KUMAR GANGWAR
Jareilly): Sir, the following items may be in-
udedinnextweek’s agenda:

1. Anannouncementregardingseiting
up of National Rural Bank should e .

madeinthecurrentsession. *

2  The Government should make an

anndunecment regarding reservation

.»* torotherbac «-aid classes from this
financial year.

SHRIPC. THOMAS (Muvatiupuzha): Sir,
follpuinmilagng may be includedin the next
K'sagenda:-
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1. Regardingproblemstfacedbytelephone
subscribers andtelephone publicbooth
operators many of whomare very poor
andphysically handicapped.

2 Regarding serious problems faced by
farmers by decision to import 10,000
tons of natural rubber and the reduction

ofimportdutyfrom 70 per centto 25 per
cent.

(Translation)

SHRI MOHAN SINGH(Deoria): Sir, the
following item may be included in the next

week’'sagenda.

Regarding loss suffereddue to conflagra-
tion in Eastern Uttar Pradesh and particularly in.
Deoria district and distribution of relief material
amongthe rural people.

SHRI DAU DAYAL JOSHI (Kota): Sir,
following tems may be included inthe nextweek
agenda; '

1. Regarding several fresh big irrigation
“schemes of Rajasthan lying pending with
theUmonGovemnem

2. Regarangdelaymsetmgupoﬁelemone
ExchangennKota ;

SHAIRAM PUJANPATEL (Phulpur): sir,
following item, may be included in the list of
business forthe nextweek:

Regarding conducting of Examination by
UPSC through Hindi medium in accordance

‘with the provisions of Article 343 of the Consti-

tution whiereinithas been providedthat Hindtin
DevnagriScriptis the official laniguage. . "
SHRI SATYNARAYAN-JATIA (Ujjain):

Sir, following items mdy be includedin the list
of business of the nextweek:

1. Regardiong adequate arrangments to
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resovie the drkinging water crists pre-
vailingin the ruabn and rural areas of
Madhya Pradesh.

2. Regarding arrangment of additional
coaches forthe Common people and
daily commuters wihtouttaking any
addtional surcharge.

[English)

DR.KRUPASINDHU (Sambalpur): The
following items may be included in the next

weel(s agenda.-

1. Regardingneedtoinvestatetheirregu-
larities that have taken place in contract
work invioving Rs. 20 crores by the
Directorate of Telecome Projectinthe
Sambalpur District of Orissa.

2 Regarding urgent need to tackle the
service drought situation and drinking
water problem in Sambalpur and
Bargarh Districts of Orissa.

13.11172hrs.

THE BUSINESS ADVISORY COMMITTEE
TWENTY EIGHTH REPORT

[English]

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Ibegto move:

“Thatthis House do agree with the Twenty-
eighth Report of the Business Advisory
Committee presentedtothe House onthe
Sthmay, 1993."

MR. CHAIRMAN: The quesationis:

“Thatthis House doagree withthe Twenty-
eighth Report of the Business Advisory
Committee presentedtothe House onthe
Sthmay, 1993.

VAISAKHA 17, 1915 (SAKA)
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The motion was adopted.
13.12.hrs.

The Lok Sabha then adjourned for Lunch till
Fifteen minutes past Fourteen of the clock.

14.26hrs

The Lok Sabha re-assembled after lunch
attwenty-six minutes past Foiurteen ofthe
Clock.

[SHRINITISH KUMAR.- inthe Chair}
[English]

CODE OF CRIMINALPROCEDURE
(AMENDMENT) BILL AS PASSED BY
RAJYA SABHA:

THE MINISTER OF HOME AFFAIRS
(SHRIS BCHAVAN): | be to move:

“Thatthe Bill furtherto amend the Code of
Criminalprocedure, 1973, as passedby Rajya
Sabha, be taken into consideration.”

Theisanincreasingrealisation alloverthe
world that acts of crime and terrorism are fast
acquiring international complexion. This trend
has been substantially facilitated by the rapid
strides made in recent years in the field of
transporatation and communication. The nexus
across countries between the perpetratorsand
supportores of crime andterrorism can be de-
stroyedand guitty brought to book only if widest
measure of cooperationis established between
the actions of law enforcing agencies of different
countries. As a first step in this direction, an
agreementbetween the Government of India-
andthe Govemment of United Kingdomof Great
Britain and Northem ireland was signedin Lon-
don on 22nd September, 1992 to cooporate
mutually inthe investidation and prosecution of
crime andthe tracing, restraint and confiscation
of the proceeds andinstruments of crimeand
terroristfunds. The agreement between con-
tracting States provides inter alia for search,
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attachment and forfeiture of property derived
from the commission of an offence, assistance
in search and transfer of persons wanted for
criminal activity, assistance in investigation
and furnishing of evidence, etc. In order to
implement this agreement ithas become nec-
essarytoamendthe Criminal Procedure Code.

The Bill seeks toamendthe Code of Crimi-
nal procedure, 1973to provide forthis.

Icommendthe Bill forconsideration of this
augustHouse.

MR. CHAIRMAN: Motion moved:

“ Thatthe Billfurthertoamendthe Code of
Criminal Procedure, 1973, as passedby Rajya
Sabha, be takeninto consideration.”

[Transalation)

SHRI RAMESHWAR PATIDAR
(Khargone): Mr. Chairman, Sir, the hon. Minis-
ter of Home Affairs has introduced a Bill seeking
to amendthe Code of Criminal Procedure Act.
The hon. Minister of Home Affairs was saying
that the world has come closertoday for good
cause as well asforsinister designs. Criminals
fiee from one country to another aftercommitting

. acrime. this Bill has beenintroducedwitha view
" todealingwith such persons. lwonderwhy there
has been delay in bringing this Bill. Foryears
together, atieastsince 1980, India hasbeen
witnessingterrorist activities andthe terrorists
aretaking refuge in foreign countries and from
there they continue to carry outtheir terrorist
activities with the help of their agentsin the
country. The hon. Minister of Home Affairs alove
can explainthe reasons for delay in reachingan
agreement in this regard with Britain which
could be signed only in 1992. The terrorists
easily manage of flee to othercountries to hide
themselvesthere. The extradition Treaty with
;:he Government of Britain in this regard is a
~elcome step. The Bhartiya Janata Partyisin
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favour of making such a provision in this Bill.

The hon. Minister was justsayingthat with
the help of this, the Government would be able
to effectively deal with such cases. Criminals
now cannot escape punishmentunderthegarb
of political asylum. Under this treaty comes
suchas cases of hijacking of planes, abduction,
keeping somebody as hostage, committing
murders, causing damage to property, pos-
sessing arms and explosives etc have been
covered. But the point is can we solve the
problem of the terrorists taking refuge in other
countries by merely signing this accord with
Britain? The activities of terrorists could have
easily been contained, hadasimilartreetybeen
signed with America, Canada, and with gulf
countries. Itis surprising why the hon. prime
Minister who has been participating in the
SAARC Summits for several years has not got
asimilaragreement signed with the members
ofthe SAARC countries. Shouldthere notbe a
provision to be adopted by each Member of
SAARC that its meeting would not be held
unless and untileach and every membercoun-
try accepts the provisions of the said agree-
ment? Should we not have putthe same condi-
tion before Pakistan? Every body is now well
aware that the culprits of Bombay bomb blasts
have reached Pakistan via Dubai. lwould like to
know fromthe hon. Minister of Home Affairs as
towhat steps the Governmenthave taken sotar
inthis regard? Whatis the progress? Had there
been an agreementwith Pakistan duringsens-
ing of SAARC Summit, Indiawould nothave to
face disgrace forfailure totrace out the culprits
ofbomb-incident. The disgrace couldhavebeen
averted.

Mr. Chairman, Sir, the provision made
underthe agreementaimsatcombatingterronst
activities only, but | do notendorse the view that
all the crimes can be attributed to terrorist
activities only. Withincreasingtrade interests
amongthe people of different countries there is
culturalexchange also. itis awellknow factthat
a Dubai based noted industrialist or say a
notorious personinvests money in production of
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filmsin India. There has beeninfiltrationin all
walks of life and it has encouraged criminal
tendency and smuggling of narcotics. | would
liketo knowwhether the attention of the Govem-
menthasbeéndrawntothis ? Whenthatperson
was investing money inthe Indianfilmindustry,
didthe Government nottake note of it. Why did
the Govemment overlook the factthefactthathe
was becoming king pin of such activities. Why
could the Government not check it ? If the
attention of the Government could notbe drawn
toit whois responsible forit? Surprisingly 7 or
9big officers have alsobeen heldinconnection
with Bombay blast. Does notthe Government
monitor their activities. The Government does
nottake notice evenif such persons developand
establish nexus with small offenders or with
persons having criminal antecedents. The at-
tention ofthe C.B.l. and otherinstitutions should
have beendrawntothose facts. Whywas it not
so, This is why the Government had to go
through a crisis. The bomb blasts in Bombay
causedgreat damage. Innocentlives were lost
andthe countryis ashamed of this. | do not feel
that passing of such a Bill will alone solve the
problem of terrorism. | have said earlier that
india and other countries are linked to one
another in terms of Social, Cultural and Eco-
nomic issues and unless we keep an eye on
those things and finally overcome criminalten-
dencies we would not be successful. We will
have to make eftective provisions orlegislatea
new law to punish these culprits. | would like to
know fromthe hon. Minister of Home Affairs as
to whatis beingdone onthe partofthe Govern-
menttocheck and break the nexus that certain
people of India have developed with such crimi-
nals settled abroad.

Suchlaws should be implemented more
stringently so that the citizens of this country
may feel secure and the unity andintegrity of the
nation may be maintained. The process of sign-
ingsuch agreements withother countries should
alsobe speededup.

The links of under-world criminals with
influential personsin India are knowto all. Since
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these criminals have their links with big politi-
cians, they should alsp be brought to book and
provisions shouldbe madeinlaw sothatwe may
arrestcriminals.

Recently aclose associate of anotorious
man of Dubai visited India met big officers and
ex-officersin Bombay and Delhiandwentback
to Dubai, which is quite surprising. Unless ef-
forts are made to break their mutual links, we
cannotsucceed. Recently seven membersofa
family of a Gujarati businessman were mur-
deredin Dubaiandthe culpritcametoIndia. The
Dubai Govemmentasked Governmentof India -
for extradition of the said criminal and the mur-
dererwhoisinIndia after the incidents of 12th
march, and has links with high ups to the the
extentthat the Government of India could not
hand over him to Dubai Government or the
Govemment of India refusedto extradite himto
Dubai Government. Why itis so? If we wantto
have goodrelations with othercountry, thenwhy
have we made so much delay in extraditing a
criminal who has taken shelter in India? Why
has the Govemment riot handed overthe mur-
derer of a Gujaratifamily to Dubai? Thatis why
the Government of Dubaiis showingits reluc-
tance in handing over the culprits of Bombay
bombblasts saying that since the Government
of India had not cooperated withthemin handing
overtheircriminal, they are unable to help the
Government of india now. Unless the Govern-
ment keeps a watch over such incidents thor-
oughly, itwillnotbe able to check them.

Some time back, a resident of Kerala
State, whowas servingin Gulf country. stole a
sum of Rs. two crore in that country and come
toIndia. The Govemmentofthatcountry awarded
him imprisonment for few years and imposed
afine of Rs. 50,000. Afterthatincidentthe culprit
is livingin Kerala. His photographs alongwitha
repiort of sending him back also appeared in
local newspaperbutthe Government of Indiais
notextraditing hom. Unless we cooperate with
other countries, how can we expect any coop-
eration fromthem? Therefore, the need of the
houristhatwell should enterintoan agreemen
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with other countries on all suchissues.

Mr. Chairman, 8ir, | do notagree thatthe
amendments to Criminal Procedure Code we
are goingto make are comprehensive because
these are not foot proof eventoday. itis nota
comprehensive Bill. In 1974 when the Criminal
Producer Code of 1898 was amended, itcame
to our notice that a long list of compoundable
casesis giveninthe Code under section 320.
Similarty, under section3790f Cr. P.C. of 1898
itis given that both the parties can compromise
in casesoftheftupto Rs. 250. whenthis Criminal
Procedure Code was amendedin 1973, when
comprehensive amendments were made, the
words “Rs.250" were notchanged . Thereis no
harm if this amount is raised to Rs. 25,000?
There fore, such minor amendments which
should have beenmade by now, have notbeen
made so far. | would like to know why such
amendments are notmade through the present
Bill while there is entire machinery at the dis-
posal of the Govemment which can assess the
practical aspects of such cases. Should the high
officers not pay attentionto these minor points?
Iwanttosaythatin othercases of crime in which
anti-national crimes are committed either against
our country or against other countries, if the
parties agreetocompodnd. why shouldthey not
be allowedto do so? We should also make such
amendment, whatharmcanbethere init?

Iknow that many States have suspended

‘he provision of anticipatory bail as a result of

which theinnocent persons, who areimplicated

innecessarity in one case or the other, have to

sufferalot. | would like to suggest the hon. Home

Ainister through you that an amendment to
estore this provision should also be made.

Inthe end, lwouldlike to add one more thing
:garding some recommendations made by the
aswant Singh Commission. Forthe expansion
nd decentralisation of judiciary, the Jaswant
ing Commission had recommended that more
anches of High Courts suggestedforsetting up
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of a Bench of Madhya Pradesh High Court at
Raipur. Similarly, the Commission also recom-
mendedthe settingup of Benches of High Courts
atMadurai and Agra. But after the lapse of so
many years the Central Government has not

-taken any action on the recommendations.

Therefore, | would like to say that it would be
beneficialtothe people it such amendments are
also made in this Bill. With these words, |
welcome the Bill.

SHRIMOHAN SINGH(Deoria): Chairman,
Sir, the hon. Minister of Home Affairs has moved
for the consideratiaon of the House the terrorist
and Disruptive Activities(Prevention) Amend-
ment Billto extend the period of enforcement of
the Act and the Code of Criminal
Procedure(Amendment) Bill, connectedthere-
with, to confiscate properties underagreements
singed with Britain. | regret to say that the-
Govemmentis not effective incheckingterror-
ists’ activities. Sometimes, when militants are
in stronger position, the Govemmentmake com-
plete surrender before them.

In Andhra Pradesh, when some naxalites
were arrested under criminal law while commit-
ting violence and lodged in jails there, some of
the naxalites kidnapped some distinguished
persons in order to mount pressure on Govermn-
ment. With the result, the Government had to
compromise withthem and had to let off those
who were fogged injails. Similarly, in orderto
preventterroristactivities inthe country, TADA
wasenforcedin 1985, twas assuredby Govemn-
ment thatit would be used only in Punjab and
Jammu and Kashmir, where terrorists activities
were on the increase, and the Government
wouldcreate such atmosphere within a period of
two years that the country will become free from
such activities. But the disease is acquinng
serious dimensions with every does of medi-
cine You can see that terrorists activities are
increasing all overthe country and our Govem-
mentisincompetentto check them.

Earlier such agreement was also signed
amoung the SAARC countries to deal with
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terrorist activities and to wipe out terrorists
activities fromthis region but after the Bombay
bomb blasts, the culprits took shelter in other
country and our Minister of External Affairs is
saying one thing and the Home Minister is
saying differentthingon the sameissue.

Recently, a summit of Islamic countries
was held atkarachiin whichthe delegates from
51-51 countries participated. A resolution was
passedthere thatif government of India did not
stop repressive medsures in Kashmir, ali the
51-52 Islamic countries would severtheirtrade
andcommercialties with India. suchresolution
was passed by those countries in that confer-
ence. Theyhave alsothreatened Indiathatlakhs
of non-resident indians who are servingin Is-
lamic countries would not be allowed to work
thereif repressive measures were not stopped
by the Government of India. such a resolution
was passed atthe Summit of Islamic countries.

X Iregrettosay thatthe Government of India
which should have expressedits strongprotest,
did not so at any stage or at any platform.
Recently, there have been news that America
has changedits policy, suddenly it has started
claimingthatitis against terrorism. The Gov-
ernment of America seized the property of the
citizens of afew countries like Cuba, Iraav, Iran
and Syria which were declaredterrorist States
by America. How ever, | would like to ask
whether American Government does not in-
volve itself in terrorist activities being run by it
in small countries including Cuba. The Ameri-
can Governmentitself interfered the internal
aftairs ot Cuba by encouragingterrorist activi-
ties there, andnowithas adopted anewstrategy
tomake fightthe countries witheach otherinthe
name of being the Champion of Anti-terrorist
forces through outthe entire world. The Govermn-
ment of India should notbe misledthroughit.

Mr. Chairman, Sir, | would like to submit .

thatif at allthe Union Governmentis seriousin
thisregard, there are clear evidences thatsome
people have eamed a huge property by means
of Mafia activitiesinthe country. They are the
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people who have got political proction of the
rulingparty . Itis due to such political influence
thatsome people managetogetlicencesissued
for the cultivation of opium. There are clear’
evidencestothe effectthat suchlicence holders
domore cultivationthan they are eligible, and
thusthey have beenworkingas a bigmediumfor
the suggling of opium to other countries. The
black money earned in this manneris misused
to encourage terrorist activities in the country.
Therefore, | wouldlike the Governmentof india
to enforce strictness with regard to opium culti-
vation, itmay even ban this cultivation. if the
Government does not take measures to this
effect, the recent agreement made with Britain
wouldinnoway helpincheckingforeigninter-
ferenceintheinternal affairs of this country orin
discouragingterrorist activities in this country.

Mr. Chairman, Sir, recently an incident
took place in Assam, the Union Government
reached anagreement withthe Bodo agitators
andclaimedthat Bodo agitationhadbeen stoped.
The hon. Minister of Internal Security was ap-
plauded all over the country for his efforts to
control terrorism rising in Assam However, .
immediately after this asenior officerofaTea
Exporting Company has been Kidnappedbythe
Bodo extremists who are demanding aransom
of Rs.10crores. ltisto be noted that the officer
isthe son ofthe greatfreedomfighterandthe first
Chief Minister ShriBardoloi. One of the ques-
tions was raisedinthe House today conceming
with the proposal ot promoting export of tea and
coffee inthe nextfive years through which the
Governmentmay eam about Rs. 7500 crores.
However, the tea companies in Assam have
warned the Government that in view of the
increasing cases of Kidnapping of the officials
ofteacompanies and the failure of the Govemn-
mentto provide any security to them, they will
have to stop their workin Assam.

The Govemmentenacts laws one afterthe
other and signintemational agreements. This
House also gives authoritytothe Governmentto
restore peace in the society and the country.
However, Mr. Chairman, Sir, | regretto say that
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despite having adequate powers, the Union
Government has failed to control the terrorist
activities. Moreoverthe officials have continu-
ouslybeen misusingthese laws and powers. |
would like the Govemmentto assure this august
Housethatthe righttoconfiscate property would
notbe misusedthe way TADA isbeingmisused.

With these words | would like to state that
despite having so many right and powers, the
Government has failed and will fail in future too
inchecking the terrorist activities in the country,
rather these activities are likely to increase.
With these words, | thank you for givingme an
opportunity to express my views on this Bill.

[English)

SHRISRIBALLAV PANIGRAHI(Deoghar):
Mr. chairman, Sir, with pleasure | ise to support
this Bill.

Infact, thisis ahappy pricee of legislation
thatwe are goingto enacttoday.

This Bill naturally is the oftshoot or the
natural consequence of the historic treaty our
hon. Home Minister, ShriS.B. Chavansigned
with his counterpartin U.K., the British Home
Secretary, Mr. Kenneth Clarke in September.
The purpose of the Bill has already been ex-
plained and absolutely there cannot be two
opinions about the laudable purpose undertying
it. Thereis notingto oppose, it receives the wide
supportfromall sections ofthe House. Thughthe
efforts date backto 1985 when late Prime Min-
ister, Shri Rajiv Gandhi visited Great britain
obviously after the assassination of late prime
Minister Shrimati Indira Gandhi, a beginning
was made and that was not seriously pursued.
Anyway, since lastoneyear, there was serous-
ness onthe part of the Govemment of india and
asaresultthis much neededtreaty was signed.
All of us know that terrorists after committing
heinous offences in our country were merrily
fleeing to other countries. One such country is
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Great Britianandthatwas like a haven forthem.
Theyare goingelsewherealso. Of course, they
are getting supportfrom Pakistan, everybody
knowsitinourcountry. Thisisthe success story
of the least diplomacy on a subject which has
arousedsuch aconsiderable political passionin
U.K. Togetherwith this, India and Britain signed
ahistoricextraditiontreaty andanagreementon
confiscation of extremists assets heralding a
new era of bilateral co-operation againstterror-
ismanddrugtrafficking. Boththese new agree-
ments which complemént each other are of
moments significanceto India’s interests. What
is required s thatthese agreements shouldbe
properly implemented.

Aswe know, the terrorismis anincreasing -
intemational phenomenon. However, whatever
we may try exclusively or singularly we cannot
containit. In suchasituation, itisimperative that
we havetogoinforasimilartreaty with different
countries; with our neighboringcountry and with
othercountries also, wherever possible. There
fore, thisis a beginning.

Aboutterrorism, there has been some dis-
cussionwith SAARC countries. But, Probably
with each ofthe SAARC counters, such agree-
ments are requiredtobe reached. Asweareall
aware, thatterrorists are not only takingshelter
inU.K., in Great Britain but also the terrorists
activities inindia were being fundediargely by
some Gurudwaras situated in London or in
different parts of U.K. The flow of funds from
British Gurdwaras to terrorists in Punhjab is
quite known. Accordingto an estimation. about
80 percentofthe Sikh shrinesin Britainare the
terronistdens and nearly 10millionare siphoned
off annually to Punjab through spurious routes,
mostly though Pakistan. Naturally with this treaty
and other agreementssigned, givingeffecttothe
provisions of the treaty necessitates this amend-
ment to the CRPC. Therefore, from so many
angles, this treaty etc. is of vitalimportance.

Iwouldlike to add one thingthatachampion
ofdisinformation is being carried on by Pakistan
systematically. We are aware of tand we have
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to take necessary remedial measures in this
connection. Recently, there was a Conference of
Organisation of Islamic countries, which was
concludedvery recently in Karachi, were they

_could succeedinpassing a Resolution against
India on Kashmirissue. Is it not the outcome of
such disinformation campa in so ruthlessly
carried onby our neuighbiouring country, Paki-
stan?

About SriLanka, there was a national fu-
neral of Shri Premadasa yesterday, who was
alsoavictimofterrorism. The mainaccusedin
the Rajiv Gandhi assassination case Mr.
Prabhakamis aisotaking sheiterthere. SriLnak
should co-operate with India in also extraditing
this main accused andthe governmentof India
canthink of some sort of a joint action with Sri
Lanka and othercountries whereverpossible.

Abt;ut Memon brothers and Bombayblast
case, itisin everybody's knowledge wherethey
ar=hiding; what sort of support our neighboring
tlountry Pakistanis giving. This is every useful
historic treaty which Shri S.B.Chavan had
singnedwith his counterpartin U.K.

15.00hrs. -

- And it is the beginning rather and it has
‘naturally stregthened ourbilateral relationship.
It has opened up a new vista. This should be
evfended to as many other countries as pos-

. - Sir,withthese words, | once again support
this Bill. | congratulate our Home Minister who
has taken the initiative. Earlier there was a
beginningandriow he has pursuedittoitslogical
conclusion. | wishthe purpose underlinedinthis
Bill willbe achieved by and large by the sincere
andserious action of the Government of India
and with the cooperation of all concemed in
differentpolitical parties.

SHRI M. RAMANNA RAI (Kasaragod):
Mr. Chairman, Sir, | support this Bill. This Bill
is afong felt necessity, particularly when we
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realise thatall around our country everywhere,
we find our enemies hiding and they are waiting
'toattack the Indian territory and ourinterests.

Now, the Govemmenthas feltthat this kind
ofaBillis necessary andthis Biliwas introduced
inthe otherHouse. It wasthoroughly discussed
thereanditwas passed. As far as thisHouse is
concemed, we are entitied to gothrough the Bill
and suggest any more amendments etc., if
necessary.

1502hrs.

(SRIMATIMALINIBHATTACHARYA - -
in the Chair)

Sirlwanttodares onthing. Inthis country,
we are having India penal Code and Criminal
procedure Code. During the British Peiod also
wehavetriedit. Actually itwas notimplemented
wherever it was absolutely necessary; particu-
larly afterindependence whatwe seeis, instead
ofimplementing or acting accordingtothe pro-
visions of the law, we see that the ruling party is
injecting politics while apprehendingthe crimi-
nals. Inorderto entradite the ciminals who had
committed office in India, the passing of this Bill
is notnecessary. inthis country. we have many
laws. Butwhenthey are implemented, politics
isbeinginjected.

Sir, we have many people who had com-
mitted offencesin India like in the Befors case.
Theyarefreely cominghere and goingoutofthe
country. They are meeting their friends and
relatives here andthey are safeguardingtheir
interests. We are having sufficient provisions
underthe lawtoarrestthem whentheycomeinto
ourcounty andwe canput theminside the prison
also.

We realise the position only when they
come and leave our county. So, my submis-
sions simply this amendment will not be suffi-
cient. The government must have the will to
implement it . For example, regarding the
Bombay bomblasts, we hearthatsome Indian
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national whois staying in Dubaiis behind this
andwe further hearthat he was coming here
everythree orfourmonths and goingto Bombay
and Bangalore and he is having his wife also at
bangalore. Without any difficulty he is coming
there. Now, Dubaiis not preparedto extradite
him. when he is coming here freely withoutany
obstruction, we are not arresting him. So, my
apprehensionis, afterthis BillbecomesanAct,
unlessthe Govemmentis very muchinterested
and very much particular regarding arresting of
culprits, then this Bill will also be of no use.

Inthe past, we had experiencedthat after
some serious crime has been committed. poli-
tics is being injected and then everything goes
on vain. for example, regarding the Bombay
bombblasts, all the partiesinthis country arefor
aninquiry by the CBI, because inthis country all
the parties now realise thatifitis entrustedtothe
CBlI all the necessary persons will be ques-,
tioned and thenthe truth willcome out. But, atthe
sametime, the Governmentof Maharashtrais
notinterestedin the CBlinquiry anditis saying
thatthe maharashtra police are capable of pin-
pointing the culprit. But what kind of pinpointing
isthere whenthe culpritis in Dubai? That Dubai-
based culprit is having connections with the
peopleinthe rulingpartyinindia. Inthatcase, if
thecaseis entrustedtothe CBI, thenthe truth will
come outandmany political leaders will have to
facethetruth. So, the mere passing of this Bill
is notsufficient. The Government must take all
the necessary steps to implement it with all
seriousness and sincerity. Then only we will
know asto who are our friends andwho are not
ourfriends inthis country.

With these few words, | support the Bill
broughtforewordby the Govemmentandithank
the Chairpersonfor having given me an oppor-
tunity to participate in this debate.

[ Translation]
SHRITEJNARAYAN SINGH (BUXAR):

Mr. chairman, Sir, | support this Bill.. It is a
matter relatedto the two countries, there fore, it
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isnotappropriate to opposeit. The Govemment
has made an agreement according to which
Amernicaand England have also offeredto assist
onourstruggle againstterrorism. Therefore, |
support this Bill. Atthe same time | would like - .
to submitthatthe Government shouldcontem-
plate astowhy the presentsituation aroseinthe
country, and why we have beenforcedto seek
foreign assistance infighting againstterrorism.
Did we enforce the law stringently? 1would like
tosubmitin clearwordsthatifthe presentiaws
tothis effect-whether Indian Penal Code, Crimi-
nal Procedure Code orthe Constitution of India
are enforced effectively, noextra efforts would
be requiredto check this tendency. these provi:
sions ara quite effective to control the situation
but!amunable tounderstand why the Govern-
ment resists to enforce itwhenthereis agreat
need of it. Under CPC order 139(1) and (2)
permission from civil. court has to be obtained
toenterinto otherterritory, andthecourtthrough -
that order disallows any person to do so. All
citizens of the country are boundto opey the la 3
enforced through the Supreme Court or High
Court. However, itisthe Governmentwhichis
responsible for any violation of these orders to
this effect. The Govemmentdid notprovide any
legal assistance when the session judge was
appointed on 6th December by the Supreme
Courttolookinto the matter regarding the dis-
puted structure in Ayodhya. Had the Govern-
menttakenlegal action, BabriMassagedwould
nothavebeendemolished. Had BabriMasijid ot
beendemolished, series of bomb explosions all
over the country wouldnothave takenplace. All
this created animpressionin the worldthatthe
Govemment of Indiadid notwantto enforce law.
That is why, as far as | feel, such incidents
startedtaking place. A person like mefeelthat
the Auodhyaincident was the cause otbomb
explosions in Bombay. Had law not been vio-
latedin Ayodhya, Pakistan would nothave acted:
behind the scene to committee those bomb
explosions in Bombay. Therefore , my submis-
sionisthatif at allthe Government wants the
countrytorenain integrated, it should enforce
Cr. P.C., constitutional provisions, civil proce-
dure etc., in their true spirit. Otherwise the
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country cannot remain united atamy cost. The
Government is aware that the Bangladeshis
Muslims have stagedamarchinprotest. What
-foritwas? itwas with amotive to safeguardtheir
religion. The Gdvemmentisalso aware thatan
attack on a particular religious institution in our
country invited several attacks on our religious
institution in other countries. Temple were de-
molishedin Pakistan, American, England and
several other places in retaliation to the attack
onmosgue in Ayodhyaon 6th December. There-
fore, my submission is that the Government
shouldfirstenforce law strictly, then onlyitmay
succeedin controlling terrorism otherwise ter-
rorism is likely to spread more and more.

CeilingActwas enforced since 1956. The
Govemmenthasnotyetdistributedthe land. The
State Govemments land is the poor people’'s
land.

Butthe land is occupied by the richin the
~dlages. If the poorman protests againsthim, he
is declared aterrorist or naxalite by the Govemn-
ment. |, therefore would like to submit to the
Govemmentthatthe land Ceiling Actand other
laws in this regard should be implemented

property.

Alotofemphasisis given hereontheissue
of Kashmir. The BJP Members are also very
esnphatic in this regard. It is being said that .
Pakistani muslims are infiltrating into Kashmir.
| would like to submit that even 2 per cent
kashmiris are not employedinthe Govemment
jobs there. 98 percéi it of the employees there
have come from differentparts of the country. If
aDelhite works in Bihar, the Biharis will notbe
atpeace. |, therefore, wouldlike tosubmittothe
govemmentthatthe people of the State should
betakeninthe jobs existingthere. lfexcesses
are done with them, they will also adopt a step-
motherly attitude with you. | wouldlike totell the
Union Govemment whether it is kashmir,
Bombay, Bihar or Punjab, iflaw and order has
tobe maintainedin allthe states of the country,
the existing laws should be properly imple-
mented. Ifonly one personkeepslawin hishand,
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the otherpersonis notgoingtolook uponquietly.

Itis being said that a lot of atrocities take place

inBihar. lwouldlike tosay itclearlythat nothing
happensinBihar. If atrocities arecommitted, the

people retaliate. Butno such atrocities are com-

mittedthere . Biharhas become infamous due

to these incidents. But these incidents take

place as people retaliate against the atrocities.

1, therefore, would like to tellthe Government if

laws are implemented properly, this country will

remain united. The country will disintegrate if

the CRRC is changed everyday. Under the

constitution, everyoneis freeto practice hisown

religion. If any person is asked to interfere in

others religions it will certainly create problems
forthe unity of ourcountry. Thisis asecularyand
if some one wants to play with the religions
sentiments of the other people, the Government
shouldexpose him before the country. Ifthisis
notdone, the Godwill alsonotbe able tosave this
country.

| support this Billand would like to request
that alithe laws under the Criminal procedure
Code, the Constitution and the Indian Penal
Code should beimplemented properly, sothat
this country remains united. With these words,
Iconclude.

SHRI SANTOSH KUMAR GANGWAR
(Bareilly):Mr. Chairman, Sir, without repeating
the things already said, | would like to say that
itwas necessary to bringthis Bill, as under the
agreementreachedwith Great Britain and North-
Ireland, an amendment has to be made inthe
Act. Thereis notingmuchto say inthisregard.
But as my previous speaker said, these two
countries are notonly affected by terrorism. Our
country is clearly affected due to America,
Canada and Gilf countries. Inthis situation, { will
notsay thatthis Billhas been broughtin haste,
butallthese points should have beenconsidered
before bringing this Bill.

Allsuch points as the continuous increase
inthe problems andour relations with our neigh-
boringcountries, should also be includedin this
Bill. By readingthe aims and reasons of this Bill,
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it does notappearthat only two countries have
been mentionedinit. Instead, we have some
intentions about other countries also. So, be-
sides terrorism, other crimes should also be
includedinthis Bill, because somewhere orthe
other, bothtype ofthese criminals are linked with
each other. Whetherthey are drug-mafias or
othercriminals, they have links with each othere.
I would like to inform you that in the district of
Uttar Pradesh, to which I belong, there are often
incidents ofthetand nurder. The peoplecometo
us and complain thatthe murderer hasfledto
Nepal with the stolengoods. Nepalis our neigh-
boring country. We willhave to telithemthatthis
Billis only concemed with terrorism. | wantthat
the Government shouldbringa comprehensive
Billinthis regard.

Sofaras SARRC countries are concemed,
this law should be implemented by these coun-
tries also. | do not want to repeat about the
activities of Dawood Ibrahim and memon broth-
ers. it is certain that we do not only intend to
check such activities in our country butalsoin
allthose countries of would where such things
are happening. Bill has to be brought to fulfill
these aims. Allcountries are affected with ter-
rorism. But what is happening with us shouldbe
considered seriously. The hon. Minister should
give details about the agreements reached with
other countries in this regard. The decisions
taken by Islamic countries also affectourcoun-
try. SriLanka s also a country tobe concemed
about. Inspire of our efforts, we have notbeen
able to bring back the main accused in the
assassination of Shri Rajiv Gandhito ourcoun-
try. You are aware of this and the action to be
takeninthis regard shouldbe considered.

Withouttakingmuchtime, | supportthis Bill
andhopethatthe Govemmentwilltry tosolve the
problems by bringing a comprehensive Billin
future.

[English]

SYED SHAHABUDDIN
am Chairperson, | rise to

SHRI
(Kishangani) *~
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supportthe Bill. But| also take this opportunity
tosuggestone amendmentandtoseeksome
clarifications. :

The hon. Minister in his statement has
referredtoauniversal phenomenonand, infact,
the Billhasbeen couchedinuniversallanguage.
However, inthe Statement of Objects and Rea-
sons of the Bill itself, itis said that the Bill has
beenoccasionedbyanagreementsignedbythe
Government of India with the Government of
United Kingdom . Now since teriorsin is an
international phenomenon, we may have to”
seek similar reciprocsal arrangementwithmany «
othercountries. As has been pointed out, | see
no reason why the objects and reasons men-
tionedinthe Billshouldbe relatedtoa particular
agreement signedby the Govemment of india.

Supposing this agreement hed notbeen
signed, eventhen, there shouldbe such apro-
visioninour laws as there are otherintemationa!
conventions underwhich members oftheinter- -
nationalcommunity can interactwith each other
inapprehending criminals who take sanctuary
orrefugeinan otherterritories after committing
crimes insometerritory. Therefore, as mem-
bers of the international community, they are
bound to heip each other and come to each
other’s assistance., If certain provisions are
requiredfromfromther ..t ofourcwnCodeto
makeit passablefc. -~ cooperatefullyinthis
matter, th-1 = v. 23 ..viced atalltomention this
particularagreement.

Well, do, notthinkthatthe hon. Ministeris
goingto sign exactly similar agreements with
othercountries. They may have theirownrea-
sonsforaparticularfrom of phrases and, there-
fore, if this Bill is based exactly on the textual
wording of ouragreement with Britain, thenitis
goingto land us in some procedural difficulties
when we come to signing similar agreements
with other countries.

That is the point | wasted to make here.
Since we donothave the text of the agreement
withthe UK before us, | cannot give a definite
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opinion. But | would like the hon. Minister to
clarify this point whether this Bill is draftedin
universallanguage orwhetheritisbased onthe
actualtextof ouragreementwith UKandwhether
the Government has similar agreementunder
consideration with other important countries
with which we expect such agreement.

Madam, | have suggested a very small
amendmentinthe very firstline of the Chapter
7A. There, the contracting State has been
defined. ithasbeenstated here that contracting
State means any country or place outside India
inrespect of which arrangements have been
made. | presume the hon. Minister definitely
means reciprocal arrangements. Of thatthere
isnodoubt. Butl wishon apointof prudencethat
itshould have beenmade clearthatthese are
reorprocal arrangements andthereis tobe no
unilateral arrangement in the matterwhen we
cometosigning similaragreements with other
countries.

With this clarification, | would like the hon.
Minister totellas and simec the Minister of State
of Foreign Affairsis also presenthere, perhaps
he could alsointervene inthis debate aboutthe
existinginternational conventions whichcanbe
invoked in similar situations evenifthereis no
bilateralagreement.

With these words, | support the Billand |
hope thatthe hon. Minister will clarify the posi-
tion.

MR. CHAIRMAN : Do youwishto clarify?

SHRIS. B. CHAVAN: Iwouldliketo reply
Now. '

Madam Chair-person, | amthankfulto all
the hon. Members who participated in the dis-
cussion. Everybody supportedtheBillinaclear
manner. Butone ortwohon. Members were not
exactly clearastowhetherthey were supporting
oropposingit. Anyway, the points which were
raised are similar in nature.
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Iwouldliketoclarify inthe initial stage itself
that though we have signed agreement with
Government of Great Britain and would like to
sign similar agreements with other countries
also, the presumption of the hon. Member is not
correct. | think he was in the External Affairs
Ministry. He knows very well. A number of
treaties have been signed. He musthave been
there when the treaties where signed. Merely
becausethereis anintemational conventionin
which the signatories puttheir signatures there,
itdoes not necessarilymeanthattheyare going
toabideby it. Itis merely anintention whichis
being expressedinthe convention. Butyou will -
have to have agreement for the execution of
those intentions. We will have to enter into
agreementwith differentcountries.

Since | have very little time, | would like to
say thatthe same thing applies in the case of
SAARC. Merely because a resolution was
passeditdoes notnecessarily meanthat alithe
countries are boiend by it, unless we have
separate agreement with all the countries.

Thereis nodenying the factthatthere are
a number of things which are happening in
politics whichin factrequire athorough probe as
to whether we are going on right lines. The
cnminilisation of politicians and politicians en-
teringinto some kind of acriminal activity, isa

. factwhich| cannotpossibly deny.

But thatdoes notnecessarily mean thatwe
should nottake measures, which, infact, are
calledfor irnplementing whatwe have in view.

Anumber of hon. Members would like to
cover allthe other activities. They opinedthat
smuggling shouldbe covered all other criminal
activities shouldbe vocered. Thatisagoodidea.
Sofarasthis Billis concerned. we are tryingto
confineourselvesto theterrorist activity andthe
funds flowingfrom the terrorist activity. These
are the two things which, infact, are covered
underthis agreement. Onthatissue.|amsure
thatthe hon. members will not have any kind of

difference.
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Certainly, lwouldliketo gointo two special
incidents which were mentioned. In Dubai, some
incidentseems to have happenedin whichthe
UAE Governmentseemsto have askedforour
cooperation, and those criminals were not re-
tumedby us. Itis one of the points which was
made by one of the hon. Members. Certainly, |
would like to go into the details andfind out. In
fact, itis very necessary that whosoeverwants
our assistance in returning criminals for the
crime they have committed in that particular
country, it should be ourmoral obligationtosee
thatitis extended. If we are seekingsomekind
of an assistance fromthem, we cannot possibly
take a different kind of a stand. ithastobe a
pincipled stand. We should accept that whoso-
evercomes after committingacrime incountry,
we shouldbein a positation to give those crimi-
nals back to that country or those countries for
beingtriedandpunished.

Ido notthink that ! should refertothe other
points because | would like to get this passed.
Thatis why, | will requestthe hon. Membersto
cooperate. | have taken note of all the points
which you have made. | will definitely apply my
mindto all the issues which were'raised here.

MR.CHAIRMAN: The questionis:

“That tf\e Billfurther to amend the Code of
Criminal procedure, 1973, as passed by Rajya
Sabha, be takeninto consideration.”

The motion was adopted

MR. CHAIRMAN: The House willnowtake
up clause by clause consideration of the Bill.
- Now, letus take up clause 2.

Shri Syed Shahabudin, are you moving
youramendment?

SHRISYED SHAHABUDDIN: Inview of
the explanation givenby the hon. Minister, lam
notmoving my amendment.
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MR.CHAIRMAN: The questionis:
“That Clause 2 stand part of the Bill.”

The motion was adopted. Clayse 2 was
addedtothe Bill.

MR. CHAIRMAN: The questionis:

“That clause, The enacting Formula and
the longtile stand part of the Bile:

TheMotion was adopted

Clause 1, the Enacting Formulaandthe
Long Title were added to the Bill.

SHRIS.B. CHAVAN: Ibegtomove:
“That the Bill be passed.”
MR. CHAIRMAN: The questionis:
“That the Bill be passed.”
The motion was adopted.
15.29hrs.

PRIVATE MEMBERS BILLSAND
RESOLUTIONS.

Twenty first Report

(English]

SHRIP.P.KALIAPERUMAL (Cuddalore):
Ibegto move:

.

“ThatthisHouse doagree withthe Twenty-

" first Report ofthe Committee on Private Mem-

bers’ Bills and Resolutions presented tothe:
House onthe 5thMay, 1993."

MR.CHAIRMAN: The questionis:

“ThatthisHouse doagree withthe Twenty-
firstreport of the Committee on Private Mem-
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bers’ Bills and Rsolutions presented to the
House onthe 5thMay, 1993.”

Themotion was adopted.
15.30hrs. -
Electropathy System of Medicine
(Recognition)Bill
[English]

SHRI VISHWESHWAR BHAGAT
(Balaghat): | beg to move forlesave to intro-
duce a Bilt to provide for the recognition of
electropathy system of medicine and for mat-
ters connected therewith or incidental thereto.

MR CHAIRMAN: The questionis:

“Thatleave be grantedtointroduce a Bill
to provide for the recognition of electropathy
system of medicine andfor matters connected
therewith orincidentalthereto. “

The motionwas adopted

SHRI VISHWESHWAR BHAGAT: L in-
troduce the Bill.

15.301/2hrs
Central Secretariat Service Bill
[English}

SHRI_ RAM PRAKASH CHAUDARY
(Ambala): | begto move forieave tointroduce
aBilltoregulate the recruitmentandconditions
of service of persons recruited to Central Sec-
retariat Service and to provide for matters
connectedtherewith orincidentalthereto.

MR. CHAIRMAN: The questionis:

“Thatleave be grantedtointroduce a Bill
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to regulate the recruitment and conditions of
service of persons recruitedto Central Secre-
tariat Service and to provide for matters con-
nectedtherewith orincidental thereto.”

The motionwas adopted

SHRI RAM PRAKASH CHAUDARY: |
introduce the Bill

15.31hrs

High Courtat Bombay (Establish-
ment of a Permanent Bench at
Koehapur)Bill*

[English]

SHR! UDAYSINGRAO GAIKWAD
(Kolhapur): Ibegtomoveforleavetointroduce
a Bill to provide for the establishment of a

permanent Bench ofthe High Courtat Bombay
atKolhapur.

MR. CHAIRMAN: The questionis:
“Thatleave be grantedtointroduce a Bill
to provide for the establishment of apermanent
Bench ofthe High Courtat Bombay at Kothapur.”

The motion was adopted

SHRIUDAYSIINGRAO GAIKWAD: lin-
troduce the Bill

15.32hrs

RAILWAY PROTECTION FORCE
(AMENDMENT)BILL (SUBSTITUTIONOF
NEW LONG TITLE FORLONG TITLE
ETC.)CONTD.,

[English)
MR. CHAIRMAN: We shall now take up

further consideration the Railway Protection
Force (Amendment) Bill.

*Publishedin the gazette of India extraordinary section-2 part . dated 7.5.93.
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ShriDevendra Parsed Yadavto Continue
his speech. )

[Translation)

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Chairman, Sir, | rise to sup-
portthe Railway protection Force (Amendment)
Bill moved by the hon. Member ShriBasudeb
Acharia. This billis legally as well as constitu-
tionally andjustfied as the ‘c’ part of the Article
19 of the Constitution, which deals with funda-
mentalrights gives right. to——

[English]
tofrom association or union.
[Translation}

itwas in 1985 when this rightwas demidto
the citizen of this country which I think was not
justified. ithas been giveninthe laterclauses of
the Constitution thatin what circumstances the
people canbe deprived of this right. Nothingin
Sub-clause (c) shall affect the operation of
existinglaw insofarasitimposes, orprevetthe
State from making any law imposing, in the
interests of the (the soverignty and integrity of
India or) Public order or morality, reasonable
restrictions on the excise of the right conferred
by the Said Sub-clause. Rightis law anditcan
bedecied. Butassociationisnotan administra-
tiveissue. Thisisthe association of the Railway
protection Force, whichis apart of the Railways
So, itis unjustified legally as well as constitu-
tionally to deprive the RPF of the right of forming
anassociation. | wouldlike to mention aboutthis,
whichclearly states:

[English]

RPF menarecivilservantsandArticle 311
ofthe Constitution of India is applicable tothem.
AsperSection9 ofthe RPF Act, this Actis not
applicabletothe armedformes.
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Notonlythis, but ! would like to mention the
differencebetweenC.|.S.F.andR.P.F.TheR.P.F.
isformedto protectthe property of the railways.
In 1984, anamendmentwas madeinthisregard.

[English}

While amending Article 33 of the Constitu-
tion. itrefusedtoinclude RPF inthe category of
Amed Forces.

[Translation}

I mentioned itbecause the RPF was not
includedinthe category of armedforces during
1984. So. Thereisabasic difference between
R.P.F.andC.L.S.F. lthasbeenclearlystatédin
it .

[English)

“ or the Force charged with the mainte-
nance of public order onthe aforesaid grounds.”

[Translation)

TheR.P.F.was allowedto form associa-
tionin 1972. There is further comparative study
inthis regard. In October 1990. whenthere was:
national Front Government, the then Railway
Minister Shri George Fernandes hadtaken a
decision that

[English}

“The Governmentof Indiatook a decision
inwriting to restore the recognition butcould not
implement the same sinceitfell.”

[Translation)

ltwas notimplemented. Atthattime sev-
eralseniorleaders ofthe Congress, concluding
the present State Minister in Ministry of Parlia-
mentary Affairs ShriKumaramangalam, had
there atened the Government pressingforits
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implementation. ltis clearinit:

[English]

, “Congress MPswenton anindefinite fast
inthe well of the Lok Sabhaon27.2.1991".

[Translation)

Bansljihad also said that the would begin
anindefinite strike ifthe R.P.F. was notgiventhe
rightto form association or go on strike. | do not
know howthese members of the Congress Party
have changedtheirmainds overight. They should
acceptthis proposal. Achariajiis working hard
andthe whole House is debatingonit, thereis
nocontroversy overitandthereiis consensusin
the House. So, it shouldbe accepted. ltisinno
way good to deprive them of their democratic
rights. This right was already given to these
employeesin 1985, which was since deniedto
them, and now the House is discussing for
resorting this rightto the employees. The func-
tion of R.P.F.istosafeguardthe railway property
andltis connected withthe Ministry of Railways.
Ifthisis accepted, the Governmentwilinothave
toincur any additional expenditure and even
there is nomonetary lossinit. Itis againstthe
democratic values to deny righttoform associa-
tionto employees. So, while recgnsideringits
stand, the Governmentshouldaccept the pro-
posal for giving back this right to employees.
Today, frequentcomplaints about theft, pilfer-
age of railway property are received and other
complaints are also received. If the proposaito
give back these employees their democratic
rightis accepted, it willboostmorale of the RPF
personnel. So, | thinkthe Government should
nothe sitrate in restoring this right.

Madam Chairperson, as you know that
there is acompetition throughout the world for
gettingdemocratic rights butin India, the biggest
democratic country in the world, people are
deprived of their democratic rights. Willitbe fair
to deny this fundamental right given to them
under the Constitution of India. This rightis given
under Article 19 of the Constitution of India. What
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willhappenif Fundamental Rights are deniedto
people? Whilethereis consensusinthe House
and while the members of the Congress party
have supportedit, there must notbe anychange
inGovemment's stand. | think powerhaschanged
the mind of members of the congress, butthere
should not be two opinions on the democratic
rights. (Interruptions) He is having Biharinmind
but i would like to say man. Itis democracy, let
themtolerateitandletapoorpersonrule. When
such a person come to power, why are they
worrying? Be broad-minded. Narrow-
mindednessis hammfulforthe berate. Thecoun- .
try is not goingtodisintegrate. | think my friend
ShriVirendra Singhis happy .......

Now hon. Mukuljiis sitting here. | wouldlike
tosubmitto him that he and his colleagues had
supportedthe proposalto restore the right of
formingunionandassociation R.P.F.in 1991.1
wish he shouldbe firm on his stand. He should
notchange his mind after comingto power. So.
Iwouldliketorequestthe Governmenttogive a
rethinkingto the proposal of requestthe Govemn- '
ment to give a rethinking to the proposal of
restoring fundamental rightsto RPF whichwere
deniedtothem few years back.

Afterlisteningto the views of several hon.
Members onthisissue, | would like to say that
thereis nocontroversy overthe Billandthereis
consensus inthe House. So, the Government
should give back the R.P:F the right to from
union. This Bill should be accepted by the
Governmentinthe interest of the country and
democracy as it would be a progressive step. '

[English] '

SHRICHITTABASU(Barasat): Madam,
rise to support the Bill. The Bill has got twc
specific purposes. Thefirstoneisto make the
RPF andthe GRP much more effectiveinorde
to discharge their responsibilities. They car
really discharge their responsibilities if they are
provided with enough and adequate powers
Another aspectofthe Billis to restore the rigt
of the RPF, which is very much a part of th:
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empire of Shri Jaffer Sharief and Shri lenkaji,
thatis the Railway Ministry, thatis they should
havethe rightofformingtrade unions. The Indian
/Railways Trade Union Movementis animpor-

tanttrade union movement. Thereforeifthereis

arailway trade unionmovement andif thattrade
union movementis accepted and recognised,

thenwhy RPF, whichisapartandparcel, alink.

ofthe Indian railwaymen should be deprived of
thatvery fundamental right of having the rightto
form the union? These are the two specific
purposes for which Shri Basudeb Achariahas
broughtthis Bill. | congratulate him for this.

Sofarasthe delegationof more powertothe
RPF and GRP is concemned, you wouldagree
w~ith me that at present a dichotomy prevails
setweenthe RPFandthe GRP. The problems do
s/ery openly arise in their respective jurisdic-
ions and in the matter of exercise of their
iespective powers. Forexample, the RPF areto
ake charge of the protection of the railway
yopertyandthe GRP are entrusted withthe task
»f maintainingthe law and order andto deal with
he crims onthe Railways. Look atthe jurisdic-
onofthetwoforces.

Anotherfundamental thingis that RPF is
weproduct, the creature ofan Act of Parliament.
iRP is a part and parcel of the State Police.
vhichprevails? Whose poweris bigger? RPF
; a force which is the product of an Act of
arliament; they have got specificpowers. GRP
. a part and parcel of the State Police, con-
olled, guided, monitored under the direct su-
ervision and control of the State Government.
owinamatterof enquiry, inamatterof deciding
case of criminal nature which mighthavetaken

ace inthe Railways orina Railways Station,
1o not know whose power prevails, Whose
»wer is bigger.

Recentlyinmy constituency, RPF opened
e on certain agitated passengers. | am not
ising all these questions to criticize them.
ere was some dissatisfaction. A personwas
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killedin the very platform of Bongoan railway

station andpeople were agitated. They gharaoed
the Stateionmasterand others onthegroundthat
there wasno arrangementfor the proper security
ofthe passengers. Whoistodealwithit ? GRP
was there. Butas amatterof fact, since ittook
placeinthe premises of Bongaonpolice station,
itwas the State police whichwastotake action;
toopenfire ortofile acase. ButRPFtookcertain
action. Therefore these are the dichotomies.

Com. BasudebAcharia'sideais thatthese
twoforces are veryimportant. These twoforces
are essential for the efficient functioning of the
indian Railways. Forthat purpose forno political
purpose atallfor noting of this kind forthe more
efficient functioning of RPF and GRP, formore
efficient coordination betweenthe twobothin
commandandinaction, there shouldbe some.
kind of delineation of power, improvement of

" power, larger amount of power, widening of

power. Thatis the one aspect.

As amatterof fact, the principle of giving
more power was accepted by the Govermment.
Asfaras mynote goes, therewas a high powered
committee-Shri basudeb Acharia will agree
withme- setup lateinthe year 1966-68. One of
the Railway Ministers from Bihar ShriRam Sew
singhwasthe Chairman. Thatwas a highpowerd
committee headed by a Raitways Ministerto go
into this question as to why there should notbe
widerpowertothe RPF orthe GRP. If youpermit
me, | would only quote two-three sentences of
the recommendations of thathighpoweredcom-
mittee.

“ As long as the control of crime on the
Railway, specially the safety of the railway
property continlies tobe undertwin agencies of
GRP and RPF, prevention under RPF, investi-
gationandprosecutionunder GRP, itwill notbe’
possible for either of them to be sufficiently
effective.”

Ithink what | have said has been corrobo-
ratedin the statement, in the recommendation,
inthe observation made by that high powered
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committee.

Again, the high poweredcommittee men-
tionedthat

“ power given in RPF Act 1957 and the
Railway Property Unlawful Possession Act 1966
do not go far enough and leave the railways
protection forcein a very unhappy position. Itis
_ sobecause forall practical purposes members
" of this force do not have any powers than an
ordinary citizen has.”

Itis aprotectionforce. Youhavebannedthe
formation ottrade union under article 33 of the
Constitution of the country which prevents the
formation of unions by the Armed Forces, by the
Military, by the Army. Here the recommenda-
tion is that RPF has no power other than an
ordinary citizen has. Anordinary citizencango
andenterapolice station andlodge an FIR. And
you babied the organisation of the trade union of
the RPF onthe groundthatthey are an Armed
Force and cannot form the trade union under
article 33 of the Constitution of the country. |
canot underatdsnd whether the aMinistery or
anybodyinthe Ministry has evergoneintothese
reports and recommendations and appliedtheir
common sense. If they have not applied their
common sense, then | willhaveto say thatwe
have gotonly wooden headed bureaucracy to
runthis country.

[ Translation)

MR. CHAIRMAN: Chitta Basuiji, you please
takeyourseat foramoment.

[English]
The time that was allotted for this discus-
sion is now over. With the permission of the

House, we will extend the time allotted for this
discussion. There are aboutten more speakers

[Translation]

Doesithavetheleave ofthe House thatthe
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time for this discussion be extended by one
hour? :

SOME HON. MEMBES: Yes, the time
shouldbe extended by one hour.

MR. CHAIRMAN: With the leave of the
Housethetime is extendedby one hour.

(English]

SHRICITTABASU: Madam, | have gotthe
entire recommendation anditis notnecessary
for me to reproduce it. | think, Shri basydeb
Acharia mighthave reproducedit. The recom-
mendations were reiterated by the Lal Commit-
tee of 1070 and Kripal Singh Committee of 1966.
Then, the HPC’s recommendation wasthere. It
was further recommended, further reiterated
andfuther reinforced by these two Committees.

Madam, | would say that three was an
amendmentin 1985. Thatamenment of 1985
instad of improving the situation, it has wors-
enedthesituation. That 1985amendmentdidno!
take into account the recommendation made by
the earlier committees, namely the lal commit:
tee, Kripal Singh Committee, etc., etc. that 198¢
amendmentwas notin tune with the High Pow
ered Committee. The 1985 amendment, onth¢
other hand, worsenedthe lot of the RPF onthe
role of right to form association.

Inthe application of Article 33 of the Cor
stitution, as | have mentioned earlier, if yo
simply take pain to examine and scrutinis
Section 12oftheamendedActotf 1385, Section
131 and 132 of the Cr. P.C., then you w
understand and you will know thatthe RPF hz
nopowers atall. itis apowerless one. Shou'
itnot have any enjoy and legal power which
more than what an ordinary Govemment se
vant enjoys, merely being a public servan
Thisis the powerless position of the RPF. Tt
intention of ShriBasudeb Acharia’s Billwasth
itshouldbe aforce, areal force to deal with tt
enemies of the railways and to deal with t!
enemies of the country and the nation. Tr
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should be the objective.

Sofarasthe restoration of democratic right
is concerned, | would only referto the remark
made by Shri Venugopal, an important legal
luminary. Heis ofthe view that the RPF (Amend-
ment) Act, 1985 in general and Section 12
thereofinparticular, does notin nay mannergive
any more legal powers and does not alterthe
primary function andthe character of the RPF.
He further goes onto say that Article 33 of the
Constitution does notapply tothe memberofthe
RPF.

16-00hrs

~ Andsection 15-Aoftheamended RPF Act,
an the pretext of which RPF associations we
nave derecognised, is violative of article 19 (1)
‘c)andis not saved by article 94 of the Consti-
ution ofthe country.

1 do not like to quote much because itis
slear as day-light. The only thingis, whenthe
vooden-headedbureaucracy wouldunderstand.
"heymay have woodenheads, butpeople onthe
ither side throughout the country have faith of
1eirown, experience of theirown perception of
lemocracy, perception of the world affairs. In
ais connection the Congress Party is notonly
ommitted but is violently committed. It is
‘arliament. Youcannotexpectmethatishould
othere and run after you and say, do this ordo

otdothat. |donotsee Mr. Kumaramangalam .

nd otherfriends there. ShriManoranjan Bhakta
nd others are very great parliamentarians of
«periences. Theirname shouldbe recordedin
¢ history that they wantedthat this recognition
ouldbe restored. Mr. Gyaneshwar Mishra,
ho was the Minister of Railways at thattime,
rote aletterto Mr. Kumaramangalam saying:

““thasbeen decidedtograritrecognitionto
e association subjectto the prescribed for-
alities.” .

|do not know what are the formalities and
1ether this direction of the former Railway
nister has been taken into consideration or
sbeen acted upon by the subsequent Minis-
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ters. Withthis, | supportthe Bill. | feelthatifthe
Govemment does notchange their attitude with
regardtothis, itwillbe abadday for the country.

16.02hrs.
STATEMENTBY MINISTER .

U.S Action Designating Indiaasa
Priorityt foreign Country underits special
301 Letgisiation.

{English)

THE MINISTER OF COMMERCE
(SHRIPRANABMUKHERJEE): We note with
regret the decision of the US Government to
continue todesignate Indiaas a Priority Foreign
Country under its Special 301 legislation for
allegeddeficienciesinourpatentsystem. ithas
been our consistentstandthat suchissues are
best resolved through the muttilateral system
andthatunilateral action by any country mustbe
avoided. Trade Related Intellectual Property
Rights (TRIPS) is a subject of negotiations
under the on-going Uruguay Round multilateral
trade negotiations. With respecttopatents, the
availability of drugs at affordable prices is a
matter of foremost concemto the Govemment
. Inourview a patent system must recognize.
both the rewarding of aninvent and vital public
interest needs. We will continue to impress
uponthe US Govemmentthatthese issues must
be resolvedthroughthe multilateral systemand
any unilateral action ontheirpartis unwarranted.

16.04hrs.
[English]

RAILWAY PRTECTION FORCE (AMEND-
MENT)BILL

SHRI OSCAR FERNANDES (UDUPI):

‘Madam, this debate has evoked alotof concem

forthe Railway Protection Force employees of
the Railways. My only appeal to the Railway
Minister is to find a solution to the problem.
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Definitely, there are very good arguments on
boththe sides. The welfare of the RPF employ-
ees hastobelookedinto. They need aforum
where they can ventilate their grievances. We
aretoldthatthere are certain genuine difficulties
facedby the administration in giving recognition
tothe RPF. Butthatapart, tokeptthe morale of
the force, wefeel that if some kind of a recogni-
tionis granted, they will definitely be loyaltothe
organization for which they are working and
would be inaposition to give better productivity
like safeguarding the property of the Railways.
| do not want to add anything more than only
appealingto the Railway Minister to kindly find
asolution tothe problem. Thisis allthat| have
tosay.

[ Translation]

SHRI SURYA NARAVAN YADAV
(Saharasa). Madam Chairperson, | rise to
support the Railway Protection Force (Amend-
ment) Bill brought by ShriBadudeb Acharia.

Inthe matter of deployment of the police in
railways in our country, police personnel are
taken butin fact, they do not enjoy any power.
Whatever powerthey enjoy, they misuseit. We
understandit. Railway police harass the labor-
ers who come back from Delhi to their native
villages by train taking some articles with them
which they purchase with their hard-eamed
money. This proves thatthey are being deprived
of their due rights and as such they indulge in
suchacts. Earlierthe lawwas inforce andthere
wasnoneedtorepealthislaw. Thethen Railway
Minister George Femades and his successor
JaneshwarMishrahad announcedinthe House
that they were taking action to recognise it. |
would like to request the hon. Minister sitting
here to accept this Bill for efficient functioning of
the Railway Protection Force so that it can
dischargeits duty effectively. TodayR.P.F.has
a large range, for example, in the zone from
Samastipurto Katihar, thereis onlyone S.P.or
inspector and the whole areais being controlled
by one |.G. With the result, the journey is not
performed as safe as it oughttobe. If this right
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is giventothis force, evenasmall contingent of
the force will be more useful. | request Jaffer
Sahentoacceptit.

Thereis notmuch needto say that Police
forceis neglectedandin ordertomaketheForce:
more useful ShriBasudeb Acharia has brought
this Bill. { submittothe governmentto acceptit.
With these worlds, Itake my seat.

{English

*SHRI GOVIND CHANDRA MUNDA
(Konjhar): Mr.Chairman, Sir, I rise to speaka
few words on the Railway Protection Force
Amendment Bill moved in the House by Shri
Basudev Acharya. | appreciate the nobleinten-
tion of the moverof the Bill Shri Acharya. He
feelsthatthereis need ofthe Railway Protection
Force inthe country. They canplay vital rolein
protectingthe Railways as wellas railusers. So,
Isupportthe Billwhole-heartedly.

Sir, Railways are the life-line of the nation.
Railways play important role in the building of
the nation. Therefore, thereisaneedtosetup
Railway Protectionforce. The Gotof indiaisthe
ownerofthe Railways. We are only the Railway
passengers. Railway Ministryis allinallsofar
asthe runningofthetrains are concemed. But,

.the Ministry of Railways should be equally

responsible for the safety and Security of the
passengers. The responsible forthe safety and
security ofthe passengers. The responsibility
ofthe Gowt. will not simply overby creating the
Railway protection Force. Theyshouldalsosee
thatthe Railways Protection Forceis really able
togive due protectionto the passengers. There
isareasonbehind advancing such argument.
We are the different class of passengers travel
bytrain. Ihave been usingrail since lastseveral
years. | was also using the rail betore iwas a
Member of parliament. | shall be failinginmy
duty if | do not mention what | have experienced
in my life. | am sorry to say that the Railway
policeis not able to provide safety tothe passen-

*Englishtransiete of speach originaly deliveredin Oriya.
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gers. Theyare notable tochcekthetheftinthe
trains. Stealing of the belongingpassengers
and pilferage of the properties belonging to
Railways, have becomethe order of the day.

Secondly, sir, whenthe passengers’ be-
longings are stolen, they want to lodge com-
plaint. But, they become helpless. No Railway
Policemen onduty write theircomplaint. | have
seen in the Railway police stations that the
Officer on duty sometimes do not registerthe
complaints. If atallthe FIRis registered. there
is noguarantee thatthe belongings are retumed
tothe passengers. In majority of the cases, the
Railway policedfailto getthe missing property.
Thisis notanew thing. | have alsoraised this
issue particularly the irresponsibility of the
Railway Police and the problems of the rail
passengers duetoinadequate safetymeasures
andprotectionbeinggiventothem.

Sir, next point is regarding the catering
service. The existing catering services inthe
trains are very much unsatisfactory. Thereisa
need to improve the catering service. The
standard of meals served in Second Class
shouldbeimproved. InFirstClassandA.C. also
the meals are not ot good quality. The food
should be charged a alongwith the fare. The
passengers shouldnotpay anythinginthe Trains.

Food should be served in the train like it is -

served in the Plane. Similarly, Sir, drinking
water should be ensured in each and every
Coach. ltisregrettable thatitis notavailablein
some stations. Thenthe department of Public
Health also comes in the picture. The doctors
should check the foodbeforetitis servedtothe
passengers. It should be seen whether the
drinkingwater is potable ornot. The bathrooms

shouldbe kept clean. Alitheseitems of works -

shouldbe property supervisedandpassengers
safety as well as comfort should be seen on
priority. The countries are consideredthat much
of civilized as much the train services are
improvedthere. We are fortunateto have now
two efficient Minsters sin the Ministry of Rail-
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ways, one is Shri Jeff Sheriff, the Honble Min-
ister of Railways, and the other is Shri K.C.
Lenka, hon. Minister of state. He is from my
native state. They are veryintelligentsandlam’
sure they will adopt this Bill.

Lastly, Sir, the longpendingdemand of my
constituency Daitari-Banspaniline has been
sanctioned. | hopethe Hon. Ministers of Rail-
ways will given due protection to the people of
myconstituency by providingadequatefundand
expediting the construction work. Itis unfortu-
natethatthe violentincidents aretakingplacein
different parts of the country. Suchincidents
were earliertaking place in Punjab, Bombay,
Delhi, Calcutta andseveral parts of the country.
Orissahasbeen always apeaceful state. Un-
fortunately, such ugly incidents took place in
that state. | hope the Honble Ministers under-
standthis and will see that no injustice is done
tothe Railway passengers andthe states which
are backward in Railways. Otherwise, the
‘Mahabharat’ that startedin Orissa will startin
other states too. The prophecy that the Move-
mentwill start from North will be taken violent
tumn in the souht would be true if they do not.
remove regionalimbalance. The Minister should
seethatthe Railway accidents are stopped.

With these words | thank you for allowing
me to speak andconclude my speech.

16.15hrs.
(SHRITARA SINGH inthe chair)
[Translation]

SHRI VISHWANATH SHASTRI
(GAZIPURY): Mr. Chairman, Sir, | supportthe
R.P.F. (Amendment) Bill brought by Shri
Basudeb Acharia. The Department of Railway
has deplayed two forces to check theftand other
crimesinrailways - oneis G.R.P. and otheris
R.P.F. The main function of the R.P.F. is to
protectrailway properties. The rightthe Force
enjoyed earlierwas deniedtoitlateron. Alithe
Commissions constitutedin the meantime had
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recommendedtorestoretherighttoR.P.F. Inthe
meantime R.P.F. was entrustedwiththe respon-
sibility of protecting railway property and G.R.P.
was given responsibility to maintain law and
order situation, whichcomes under the states
administration. When police officials receive
complanits against some police personnel,
they transfersuch personnelto G.R.P.

Sir, they have their own way of working.
Without coordination betweenthese twoforces,
the aim of deploying these forces cannot be
achieved. So, Ithinkthe R.P.F.shouldbe given
back the rights it was enjoying earlierbecause
itcantackle the cases of theftand othercrimes
in railwaymore efficiently than the G.R.P be-
cause the training of G.R.P. personnelfocus on
maintaining law and order situation which can-
not protectthe railway property. So, lwouldlike
to emphasize thatthe rights enjoyedby R.P.F
earlierberestoredtoit. (/nterruptions)

Sir, my another pointis thatwhen R.P.F.
does bootcomeinthe category of other paramili-
taryforces like G.R.P. and othersin respect of
powers they enjoy, then shouldit not be given
the right to form association. It should notbe
deprived of rights enjoyedby itearlier. lamvery
muchsurprisedatthe attitude of my friends who
arenowin rulingparty, they were stagingdhama,
andsittingon hunger-strike andmaking various
demands to stop the proceeding s of the House
onthisissue whenthe JanataqDalwasin power.
Duetotheir agitation andsuch demonstrations.
(Interruptions)

SHRI 'SURYA NARAYAN YADAV:
Kumarasmangala....(/Interruptions)

SHRIVISHWANATHSHASTRI: Yes, Mr.
Kumaramangalawas the leader andMr. Rawat
was sitting on hunger strike. (/nterruptions)

Afterthatthe then Railway Ministerinthe
Janta Dal regime admitted this fact and as-
sumed that the RPF wouldbe giventhe rightto
form an association. Thenthe JanataDalre-
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gime admittedthis factand assuredthatthe RPF
wouldbe given the rightto from an association.
Thenthe Janta Dal Govemmentwas defeated
and had to resign. Though, the name of our
presentMinister of Railwaysis ‘Sheriff , butlam
failed to understand that why he is not taking
steps as perhis name. | hope that Sheriff Sahab
wouldfulfillthe promise made by the previous
Government abidingby the traditions and con-
ventions of the democratic system.

Mr. Chairman, Sir, | demandthatthe RPF
shouldbe giventhe rightto form their unionand
theirassociation shouldbe allowedto resume
its work. Withthese demands | support this Bill
andconclude.

SHRI VIJAY N. PATIL (ERANDOL): Mr.
Chairman, Sir, the bill presented by Shri
Basudev Acharia has soughtto give the rightto
formauniontothe RPF. Ithinkthatwhen the
Govemmentis competent enoughtopretectthe
rightsof RPF andtoworkforits welfare thenwhat
istheneedofformingaunion. The RPFhasbeen
given all the rights and facilities which are
providedto the Defense Forces. Whereisthe
need to form a union when all the rights and
welfare measures are provided tothem. Italso
hasitsill-effects. The greatest suffereris West
Bengal, because due to these union all the
industries have shiftedout of West Bengal. ithas
been submitted that ShriKumaramangala and
many other M.Ps had made a demandforthe
rightto form unionto the RPF and while in office
Shri George Fernades had alsc given assur-
ance inthis regardalthough it did not come on
the paper. 1 thinkthe situation has taken many
turns since then.

Mr. Chairman, Sir, we see thatthese right
is misused many times in ademocratic set u;i.
The example of the strike of the Pilots of Indian
Air-linesis before us. Common man suffered,
the Govemmentsufferedand | do notthink pilots
alsogained anything fromthis. We shouldleam
some lesson from whathappeneda few days
backin Orissa. The elected representatives of
the Union manhandied the Chief Minister and
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Chief Secretary. Whattype of discipline and
. welfare is this? What discipline or welfare is
involvedinit?

Weshouldpayattentiontothis. Weseethat
RPF does not have administrative or legal pow-
ers and secondly railway force is also not so
effective. Alarge number ofincidents of chain-
pullingoccureverydayandonlyafewpeople are
behinditand most of the cases are hushed up.
Ido notthinkthat any purpose willbe served by
givinglegal powerto RPFinthe case oftheft RPF
has been constituted with aview thatithasto
move to otherstates sothe rights giventoitare
sufficient. ShriBasudeb Acharia, the mover of
this motion has asked for making morée provi-
sionforwelfare. Govemmentshouid pay atten-
tiontowardsit. Ifthe Govemmentgivesassur-
ance, that nothing about of a union. Ifhe gets
assurance in some other form, he should with-
draw the Bill Shri Rajiv Gandhi andcongress
MPs must have the thought to do some thing for
the welfare of R.PF and this government is
committed to implement that. We would also
use theGovernment fulfill the assurance ; |
would therefor requestthe hon members must
insistthat the bill be put vote and withdraw this
Bill. Withthese words, | conclude.

SHRIRAM VILAS PASWAN (ROSERA):
* Mr. Chairman, Sir, | rise to support the Bill
presented by ShriBasudeb Achariaandif do
notsupport, it would amount toindecency with
my colleague. .....(Interruptions)

[English}

SHRI PAWAN KUMAR BANSAL
(CHANDIGARH): Mr. Chairman, lamonapoint
of order . Itfs notreally onwhat he says. This
Billwas movedby mealso. Butlfindthatinthe
latestcopies circulated my name is missing. |
would like to know how this has happened.

MR.CHAIRMAN: I willlookintoit. Okay.
Please continue. ShriPaswan.
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SHRIRAM VILAS PASWAN:  would like
todraw yourattention towards two orthree points
one, fromconstitution point of view recognition
shouldbe givento association. Secondlyitis.
saidthatthis associationis a paramilitary force.
Ithinkthat RPF does notfall underthe category
of paramilitary forces. Ifitfallsinthatcategory
thenitisforthe hon. Minstertoexplainit. There
is a policemen association and IPS officers
association and both are recognizedthen on
whatbasis itis said that RPF union should not
be recognised. Before 1985 it has been
recongnised, butlater on recognition was with-
drawn. Whenthe association was recongnised
in 1985thenitsome doubts were raised. There
were the same brutes which were earlier ex-
pressed about police force unions. |donotthink
anybody has rightto with hold the recognition
merely onthe basis of apprehension or doubt.
Rightfromithe initiation of debate | have heard
both sides and all have supported this. This
question has beenraisedtime and again. Shri
Kumaramangalam and other Ministers have
alsoraisedit. FormerMinister of Railway had
also recommended it. Although it is not my

'subject yet, lwouldlike to say that it would not

put any financial burden onthe Government.’
Eitherfrom constituentangle or from political

angle | do not think this matter is such that it

should be delayed. Presser has been put in

Parliamentforthelastone andahalfyearyetthe .
Ministry of Railways or hon. Minister has not

said thatthey are againstit. Only ithas been

stated thatthere were afew problems and the

Governmentwas workingto solve them. [fitis

the intention of the Government thenitshould

solve the mater as soon as possible and give

recognitiontoitand respectthe sentimentsofthe

hon. Members. Withthese words, | supportthe

Bill.

SHR! GHULAM MOHAMMAD KHAN
(MORADABAD): I thank youfor providingme
an opportunity to speak. | would like to submit
two orthree points. Previously RPF unionwas
recognized, now the recognition has beenwith-
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drawn. RPFis responsible for safety of railway.
Therefore, | requestthat recognition shouldbe
giventoit. Withthese works | conclude.

SHRIS.M.LALJAN BASHA (GUNTUR):
| supportthe Bill, brought forward by Acharyaiji.
R.P.F.is responsible for the protection of Rail-
way property. Thisis a very big organization of
the Railways as well as the country. There
demand are just and the Government should
meetthese demands withoutany delay afterdue
consideration. The incidents of thefts in Rail-
ways and payments of the claims of crorre of
rupees perannum by railway can be avoided if
more powers are given to the R.P.F. For the
security of Railway property, they should be
given adequate powers. The strength of Rail-
ways depends on the strength of the R.P.F,
therefore, we must fulfill the demands of its
personnel.

[Enghsh)

SHR!I PETER G. MARBONIANG
(SHILLONG): Sir, | must congratulate Shri
pawan Kumar Bansaland ShriBasudeb Acharia
who have jointly brought this private Member
Billto amend he Railway Protection Force Act
of 1957. Thetwohon. Members havereally tried
to focus attention in many ways on the need of
bringing an officialamendmentto gointo differ-
ent aspectsof the Railway Protection Force.
But. Ifindthatinthe Billwhichthe hon. Members
have brought, there are alarge numberoflacu-
nae and | feel that it will be very difficult forme
tosupportthis Bill. But, Iwouldrequestthe hon.
Minister, who is here with us, to note thatthere
1s aneedfromthe different reports of the Com-
mittees foramore elaborate Billto be broughtto
guide the Railway Protection Force.

Before going into the details of the Bill, |
would like to letthe hon. Minsterknow thatthe
Railway Protection Force, the personnel who
areinthetrains more oftenthanseldom. Wefind
thaton some long distance trains thatgo tothe
north-East Guwabhati, these personnel getdown
atPatnaandleave theface ofthe passengersto
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thewhims ofthe robbers andotherbadelements

inthetrain. Very often we have received com-

plaints.

Iremember of a very definite complaintlast
yearin the month of October, anincident took
place whereagroup of passengers coming from
my area, from shilling was robbed in between
Siliguriand Patna. Now, the people who have
come by differenttrains from Guwahati-Delhi
link. have complainedthat after Patna, the per-
sonnel of the Railway Protection Force are no
longer in the trains to give protection to the
passengers of Assam, Bengal Siliguri, Malda
etc. Therefore, | would requestthe hon. Minister
to look into this aspect of the Force that they
shouldaccompany the trains. We know thatin
Assam like in the Bodo land area, many at-
tempts were make, orinthe siliguriarea. where-
there were bomb blasts and the passengers
were lettotheirownfate. Itis very unfortunate.

Theretore, lwouldrequest the hon. Minis-
terthatthis aspectbetakencare of thatthe Force
whichaccompany the train shouldcontinue their
jopuney upto Guwahati where the whole
broadegaue line stops andthe passengers get
down sothatwe would not getcomplaints again
infuture.

Fromthe Bill, wefindthatin Section 3ofthe
Principle Act, the Railway Protection Act, 1957,
the words, “an Armed Force of the Unionwere
there. ’

The Amed Force of the Union cannotform
any union. So, Ithinkthe Governmentmustgo
deepintothe matter before givingpermissionto
formaunion for the Railway Protection Force.
| can see from the Bill that the hon. Member
wants to stress on the point that the Railway .
Protection Force should remain as aforce and
notan Armed Force of the Union. Should they
be allowedto formaunionto protecttheirrights
andinterests? Inthe police, we heaunionofthe
police people, butin this particular force, ac-
cordingtothe onginal Act of the Govemment of
India, itis an armed force of India equivalentto
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the Army, the Navy andthe Air Force and also
equivalenttothe para-military forces. Asfaras
this part of the question is coneerned, | would
requestthe hon. Ministerthatthe shouldgodeep
intothe matterand seeinwhatway an amend-
ment can be brought forward, because it is
redundantalso toimagine of aforce thathas no
power according to the Bill which the hon.
Memberhasbrought.

Now, the hon. Memberwantto give more
powertothe force. However, |have seenthatin
the original Act of the Government of India, there
are anumber of sections hasbeen giventothe
RPF of the Government of India, there are a
number of sections under section 12 where
powerto arrest without warranthas been given
tothe RPF of the Governmentof Indiaandthe
powerto searchwithoutwarrantalsoisthere.
The Officers of the force willalways be on duty
and are liable to be employed in any part of
Railways. Now, all these things have been
includedbecause, hereis anamedforce ofthe
Union which is needed everywhere in India.
Though | feel that there is a need for a more
comprehensive Billtobe broughtabout, atleast
Iwouldrequite the hon. Member notto pressfor
the passing of this Bill and accept of the hon.
Minister. So, personally | cannot support this
Bill.

Sir, when Shri Chitta Basu spoke on this
Bill, he mentioned both about the Government
Raitway police and the Railway Protection Force.
Sometimesitis very confusingand many hon.
Members may not be knowingwhatis the role
to make it very clear that the Government Rail-
way Police is not atall underthe control of the
Centre or the Railway Minister. ltis entirely
Underthe control of the state Government and
the Railway Ministry Shares 50 percent of its
cost. Eventhoughthe Railway Ministry has not
say in the matter. So, all the problems of the
general law and order situation refits on the
Railways andthe questions aredirectedtousin
this House. for which we are not responsible.

- MAY7,1993

Force (Amendment) Bill 384

Since Railwaysis a Centralsubjectandthereis
aRailway Ministry, we will have to answerthe
questions forwhichwe are notconcernedatall.’
Thisis also one of the reasons forbringing an
amendmentandmakingitasan armedforcein
1985.

Mr. Chairman, Sir, while we have sympa-
thy foreveryone, | considerthe Railway Protec-
tion Force is in no way different trom all the
railway men who are serving in the Railway
Ministry.

[Translation)

SHRI RAM VILAS PASWAN: | am still
unabletounderstandthatwhy G.R.P. hasbeen
broughtunder Railways. When state Govern-
ments are solely responsible for G.R. P .then
whyithas beenbrought under Railways.

SHRIC.K.JAFFERE SHARIEF: Ithasnot
been brought under Railways, it is still under
state Governments.

SHRIRAMVILAS PASWAN: Thatisright,
butwhen State Governments are bearing 50 per
centof he expenses andtherest 50 percnetis
sharedby the Railways, thenwhatwas theidea
behindbringingitunder Railways.

/

SHRI C.K.JAFFEWR SHARIEF: It'san
oldparch, itissuchabignationithas suchavast
network.

[English)

LawandOrderits state subjectandwhen
something untoward happens acaseis regis-
teredanditis pursued. Thisis whatthe local civil
policedoes.

[English]

Thatis howthis subject was entrustedtothe
state and the state created a force called the
Government Railway police. The RPF comes
directly under the Ministry of Railways. .
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As | was telling , we should look into the
relays. Asisadbefore laminnowaysecond
to nonein my sympathy, in my support, in my
appreciation, inmy understanding the problems
ofthe disciplinedforce. Todayinthe countryas
we have been witnessing and debatinginthis
very House forthe last couple of years, thereis
change in the enviorment. The security
envioenementhas changed. Outfriends who
are sittingthat side sometimes may alsodothe
aswheneverwehadsatonthatside also, we did
itandthatis how Mr. Kumaramanlamandothers
come into the debate., Suppose there is a
problem suddenly anywhere in between the
railway station, sometunmez cater states, itis
difficult evento expect alarge numberof force
because there force are deployed somewhere
else. Suppose somewhere atrainis blocked, its
movementis stopped, some agitationcomesin
, some robbery takes police, dacoute takes
place onwhomwe shouldbankupon? Thisis
also anotherreasonforthe amendment of the
RPF Actin 1985 raising the status of the RPF to
thatof Ammed Force. Thisforceisbeingseedin
Punjab. Even today the RPF battalions are
working in Punjab, in Assam, in Kasmir. Re-
cently on the Ayodhya issue, they were sta-
tioned all everthe country.

SHRICHITTABASU: Are they recognised
asthecentralarmedforce?

SHRIC K.JAFFERRSHARIIEF: Theyare
equaltothat. Thatis what they have done now.
Thatis where if we have to do anything with this
force, itis llikely tohaveits ramifications onthe
otherdisciplinedforces. Itis here we havetobe
very careful aboutit. Thereare nowtwo opinions
inlookingintotheir problems and grievances. |
can categorically assure the House about that.

Infact. there was afeelingthat more iPS
people were drawntp manthe RPFforce. Imust
share this information withthe House. Youmay
talk of Mr. George Fernndes on Mr. Janeshwar
Mishrabutthey didnotdoit. Whenlamthis, lam
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goingonrecord. Infact, lwent all aboutto see
thatthe IPS cadre does riot grab the opportunity
of RPF. Today out of seven posts, only fourare
withtheIPS andthe three are withthe RPF which
was notthere before. Youcan checkthe record.
The personwhousedto look after their welfare,
particularly administrative part of italways used
to be IPS man. The movement the vacancy
occurred, | feltletthe RPF be manned alone by
an RPF officer so that he would bee able to
understandthe problems and take care of their
interests. This is what | have done. | have
resisted ali pressures fromthe IPS lobby and|
have supportedthe RPF. Thereis nostrengthin
any argument of our friends. It is wrong to
presume thatthe Govemmentis notconsiderate
orsympatheticto the Railway Protection Force.
Itold the Railway Board “You have creatd two
separate organisations for your Service. Oneis
Health andthe otheris Railway Protection Force.
Theyare nothavingthe capacity of Members of
the Board or anything because in the railway
system, the Members of the Board are all-
powerful. | told them since they do not sit in
judgment “Unless you give proper treatment
and proper care to their problems, | will not
accapt any of your recommendations or deci-
sinng CYnapnything miating to those areas, the
Chief ofthat Organzationis the final authority:”
This is what | have done. This is how | am
overseeingthings. Imustkeep youinformedthat
whilethe Members have spoken atiength on
various aspects, | willgointo alithose aspects.
Infact, Shri Chittaureferredtosome Committee’s
reportand recommendation.

SHRICHITTABASU (Barasat): Thatisa
reportof the Lok Sabha Committee.

SHRIC.K. JAFFER SHARIEF: Wewillgo
intothatalso. What! say s that constructive and
valuable suggestions have beenmade here and
they are inthe larger interest of the country.

We willtake into account all that deserves
consideration. We willhave to gointo details o
allthe questions like what sort of Association it
itwhichthey desire to have, what mental reser
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vations arethere onit, whetheritshouldbe there
or not, what modalities are to be followed and
what should be its impact on the other
organisations. We will have to work out the
modalities andfind out solutions howbestitcan
be done and whetheritis inthe interest of the
countryornot.

Iwill have to discuss these questions with
the Home Minister, with the Ministry of Home
Affairs and with the officials of the Home Minis-
try/May be, itis very necessarytodo that.

lamvery happythatthis debate hasthrown

lot of light even on the GRP. | have keenly
thanking of having a dialogue with the Chief
Ministers because unless they fully cooperate
andtake interestin the general law and order
\situationandmake the GRP agoodorganisation,
itwill not serve the purpose forwhichitis setup.

Allthese aspects willhave tobe takeninto
consideration. We havetosee the modalities to
be worked out, and how best we canfind solu-
tions. Thatneedstime.

lassure the House that once the House is
adjoumned, | will sit with the Home Ministerand,
if necessary, | will take the Chief Ministers in
confidence. We will work out some modalities
and see how we canredress their grievances
and make this an effective instrument either by
giving some recognition to an Association orby
not giving recognition to it. We will coolly think
aboutthis.

Shri Basudeb Acharia and Shri Pawan
KumarBansalare here although our otherfriend,
~whois my colleague, is notheretoday.

’

17.00hrs

Anyway, Whatl amrequesting ShriBasudeb
Acharia is to withdraw the Bill. | think, some
time, at some stage. | may even ask some of
these friends who have taken greatinterestin
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this alsotojoin us in adiscussion withthe Home
Minister and among ourselves. We will sit to-
getherandsee whatbestwe cando. (interrup-
tions) '

| must make use of this opportunity in
pointing outone thingbecause while replyingto
the committee Budget, | forgetit. The one prob-
lemthatlamfacingfrom ShriBasudeb Acharia
isthe more | become considerate the more he
becomes stubbom inthe House. Perhaps, he
might have got more from me ratherthan from
the otherMinistries. | donotknow aboutit, infact.
(interruptions) It is the Railway Ministry-l am
sure Members will agree and especially he will
agree-whichis opento you; the entire function-
ingofthe Ministry is open. The Railway Ministry
has given it in three groups the Consultative
Committee of Ministry of Railways of which one
of the groups is looking into the working of the
Railways. He is himself the convenor. All the
three Convenvenors are from the Oppositition
parties. With such an open Ministry which has
givendue regardtoyou, in allfairness | expect
thatevenif my Members shout, they should be
able to support me. | therefore request Shri
Basudeb Acharianow towithdrawitand leave
itatthat.

SHRI BASUDEB ACHARIA (Bankura):
Mr. Chairman, Sir, |amgrateful to all the Mem-
bers who have participated in this debate. As
many as 36 Members have spoken and ex-
tended their full support to the cause of the
Raitway Protection Force. | also expected that
the Minister of Railways would deal with all
those points which are very valid points, consti-
tutional points. But he has not touched those
points except one or more giving more powers
tothe Railway Protection Force.

Whenthe parent Actwas amendedin 1985,
we allinthe Opposition vehemently opposed
that atthat time. Even when the Bill was intro-
duced, we opposedit. What was the purpose of
briningforward that amendmenttoincorporate
inthe Preamble ofthe Ac* an Amed Force of the
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Unionwithott having any powerwhenthisforce
would remain with the Ministry of Railways?
Thoughitwas treatedas an Armed Force of the
Union, for all purposes its employees are Rail-
way Employees. Thoughthe Actwas amended,
yetitcontinued to remain under the Ministry of
Railways, not under the Ministry of Home Af-
fairs. Howcanwe equate the Railway Protection
Force with CISF? How can we equate the Rail-
way Proteetion Force, whatwas the reasonthat
the Railway Minister himself did not honorthe
unanimous opinion of this august House? This
wasthe only oneissue onwhichthe entire House
was unanimous. Even Shri Patel also has not
totally opposed giving recognition. But hisinten-
tion was that right to form an association of
disciplined force. Whythatiffear there? | don’t
understandit. Whyis there afearthatif the right
tofroman association s given, there willbe in
discipline? State police has this right. The West
Bengalpolice hasthisright. Before, this, in 1976,
there was much in dicipline in the year 1967
there was apolice raj. The United Front Govemn-
mentwas there in West Bengal and Shri Jyoti
Basuwasthe ChiefMinister. He was gheraoeed
by the police when the police hadnorighttoform
association orhad no association. Butwhenthis
rightwas given, there has notbeenasinglecase
ofin-discipline inthe police force. Similaris the
casewiththe RPF. Canthe Railway Ministercite
anexample of indicipine of this force whenthey
enjoyedthis rightsince 19737 He cannotcitea
single case. Eventhe Director-General of RPF
inthe Rail Surakshajournal praised this Force
remained as a disciplinedforce although they
had the right to form an association. But the
Railway Minister has said that it is for the
purpose of giving more powers. Butafteramend-
ingthe Railway Protection Force Act, we cannot
understand what more powers the Railway Pro-
tection Force has except that this force isbeing
utilised for maintenance of law an order? This
force is mainly for the protection of the railway
property and notforthe maintenance of law and
order. This compliantwas made by the General
Manager of the Zonal Railways. We want to
know why there are so many thefts, pilferage’s
and all these things. The complaintis that the
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Railway Protection Force is utilised for oth!er
pumposes thanthe protection of the railway prop-
erty. Has the Railway Protection Force been
utiised for maintenance oflawand order? Has
the Railway Protection Force beensenttothe
States where s deterioration of law and order?
Isitcorrectthatthe Railway Protection Forceis
being utilised for holding elections also?

So, we cannotequatethemwith otherpara-
military forces. Thereis afearthatthere willbe
achain reaction. Butnow? Thisforce had rec-
ognition, they hadtheir association and there
were some 16 or 17 guidelines. They had to
followallthese yuidelines. They hadtofollow alt
these guidelines. If they do not follow, then
recognition will be withdrawn. Butthese para-
military forces- CRPF, CISF, BSF- they never
enjoyed, as per the Act, the formation of any
association. So, we cannotequate Railway Pro--
tection Force (RPF) with other parliamentary
forces.

Another vital pointwhich the Railway Min-
isterhas nottouchedis, whetherthe amended
Actof 1985 is violative of the Constitution. Itis
violative ‘of the Constitution. Almost all the
Members have spoken sayingthat the Railway
Protection Act, 1985, is violative of the Consti-
tution. Why? Itisbecause, Section 15 (a)was
inserted andthis Section 15 (a) s violative ofthe
fundamental rights mentioned under Article 19
ofthe Constitution. When he discusses withus
he will have to keepthis inmind thatthis present
Actis violative of the Constitution and, therefore,
this should be donaway with. itmean,s Section
15 (a) should be deleted. Unlessitis deleted-
Section 15(a) which violates the Constitution-
this cannotbe undone. This is very importatnt.

There are anumber of casesin 1952 and
againin 1961. Once, the State Governmentof
Bihar, they changed the service rules of the
Govemmentemployees. Thiswas struck down
by the Supreme Court. Andthe Supreme Court
has given its opinion on this because the Gov-
emmentof Biharby changing the service rules
wnted to take away the right, not only to form
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associations buteventhe rightto demonstrate.
Butthe Supreme Courthasstatedin the particu-
larcaseandlquote:

“Inour opinion, this argument, evenif
otherwise possible, has tobe replied
inview of the terms of Article 33. That
Article selects two of these services
under the State-Members of the
Armed Forces and forces charged
with the maintenance of publicorder.
The Article havingthus selected the
services of Members of which might
be deprived of the benefit of funda-
mental rights guaranteedto otherper-
sons and citizens and also having
prescribed the limits withinwhich such
restriction or abrogation might take
place, we considerthatotherclasses
of servants of Government in com-
mon with other persons and other
citizens of the country cannotbe ex-
cluded from the protection of rights
guaranteedby Partlliby reasonmerely
of theirbeing Government servants
andthe nature andincidence of duties
whichthey haveto discharge inthat
capacity might necessarily involve
restriction of certain freedom as we
have pointed outinrelationto Article
19(a)(e) and(g).”

The functioning of the Railway Protection
Forcewasincluded in article 33 of the Constitu-
tion. Article 33 of the Constitution says:

“Parliament may by law determine to
what extent any of the rights conferred
by this partshallintheirapplicationto

(a)Members ofthe Armed Forces

(b) Membners of the forces charged
withthe maintenance of public order;...?

So members of forces charged with the
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maintenance of public orderdo notinclude RPF

SHRI C. K. JAFFER SHARIEF : While.
amendingarticle 33 of the Constitutionin 1994,
the RPF was excluded from the purview of this
amendment. Section 15 A of the RPF Actin
violation of article 19(1) (c). Forthatthe reply is
givenas:

“Ithas been stated by various Mem bers
of Parliamentthatin August 1994 at the
initial stage of the Constitution Amendment
Billreferredto above, there was aclause
that was deleted whichread asunder:...”

‘Members of the forces charged with pro-
tection of property belonging to orin the
charge of possessionofthis...” «

Itis true that the above clause was
delated as it wasintendedthat RPF had the
option like CISF tocome up witha Billtoconvert
itselfinto an Armed Force or the Union which
would automatically make article 33 applicable
toRPF. The Govemment's view atthattime was
toprepare anamendmentBilitoamend the RPF
Amendment Bill was introduced and passedby
Lok Sabha in 1985. Now the RPF positionis, by
making RPF Act 1985, it was made to provide
certain  safeguards to the Members of the
force whichinter—alia are as under

‘Tomake proper utilisation of the available
option of making RPF an armed force forthe
Union like CISF and other paramilitary
organisations, which uponto perform law and
order duties in Punjab and Assam along with
other paramilitary forces and the RPF was
feeling handicappedfornotbeinganarmedtorce
inface of explosive situations prevailinginthese
States. It was to provide an authority to the
gazetted officers of the RPF to deal withonthe
spot the unlawful assemblies in case of non—
availability of the local police, magistrate andin
situations causingimminent dangertothe life of
the persons in train movement; by declaring
RPF an Armed Force of the Union it was auto-
matically protected against Vexatious prosecu-
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tionforacts doneindischarge of legal duties. It
was essential to putdown the growing in disci-
pline atthattime inthe RPF it was perpetrated
by the erstwhile Articles of Association.”

Why | say alt this is because you have
raised some constitutional issues. As | said
before, before the Governmentcould make up
its mindtotake adecisioninconsultantwiththe
Home Ministry and others as to what sort of
recognitiontobe given or nottobe givenandall
that, we willcertainly take into consideration the
constitutional provisions, the administrative
provisions, etc.

SHRIBASUDEBACHARIA: Do notsay
“nottobe given”. Some sort of recognition has
tobe given. You delete “nottobe given.”

SHRI C. K. JAFFER SHARIEF: That is
whatyouwanttosay.

SHRIBASUDEBACHARIA: Whatform of
recognitiontobe givenonly hastobediscussed.

SHRIC.K.JAFFERSHARIEF: Letuslook
intothese aspects. Youmustleave the decision
tothe Government.

SHRIBASUDEBACHARIA: The Govem-
ment will have totake adecision. So, whenever
the Government takes a decision, definitely the
Governmenrt will should consider all the as-
pects. So, please do not say, “not tobe given”
and say,.what sort of association, inwhatform
ithastobegiven, etc. Thatwillbe discussedand
Consider2dby the Government. (interruptions)
Staft Council is already there. You need not
showthatcharity, because Staff Councilisthere
alieady. Inwhatway thatcouldbeimprovedand
what should be the modalities, that can be
discussed. We canarrive ataconcensus. When
there isaconsensusinthe House, whenitisthe
unanimous demand of the entire House, we will
beabletoarriveataconsensus, lamsure. Then,
allthese vital points should be takeninto consid-
eration. Whathas he said? Whenthe Parent Act
was amended andinthe preamble, “‘thearmed
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forces of the Union was incorporated”, auto-

matically this attracts Article 33 of the Constitu-

tions. Thisis notthe factbecausein 1984, there

was an attemptto amend Article 33 whenthe

present Prime Minister was the Home Minister

andtoinciudethis Forcein Article 33in thisform;
“Members of the Force charged with pro-
tection of property belongingto orincharge -
of orpermission of the Charge or position
ofthe State....”

But, Article 33 was notamendedin 1984.
The main purpose was notto conclude Railway
Protection Force within the jurisdiction of Ar-
ticle 33. Railway Protection Force is not gov-
erned by Article 33; but it is governed by the
service rules of other railway employees. Itis
governedby Article 311. Canthe Railway Min-
ister deny this that they are not governed by
Article 3117 They are govemedby Article 311;
they are governedby the service rules of other
raiway employees; Railway protection Forceis
justthe other category of railway employees.

This question was raised by ShriSomnath
Chatterjee afterconvertingthemas ammedforces,
whatwas the benefitthatthe Indian Railways
have derived?; what was the improvementin
theirquality of service orin their service matter?
There has not been any improvement; it re-
mainedasitwaspriorto 1985; there has notbeen
anychange; there has notbeen any improve-
mentin theirservice; more power has notbeen
given. They cannot prosecute; in orderto pros-
ecute, they haveto senditto GRP, the Govemn-
ment Railway Police, Why is there the fear in
their minds, thatif the rightto form association
isgiven, there willbe indiscipline? Willthere be
achain of reaction? They are notdemandingany
monetary benefit, exceptthe fundamental right.

lagain requestthe Railway Ministertotell
the House aboutthe right of association. Wecan
deciide whatformof as socitation canbe given.
Notthat, butwhethertogive ornottogiveisthe
question. That willbe discussedbecausethis
willbetreated as aninsuttto the House. He must
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tellthe House frankly whatis the fear . A time of
two weeks was given. this discussion; was
adjourned in order to enable them to have a
discussionwith Ministry of Home affairs. We got
the discussion adjourned again a little earlier
than last Friday. Again we got it adjourned
because they wanted more time for discussion.
Forthe lasttwo or three months. this discussion
iscontinuing. Why wastime nottoundtodiscuss
this mattertoarrive ataconcrete decision about
the form of association? Co, l would requestthe
hon. Minister to tell us that in order to grant
recognition, they need more time and they want
to discuss with the Ministry of Home Affairs and
with the Members who are interested in this
matter. Youtellus andthen | would consider.

SHRIC.K.JAFFER SHARIEF :Sir,have
already said before. My friend, Mr. Basudeb
Achariais very generous and a person of under-
standing. | do notthink there is any difficulty in
understanding an appreciation. He is always

very kind andgenerous. | may notsay aboutthe

House butbetween himandme, we always have
aconsensus eitherto agree orto disagree.

SHRIBASUDEBACHARIA: Thatis way
lamrequestingyou know, perhaps | wouldhave
been presentwhenthe Billwas discussedinthe
last one or two sessions. At that time itself,
possibly we could have movedinthe mater. But
there has been some delay because the Home
Minister was also busy in the other House for
various otherbusiness of his own. This is also
abudget sessionwhere everyone of usisbusy
inthe rnatters relating to Government’s other
business. So, naturally one cannotfindtime to
do everythingin this particular period. Thatis
how I said., | have assured the House. | have
assured my own Members who are greatly
interested in this that we will be discussing with
everyone, finally, the Ministry of Home and the
/Railway Ministry and sometimes, if necessary
because we are clubbing the GRP problems, we

MAY7,1993

Force (Amendment)Bill 396

will discus with the Chief Ministers also.

SHRIBASUDEB ACHARIA: Discussion
withthe State Governmentis notunnecessary.

SHRI C. K. JAFFER SHARIEF : Not for
this. As aforce, we havetotakeinto all aspects
becausesometimesitis notmerelyaforce. Itis
aquestion of deployment of force —usingthe
force. So, itisaquestion of where adequateforce
couldbe usedandinwhatmanner. One hasto
study the problems for which time is needed.
Modalities also have to bee worked out. There-
fore, | have already assured. | do not think that
you should have any more doubts on this.

SHRI BASUDEB ACHARIA : Al right.
Now itis clear that to give the right to form an
association, the modalities have tobe discussed.
Forthat, the Railway Minister needs more time
He has shownthis gesture. We sincerely hope
thisis the expectation of the entire House.

THEMINISTEROF STATEOF THEMIN-
ISTRY OF FOOD (SHRIKALP NATH RALl)) No.

SHRIBASUDEB ACHARIA : Do notsay
‘no’ Mr., Kalp Nath Rai. (interruptions)

30, this is the sincere expectation of the
entire House. Sir, when he has shown this
gesture, we expectthat withina very short time,
the genuine demand of the Railway Protection
Force would be conceded and some form of
Association would be given. With this expecta-
tion, | beg to move for leave to withdraw the
Railway Protection Force Act, 1957.

MR. CHAIRMAN : The questionis: “That
leave be granted to withdraw the Bill furtherto
amendthe Railway Protection Force Act, 1957."

The motion was adopted.

SHRI BASUDEB ACHARIA : | withdraw
the Bill
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17-31hrs.
(English)

AGRICULTURALWORKERS (MINI-
MUMWAGES ANDWELFARE)BILL

MR. CHAIRMAN : Now, we will take up
turther consideration of the following motion
moved by Shri Chandubhai Deshmukh onthe
12thMarch, 1993 namely:

“That the Bill to provide for the payment of
‘Minimumwages andfor welfare of agricul-
turalworkers, betakeninto consideration.”

Lasttime Shri K. M. Mathew was on his
feet. Now, heis nothere. ShriK.D. Sultanpuri.

[Translation]

SHR! KRISHAN DUTT SULTANPUTI
(Shimla): Mr. Chairman, Sir, I rise to supportthe
Agricultural Workers (Minimum Wages and
Wealfare) Bill, brought forward by Shri
Chandubhai Deshmukh.

Mr. Chairman, Sir, so far as the question of
agricuttural Workers ofthe countryis concemed,
you will find that such workers engaged in
different States are not getting any benefitbe-
cause neither they get their wages intime nor
anybody shqws sympathytowards them. There
arelandlords indifferent parts of the countrywho
forcethemtolead alife of slavery. Thereare big
landlords in U.P., Bihar, Punjab and even in
Haryana, whovirtually treatagriculturaliabourers
asslaves. We should giveita thoughtthat why
these agricultural laborer have notbeen given
the ownership of theland whichthey have been
tilling for several decades? We shouldamend
this law, by takingthese States intoconfidence.

I am happy that in many States of the
country like Himachal Pradesh land reform
laws have been enacted. Agricultural labourers
have been giventhe ownershipofthelandbutso
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farasthose States, are concernedwhere agri-
culturallabourers have notbeengiventhe land,
itis very necessaryto consider this aspect. In
many such States, the biglandlords have man-
agedto getthe landregisteredinthe names of
their children. This way, they have managedto
ownavastareaoflandwhichisasheerinjustice
with the agriculturalfabourers Today, the Agri-
culturallabourers contribute a lotinthe agricul-
ture, hence they need our attention. | would
speak the hon. Minister of Agriculture, who
himselfis afarmer, thathe should certainly take
some steps toimprove the condition of as they
have beensuftering forcenturies together. Most
of suchagricultural laboures are parttime work-
ersinfactories and public undertakings. Other
workers become permanent, butthey are not
made permanent. | feelthatin orderto give them
maximum benefit, their wages in agricultural
works should be fixed. They even differentiate
between male and female workers. Women.
workers getless wagesthanthatofmen. There-
fore, the government should give owners’ right
tothe workersengagedinagriculture. Duringthe
tenure of Prime Minister Shrimati indira Gandhi
farmers were givenlandon leasebasis andthey
were made ownerofthe land. Butinmany States
possession oflandwas notgiventothe farmers.
asthe successive Governments did notimple-
mentordersinthisregard. As aresultofthatthe
workers and their families are still compelledto
live in a hand to mouth condition, | want the
Govemmenttotake effective steps inthis regard
sothattheycanbecome owneroftheirlandand
give them facilities to bring them in the main
stream in order to make them work for the
betterment of the country. As far as | know, a
number of steps have been taken by the Gov-
emmentofIndiaforthe welfare of the workers but
sofarasthe State Govemments are concemed
they have not taken adequate steps in this
regard. In my constituency people especially
form Nepaland Biharcometoworkinthe potato
fields. They come there becausethey donotget’
employmentattheir nativeplaces. Unlesswedo
notprovide more facilities to the workers the
nation cannot progress. | would like to state
that—
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“Resham Ke Gaeechon Par in BJP Ke
Logon Ke Bete Sote Hain, Jinki Badaul at
Sab Kuch Hai, Woh Raat KO Baithe Rote
Hain, Ye Khajne Bharte Hain Kanoon
Hifazat Karta HaiJo khetMazoorHaiWoh
Ro—Ro TagdeerKe SyahiHai.

DR.MAHHADEEPAK SINGHSHAKYA
(Etah):Mr.Chairman, Sir, | rise to supportthe
Agricultural Workers' Bill brought forward by
Shri Deshmukh, because this bill seeks to
provide the rights andfacilities to the agricul-
tural workers. Mr. Chairman, Sir, | would like to
have your attention thatbroadly we can divide
the population of our country infour categories.
Firstcategory is of Traders and Industrialists,
the second one consists of workers, the third is
of government employees and the fourth cat-
egory is of frames. Sofaras the Governmentis
concerned, ithas provided many facilities to the
farmers, the taxes on the traders have been
reduced, for Governmentemployees facilities
like accommodation, Deamess Allowance have
beengiven andforlabourers aseparate Ministry
has been set up but as far as the question of
agricultural Labourers is concernedthe Gov-
ermment has done nothing. lwould like totell you
one thingthat seeds, fertilsers and water are
requiredforagoodyieldbutthesearealluseless
ifthere are no labourerstoworkinthefields. We
cannotgetagoodyield without their participation
and as you knowforfoodthe otherthree catego-
ries solely depend onthem. As you know that
80 per cent of our population is engaged in
agriculture and agriculture depends onthese
labourers. Ifthese labourers donotprosper, the
country cannot make aprogress. Therefore, an
agriculture labourers depends the programs
and develop presentof the country. If you want
progress ofthe country then you shouldknow it
that the process of development starts from the
grass root level. So in order to construct the
building of development, you will have to
strengthenits base. |would like totellyouthe
utility of the Bill. We have three seasonsin out
country, namely summer winter and rainy sea-
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son. Without bothering for the scorching heat
waves, the shivering coldandsoakedinthe rain
wateragriculture labourer v:orked hardin the
field. Butthe Governmentneverbothers about
him. This worker, belongingtothe lower class
isthe backbone of our nation. We should think
about his contributioninthe developmentofthe
nation, but you never considered its. He has
always been neglected. Thisis the reasontfor
which we have not made progress upto the
desiredextentduring this period of 45-46 years.

Therefore, | want to submit that the Bill
broughtby our hon. Colleague ShriDeshmukh
isreally praisaworthy. He hasincludedalithose
provisions in this Bill which should have been
done by the Government but have not been
initiated till date. Now, he has presentedthis Bill
and has drawnthe attention towards workers’
problem, which shouldbe accentedby the Gov-
ernment. Agricultural Labourersinclude both
women and menworkers. Today, froman ordi-
narypeontoan!.A.S. Officereverydayhasbeen
givenhisrespective grade. Apeongets Rs. 1500
permonthas his salary andthis amountsticces-
sively increases inthe case of higher oicers.
Butthe Govemment neverbotheredtofixwages
incase of workers whotirelessly work duringall
seasonsviz. Summer, winterandrainy season.

Whatthe Govmments done forthem? The
wages given to agriculturallabouers differfrom.
oneplacetoanotherrangingfromRs.5toRs. 15
or Rs. 20 at the most but with such a meager
amount he cannoteven purchase poisontoend
his ownlife. The Govemmenthas done nothing
forthem with a view to keep up the dignity of a
humanlife. The Govemmentshould adoptthe
same yardstick foxing theirwages asis being
done incase of the other workers if any worker
wants to end his life by consuming poison he
cannoteven purchaseitby Rs. 20.

Whois responsible for that? Our Govern-
mentis responsible forthat. The Government
neverthinks aboutthem. Afteralongintervalan
hon. Member has brought such a Bill in the
House, sowe welcomeit. If the Government
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goesthroughthe provisions of this Bill, it will find
thatthere are severalimportantand useful pro-
visions in the Bill. The Government should
acceptitimmediately.

The Govemmenthasformulatedascheme
under which the other workers and educated
unemployedhave gettheirnames registered but
has the Government everthought of registering
the names of agricultural labourers? In many
organisations, you have started welfare fund
schemes from deceasedworker. The Govemn-
ment gives several other facilities to those
workers, buthas the Govemment everthought
that such facilities are also necessary for the
agriculturallabourerss?

The Govemment has constituted the Com-
mission for Women, SC/ST Commission,
Backward classes Commission and many
such other Commission butthe Government
has never realisedthe needfor constitutingsuch
aCommission foragricultural labourers. Hada
commission been constituted forthem, itwould
have protectedtheirinterests to some extent.
Atter studying their problems, the commission
and some facilities would have been givento
them also butthe Government has not paid any
attentiontowardsthem.

Whenthe Govemmentfailedto pay atten-
tion toward it, this Bill in the form of a private
member Billhasbeenbroughtinthe House. Just
now one of out Congress colleagues was speak-
ingonthe Billbut I would like to say thatitis not
aquestion bf any party butitisawuestion of entire
nation. Our national developmentis possibie
only when we keep aside the party politicsin Lok
Sabhaandacceptthetruth. The problems ofthe
labourers are complicated as shownin this Bill,
So | think we should unanimously pass this Bill
sothatwelfare of the labourers could be safe-
guarded.

The Agricultural labouers are unable to
mangethreetimesmealaday. Theydonothave
poor clothes to wear. no medical facility is
available to theirfamilies. When suchameni-
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ties are necessary for all othercitizens why the
same cannot be provided to the agriucltrural
labourers? After the death of any labourer, his
family members donotgetany Insurance amount
and no one is prepared to give work to his
dependenton compassionate ground.

Whatthe Government has done forthemttill
now? Hasthe Govemmentevertheirproblems?
When the Government has not studied their
problems, they should accept]t this Billbecause
allnecessary provisions are therein the Bill. |
do notwantto gointothe details of those provi-
sions but | have explainedtheminbrief. Now it
is the Government which has to make such
arrangementforthem. Whensucharrangement
has not sofarbeen made forthem. Whensuch
arrangementhas notsofarbeenmadeforthem,
the Government should support this Bill bad
formulate the policy for the development of our
country and also for protecting the interests of
ouragricultural labuers who are backbone of our
development. Inthis regard | wouldliketo say
one thing very categorically that the develop-
mentof this country is not possible solongas we
do not protect the rights and interests of our
agricultural labourers.

Mr. Chairman, Sir, | support the Bill and
request other members of all other political
parties to pass it unanirnously because it is,
infect, meantforthe welfare of the agricultural
labourers.

[English)

SHRI SIVAGI PATNAIK (Bhuba
neswar):  rise to supportthe Bill. Itisanirony
thatthereis nocentrallegislationforthis biggest
section ofthe workers. this sectionengagesthe
largest number of workers but stillthere is no
legislationforit, although there are legislations
for various other sections of workers.

Itis notfor nothingthatthiswas so. | would
say thatduringthese years there was no political
willforit. Otherwise, the conditions inwhichthey
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live are miserable. They live in sub-human
condition. Starvationis apart of their lllife. The
dayy an agriculture labourer does not get any
work, the condition of his family cannot be
imagined. Inspite ofit, nothinghasbeendone,
yet. Infact, they get workfor only three to four
monthsin an year, because mostof ourlandis
rain-fed. ltis non-imigated andforthe restofthe
months of the yearthey do notknow howtollive.

In Orissa they go as m grant labour to
various other states, only to return with nothing
orto return withmemories of torture. Againthey
gonextyear as migrantlabourandagainstonly
tosuffer.

Legislation on minimumwageis therein

various states but actually they donot getit. For -

instances, aminimumwage of RSV. 25is fixed
in Orissa. Butnobody getsit. No agricultural
laboureris getting thatwage.

Thatisbecausetheydononhavethe power
toassertforit. Itis notbecausethatthey donot
have any land. They take loans during the
operational season. Thatis theircondition. So,
they almost work like bonded labour.

The answertothis problem, as something
hasbeensuggested, liesinlandreforms. Dis-
tribution of land of these landfalls labourers is
important. Thatwould provide somebargaining
power or authority, sothatthey canasserttheir
rights; because whenhe has nothingtofailback,
he cannotassert. Whereverany suchthinghas
beendoneasinWestBengal, Whenlandreform
sarimplemented the operations workers get
some right, orsome landtofallback. Alongwith
otherthings, orsome landtofallback. Alongwith
otherthings, like the Panchayat work he gets
some landto fall back. butwithoutthathe has
no powerto assert. Unless somelandis given,
he cannot assert. So, what is required is the
political will; along with this, land records also
should be properly maintained. Thatwill also
help himto getsomerights.

Alongwiththat, land reformandotherthings
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are required. There should also be some

‘schemes forhealth care; free supply of medi-

cines; a sort of extension of ES| benefits; hous-
ingandpension. Literacy driveis also required.

There were many speechesinthis House
on this subject. While this Bill is being dis-
cussed, every Member has supported it and
mentioned shrithat the prevailing condition of
the agricultural labour and said that something
concrete hastobe doneinthisregard. Ofcourse,
some suggestions have beenmade here.

I hope that the Government will bring a
comprehesive legislation and it will cover all
these along with the provison for health care;
gratuity andcompensation . Atthetime of work,
sometimes they lost their lives john. Their
working condition is such thatthey even lose
theirlivesandtheyfallill. Forthesethings, some
compensation should be grantedtothem.

Forthe days when they are unemployed,
some scheme to give some relief should be
there. Forthat, asortof grantcanbe givensothat
they can go to the nearest authorities and get
either some relief orsome work. This mustbe
guaranteed.

Ihopethatacomprehensive legislation an
onthese basis will be brought by the Govern-
ment. i

lcongratulate the move of this Billbecause
ithas given us an opportunity todiscuss. Every
Member who spoke onthis Bill has supported
this Bill. .

There mustbe acomprehensive legisla-
tion. Atotal legislation mustbe there. |hopethat
the Governmentwill bringin such alegislation.

With these words, | conclude.

SHRI GOPI NATH GAJAPATHI
(Berhampur): Mr. Chairman, Sir, the Billbrought
by my esteemed colleague, Shri Chandubhai
Deshmukhisalegislation nationalimportance
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The' Bill inter alia suggests that a you
minimum of Rs. 700 permonth or Rs. 30perday
should be paidto naagricultural worker. even
though thisamountislessinthe presenttimes,
itis said that these workers are also notgetting
thisamount even Every year, alarge number of
agricultural workers move fromon replace to

another insearchof basiclivelihood. inthestate.

of Orissa, to which | belong, thereis large scale

migration of labour. Since they are in the-

unorganised sector, the landiords in particular
practically exploitthem. If one ofthemdies, his
family hs no other option but to come to the
streets. Therefore, the insurance cover sug-
gestedion the Bill vide Section 19isawelcome
measure. Further, like other medical benefits
available to these hapless workers as well.
However, as the sibkect,matter happenstobe
the main concern of the state Governments, |
would suggest that the Central Government
should take into confidence of all the State
Governments and have a dialogue onto subject
atthe nationallevel.

The Central Government should prevail
uponthe differentstatrestobring outasuitable
legislate nothe subject.

The spirit of the Bill should be welcomed
and | wouldrequest th& central Governmentto
ensure that agricultural workers, who can be
saidto be the backbone of oureconomy, are not
subjectedto exploitation by the landlords, etc.

Withthese views, | support the spirit of the
Billand request the central Governmentto give
serious throughto the problems of the agricul-
tural workers forimprovingtheirlotin the future,
side by side helping to generate more employ-
mentandindirectlyimprove the economy of the
country.

[ Translation)

SHRI MANJAY LAL (Samastipur): Mr.
Chairman, Sir, first of all wouldlike tothank shri
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Deshmukhjiwho has brought such a good Billin
the House. Oursis an‘agricultural country and
agricultural labourers are backbone of our
economy. The workers workinginfactoriesare
organised because they live together. Sothey
canforcethe authoritiestofulfilltheirdemands
butouragriculturallabopruers arein a 5 lakhs
and70thoughsandvillages of ourcountry. They
are unabletofulfilltheir demands. The number
ofagricultural lablorersisincreasing Duetothe
division of land smallfarmers are also becom-
ing agricultural labourers. Butno attentionis
being paidtowards their problems.

We have beenraising slogans since inde-
pendence thatbread, clothand house wouldbe
providedto every one but we could not provide
three even after45yearsof ourindependence.

Inthe Bill, which has been introduced by
ShriDeshmukh, has provisions forthe pension,
registration and education of the children of
agricultural labourers. ifthis Billis passed, their
alldemands wouldbe fulfilled. Nottotalk ofthe
balanceddiet, they are noteven ableto gettwo
times meal a day they would and India is their
mother. Therefore, | supportthis Billand | would
liketo requestotherhon. Memberstorise above
the party politics, and support it and pass it
unanimously on the humanitations ground.

SHRIVIRENDRA SINGH (Mirzapur): Mr.
Chairman, Sir, Indiais an agricultural country
andthe problems of ourfarmers and agrikuclrual
labourers are definitely very serious. Justbe-
fore me one of our friends from Bihar was
speaking....(Interruptions)

[English)

SHRI SYED MASUDAL HOSSAIN
(Murshidabad) : The time may be extended.

MR.CHAIRMAN: Thetimeis notextended.

(Interruptions)
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SHRIVIRENDRA SINGH: Mr. Chairman,
Sir, thereis diffemece betweenthe problems of
farmers and the problems of agricultural
labourers and we have been expressing con-
cemontheirproblems inthe House. We have
been discussing about the m attar of giving
imdustry statustoagirculture andby doingsowe
will be able to solve the problems of the farmers

and when they will get remunerative prices of -

theirproduce, the problems of agricultural work-
ers willalsobe solved. If you will think about the
problems of agricuttural workers only and keep
aside the other problems of agricuiture
sector....
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[English]

MR.CHAIRMAN: Mr. Virendra Singh, you
can continue nexttime.

Now, the House stands adjoumedt meet
again onMonday, the 10thMay, 1993, at 11.00
am. .

18.01 hrs.

The Lok Sabhathen Adjourned'till
Eleven of the Clock

onMonday, May 10, 1993/Vaisakha 20,
1915(Saka).
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